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 HOUSE  OF  THE  PEOPLE
 Monday,  l5th  December,  2952

 The  House  met  at  Ten  of  the  Cloek
 [Ma.  Deruty-SpeaxeR  tn  the  Chair}
 ORAL  ANSWERS  TO  QUESTIONS

 CruTraL  HosPitaL

 °64.  Gardar  Giakem  Singh:  Will
 the  Minister  of  Lebowr  he  pleased  to
 state

 (a)  whether  the  construction  of  a
 Central  Hospitel  for  Ranigan§  for  the
 benefit  of  miners  working  in  Bengel
 has  been  commenced;  an

 (०)  when  ia  this  likely  to  be  com-
 pleted

 Deputy  Minister  of
 (Sbri  Abid  All):  (a)  Yes.

 (b)  By  the  end  of  December,  1954,
 Sardar  Hukam  Siagh:  May  I  know

 whether  the  Central  Hospitals  at
 Dhanbad  and  Raniganj  cater  only  to
 the  needs  of  the  miners  and  thelr
 families  or  they  attend  to  the  genera!
 Public  also?

 Shri  Abid  All:  These  are  meant  for
 the  miners  and  their  familles  and  are
 not  ordinarily  open  to  outsiders.

 Sardar  Hukem  ‘Singh  May  I  know
 whether  arrangements  have  been  made
 in  this  hospital,  or  would  be  made  in
 this  hospital,  for  all  specialised  treat-
 ments  and  up-to-date  cures?

 Shri  Abid  All
 mai

 Sardar  Huxam  Siagh:  May  I  know
 whether  there  would  be  special  wards
 for  infectious  diseases,  tuberculosis
 and  such  other  serlous  diseases?

 Shei  Abid  Ail:  Yes,  Sir.
 328  PSD ——_  ho  bow
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 Yer,  Sir,  would  be
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 ANNUAL  CONFERENCE  OF  SUGARCANE
 RESEARCH  WORKERS

 ‘$1185.  807  8.  N.  Das:  (a)  Will  the
 Minister  of  Food  eud  Agricadture  be
 pleased  to  state  whether  the  Indian
 Central  Sugarcane  Committé@e  has
 organised  an  Annual  Conference  of
 sugarcane  research  workers  88  a  nor-
 mal  feature  of  its  activities?

 (b)  How  many  such  _  conferences
 bave  been  held  so  far?

 (९)  How  is  the  expenditure  of  such
 a  conference  met?

 (d)  Do  the  Central
 contribute  to  the  fund?

 (e)  Where  is  the  next  conference  go-
 Ing  to  be  held?

 Th  (nister  of  Agrieniture  (Dr.
 P.  8,  Deehmakb):  (a)

 (b)  One,
 (c)  By  the  Indiag  Central  Sugarcane

 Committee.
 (d)  No.  There  is  no  such  Fund  for

 the  purpose.
 (९)  No  venue  has  been  fixed  yet.
 Shri  S.  N.  Das:  May  I  know  what

 is  the  average  expenditure  on  this
 Conference?

 Dr.  P.  8.  Oxshomkb:  This  Con-
 ference  did  not  cost  us  anything,  The
 total  expenditure  that  was  incurred  on
 this  Conference  amounted  to  Rs.  3038.
 out  of  which  Rs.  27i7  was  for

 Printing charges  and  the  other  Rs.  32]  for  cone
 tingent  expenditure.

 Shri  s  N.  Das:  May  I  know  in  what
 State  the  first  Conference  was  he'd?

 Dr.  P.  8.  Desbmakb:  This  was  the
 first  of  ile  kind

 Sbri  .:  N.  Das:  When  was  it  held?
 Di  Deshmukh:  [  am  sorry

 that  just  at  the  moment  I  have  not
 got  the  date

 Goverament
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 Sbri  S.  N.  Das:  May  I  know  whe-
 ther  the  hon.  Minister  is  aware  of  the
 resolutions  or  recommendations  of  this
 Conference?

 Dr.  P.  S.  Desbmukb:  I  have  not  got
 the  information  here.

 Sardar  Hukam  Slogh:  What  was  the
 subsidy  given  by  this  Committee  for
 Central  and  State  research  schemes?

 Dr,  ?,  S.  Deshmukh:  The  Central
 Sugarcane  Committee  does  not  give  any
 subsidy  as  such.  It  approves  certain
 schemes  of  research  and  whatever  is
 the  cost  that  is  incurred,  half  of  it  is
 sometimes  contributed  by  the  Com-
 mittee

 Sardar  Hukam  Singh:  I  could  not
 follow  tbe  answer.  Does  this  Com-
 mittee  not  subsidise  the  Central  and
 State  research  schemes  for  sugarcime?

 Dr.  ह  8.  Deshmukh:  It  does.  It  la
 not  exactly  subsidlsing  but  the  posi-
 tion  is  that  this  ls  the  main  Committee
 which  has  its  own  [nstitute  of  Research
 and  cerries  on  research  under  its  own
 auspices.  If  there  are  any  schemes
 Proposed  by  Institutlons  and  States, then  it  does  help  them.

 Sardar  Mobam  Sogb:  Was  any
 research’  made  in  any  other  Inatitute
 subsidised  or  assisted  by  this  Com-
 mittee?

 Dr.  P.  8.  Deahmokb:  Yes,  Sir.  This
 Committee  bas  heen  carrying  on  and
 helping  research  for  &  long  time.

 Sbri  S.  N.  Das:  May  I  know  whe-
 ther  the  conference  was  attended  by
 only  offcial  experts  or  some  non-
 official  experts  engaged  in  this  work
 were  also  represented  in  it?

 Dr.  P.  &  Desbmokb:  Thera  were
 both,  but  mostly  the  representetives
 from  the  Stases  were  there.

 IMPROVEMENT  OF  SMALL  Rall-wayY
 Stations

 *1168  Sbri  Dabhi:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  recently  decided  that
 instead  of  spending  large  sums  of
 money  after  remodelling  and  recons-
 truction  of  big  railway  stations,  they
 will  in  future  spend  more  money  for
 Froviding  amenities  for  passengers  at
 small  stations;  and

 (b)  if  the  answer  to  part  (8)  above
 be  in  the  affirmative,  what  is  the  policy
 of  Government  in.  this  respect  and
 what  additional  amount  they  propose
 to  svend  after  the  improvement small  railway  stations?
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 The  Deputy  Minister  of  Railways
 ana

 Transport  (Shri  Alegesan):  (a)
 es.
 (b)  Certain  minimum  amenities  such

 as  waiting  halls,  benches,  arrange-
 Ments  for  supply  of  drinking  water,
 etc.,  are  to  be  provided  at  all  stations
 irrespective  of  their  importance.  At
 the  more  important  stations  certain
 additional  amenities  such  as  raising and  covering  of  platforms,  lighting
 arrangements,  etc.,  are  to  he  provided, A.  substantial  Portion  of  the  amount
 spent  each  year  on  amenities  will  be
 spent  on  small  stations.  During  ‘1952.
 53  a  sum  of  Rs.  97  lakhs  is  proposed  to
 be  spent  on  small  stations  and  in  1953-
 54,  Rs.  6  lakhs,

 Shri  Dabhbl:  I  did  not  quite  under-
 stand  the  reply.  My  question  was
 whether  the  programme  of  amenities
 for  the

 big
 rallway  stations  has  been

 postponed  in  favour  of  small  stations.
 Shri  Alagesan:  It  is  not  a  question

 of  postponing  the  amenities  for
 big railway  stations.  It  is  a  question  o

 divert:  ing  more  money  to  small  rail-
 way  statlons  for  aménitles.

 Sarl  के,  L.  Bwfvedi:  May  I  know
 whether  a  Hist  of  ali  such  small  and
 blg  railway  stations  where  re-model-
 ling  requires  to  be  done  during  the
 comlng  Ave

 igus
 haa  been  prepared and  if  90,  wit}  Government  be  pleased

 -  ene
 that  Het  on  the  Tate  of  the

 ‘couse?
 Shri  Alegesan:  The  Railways  have

 heen  asked  to  prepare  such  २508  of
 stations,  aod  as  6007  as  they  are  ready,
 fRey  can  ०९  pleced  २९१६६  the  House.

 Brarwine  or  Rice

 sree.  ont
 8,  C.  Gamepta:  Will  the

 inister  of  Food  and  Agrlealtare  ,  be
 M  eased  tp  state:

 fa)  whether  the  proposed  hybriding
 of  two  kinds  of  rice,  oné  from  Japan
 (Japonica)  and  the  other  from  {india
 (Indica)  has  taken  place;

 (b)  if  so,  when  and  where:
 (९)  who  are  the  exverts  who  have

 carried  out  the  experiment;  and
 (d)  what  is  the  productive  capacity

 of  each  of  those  varieties  of  rice  at
 present?

 The  Mintster  of  Aectieulture  (Dr.
 P.  8.  Deshmokh):  (a)  Yes.

 (b)  The  project  was  started  in
 August.  1950.  at  the  Central  Rice
 Research  Inatituie.  Cuttack.

 (c)  The  experiments  are  heing  con-
 ducted  under  the  supervision  of  the
 Director:

 Central  Rice  Research  Instl-
 ute,  :
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 (d)  Phe-Javonica  ylelds  on  an  aver-
 age  2500  iba.  of  clean  rice  per  acre  in
 Japan,  whlle  the  Indies  varieties  yield about  750  Ibs.  in  India.

 Sbri  S.  C.  Samanta:  May  I  know
 whether  the  #.A.Q  under  the  Expand-
 ed  Technical  Assistance  Programme
 has  tendered  any  beip  |p  regard  to  this
 bybridislng  work?

 Dr.  P.  8,  Desbmnkh:  Yes.  Sir.  One
 of  the  two  schemes  is  an  international

 Soperetive
 scheme  sponsored  by  the

 AO.
 Shri  5  Samanta  May  I  know

 whether  this  hybridising  experimental section  has  any  connection  with  the
 experimental  course  at  the  tralnipg centre  there

 Dr,  P.  8,  Deshmukh:  Yes.  ao  far  86
 the  asslstance  of  the  F.A.O.  4  concern
 ed  Otherwise,  these  two  things  are
 quite  different.

 Shzi  8  Gamanta:  May  7  know
 whether  this  la  the  first  experiment  or
 whether  ‘other  bybridislng  worka  have

 been  undettswen  by  Government  or
 are  propOsed  to  be  undertaken  by  Go»
 vernment?

 Dr:  P.  S.  Desbmwukh:  I  think  this  is
 pe  largest  of  its  kind  so  far  under
 aken

 Sbo  Bannan:  What  is  the  number
 of  types  of  rice  so  far  dev

 id
 ns  hybridisation  process  in  th  Ins! ute

 akc  roar
 ea

 thé  last  quarterly  for  the
 ending  the  30th  Seer  for  T9B2,  i€  le
 piel  that  56,98  polllnations  were
 done  during  the  Quarter  and  3,647
 cross  seeds  were  collected.

 Shri  K.  G.  Deshmukb:  May  i  know
 whether  thls  bybridised  seed  requirea
 any  ‘specla!  type  of  land  and  weather,
 or  whether  it  can  be  grown  in  any
 weather  that  we  are  used  to  have  in

 -our  country?
 Dr.  P.  8.  Desbmukh:  tne  research  la

 meant  to  find  out  seeds  suitable  to
 Particular  soils,  and  these  experiments are  carried  on  In  order  to  accilmatiae
 these  seeds  to  Indian  conditions,  and
 various  soils  are  trled.

 Shri  Sanganna:  May  7
 ae

 how
 many  strains  have  reached  ¢he  final
 stage  of  research  in  the  Cuttack
 Research  Station?

 Dr.  P.  8.  Deshmukb:  This  research
 i8  a  somewhat

 jong
 draei;  out  pro-

 cess  and  for  it  to  fructify  and  for  ua
 to  determine  what  particular  seed
 would  be  most  suitable.  it  is  likely  to
 take  a  period  of  three  to  four  years
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 Sbri  8.  ९,  Samania:  May  I  know
 which  other  countries  are  likely  to  be
 ber

 ed  by  this  experiment  excepting ndia
 Dr.  P.  S.  Deshmakh:  So  far  as  this

 centre  is  concerned,  besides  India  nine
 other  Asian  countries  are  participating.

 Shbrimati  A.  Kale:  May  I  know  the
 reason  of  this  experiment?  Wil)  it
 produce  rice  richer  in  food  value.  or
 will  it  lead  to  production  of  more  rice?

 P.  S.  Deahmukh:  Sir,  the  effort
 is  to  find  out  the  seed  that  will  yield more,  will  require  less  seed  and  posslb-
 ly  also  give  the  greotest  possible  pro- tein  content

 Shei  M.  L.  Dwivedi:  May  I  know
 the  namea  of  the  countries  participat-
 ing  in  this  acbeme

 Dr.  ९,  8.  Deshmakh:  |  think  this  Jist
 was  given  last  time.  They  are  mr  vtly
 South-East  Asian  countries.

 Shri  M.  L.  Dwivedi:  is  China  Inrlud-
 ed  in  the  scheme?

 Dr,  P.  8.  Deshmukh:
 90.

 I  do  not  think

 Exroar  or  Pur
 91270,  Ghrei  Eswara  Geddy:  WIIl  the

 Miniater  ef  Food  and.  Asficuiture  be
 pleased  to  state:

 १8)  what  was  the  tota}  export  of
 dried  and  fr@sh  fish  from  India  during
 the  last  three  years;

 (by  to  which  countries  and  to  what
 quantitles  thie  export  took  place;  and

 (c)  what  was  the  total  amount
 earned  by  [India  on  account  of  these
 exvorte’

 Foe  Minister  of  Agriculture  (Dr.
 P.  8.  Desitmakh):  (9)  to  (c).  No  datr
 with  regard  to  fresh  sh  are  available
 With  regard  to  dried  fish.  a  statement

 e  requisite  available  informa-
 tion  is  placed  on  the  Table  of  the
 House.

 (See  Appendix  VL.  annexure

 Shri  Eswara  Reddy:  May  I  know
 Sir,  whether  there  is  any  provision  in
 the  Indo-American  Agreement  for  in-
 creasing  the  output  of  fish  In  Indla? ea

 Dr.  P.  8.  Deshmukh:  India  wil)  get
 some  assistance  from  International
 bodies  for  the  purpose  of  experiment-
 ing  in  fisheries  as  well  as  some  equip-
 ment  for  deep  sea  fishing

 Qhrt  Sswara  eddy
 greexment,  what  steps  are  envisag-

 Apart  from
 the
 ed  by  the  Government  for  the  expan-
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 sion  of  fishing  In  India  with  particular
 reference  to  mechanisation?

 Dr.  P.  S.  Deshmukh:  We  are  tack-
 ling  this  question  of  mechanising  our
 fishcries  department  very  seriously  and
 we  are  going  to  get  a  number  of
 engings  that  will  be  fitted  on  the  ordi-
 nary  boats.  There  wil)  also  be  traw-
 lers  which  wil)  be  used  for  deep  sea
 fishing.

 Shel  A.  M.  Thomas:  From  which
 part  of  India  is  dry  fish  largely  ex-
 ported?

 Dr,  P.  S.  Deshmukh:  I  am  afraid  I
 have  not  got  the  information.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  knows  that  it  is  from  Malabar.

 Sardar  Hukam  Singh:  What  amount
 out  of  Grow  More  Food  funds  was
 spent  for  the  expansion  of  fishing?

 Dr.  P.  S.  Deshmukh:  I  have  not  got
 the  figures.

 MURLIGANS-DAURAM  MADHEPORA
 Rattway  TaNE  द

 °473.  Shri  L.  N.  Mishra:  (a)  Will
 the  Minister  of  Raflways  be  pleased  to
 state  whether  the  construction  of  a
 Railway  line  from  Murliganj  to  Dauram
 Madhepura  in  North  Eastern  Railway
 of  Bihar  has  been  taken  up?

 {b)  If  the  answer  to  part  (a)  above
 be  in  the  affirmative,  the  progress  made
 80  far?

 (ce)  When  ॥  the  said  Ine  expected
 tis  be  ready  for  traffic?

 The  Deputy  Minister  of  BaDwaya  and
 Transport  (Shri  Alagesan):  (a)  The
 reply  is  in  the  affirmative.

 (b)
 Rev  arding

 the  progress  of  the
 work,  earthwo'  for  the  embankment
 for  625  miles  from  Dauram  Madhe-

 pure
 to  Budhamghat  has  been  complet-

 ed.
 (c)  It  is  expected  that  the  work  will

 be  completed  towards  the  end  of  1953-,

 Shri  L.  N.  Mishra:  Is  it  a  fact  that
 of  late  the  construction  work  has  been
 held  up?

 Shri  Alagesan:  The  work  is  going  on
 sand  la  belng  done  by  the  Public  Works
 Department  of  the  Bihar  Goverginent. As  soon  as  they  get  hold  of  more  land
 they  will  continue  the  work.

 Shri  L.  N.  Mishra:  Is  it  a  fact  that
 even  acquisition  of  land  at  certain
 places  has  not  been  made  as  yet?

 Sbri  Alegesan:  The  Chief  #ngineer
 has  told  us  that  he  will  be  able  to  get
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 more  land  in  the  future  and  he  wil)  be
 able  to  proceed  with  the  work.

 VOCATIONAL.  TRAINING  CENTRE,
 Banaras

 91075.  Shri  Rup  Narain:  Will  the
 Minleter  of  iabour  be  pleased  to  stste:

 (a)  what  is  the  total  number  of
 trainees  in  the  Vocational  Training
 Centre  in  Banaras  Hindu  University;

 (b)  whether  seats  are  reserved  for
 the  Scheduled  Caste  candidates  In  this
 Training  Centre;

 (c)  what  are  the  r.umber  of  trainees
 belonging  to  the  Scheduled  Caste  com-
 ue,

 in  the  above  Training  Centre:
 an

 ९0)  whether  these  trainees  are  given
 any  kind  of  stipend,  if  so,  what  is  the
 total  number  of  stipends  and  the
 amount  per  month  given  to  the
 trainees?

 The  Deduty  Minister  of  ‘Labour ७९  (Shri
 Abid  All):  (a)  There  were  303  trainees
 receiving  technical  training  in  the
 Training  Centre  at  the  Engineering
 College,  Benares  Hindu  University  at
 the  end  of  October,  2952.

 (b)  Yes;  228  per  cent.  of  the  seats
 have  been  reserved  for  the  Scheduled
 Caste  candidates.

 (९)  10,
 (d)  l2  Scheduled  Caste  trainees

 recelve  stipend  at  the  rate  of  Rs.  25
 per  month  per  trainee.

 Shri  Rup  Nar@a:  May  I  know
 whether  the  certificates  given  to
 these  trainees  have  been  recognised  by
 the  Central  Government  or  the  State
 Governments?

 Shei  Abid  All;  Some  Governments
 have  recognised.

 Bhri  Bheekha  Bhai:  May  I  know  if
 any  seats  are  reserved  for  Scheduled
 Tribes?

 Shri  Abid  All:
 Telbes.

 शनी  गणपति  a  :  क्‍या  में  जान  सकता
 हैं  कि  इस  तरह  की  ट्रेनिंग  पर  मिलता  रुपया
 जब  तक  जज  किया  गया  है  ?

 श्री  भावी अली  :  इस  के  लिये  अगर
 आप  सवार  लिख  कर  पूछें  हो  में  जवाब  दे

 सकूंगा  |

 Not  for  Scheduled

 Shri  Sanganaa:  May  I  know  why
 no  seats  have  been  reserved  for
 Scheduled  Tribes?
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 Shri  Abid  Aili:  I  require  notice.  of
 that  question.

 Shri  Bop  Naraio:  May  I  know,  Sir,
 whether  the  Central  Government  has
 taken  any  responsibility  for  the  em
 ployment  of  these  trainees?

 Shri  Abid  All:  We  try  to  get  them
 employment;  but  we  bave  not  given
 gny  undertaking.

 wer गणपति राम  :  क्‍य।  में  जान  सकता

 हैं  कि  गवर्नमेंट  हस  तरह  की  ट्रेनी  पाने
 बालों  के  लिये  कोई  ऐसा  प्राविधान  भी  बना
 रही  हूँ  जिस  से  उनको  ट्रेनिंग  खत्म  करने  के
 बाद  कु  छ  जोन्स  भी  दिये  जा  सकें  ?

 श्री  भ्राविदौ  बी  :  ट्रेनिंग  के बाद  उन  को
 कर्ण  दिये  जाने  को  कोई  स्कीम  नहीं  हैँ  ।

 LasouR  WELFARE  ORGANISATION

 1377.  Pandit  M.  8,  Bhargava:  Will
 the  Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  the  Labour  *  Welfare
 Organisatlon  as  it  exists  at  present  on
 diferent  Railways  is  under  the  Ad-
 ministrative  control  of  the  various
 General  Managers  or  the  Departments
 concerned;

 (b)  whether  it  is  a  fact  that  the
 Labour  Ministry,  Central  Government,
 sometime  back  had  proposed  that  this
 organisation  should  function  directly
 under  its  control  and  not  under  the  Ad-
 ministrative  control  of  the  respective
 Railways:  and

 (०)  if  90,  what  has  happened  to  the
 proposal?

 The  Deputy  Miniater  ef  Rall-
 ways  and  Transport  (Shri  Alagesau):
 (a)  The  Labour  Welfare  Organisation
 or  the  Personne!  Organisation  as  it
 exists  at  present  on  different  Rall-
 ways  is  partly  directly  under  the
 contro]  of  the  General  Managers, while  in  the  case  of  others  as  e.g.  in
 workshops,  the  Employment  Officers
 are  under  the  control  of  the  Depart-
 ment  concerned.

 (b)  No.  We  are  not  aware  of  any such  proposal.
 {c)  Does  not  arise.
 Pandit  M.  8.  Bbargava:  May  I

 know  what  are  the  duties  and  func-
 tions  of  these  officers?

 Shri  Alagesan:  These  officers  are  In
 the  Personnel  Organisation  of  the
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 railways  They  lock  after  the  pro-
 motion.  transfer,  fixation  of  pay,
 grant  of  leave,  provision  of  educa-
 tlonal  facllitles,  etc.  These  are  the
 functions  and  dutles  of  the  officers.

 Shrt  Sinkssaa  Singh:  May  I  know,
 Sir,  whether  there  is  any  Gazetted
 welfare  officer  in  North  East.  rallway?

 Shr]  Alageaan;  We  have  249  posts. Of  them  two  or  three  are  Gazetted.

 Trea  INDUSTRY

 91178,  Shrimatl  Jayashrl:  Will  the
 Minister  of  Labour  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  tea  In-
 dustry  has  to  shoulder  the  _  responsi-
 billty  of  feeding  its  labour;  and

 (b)  whether  any  other  indusiries
 have  been  asked  to  shoulder  similar
 responsibility  of  feeding  their  labour?

 The
 panels

 Minister  of  Labour
 (Sbs!  Abid  Ali):  (a)  in  Assam,  West
 Bengal  and  Mysore,  tea  estates  sup_ ply  toodgrains  to  labourers  at  conces-
 sional  rates.  This  practice  has  been
 In  vogue  since  long.  in  Madras  and
 Travancore-Cochin.  exceot  where
 statutory  rationing  is  in  force  estates
 act  as  ration  shops  and  supply  foad-
 grains  at  cost  price.

 (by  In  collieries  also
 supply  foodgralns  at
 rates  to  workers,

 Shrimatl  Jayashri:  May  I  know
 whether  it  Is  8  fact  that  some  of  the
 owners  of  tea  gardens  have  made  _  re-
 presentstions  that  they  are  finding  it
 difficult.  to  shoulder  this  responsibili-
 ty?

 Shrt  Abid  All:  Yes,  Sir:  several  re-
 presentations  have  been  received.

 employers concessional

 Shri  Venkataraman:  May  I  know
 whether  it  is  a  fact  that  the  Assam
 Tea  Gardens  undertook  to  give
 rations  to  their  labour  at  concessional
 rates  even  at  the  time  of  recruitment?

 Shri  Abld  AH:  Yes,  it  is  a  fact.
 Shri  Venkataramaa:  In  view  of

 such  undertakIng.  do  Government
 propoxe  ta  consSder  their  request  that
 feeding  their  labour  should  be  taker
 away  from  their  responsibility?

 Shri  Abid  Alf:  No.  Government  do
 not  propose  to  take  away  or  curtail!
 the  concession  to  the  workers.  This
 matter  has  been  placed  in  the  agenda
 for  the  tripartite  conference  which
 wilt  take  Place  on  the  l9th  and  20th
 of  this  month  where  the  labour  re-
 presentatives  will  aleo  be  _  present, and  their  views  will  be  ascartetre].
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 Sardar  A.  S.  Salgai:  May  I  know
 ‘what  decision’  has  been  taken  on  the

 representationg  which  they  have
 made?

 Sbri  Abld  All:  We  have  decided
 not  to  curtail  this  concession,  for  the
 time  being  at  least.

 Shri  Dhuslya:  What  were  the  new
 difficulties  which  the  employers  had
 to  face  In  feeding  the  )abour?  Since
 when  have  they  been  facing  them,
 and  what  were  the  reasons?

 Mr.  Deputy-Speaker:  He  wants  to
 know  how  long  have  the  eMployera been  finding  it  difficult  to  provide
 rations  to  their  labour  according  to
 the  agreement.

 Shri  Abid  All:  For  two  or  tliree
 years  they  have  been  submitting  re-
 presentations.

 Shri  Sanganns:  May  I  know  what
 steps  are  taken  at  the  time  of  recrult-
 nent  to  make  the  labour  know  the
 conditions  they  are  to  undergo  in
 the  tea  gardens?

 Shri  Abid  Ali:  All  the  service  con-
 ditfons  are  explained  to  the  workers.

 Sbri  B.  S.  Murthy:  May  I  know
 whetber  it  js  the  Intentlon  of  the
 Government  to  see  that  the  money
 spent  by  the  labourers  for  paying
 more  price  for  the  foodgrains  Is  paid
 by  the  employe:s  as  per  their  terms
 of  agreement?

 Sbrl  Abid  All:  Government  does
 not  propose  to  impose  any  change  to
 the  detriment  of  labour.

 Mr.  DeputySpeaker:  That  is  on
 the  assumption  that  they  will  be
 asked  to  pay  more.  There  is  a  tri-
 partite  conference.

 .
 Sbri  8,  8.  Murthy:  As  per  the

 agreement  the
 on  loyer  has  got  to

 Provide  the  foodgralns  at  conces-
 sional  rates.  But  the  labourers  have
 been  purchasing  foodgralns  at  the
 higher  prices.  May  I  know  whether
 {t  is  the  intention  of  the  Government
 to  see  that  the  difference  in  price  is
 paid  by  the  employers  for  the  past
 period

 8057  Abid  All:  No  higher  prices
 are  being  pald  by  the  workers  ac-
 cording  to  our  information,  Sir.

 Survey  or  Co-oreratrve  SOcmETrEs

 ©1179,  Shri  Jasaal;  Will  the  Minis-
 ter  of  Rallways  be  pleased  to  atate:

 (a)  whether  it  ig  a  fact  that  the
 Rallway  Board  have  appofnted  a
 special  officer  to  undertake  a  epeclal
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 survey  with  a  view  to  efcourage  and
 Promote  the  organlsation  of  the  coe
 operative  societies  amongst  the  Rall-
 way  workers,

 (b)  {f  so,  whether  any  plan_has been  submitted  by  the  special  officer;
 (ce)  whether  Government  provose to  place  a  copy  of  the  Plan  on  the

 Table  of  the  House;  and
 (9)  what  steps  have  60  been

 taken  by  the  Railway  S  uthoritl ities  for
 the  implementation  of  this  plan?

 The  Deputy  Minister  of  Rall-

 mere  and
 Transport  (Sbr)  Alagesan): a  es.

 (b)  (©)  and  (d).  The  officer  has
 submitted  a  report  which  is  under
 examination  by  Govergment.

 Shri  Jasanl:  May  I  know  for  what
 type  of  co-operative  societies  the  sur-
 very  was  made-~multi-purpose,  credit
 societies,  consumers  or  industrial?

 Shri  Alsgeaap:  The  survey  has
 been  made  by  the  officer  concerned,
 and  he  has  submitted  3  detailed  re-
 port.  His  recommendations  are  now
 under  $xamination  by  the.  Govern-
 ment.  It  was  with  reference  to  multi-
 Puroose  societies  and  co-operative
 wholesale  stores,  etc.

 Shri  B.  S.  Murthy:  When  was  the
 report  submitted  and  how  long  do
 Government  propose  to  take  in  order
 tao  implement  the  recommendations
 contained  in  the  report?

 Shrl  Alasesan:  The  report  was  sub
 mitted  some  time  back  The  Gov-
 ernment  may  take  some  time  in  ar-
 riving  at  their  conclusions.

 Sardar  A.  S.  Saigai:  May  I  know
 when  this  officer  was  appointed?

 Sbrf  Aiagesen:  I  think  in  Feb-
 ruary,  1952.

 Sardar  A.  S.  Saigal:  May  I  know
 when  he  submitted  his  report?

 Shri  Alacesen:  In  the  month  of
 September.

 Messace  Rate  System

 °80.  Shri  Madbeo  Reddi:  Will  the
 Minister  of  Communications  be
 Pleased  to  state  whether  Goveroment
 Propose  to  extend  the  “Message  rate
 system”  to  Hyderabad’  State  during
 the  year  2952-53?

 M
 cates  sort  ere  1 Commant:
 ln  proposed  to  introduce  the  Message
 nee

 aystem  at  Hyderabad  sometime
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 ri  Madhao  Redé!:  What  is  the
 Ab.  a  in  Introducing  thls  system?

 Shri  Raj  Babadur:  In  order  to  re
 lleve  congestion  and  ensure.  better
 efficiency  in  the  aervice;  apart  fram
 fhat,  to  release  a  little  more  capacity
 on  the  telephones,  and  to  effect  edono-
 my.

 Shri  Madbao  Reddi:  What  are  the
 other  citles  to  which  this  system  will
 be  extended  this  year?

 Sbti  88)  Bahadur:  Amritsar,  Anmed-
 abad,  Bombay,  Calcutta,  Delhi,  Allah-
 abad.  Indore,  Kanpur.  Madras.  Nagpur,
 Poona,  and  Simla.

 Shirl  Heda:  Ie  it  not  a  fact  that  tije
 telephone  machinery  at  Hyderabad  is
 worn  out;  and  If  so.  what  steps  are
 belng  taken  to  replace  it?

 Shri  Raj  Bahadur:  We  are  atten-
 ding  to  it  from  time  to  time.  Apart
 from  that,  we  have  got  schemes  for
 replacements  and  renewals.  For  the
 present  we  propoée  to  set  up  two  new
 Exchanges,  one  at  Secunderabad,  the
 other  at  Saifabad,  each  will  be  a  1,400,
 line  exchange.  And  then,  the  500
 Ines  which  wili  be  released  from  the
 auto  board  at  Secunderabad  will  be
 diverted  .and  added  to  the  Goalgoda
 Exchange

 Kazipet-BALaRSHA  PASSENGER
 TRAIN  SERVICE

 *i8i.  Shri  Madbao  Redd:  Wil!
 the  Minister  of  Ballways  be  pleased to  state:

 (a)  whether  there  is  a  proposal  to
 Provide  an  additional  passenger
 train  service  between  Kazipet  and
 Balazsha  on  the  Central  Railway;  and

 (b)  whether  Government  876  aware
 that  before  Police  Action  in  Hydera-
 bad,  there  was  an  additional  passenger
 train  between  Kazipet  and  Balarsha?

 The  Deputy  Minister  of
 es ways  and  Trexspord  (Shrt  ds

 (a)  Yes,  by  extending  tbe  present
 hall

 r  and  parcel  traln  (20
 ‘Down/2i2_  छक)  _—s  running  between Bezwada  and  Kazipet  to  run  bétweea
 Bezwada  and  Batharebah.

 {b)  An  addftional  passeMger  and
 re@  train  was  run  on  tile  Kazipet-

 Re  Dah  trial  measure
 for  abst

 ५  gion eat!  aby  aah
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 ,  Shet  B  8.  Morthy;  May  I  know
 whether  any  complaints  have  been
 received  from  the  travelling  public
 fhat  the  parcel  pessenger  train  ja
 Ret  convedient  and  that  they  must
 have  separate  passenger  trains  instead
 of  the  parce)  passenger  trains?

 Shri  Ajagesaa:  I  do  not  have  an
 jnformatiar  with  regard  to  atiy  suc
 representations  having  been  made.

 Bon  Ero3ion

 1182,  Sbrl  NO  Mo  Lingam:  Will
 the.  Minister  of  Food  and  Agricu)-
 @ure  be  pleased  to  state:

 ६8)  whether  Government  have
 any  scheme  for’  soli  and  moisture
 conservation:

 (b)  the  areas  which  are  most  ex-*
 posed  to  soil  and  wind  erosion:  and

 {c)  whether  steps  have  been  taken
 to  check  soil  eroslon  in  the  vicinity of  power  and  Irrigation  dams  with  a
 view  to  prevent  silting  up  of  the
 dams?

 The  Mioister  of  Agrtculture  (Dr.
 P.  8,  BDeshomkb):  (a)  Preparation and  execution  of  schemes  for  preven- tion  of  soil  erosion  are  the  responsi-
 bllity  of  the  State  Governments.  The
 Governments  of  Bombay  Punjab,
 Madras,  Madhya  Pradesh,  Travancore- Cochin  and  Uttar  Pradesh  ete.
 have  got  well  organised  soil  conser-
 vation  units  and  have  schemes  fo:
 combating  soil  erosion.

 (b)  The  worst  areas  from  *this
 gint  of  view  are  the  foot  bills  of
 the  Himalayas,  the  uplands  of  Cen-
 tral  Indla.  Chota  Nagpur  and_  the
 Deccan  Plateau,  Rajasthan  and  In
 the  basins  of  the  Yamuna.  the
 Chambal,  the  Mahanadi,  the  Kistna
 and  other  rivers,

 (c)  Schemes  _  for  checking  soil
 erosion  in  the  vicinity  of  dame  under
 construction  are  under  preparation.

 Sbri  N.  M.  Liagam:  May  I  know  if
 our  officers  have  been  sent  abroad
 for  training  in  the  methods  of  pre-
 vention  of  soil  erosion,  and  if  80
 where?

 e  घड़े:  ‘Thete:  were
 five  officers  who  mace  sent  abroad.  to
 USA.

 fed  B..8.  Mayas:  t
 whetBer  any  expert  has  od  ition
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 $rom  any  of  the  foreign  countries  for
 advising  the  Government  on  the  pre-  *
 vention  of  soll  eroston?

 Dr.  P.  8  Deshmakh:  I  would  like
 to  have  notice;  but  I  do  nov  think  80.

 Sbri  N.  M,  Lingam:  Since  soil
 conservation  involves  costly  agrono- mic  practices  by  the  ryots,  has  Gov-
 ernment  considered  the  proposal  of
 subsidising  yots  in  carrying  out
 these  methods

 Dr.  P.  8  Desbmukb:  Yes.  Sir.
 There  are  certain  schemes  which  have
 vperated  in  Bombay  _  State.  which
 have  been  subsidised.  I  think  the
 amount  jg  ten  fer  cent,  of  the  total
 cost;  and  that  is  divided  between  the
 State  Government  and  the  Central
 Government.

 Shri  M.  L.  Dwivedi:  May  I  know
 if  the  trainees  have  been  sent  at  the
 «ost  of  the  Central  Government  or
 the  State  Government,  and  whether
 the  trainees  have  been  sent  at  the  re-
 quest  of  the  State  Government  or  on
 the  initiative  of  the  Centre?

 Dr.  P.  S  Deshmukh:  That  is  a
 matter  more  than  two  years  old,  Sir,
 and  I  have  not  got  the  information.

 Shri  S,  N.  Das:  May  I  know  whe-
 ther  there  is  any  proposal  under  the
 vonsideration  of  the  Central  Govern-
 ment  to  start  such  centres  for  carry-
 ing  research  in  this  subject?

 Dr.  P.  S.  Desbmukh:  There  are
 certain  centres  already  being  organis-
 ed  by  the  State  Governments.  I  do
 not  think  anything  more  than  that  is
 proposed  for  the  present.

 Shat  M.  bh  Joshi:  May  I  know  how
 many  casea  of  soil  erosion  have
 been  submitted  by  the  Bombay  Gov-
 ernment  to  the  Centre  for  ald?

 Dr.  P.  S.  Deshmukh:  There  are  Yio
 ‘cases’  as  such.  There  is  a  scheme
 about  which  I  know,  Sir,  and  we  are
 giving  as  much  assistance  to  the
 Bombay  State  as  possible  so  far  as
 this  matter  is  concerned.

 8hri  N.  M.  Liagam:  May  I  know
 the  extent  to  which  afforestation  has
 been  carried  out  with  a  view  to  pre- vent  soil  erosion

 Dr.  P.  8.  Desbmekh:  The  Inspector-
 Genera!  of  Forests  attached  to  this
 Ministry  gives  advice  from  time  to
 tlme  so  far  as  this  subject  is  concern-
 ed  and  wherever  it  Is  possible  affore-
 station  has  been  undertaken.

 Shri  है,  P,  Tripathi:  Is  it  a  fact  that
 the  experts  have  reported  that  the
 Fecurrent  floods  in  Assam  are  caused
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 by  soit  erosion  and  therefore  forest
 afforestation  should  be  made  and  that

 Government
 has  no  Plans  for  affore-

 station.

 Dr,  P.  8.  Desbmukh:  This  question
 of  soil  erosion  is  a  very  big  issue.
 According  to  a  rough  calculation
 more  than  one  million  acres  of  land
 in  India  i8  seriously  affected  by  it.
 It  4s  not  possible  ~  keep  pace  with
 soll  erosion  in  all  these  States  and
 for  the  Central  Government  to  assist,
 but  the  Central  Government  tries  to
 do  its  best,

 Sbri  T.  Subrahmaoyem:  Are  there
 any  schemes  of  soil  conservation  in
 operation  in  tte  Madras  State?

 Dr,  P.  S  Deshmukh:  Yes.  Madras
 is  one  of  the  States  where  there  is
 bon

 research  and  actual  soll  conser-
 vatlon.

 Shri  Badhelal  Vyas:  May  I  know
 whether  any  area  of  the  Chambal
 basin  [9  worst  affected  by  soil  erosion
 and  what  js  the  area  so  affected?

 Dr.  P.  S.  Deshmukb:  It  is  8  very
 large  orea.  Asi  have  already  pointed nut.  I  have  not  got  the  figures  of  area
 where  damage  has  been  caused,

 8bri  K.  K.  Basu:  May  I  know  whe-
 ther  this  scheme  to  prevent  soil  ero-
 sion  is  there  in  the  Darjeeling  dis-
 trict  of  West  Bengal?

 Dr.  P.  S,  Deshmukh:  |  do  not  think
 so.  West  Bengal  doea  not  find  a
 Dlace  in  the  list  of  States  I  have
 given.  I  do  not  know  the  particular area.

 Shri  8,  S.  Murthy:  Arising  out  of  tlie
 Minister's  answer.  may  I  know  what
 steps  have  been  taken  to  prevent  soll
 erosion  by  the  Krishna  river?

 The  Miatster  of  Food  and  Agricul-
 ture  (800  Kidwal):  I  think  this  ques-
 tion  should  be  put  to  the  Madras
 Legisiature

 MoToR  VEHICLES  TAXATION  EXQUIRY
 ConmiurTee  REPORT

 #1183,  Shri  V.  Gandhi:  (a)  Will
 the  Minister  of  Transport  be  pleased
 to  refer  to  the  replies  to  Starred  Ques-
 tions  Nos.  470  and  490  asked  on  the’
 29  November.  953  and  state  whe
 ther  it  is  a  fact  that  taxes  on  motor
 vehicles  and  sates  of  petrol  are  being
 levied  in  certain  States  which  will
 make  the  implementation  of  t

 AS
 Te

 commendations  of  the  Motor  ehi-
 cle  Taxation  Enquiry  Cosmznittee
 difficult?
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 (०)  What  sieps  do  Government

 propose
 to  take  to  meet  the  situa-

 The  Ocpasy  Milaister  of  Ballw,
 and  Transport  (  Alagesaa)  A)
 The  effects  vf  the  taxes  on  Motor  Ve-

 being  tevied hicles  and  sales  of  petrol
 “In  States  at  present  are  being  studled

 by  the  Technical  Committee  of  the
 Transport  Advisory  Council  whose  Re-
 port  is  expected  to  be  submitted  very
 shortly,

 (b)  The  whole  question  of  taxation
 of  motor  vehicles  with  reference  to  the
 recommendations  of  the  Motor.  Vehicle
 Taxation  Enquiry  Committee  will  be
 discussed  with  Tepresentatives  of
 States  Governments  at  the  meeting  of
 the  Transport  Advisory  Council  in  Jan-
 uary  953  and  such  action  as  iz  neces-
 sary  and  possible  will  be  taken  by  Gov-
 ernment  after  those  discussions.

 Sbri  V.  8,  Gandhbh  is  it  a  fact  that
 the  Technical  Committee  was  suppused
 2  report

 in  the  early  part  of
 er?
 Sbri  Alagesan;  St  will  be  submittin,

 its  report  very  soon  and  che  py
 will  be  considered  at  a  meeting  of  the
 Transport  Advisory  Council  which  is
 to  be  held  |  January.  Before  that  they
 will  be  submitting  their  report.

 Shri  V.  B.  Gandhi:  Will  the  Report of  the  Techaical  Committee  be  circula-
 ted  to  members?

 Sbri  Alagesan:
 possible.

 I  do  not  think  It  is

 Shri  V.  B.  Gandhi:  Will  Government
 Please  tell  us  what  steps  they  propose
 to  take  to  abohish  the  Inter-State  taxés
 on  motor  vehicles?

 Shri  Alagesan:  These  and  other
 punee

 will  be  considered  in  that  meet-
 &.
 Shri  V.  8,  Gandhi:  Is  it  the  inteption

 of  Government  to  fix  a  celling  on  sales
 tax  on  petrol?

 Sbri  Alagesgn:  It  is  to  be  discussed
 with  the  representatives  of  the  various
 State  Governments.

 Sbri  M.  L.  Dwivedi:  May  |  know
 whether  Government  are  taking  any
 steps  to  eg@  the  deadlock  in  certain
 States  rega?@ing  Inter-State  movement
 of  traffic?

 Shri  Alegesan:  We  are  not  aware  of
 any  deadloc!

 Sbri  K.  P.  Tripzthi:  In  spite  of  the
 fact  that  Assam  produces  petrol,  je  it  a
 fact  that  the  price  of  petrol  lo.  Assam.
 is  the  highest  In  Indla?
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 Sbrt  Alageman:  |  have  no  informa—
 tion.

 Tue  HIND  Fiyinc  Clos,  Lucxxow

 2i84.  Sardar  A,  §,  ह...  (a)
 Will  the  Minister  of  Communicstions.
 be  pieasert:  tu  state  whether  a  place
 belonging  to  the  Hind  Flytog  ¢°lub
 Lucknow  crashed  between  Terangna and  Patna  junction  Railway  Stations
 on  or  about  22nd  November,  19827

 (b).  How  meny  passengera  were
 there  in  the  plane?

 (c)  How  many  died  and  how  many
 were  seriously’  injured?

 (d)  Has  any  inquiry  been  made:
 and  what  are  the  causes  of  the  ac-
 cident?

 (९)  What  arrang  ements  were
 made  to  give  first  aid  to  the  injured
 Persons?

 The  Deputy  Minisier  of  Communica-
 tions  (Sbrl  Raj  Babadur):  (a)  Yes.

 (b)  One,
 (ce)  Dione  was  killed  but  the  pilot trainee  was  seriously  injured.
 (d)  The  accident  is  under  investlga-

 tion.
 (९)  They  received  first  aid  at  the

 Terangma  village  dispensary  before
 ney

 were  removed  to  Patna  by  train
 admitted  the  same  night  into  the

 General  Hospital.  .

 Eviction  of  LABOURERS
 °86,  Sbri  5,  V.  @a3maswamy:  Wil!

 the  Minlster  of  Rallways  be  pleasea to  state:

 £
 whether  it  ls  a  fact  that  about

 00  families  and  labourers  from
 famine-stricken  areas  of  Salem  Dis-
 trict,  who  have  come  ia  search  of
 work.  are  llving  in  hutments  on  the
 slopes  of  the  embankment  of  the
 overbridge  7267  New  Delhi  Railway
 Station;

 (b)  whether  it  is  aleo  a  fact  that
 they  have  been  asked  to  vacate  im-
 mediately;

 (c)  whether  it  is  a  fact  that  these
 families  have  no  meana  to  move  to
 any  other  place;  and

 (d)  whether  Government  will  give
 them  some  space  aarly  and  glve
 financlal  assistance  to  build  hutments
 before  they  are  asked  to  vacate?

 The  Oeouty  Minister  of  Ballway,
 |  Pat Transport  (Shri  AlagenaD):  (a)
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 are  about  a  hundred  unauthorised  huts
 on  the  alopes  of  the  approach

 bank  of  the  road  overbridge  near  the
 New  Delhi  Railway  Station.  {t  ia  not
 known

 pec
 whetefrom  those  con-

 cerned  have  come.  but  it  appears  that
 the  mafority  of  thetu  hall  from  South
 India  and  most  of  the  others  are  from
 Matrrashtra.

 (b)  Yes,  they  have  repeatedly  been
 requeeted  to  vacate  these  slopes  and  to
 stop  damaging  them.

 (c)  No  Information  on  this  puint  is
 available,

 (d)  The  Railway  can  give  no  other
 space  as  their  holdings  in  Desh!  are  not
 sufficient  for  their  own  needs.  Finan-
 cial  assistance  from  Railway  sources  js
 also  not  possible.

 Shri  8.  V.  Ramaswamy:  Will  the
 Government  be  pleased  to

 qive
 an  as-

 surance  that  they  will  not  vacated
 uniess  they  are  provided  with  alterna-
 tive  accommodation?

 Shri  Afagessa:  It  is  not  our  concern.
 It  is  for  the  Delhi  State  Government

 899  0.  R.  Narasimhan:  May  |  know
 how  long  these  people  are  there?

 Shri  Alagesan:  They  have  been  stay-
 ing  there  for  a  long  time  and  off  and
 on  they  have  also  been  asked  to  vacate
 the  site  but  the)’  have  been  refusing
 to  go  and  they  have  been  there  up  till
 now

 Shei  K.  G,  Deshmukh:  May  |  know
 whether  any  representation  has  been
 received  by  the  Government  from  the
 People  of  Madhya  Pradesh  who  live  by
 this  side?

 Sari  Alugesan;  There  are  no  people
 from  Madhya  Pradesh  there

 Shri  8,  8.  Murthy:  Is  it  the  intention
 of  the  Goverpment  to  take  up  the
 Question  with  the  Dethi  State  Govern-
 ment  in  order  to  provide  these  people
 with  alternative  accommodation?

 Shri  Alagtsap;  No,  Sir.
 Shri  Namblar:  Will  the  Ministry  of

 Behabliltation  be  approached  before
 these  people  sre  vacated  or  forced  out
 so  that  alternative  accommodation  cao
 be  provided?

 Shri  Alageasn:  These  people  are  not
 refugees  from  West  or  Fast  Pakistan

 Bhri  है,  V.  Bamoswamy:  The  Minlo
 ter  said  it  ay  not  the  intention  to  take
 2

 the  matter  with  the  Delhi!  Sate
 vernment.  May  I  know  why?

 Me.  दि |  cpa:
 ity.  .  [Bere  capnol

 be  ४००
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 Dears  oy  Persons  wear  Parva
 °f187,  Shri  8.  N.  Das:  Will  the

 mister
 of  Railways  be  Pleased  to

 aeate:
 (a)  whether  it  ia  a  fact  that  four
 72609  were  knocked  down  and  kil-

 by  a  train  near  Patna  on  the  दावे'
 November  ‘1052:

 (b)  if  the  answer  to  part  (a)
 above  be  in  the  affirmative.  what
 were  the  clreumstances  in  which  this
 tragedy  occurred:  and

 (c)  whether  all  the  Oersoas  died
 instantaneously  or  some  of  them
 succumbed  to  the  ‘njurles  later  on?

 The  Depoty  Mialstey  of  Rallwaya
 Y¥  Tragsport  Alagesan):  (a)

 es.
 (b)  It  ls  understood  fram  the  Gov.

 ernment  Rallway  Police.  Patna.  that  a
 woman,  along  with  her  tbree  children.
 committed  aulcide  due  to  some  family
 trouble

 (c}  Three  died  on  the  spot  and  the
 fourth  who  was  sent  to  the  Gereral
 Hospital.  Patna.  succumbed  to  his  in-
 juries  there.

 6Bhri  8.  N.  Das:  Relating  to  the  reply
 to  part  (b)  of  the  question.  may  I
 know  the  circumstances  under  which
 they  met  their  death  whether  they
 were  knocked  009०  or  the¥  were  lying
 on  the  lines?

 Bhri  Alugeaaa:  |  think  they  were
 knocked  down.

 S8bri  8.  N,  Das:  From  what  facts  diz
 the  police  come  to  know  that  It  was  a
 sulc  Re  case?  .

 Shri  Alagmman:  It  was  for  the  police
 to  inform  us  and  they  informed  ua  that
 it  is  a  case  of  suicide.

 Shri  Chattonadhyaya:  May  1  know
 whether  they  were  koocked  down  due
 to  family  trouble?

 Ghri  Alageaap:  That  was  the  infor-
 mation.

 Shy!  8,  8.  Murthy:  May  I  know  whe-
 ther  Government  has  had  any  vciher
 source  of  getting  information  bdesidce
 the  police?

 Shri  Alagesan:  NormaPeources.
 Shei  8.  N,  Das:  May  |  know  whether

 it  im  a  fact  that  these
 barter]

 were
 trav  of  the  Railway
 line  and  as  the  driver  could  not  see
 them.  this  accident  happened?

 Alzgras:  We  have  ०७०  precipe
 faforrmiticn  on  the  polit.  We  are  told
 that  they  have  been  khoekad  deeh
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 Shelmats  TarResBwart  Siaita:'  Muy  I
 mow  whether  the  accident  todk  place
 in  the  night  or  in  day  time’,

 Shri  Alagesap:  I  do  not  have  the  In-
 formation.

 Shri  S.  W.  Das:  May  I  know  whether
 the  cause  of  the  acc! tient  will  be  en-
 quired  into  by  the  Railway  Inspecto-
 rate.

 Shri  Alagesau:  I  do  not  have  any
 information  on  that  point  also.  It  hon,
 Members  want  more  information,  they
 can  put  down  a  question.

 Shbrimatl  Tarkesbwari  Sinha:
 me.

 I
 suggest  to  Government,  (Some  in.
 Members:  No,  no.)  becawse  the  acci-
 dent  is  reported  to  have  taken  place near  Patna  Junction  at  day  time,
 whether  the  Government  will  institute
 a  detailed  enquiry  into  the  matter?  It
 Was  an  accldént  at  day  time.  I  am  not
 suggesting  anything  else.

 Mr.  Deputy-Speaker:  Hon.  Members
 coming  from  that  area.  who  are  parti-
 cularly  interested  may  iook  into  the
 report  and  if  they  want  further  de-
 tails.  the  hon,  Minister  will  be  able  to
 supply  further  information  if  he  has
 got  it.  Now,  the  questions  posted  for
 the  day  are  over.

 Shri  K.  P.  Tripatbi:  There  are  other
 questions,  Sir.

 Mr.  Deputy-Speaker:  I  know.  I  will
 take  up  the  Questions  which  have  not
 heen  put.  No.  2I67.  Mr.  8.  K.  Das.

 Shri  8,  C.  Samanta;  I  have  been  au-
 thorised.  Sir.  No.  l67.

 INDIGENOUS  MEDICINE  RESEARCH
 LaporaToRY

 #1167,  Sbri  8.  0.  Samanta  (On  be-
 half  of  Shri  B  EK.  Das);  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  whether  the  Indigenous  Medi-
 cine  Research  Laboratory  has  started
 work;

 (b)  if  so,  what  items  of  work  will
 be  taken  up  for  the  present;  and

 (c)  what  expenses  have  so  far  been
 made?

 The
 Saat

 Minister  of  Health
 (Shrimati  »):  (a)  The Centra!  Institute  of  Research  in  Indi-
 genous  Systems  of  Medicine  at  Jamna-
 éZar  has  not  yet  started  functloning,  A
 Governing  Body  who  will  have  admini-
 strative  control  of  the  Institute  has
 been  set  A_Sclentific  Advisory
 Council}  w: ich  wiil  assist  the  technical
 staff  of  the  Institute  in  formulating the  reseerch  programme  bas  hee  con-
 stituted.  4१९  Govemment  of  Saurash-
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 tra  have  p¥omfsed  to  provide  the  build-
 ings  tor  the  Institute  at  Jamnagar  at
 an  early  date,

 (b)  It  is  far  the  Governing  Body  and
 the  Sclent:fic  Advisory  Council  to  chalk
 out  the  programme  of  work.

 (९)  #  nonerecurring  grant  of  Rs.
 300.000  duririg  1951-32  and  a  grant  of
 Rs.  15,000,  during  1952-53,  have  ao  far
 heen  given  to  the’  Governing  Body  of
 the  Ivstltute,

 Sbrl  S,  0.  Samanta:  May  I  know
 whether  fresh  herbs  will  be  available
 in  the  locality?

 Shrimati  Chandrasekhar:  I  have  no
 Information.

 Shri  Dbulehar:  May  I  know  whether
 in  this  laboratory  Ayurvedic  research
 scholars  are  employed  or  only  allopa-
 thic  doctors  are  employed?

 Shrimatl  Chandrasekbar:  I  think
 Ayurvedic  doctors  will  be  given  pre-
 ference.

 Shrl  Bagbavalah:  May  I  know  whe-
 ther  any  research  in  Unani  system  has
 heen  carried  out  in  this  Institute?

 Shrimati  Chandraeekhar:  The  Insti
 tute  haa  not  yet  started  functioning.
 The  programme  has  not  yet  been  for-
 mulated.  I  cannot  give  any  further  in-
 formation,

 Shrl  Dhulekar:  What  is  the  amount
 of  money  that  baa  heen  spent  on  Ayu-
 rvedic  research,  apparatus,  equipment and  library?

 Shrimati  Chaadrasekhar:  So  far,  as
 I  have  said  in  my  reply  to  the  ques-
 tlon,  a  non-recurring  grant  of  Rs.
 100,000  during  ‘1951-52  has  been  made.
 That  has  not  yet  been  spent.  A  grant of  Rs.  5900  during  ‘1952-53  has  been
 made;  not  for  equipment  or  any  other
 appliances,  but  this  amount  was  spent
 for  the  personne}  that  was  engaged  and.
 the  governing  body  members  in  tra-
 veiling.

 @ht)  Dbulekar:  May  I  know  whether
 any  report  has  been  published  about
 the  research  done.  so  far?

 Shrimat!  Cbhaadcaaskhar;  Tha  Insti-
 tute  has  not  yet  started  to  work.  The
 question  does  not  arise.

 Shrt  T.  K.  Chandberi:  May  I  know
 how  many  qualified  pharmecognicists and  pharmacertical  chemists  are  as-
 sociated  with  this  laboratoiy,  apart
 from  indigenous  Ayurvedic  experte?

 Glirimati  Chiaadraachhar.  Hesides
 Ayurvedic  experta,  the  Advisoty  Coum-
 ell  consists  of  four  doctors,  three  of
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 whom  are  Ayurvadte  apeciallata  and
 one  is  an  allopathle  doctor.

 Shri  T.  K  Chaudhuri:  Apert  from
 Doctors  or  Ayurvedic  experta,  I  want
 to  know  apecificaily  the  number  of
 pharmacognicista  and  pharmaceutical
 chemists.

 Shrimatl  I  have  no
 information  as  to  that.

 Mr.  Deputy-Speaker:  The  Question
 hour  is  over.  ‘

 Some  Hon.  Membera:  No  no;  we
 Started  at  0  o’clock  today.

 Mr.  Deputy-Speaker:  I  am  sorry:
 anyhow,  thig  question  is  over.  Mr.  Bal-

 Lene
 not  in  his  seat.  Mr.  K,  P.  Tri-

 pathi.
 IMPORT  OF  ORANGES  4ND  POTATOES

 oF  Kuasi  HILLS
 1172,  Shri  K.  P.  Tripathi:  Wil)  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  due  to  IntensSfication
 of  boycott  of  import  of  oranges  and
 potatoes  of  Khasi  Hills  by  Pakistan,
 the  growers  in  the  border  region  are
 in  distress;

 (b)  if  so,  what  relief  measures  Gov-
 ernment

 propose  to  take  in  the  matter:
 an

 (९)  what  long  terin  plan,  if  any. Government  have  drawn  up  for  such
 contingencies  in  this  area?

 The  Minister  of  Agriculture  (Dr. P.  S.  Deshmukh):  (a)  The  producers
 of  oranges  and  potatoes  are  experlenc-
 ing  difficulties  in  marketing  their
 duce  owing  to  dislocation  of  estabht  sh-
 ed  markets  consequent  on  partition,

 (b)  and  (cd.  A  team  of  experts
 on  refrigeration  was  sent  to  Assam
 recently  to  explore  means  of  proft-
 able  disposal  of  oranges  and  pote-
 toes  grown  in  the  Khas!  Hills.  Certain
 immediate  and  long  term  measures
 have  been  suggested  in  their  report
 which  are  under  consideration  of  Gov-
 ernment.

 Shri  KE.  P.  Tripathi:  What  are  the
 immediate  steps  taken  by  the  Govern.
 ment  to  relieve  the  difficultiea?

 Dr.  P.  8.  Deahmukh:  No  steps  have
 ao  far  been  taken;  but  they  will  be  ta-
 ken  as  soon  as  possible.

 Sbri  EK.  P.  Trtyathi:  Are  Government
 aware  of  the  conditions  in  which  the
 people  are  ilving  almost  on  roots  for
 the  time  being?
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 Dr.  P.  a  Desh  ७४४:  It  has  been  re-
 ported  that  there  se  much  Aistreas.

 Shri  Gearmah:  What  are  the  imme
 diate  measures  recommended  by  this
 expert  team?

 Dr.  ९,  8.  Deshmukb:  The  main  re-
 commendations  made  in  the  report  are
 as  follows:

 (i)  Establishment  of  a  grading  and
 juice  extraction  Centre  and  Intenslfica-
 tion  of  air  Ilft  of  the  first  grade  fruits
 to  Calcutta;  (li)  Establishment  of  a
 cold  storage  warehouse  and  fruit  and
 vegetable  processing  factory  at  Gau-
 hati;  this  schemes  la  estimated  to  coat
 4  lakhs  of  rupees;  (iji)  the  provision
 of  increased  transport  facilities  by
 road,  rail  and  river  and  _  reduction  in
 the  freight  charges  for  perishables.

 Shri  Sarmah:  What  meagures  are  ta_
 ken  in  respect  of  the  recommendation
 for  immediate  steps,  namely,  air  lift
 and  transport  facilities?

 Dr.  P.  S.  Deahmukh:  As  I  said  in  my
 Teply,  the  matter  is  under  considera-
 tion  of  Government,

 Shri  K.  ९,  Tripathi:  May  we  under-
 stand  that  no  steps  have  been  taken
 till  now  in  spite  of  the  fact  that  last
 year  there  was  air  lift  and  no  air  lift
 has  taken  place  this  year?

 Dr.  P.  8.  Desbmukh:  The  whole
 situation  has  arisen  only  recently,  So
 far  as  this  year  Is  concerned,  there  has
 not  been  sufficient  time  to  implement those  recommendations,  They  will  be
 implemented  as  early  as  possible.

 Shri  Sarmah:  In  view  of  the  fact  that
 oranges  are  perishable  commodities
 and  the  season  is  very  short  in  the
 border  of  Khasi  Hills,  how  long  will
 Government  take  in  consideration  and
 coming  to  a  decision?
 The  Minister  of  Food  and  Agricu!- ture  (Shri  Kidwai):;  [.ast  year  and
 year  before  last,  we  were  asked  by  the Assam  Government  to  arrange  for  air
 lift  and  it  was  done,  This

 ar
 such

 a  request  was  not  received.  When  the
 Prime  Minister  came  back  from  Assam,
 he  spoke  to  me  and  he  also  sent  a  com.
 mittee.  He  said  something  must  be
 done  to  give  relief  to  the  orange  grow-
 ers  and  potato  growers,  Immediately.
 we  sent  an  officer.  We  are  immediate-
 ly  undertaking  a  refrigeration  plant
 and  other  things  so  that  losses  may not  occur  agaln.

 Shri  K.  P.  Tripathi:  Is  it  a  fact  that
 Pakistan  has  recently  stopped  all  trade
 between  India  and  Pakistan  in  the
 Khas!  border,  and  if  so  whether  still
 Hmestone  Is  belng  ailowed  to  pass  into
 Pakistan  for  the  preparation  of
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 cement?  In  view  of  the  fact  that  they
 have  stopped  ali  trade,  are  the  Gov-
 ernment  considering  the  stoppage  of
 the  passage  of  limestone  to  Pakistan
 until  the  trade  reopens?

 Shri  Kidwal:  That  I  don’t  know.  but
 I  know  that  Pakistan  has  restricted
 its  imports  recently  from  ail  coun-
 tries.  They  have  put  an  import  duty
 of  36  per  cent.  on  oranges,  and  there-
 fore.  the  orange  trade  Is  completely
 stopped.

 Shri  K.  P.  Tripath!  rose.
 Mr.  Deputy-Speaker:  It  is  all  argu-

 mentative.
 Shri  8,  Cc  Deb:  Is  thehon.  Minister

 aware  of  the  condition  of  the  orange
 growers  In  Lushai-Hills  and  do  the
 Government  propose  to  do  something
 to  afford  relief  to  the  growers  there?

 Shri  K.  G.  Dealrmukb:  Have  Gov-
 ernment  any  idea  of  the  iJuantity  of
 the  oranges  that  are  grown  in  this
 area?

 Dr,  P.  8.  Deshmukh:  The  vatue  of
 the  produce  In  these  districts  Is  esti-
 mated  to  he  In  the  neigbbourhood  of
 Rs.  2b  crores.

 Sbrimati  Khengmes:  The  hon.
 Minister  said  that  no  request  was  re-
 ceived  by  the  Government.  May  I  en-
 quire  whether  the  Prime  Minister  had
 not  received  a  number  of  representa- tions  to  this  effect?

 Dr.  P.  S.  Desbmukb:  This  has  al-
 ready  been  replied  to.  ‘rhe  Prime
 Minister  had  seen  the  situation  when
 he  went  there.  and  It  was  on  bis  हाई
 gestion

 that  all  thede  steps  hove  been
 akeD.

 Win.incoon  HosertaL.  ‘Dent
 Both ©  Shrimati  Benu  Chakravartty:

 (a)  WIIl  the  Minister  of  Heaith  he
 Pleased  to  state  whether  the  Wiliing-
 don  Hospital.  Deih!,  is  to  be  taken
 ever  by  the  Central  Government  and
 If  so,  fcr  what  purposes?

 (b)  What  are  the  financial  commit-
 ments  of  Govectynent  on  this  account?

 The  Deputy  Miluister  of  Health
 (Sbrizsatl  Chandrasekhar):  (a)  Yes.

 such  a  proposal  is  under  consideration
 in  order  to  Implement  a  scheme  of  ex-
 ‘prea

 of  the  Hospital  and  Nursmg ome  which  forms  part  nf  the  Five
 Year  Plan  of  the  Central  Governmeot.
 it  is  also  proposed  to  make  use  of  the
 Wosoital  for  the  purpose  «f  a  Con-
 tributory  Health  Service  Scheme  for
 Centra)  Government  Servants  which
 -bas

 been
 approved  hy  the  Government

 of  India.
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 (b)  The  financial  implications  of  the
 proposal  are  heing  examioed.

 Ghrimal]  Renn  Chakravarity:  How
 many  beds  will  be  added  to  the  Hospi-
 tal  after  it  has  been  taken  over?

 Fiat
 Chandcasek&her:  I  have  no

 idea.
 Shrimat!  Benu  Chakravartty:  How

 many  of  these  will  be  reserved  for
 treatment  of  Class  III  and  Class  IV
 servants  of  the  Government  of  India?

 Sbrimati  Chandrasekhar:  It  has  not
 yet  been  decided.

 Sbrimati  Rena  Chakravartty:  May
 we  «now  whether  the  Municipality  at
 all  agreed  to  give  it  over  to  the  Cen-
 tra)  Government?

 Shrimati  Chandrasekhar:  i  think
 they  have  agreed  to-hand  St  over  to
 the  Central  Government.

 Sbrimati  Renu  Charavartty:  When
 do  you  propose  to  take  it  over?

 ShrimaW  Chandrasekhar:
 are  under  consideration  now.

 Shrimati  Benn  Ctrkrevartty:  What
 gfe  the  speciel  facilities  to  be  added
 to  this  Hospital?

 The.  Miaister  @  Food  and  A&rieui-
 tare  (Shri  Kidwai):  Whatever  !s  neces-
 sary.

 Barimati  Chanadrasr&har:  The  num-
 ber  of  bedg  will  be  increased,  and
 some  other  improved  f.acliitles  wllJ  be
 offered.

 Mr.  Deputy-Spetker:  It  is  too  pre-
 mature.  Taking  over  is  the  first  thing.
 prea

 to  the  facliltles  is  the  next
 step.

 Sbrimati  Bena  Chakravartty:  I
 thought  it  was  part  of  the  plan.

 Shri  B.  S.  Murthy:  Is  it  the  inten-
 tlon  of  the  Government  to  make  this
 an  hospital  for  the  whole  of

 ndia?
 Mr.  Deputy-Speaker:  These  ure  ail

 hypothetical  matters.
 Dr.  Bama  Bao:  May:  I  know  why

 the  Central  Government  want  to  ask
 the  Dethi  Government  and  the  Delhi
 Municipa!  Corporation  for  their  hospi-
 tal  instead  of  building  their  own  new
 hospital?

 Shrimati  Chandrasekhar:  In  1949,
 the  Government  of  India  considered
 that  the  capacity  and  the  faciiltles  of
 the  WlNingdon  Hospita)  and  the  Nurs-
 ing  Home  should  be  increased  as  there
 was  a  growing  demand.  They  thought

 Things
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 the  increased  financial  conunitments
 snvolved  In  giving  increased  facliitles
 rnd  increasing  tbe  number  of  beds
 woulg  be  too  much  to  be  borne  by  the
 New  Delhi  Municipality.  Theréfore,
 the  Central  Government  decided  to
 take  it  over.

 Bidi  Lasour
 °11%6,  Sbri  K.  Cc  Sodhia:  (a)  Wil)

 fhe’  Minister  of  Labour  be  pleased  to
 refer  to  the  reply  given  to  my  Starred
 Question  No.  3l5  asked  on  the  30th
 May,  952  regarding  Bidi  tabour  aid
 state  whether  Government  are  in  a
 Pos:tlon  to  place  on  the  Table  of  the
 aouse

 the  information  promised  there
 in?

 (b)  ff  the  information  has  not  so  far
 been  received  from  the  State  Govern-
 mens  eer

 ed.  how  long  Js  it  likely io  tske
 The  Depaty  Minister  of  Labour

 (Shri  Abid  All):  (a)  Yes.  It
 ed  that  the  [nfofmation  will  be
 on  the  Table  of  the  House  on  the  I6th
 December  952

 (b)  Does  not  arise.

 Shri  Namblar:  May  I  know  whether
 there  is  a  crisis  in  the  Bidé  Industry
 in  the  South  due  to  Jack  of  tobacco  as
 wall  as  the  leaves.  @d  due  to  want of  wagons  to  earry  these  Icaves  to
 South  from  Northern  areas?

 Faod  and  Agrien)
 tore  er  ee,  »  For  13  ant  of  rmo~- ere!

 Sbrt  Abld  All:  That  question  does
 nat  arise  out  of  this

 Sbhrimam  Renu  Ciskesvartfy:  low
 far  has  the  tension  between  Pakistan
 and  India  resulted  in  this  crisis?  May
 we  know  द.2 6  it  has  been  esilmsted?

 Shri  Abid  All:  It  is  for  the  Com-
 merre  Ministry  to  anawer.

 Shei  8.  S.  Muetby:  May  I  know  the
 stens  being  taken  by  the  Guavernment
 in  order  to  implement  ‘he  awards  gi-
 ven  hv  the  Tribunals  in  *he  South  in
 connection  with  the  Bidi  industry?

 Sbri  Abid  AH:  It  (s  for  the  State
 Governments  to  take  action,  in  such
 matters.

 ‘Shri  Nambiar:  ३8  it  iwiven  in  the
 statement  as  to  how  far  the  Minimum
 Wages  Act  has  been  implemented
 in  respect  of  the  labour  in  the  Bidi
 industry?

 ‘Shet  Abid  All:  That  will  be  glven  in
 the  Statement.  In  Msy  the  question
 was  asked  and  replies  Were  Kiven.
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 Shri  Nambiar:  I  want  to  know  whe-
 ther  that  has  beer  implemented  or
 not.  We  know

 pp
 to  May.  We  don't

 Know  what  hag  happened  efter  May.
 Shri  Abid  Al:  A  somprchensive

 statement  is  belng  placed  on  the  Table
 of  the  House.  and.if  hon.  Members
 want  further  information,  they  may
 ask  for  it.

 Shrt  Punnotse:  If  J]  remember
 aright.  the  answer  then  given  was
 that  ths  Minimum  Wages  Act  was  not
 fully  implemented  in  the  Bidi  indus-
 try.  Are  we  to  understand  that  the
 same  position  Is  continuing?

 Mr.  Deputy-Speaker:  Hon.  Mem-
 bers  will  kindly  look  into  the  state-
 inent.

 The  Minister  of  Labour  (Shri  V.  V.
 Giri):  The  statement  will  be  placed tomorrow.  Hon.  Member  may  !ook
 into  it  end  then  put  his  questions.

 BEGGARS  tn  Tralne
 °485.  Shri  P.  Sabha  Rao:  (a)

 Will  the  Minister  of  Railways  be
 pleased  to  state  whefher  Govern-
 ment  are  aware  at  heggars  in
 tralns  are  on  the  increase  and  that
 travelling  in  Third  and  Inter  Class

 ls  becoming  a  hardship  on  thle  ac-
 count?

 (b)  What  steps  ४४५४९  Government
 adopted  to  prevent  beggars  going
 Into  the  trains  and  what  further
 steps  they  proPose  to  adopt  to  pre-
 vent  the  beggar  nuisance?

 (c)  Do  Government  propose  to
 take  st

 pe
 to  charge  sheet  deg-

 gars  un  section  44%  IPC.  for
 trespass

 The  Depaty  alte
 of  Rallways

 aad  Tvanspart  ir  )  (a)
 Government  have  not  received  reports
 to  the  effect  that  beggars  in  trains
 are  on  the  Increase,  though  it  ig  rea-
 Msed  that  they  do  sometimes  cause  in-
 convenience  to  passengers

 (b)  All  station  staff,  including  the
 Watch  and  Ward  and  the  Travelling
 Ticket  Checking  stafl,  ‘tiave  instruc-
 tions  and  endeavour  to  prevent  heg-
 gars  from  entering  railway  platforms and  trains  and  eject  them  when  found.
 Police  assistance  is  also  sought  where
 Necessary.

 (c)  No.  The  more  eppropriate  law
 under  which  beggars  can  be  prosecut- ed  is  Sectfon  22  and  rules  made  un-
 der  Section  47  of  the  Indian  Rallways
 Act.  It  is,  however,  not  always  deésir«
 able  to  prosecute  a  beggar  if  he  can
 be  turned  out  from  the  railway  pre-
 mises.  Prosecution  involves  securtng
 custody  of  beggars  necessitating  an
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 overall  incrsase  in  the  size  of  the
 tailway  and  police  establishment,

 Shri  P,  Subba  Rao:  Does  not  the
 Government  think  that  by  prosecut-
 ing  these  beggars,  the  nuisance  will
 be  brougnt  under  control?

 Shri  Alagesan:  No.
 Mr.  Deputy-Speaker:  They  will  get

 food  in  the  jails;
 Shri  P.  Subba  Rao:

 turned  out  is  no  good.
 Simply  being

 Mr,  Deputy-Speaker:  It  is  a  matter
 of  opinion.

 Shri  Ponpoose:  Are  these  beggars
 allowed  a  place  in  the  Five-Year  Plan?

 Shri  Ragbaveiah:  May  I  know  whe-
 ther  the  Raftway  Miniatry  is  cantem-
 plating  Iquidatag  the  beggar  nuls-
 ance  in  trains  in  the  course  of  tbe
 Five-Year  Plant

 Mr,  Deputy-Speaker:  It  Is.  an  all
 India  problem.  It  is  for  the  States  to
 tackle  it.

 Sardar  A.  8.  Salgal:  Is  it  a  fact  that
 beggars  with  leprosy  are  trave
 the  Esstem  Rallway  Zone  f
 pur  to  Katni  and  Bilaspur  to  oh mt; harpur  and  take  rice  and  smuggie
 them  into  ather  provinces?

 Skri  Alsgmman:  With  the  chsnge  in
 the  food  policy,  smuggting  has  very
 much  decreased  in  aj]  areas,

 Shei  MN.  L.  Dwivedi:  As  a  large  part
 of  the  stealing  Is  done  by  small  chil
 dren  who  are  encouraged  tr  on  the
 platforms,  what  steps  are  being  taken
 to  preveit  them  from  dolng  30

 Shri  Alagemaa:  As  soon  as  they  ara
 found.  they  are  taken  out.

 Shri  Reghaveleh:  May  i  know  whe-
 ther  the  number  of  beggsrs  js  increas-
 ing  or  decreasing?

 Mr.  Deputy-Speaker:  That  has  been
 answered  in  the  first  part  uf  the  oues-
 tion.  Apart  from  the  Question  Hour
 being  over,  the  Question  {jst  ia  also
 over.  There  are  three  snort  notice
 auestions.  _  The  first  one  is  by  Shri
 Kanavade  Patil.  relating  to  food  scar-
 city  in  Maharashtra.

 The  Minister  of  Agriculture  (Dr,
 P.  S  Oeshmnkh):;  There  iz  another
 short  »\otice  ouestlon  on  the  same  sub-
 ject,  If  this  is  algo  put.  the  two  ques-
 tions  may  be  answered  together,

 .
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 Short  Nutice  Qurstions  And
 Answers

 Foop  Scarcity  mi  MafaRASTRA
 fF.  Shri  Kanavade  Patii:  (a)  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state  whether  any  demand
 for  loan  from  the  Centra!  .iovern-
 ment  haz  been  made  by  the  State  Gov-
 ernment  of  Bombay  to  meet  the
 famine  conditions  in  Maharastra?

 (b}  Are  Government:  !  possession
 of  any  report  from  that  area  uf  famine
 and  scarcity  conditions?

 (९)  Do  Government  propuse  to  send
 8  special  officer  to  inquire  into  the
 situation?
 १?  The  Minioter  of  Agriculture  (Dr.
 P.  S.  Deehmokh):  (a)  Yea

 (b)  Yes.
 (c)  Yes,

 Foop  SCARCITY  IN  MAKARASTRA
 TL  Shri  8.  8.  More:  (a)  Will  tbe-

 Minister  of  Food  ued  Agticulépre  be
 pleased  to  state  whether  the  Central
 Government  have  received  eny  reports
 from  the  Bombay  ‘State  Goverriment
 giving  details  about  the  famine,  pre-
 valling  in  some  of  the  districts  in  Ma-
 parece:

 particuterky  Sbolapur  Dis-
 ti

 (b)  Have  Government  received  any
 details  about  the  number  of  cattle
 which  have  cerished  for  want  of  fud-
 der  or  ourchasing  capacity  of  the  fa-
 milne-strieken  people?

 (c}  Has  any  demaod  for  Joan  fcom
 the  Central  Gavernmeot  been  rade
 by  the  State  Govegomert  in  Bambay
 to  meet  the  famine  conilltions  in  Ma-
 hareaitza?

 (d)  Have  Government  ary  informa-
 tion  about  the  large  number  of  per-
 fona  who  ave  leaving  their  homes  and
 hearths  in  search  of  employment?

 (९)  Dn  Government  »ropnse  to  send”
 a  svecial  officer  immediat@w  to  en-
 puis

 into  the  seriousness  of  the  s)tua-
 n

 The  Minister  of  Agriculture  (Dr.
 ए,  8.  Deshmakh):  (a)  Yes.

 {b)  No  cattle  death  for  want  of  fod-
 der  or  purchasing  capacity  cf  people
 has  been  reported  to  Government,

 (cl  Yes.
 (d)  Migratinn  on  more  tran  usual

 scale  from  affected  patts  to  non-af.
 fected_parts  of  Sholapur  district  and
 from  Eost  Khandesh  to  oeighbourlt,g
 areas  in  Madhya  Pradech  bas  been  re-
 ported.  No  definite  figures  of  migra-
 tlon  are  available.

 (९)  Yes.
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 In  view  ofthe  fact  that  certain  bon.
 Membera  attach  a  great  deal  of  im-
 Portance  to  the  subject,  and  In  order
 to  clarify  tbe  matter,  I  shall  read  out
 the  information  that  we  oossess  at  the
 smoment..

 The  Government  of  Indla  (in  the
 Ministry  of  Finance)  have  received  a

 vequest  from  the  Bombay  Government
 for  a  joan  of  Rs,  2  crores  to  be  utiJised
 Partly  for  giving  ‘taccavi'  loans  and
 party  for  expenditure  on  famine  relief
 ‘works.  The  State  Government's
 ‘request  for  assistance  Is  stiil  being  com
 ‘sidered  by  the  Ministry  of  Finance.  As
 tegards  the  ouestion  of  sending  a
 special  officer  to  inquire  into  the  situa-
 tion.  the  Cabinet  has  recently  decided.
 to  set  up  #  special  Committee  of
 Central  Government  officers  to  make  a
 report  about  the  steps  which  have  to
 ‘be  taken  to  protect  chronically  scarci-
 ‘ty-affected  areas.  The  suggestion  that
 the  districts  of  Bombay  adjoining Madras  which  are  also  chronically
 ‘liable  to  famine  should  receive  the
 same  examination  from  the  Committee
 set  up  by  the  Government  of  India,  as
 ‘Rayalaseema,  js  under  the  considera-
 tion  of  the  Government..

 As  regarda  scarcity  conditions  in
 Maharashtra,  the  State  Government
 have  reported  that  scarcity  has  been
 declared  in  497  villages  of  Sholapur
 district.  52  villages  of  West  Khanéesh
 district.  96  villages  of  Nasik  d{strict,
 85  villages  of  Ahmednagar  district and  93  villages  of  Poona  disérict.

 Conditlons  of  scarcity  are
 preven’

 in
 some  villages  of  4  talukas  in  West
 Khandesh.  06  Talukas  in  Fast  Khan-

 “desh,  2  talukas  in  Nasik,  2  talukas  in
 Ahmednagar,  |  taluka  of  Poona

 ‘taluka  of  Satara  South,  and  |  taluka
 ‘of  Sholapur.  Decleration  of  ecarefty
 ‘in  these  areas  la  under  the  consldera-
 tion  of  the  State  Government.  But  all

 ‘steps  of  relief  have  been  taken  even
 though  scarclty  has  not  been  formally ‘declared.  @

 To  afford  relief,  the  State  Govern-
 ‘ment  have  opened  scarcity  and  test
 scarcity  works  in  the  affected  areas  to
 Provide  employment  to  agricultural

 ‘labour  and_—  small  agriculturists. Gratultous  relief  {s  being  distributed
 to  the  infirm  and  070  people.  Grants
 have  been  olaced  at  the  Collectors’
 disvasal  for  deepening  wells  and  for
 taking  steps  to  conserve  water  supplies.

 -Stevs  are  also  being  taken  to  supply
 -drinking  water  by  means  of  water
 ‘tankers  or  bullick  carts  in  affected
 areas.  Fodder  Is  belng  produced  in  non-

 ‘affected  parts  of  the  State  and  _des-
 patched  to  the  affected  areas.  Steps
 wre  also  being  taken  to  purchase  the
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 bay  stacks  held  by  the  army  euthoritles
 in  the  State  and  to  start  emergency  lift
 Irrigation  schemes  to  grow  more  fodder.
 The  State  Government  Is  also  organls-
 ing  cattle  camps  for  non-essential  but
 useful  cattle.  The  State  Government
 have  sanctioned  a  sum  of  about  Rs.
 1,68.15,530,  so  far  for  relief  measures
 in  the  Mabarashtra  districts,  The
 total  expenditure  incurred  till  the  end
 of  November  952  in  the  whole  of  the
 State  is  Rs.  1,25.00,000.  Taccavi  loans
 are  being  distributed  in  deserving
 cases.  A  sum  of  Rs.  1,02,93,000  has
 been  allotted  to  Collectors  of  scarcity
 affected  districts  in  Maharashtra  for
 taccavi  distribution.

 Shel  Gadgll:  May  I  know  whether
 the  Government  is  aware  of  the  fact
 that  scarcity  in  497  villages  of  Shola-
 pur  district  was  declared  on  the  29th
 April.  in  62  villages  of  West  Khandesh
 on  the  8th  May,  in  96  villages  of  Naslk
 district  on  l0th  October.  in  85  villages of  Ahmednagar  district  on  2lst  Novem-
 ber,  and  in  95  viliages  of  Poona  dis-
 trict  on  the  26th  November.  and  that
 conditions  have  still  become  worse
 after  the  declaration  of  the  scarcity,
 and  that  the  Government  of  Bombay  is

 somewhat  reluctant  to  declare  further
 scarcity  because  they  are  doubtful  as
 regards  the  help  that  they  may  expect from  the  Central  Government?

 Dr.  P.  8,  Deshmakh:  I  have  not  got the  dates  which  my  hon  friend  has
 mentioned.

 Shri  Gedgts:  I  can  give  them  to  you.
 Dr.  P.  8.  Deshmukh:  The  dates  may

 be  correct.  but  I  cannot  agree  with
 him  when  he  seys  that  the  Government
 Is  reluctant  to  declare  scarcity  areas
 where  conditions  of  scarcity  exist.  I
 think  the  Bombay  Government  has
 done  a  great  deal  in  trying  to  meet  the
 situation.

 She)  Gadeil:  I  appreciate  what  the
 Government  had  done,  but  I  may  add
 for  your  informatilon  that  in  63
 villages  of  Bijapur  district  scarcity
 was  declared  on  the  l6th  April.

 Dr.  P.  8.  Deshmakh:  The  hon.  Mem.
 ber  is  giving  information.

 Sbri  Gadg®  But  I  am  prefacing  it
 for  a  further  question.  There
 scarcity  in  Belgaum  district  and_  other
 districts  in  the  whole  of  the  Deccan
 tract  and  part  of  Karnatak:  in  view
 of  this  larce  scaie  scarcity.  will  the
 Central  Goverment  assure  the
 Bombay  Government  of  same  measure
 of  help  and  _  co-oceration  as  it  did  in
 the  case  of  Rayalaseema?

 Dr.  P  8,  Oeshmakh:  If  the  situation
 is  similar,  ]  have  no  doubt  whatsoever the  Government  of  India  will  follow
 the  same  policy.
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 3hri  Gaagé:  May  I  know  how  lemg...
 Mr.  Deputy.  Speaker:  7  dtrell  call  the

 bon.  Members  ह  (दाप?  tabled  the
 questions.

 adga:  7  shall  comclude  with
 this  question.  Sir.

 Mr.  Deputy-Ggtaker-  Now.  Mr.  More.
 Sbri  S.S.  Q@fare:  is  it  a  fact  ‘that

 though  in  some  of  the  82295  the  eondil-
 tlons  prevailing  are  wotse  than  famine
 conditions,  the  Government,  inssead  of
 declaring  famine  conditions.  is  merely
 contenting  itself  with  declaring  oscar-

 -city  conditions.  in  order  to  lewsen  the
 burden  of  giving  relief?

 Dr.  P.  S.  Deshmekh:  If  I  may  sub-
 init  so,  it  is  hardly  a  question,  tt  is

 something  in  the  way  of  a  comment-
 ary.  It  is  all  for  the  State  Govern
 ment  te  declare  or  not  to  declare
 searcity,  or  famine.

 Shri  S.S.  More:  Has  the  Govern-
 sment.eeceived  any  representations  {rom
 Mohul  taluk.  giving  detailed  figures  of

 ‘the  number  of  persons  who  have  left
 :thelr.villyges,  the  number  of  cattle  died,
 and  the  number  of  cattle  which  were
 teft  on  the  streets  by  the  people  who
 tiave  .not  ‘been  able  to  maintain  them?

 The  Minister  of  Food  and  Agricultare
 (Shei  Hidwaid:  The  hon.  Member  will a@ppreciate  that  this  is  a  State  subject,
 and  thet  if  we  do  anything,  it  is  by
 way  of  helping  the  State  Government,
 in  meeting  the  extraordinary  expenses
 thet  they  tiave  to  incur  in  giving  relief

 dn  nat  know  what  advantage.  the
 hon.  will  accrae,  it
 any  sarticular  area  is  declared  a  scar-
 city  ot  a  famine  area.  Under  the  old
 Famine  Code.  {¢  is  the  responsibillty  of
 the  State  Government  to  give  some
 retef  but  that  amount  of  relief  is  so
 meagre  that  we  are  now  helping  them
 and  doing  much  more  than  is  possible
 under  the  old  Famine  Code.  in  areas
 where  we  consider  the  scarcity  to
 Prevail.

 Shri  Pateskar:  In  the  reply  which
 the  hon.  Minister  rave  he  said  that
 there  had  been  migratiens  from  villages in  East  Khandesh.  Will  the  hon.
 Minister  enquire  of  the  Government  of
 Bombay  why  no  scarcity  was  declared
 in  these  villages  when  there  have  been
 parted

 migrations  from  that  dis-
 rict?

 Dr.  P.  8.  Desbmakb:  We  -will,  if  the
 hon.  Member  wants,  enquire  of  the

 Bombay  Government  But  I!  do  not
 see  any

 778९
 hecause  the  whole

 matter  rests  with  the  State  Govern-
 ment.  As  Shri  Rafi  Ahmed  Kidwai
 has  stated.  we  can.  only  implement
 relief  that  the  Bombay  Government
 wants  to  ve.

 328  PSD
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 ems
 8.  More

 Have.  Government
 reced  y  G@gures  about  persons ha  dled  of  starvation  in  Kamars-
 cu  olepur  district

 Dr.  P.  S.  Deshmakb:  No.  Str.
 Shri  Gadgit;  May  I  know,  Sir,  fram the  hon  Minlster  bow  long  the  demand

 from  the  State  of  Bombay  for  relief  is
 pending  with  the  Ministry  of  Finance
 and  when  they  expect  this  gielp  to  be
 made  availabie?

 Dr.  P.  8.  Beshmukh:  I  do  not  think
 it  was

 as  |
 long  ago,  Sir  It  was  at

 the  most  during  the  last  month
 Sbri  Alleker:  May  !  know.  Sir,

 whether  minor  and  medium-scale  Irri-
 gatlon  schemes  are  under  consideration
 ot  the  Central  Government  for  these
 areas  from  the  30  crores  reserved  for
 scarcity  areas  in  the  Five  Year  Plan
 for  such  purposes?

 Dr.  ?.  5,  Desbmukh:  Sir,  so  far  as
 loans  from  out  of  these  30  crores  are
 concerned.  discussions  with  certain
 State  Governments  are

 going
 on,  Dis-

 cussions  with  Bombay  ave  not  yet
 begun

 Sbri  Kidwal:  I  think  Bombay  appro-
 ached  us  this  year  with  certain  mincr
 irrigation  schemes.  Those  schemes
 have  been  sanctioned  and  they  have  sl-
 ready  received  money.

 Sbri  Bogawat:  May  I  know.  Sir,
 whether  in  view  of  the  fact  that  about
 0  mliilion  people  are  ‘affected  on
 account  of  severe  famine  in  Maharash-
 tra.  the  Food  Minister  has  decided  to
 tour  the  affected  areas  to  give  relief?

 Dr.  P.  5.  Deshmiakb:  I  am  proposing
 to  go  tl.ere.

 Sbri  Gadgil:  Better  send  money.
 Sbrt  M.  0.  Joabi:  May  I  know.  Sir,

 whether  there  are  in  Bombay  State
 Permanently  deficlt  or  scarcity  areas
 like  Rayalaseema.  and  what  Govern
 ment  propose  to  do  in  respect  of  them?

 Dr.  P.  S.  Desbmakb:  As  J  have  al-
 ready  replied,  Sir,  we  are  trying  to
 treat  them  on  the  same  level  as
 Rayalaseema.  as  can  be  seen  from  the
 ee

 that  we  are  golng  to  send  a  Com-
 mittee.

 सेठ  अचर  सिंह :  क्या  माननीय  मंत्री
 महोदय  यह  बतलाने  की  हूपर  करेंगे  कि  स्टेट
 गवर्नमेंट  मौर  सेंट्रल  गर्वमेंट  ara  अब  तक
 क्या  रिलीफ  दिया  गया  है  ?

 Bio  वो०  Ro  बेबूद  :  स्टेटमेंट  में
 क्रिया  गया.  है
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 Sbri  8.  8,  More:  May  I  know.  Sir,

 whether  Government  have  Tecaived aerious  complaints  about  the  peucity
 or  meagreness  of  the  telief  works
 started  in  Sholapur  district?

 Dr.  P.  8.  Deshmukh:  We  have  not
 received  any.

 Shri  Dbustya  sose—
 Mr.  Deputy-Speaker;  Next  Question.

 Inpian  RESOLUTION  ON  KOREA
 III,  807  K,  Sebrabmanyau:  (a)  Wiil

 the  Prime  M  be  pleased  to  make
 a  statement  on  the  indian  mediation

 efforts  for  the  settiement  of  the  dead-
 locked  war  prisoners  issue  in  the  Korea
 truce  talks  at  Pan  Mun  Jon,  tracing
 the  origin  of  that  effort,  the  extent  of
 aupport  originally  assured  and  the
 support  aow  obtained?

 (b)  Is  it  a  fact  that  a  draft  of  the
 resolution.  sponsord  by  India  and  now
 adopted  by  the  United  Nations  General
 Assembly,  was  shown  to  the  Chinese
 officials  in  l’eicing  ants  there  a  tacit  ap-
 Provel  obtained?

 (c)  Was  not  Moscow  similarly  con-
 sulted?

 (d)  Is  [t  a  fact  that  the  Indian  reso-
 lution  was  materially  amended  to  meet
 US.  objections  and  {f  so.  what  are  the
 changes  that  were  etiected  In  the  origi-
 nal  resolution?

 (९)  Is  it  a  fact  that  a  clause  urging immediate  cessation  of  hostilities  in
 Kurea  was  specially  incorporated  in
 the  resoiution  to  meet
 criticlsm?

 The  Frime  Minister  (Shri  Jawahartai
 Nebru):  The  Goverument  of  India  have
 been  deeply  Interested  in  a  settlement
 in  the  Far  East  and  have  viewed  with

 reat  ccicers:  the  continuance  of  hosti-
 Bties  In  Korea.  They  had  hoped  that
 the  negotiations  at  Pan  Mun  Jon  would
 lead  to  a  cease-fire  and  armistice.  Al-
 though  much  progress  was  made  in
 these  negotiations,  there  was  a  dead-
 lock  on  the  issue  of  the  return  of  the

 risoners  of  war.  The  main  difficulty as  been  that  while  the  Chinese  Go-
 vernment  insisted  on  an  application  of
 the  Geneva  Convention  and  a  repatria-
 tlon  of  all  prisoners,  the  U.N.  Command
 made  it  clear  that  they  could  not  agree to  the  forced  repatriation  of  any  pri- soners.  Between  these  two  approaches, no  meeting  ground  was  foun  ¢

 In  their  earnest  desire  to  render  a0me
 service  in  the  cause  of  peaee,  the  Go-
 vernment  of  India  had  Kept  In  touch
 with  the  principal  Powers  concerned
 and  discussed  their  respective  view-
 Ppolnts  with  them.  It  had  seemed  to
 the  Government  of  India  on  several
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 occasions  thst  there:  was  a  possibility  cf
 the  differenre  being  bridged,  but  this
 did  nut  occar,

 When  the  U.N.  General
 met  in  New  York  recently,  the  question
 of  Korea  cume  up  before  it,  A  numiber
 of  resolutions  were  suggested  or  moved.
 It  seemed  to  our  Delegation,  who  kept
 In  constant  touch  with  us,  that  none  of
 these  reaolutions  offered  any  hope  of
 a  peaceful  settlement.  Thereupo our  Detegation  tried  to  evoive  a  for-
 mula  ती  at  might  prove  acceptab'e  to
 the  principal  parties  conc  as  well
 as  to  others.  Certain  principles  were
 lald  down  with  a  view  to  consultatlon
 @nd  subsequent  framing  of  resolution,
 In  case  those  princip'es  were  consider-
 ed  to  be  generally  acceptable.  These
 &

 rinciples  were  based  on  the  Geneva
 convention  which  lays  down  the  well-

 established  principles  and  practice  of
 international  law  on  the  subject.  While
 voluntary  repatriation  would  have  been
 agalnst  these  principles  and  was  ruled
 out.  it  was  stated  that  force  sha'l  not
 be  used  against  the  prisoners  of  war
 to  prevent  or  cffect  their  return  to  their
 homelands  and  no  vioience  to  their  per-
 sons  or  affront  to  their  dignity  or  self-
 respect  shall  he  permitted  in  any
 manner  or  for  any  purpose  whatso-
 ever,  Prisoners  of  war  were  to  be

 treated  humanely  in  accordance  with
 the  sperilfc  provisions  of  the  Geneva
 Convention  and  the  #eneral  spirit  of
 that  Convention.  A  Repatriation  Com-
 mission  was  to  oe  established.  consist-
 ing  of  representatives  of  Czechoslova-
 kla.  Po’and,  Sweden  and  Switzerland
 and  all  prisoners  of  war  were  to  be
 released  to  the  Repatriation  Commis
 sion  from  military  control  and  from
 the  custody  of  the  detaining  side  at
 agreed  exchange  points  in  agreed  de-
 militarized  zones.  Various  other  pro-
 visions  were  lald  down  in  these  princi-
 ples  to  facilitate  the  speedy  return  of
 the  prisoners  of  war  to  their  home-
 lands.  It  Was  intended  that  an
 immediate  ceasefire  should  take  place
 and  be  glven  effect  to  in  accordance with  the  terms  nf  the  armistice  agree-
 ment.

 Consultations  teok  place  on  the  basis
 of  these  princivles  between  our  Delega-
 tion  and  the  other  DeJegations  at  the
 General  Assembly  of  the  U.N.  As  the
 Central  People’s  Government  of  the
 People’s  Republic  of  China  wes  not
 represented  at  the  U.N..  we  communi-
 cated  these  principles  to  them  at  Peking on  the  2nd  November.

 There  was  no  commitment  by  the
 Chinese  Government.  but  there  was  NO
 disapproval  indicated  at  that  stage  to
 these  principles.  We  were  given  to
 understand  that  the  Chinese  Govern-
 ment  appreciated  our  attempts  to  help
 in  bringlng  about  a  peaceful  settle
 ment.  They  made  It  clear,  however,
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 that  they  were  entlrely  opposed  to
 voluntary  repatriation

 There  was  general  approval  of  our
 princip}es  among  the  Delegations  con-
 sulted  at  the  UN.  A  few  Delegativns
 were  non-committel.

 At  this  stage  our  Delegation  decided
 to  frame  our  resolution  on  the  basls  of
 the  principles  which  we_had  indicated
 previously  to  the  other  Delegations  as
 welt  as  to  the  Chinese  Government.
 The  text  of  the  resolution  was  received
 by  us  from  our  Delegation  on  Novem-s
 ber  6th  and  immediately  forwarded
 by  us  the  Chinese  Government.
 The  resolution  was  presented  to  the
 Political  Corunittee  of  the  U  N,  Generar
 Assembly  on  November  Sith  On  the
 same  day  a  spokesman  of  the  US.
 Delegation  stated  at  a  Press  Conference
 that  the  U.S.  rejected  the  Indian  pro-
 pesal  “in  its  present  terms”.  On  the
 isth  November  the  resolution  was  fer-
 mally  moved  by  our  Delegation  in  the
 Political  Committee.  The  U.K.  Dele-
 gation  supported  it.  Support  was  also
 received  from  a  !arge  number  of  other
 Delegations  There  was  no  reply  from
 the  Chinese  Government  and  no  Indi-
 cation  of  the  Soviet  attitude  for  a
 number  of  days.

 Gn  November  23rd  the  Soviet  Dele-
 pein  per

 forward  a  vroposal  that  the
 N.  should  recommend  an  immediate

 vease  fire  in  Korea  and  appoint  an
 Eleven-Nation  Commission  to  solve  the
 prlsoners  of  war  problem.  On
 Movember  24th  the  Soviet  delegate
 rejected  the  Indian  proposal.

 The  U.  S.  Delegation.  after  their
 initial  reiection  of  ०७०  resolution.
 subsequently  gave  their  general  app-
 roval  to  it  but  pressed  certain  amend-
 ments.  In  the  course  of  the  discussion
 on  the  resolution  various  amendments
 were  considered.  We  were  unable  to
 accept  such  as  were  not  in  accordance
 with  the  basic  principles  along  which
 we  had  proceeded.  Our  Delegatlon
 Made  some  minor  changes  In  the  re- solutlon  to  clarify  some  ०8603  of  It.
 These  minor  amendmenff  were:

 (i)  Provision  was  made  for  the
 ctoser  association  of  the
 umpire  with  the  Repatriatioo Commission.  and

 (ii)  {t  was  provided  that  not  only the  care  and  maintenance  but
 also  disposition  of  the  remaln-
 ing  prisoners  should  be  en-
 trusted  to  the  U.N.  ्  was
 added,  however,  that  the  dis-
 position  was  to  be  made  in
 accordance  with  international
 law.  This  reference  to  the  in-
 ternational  law  was  to  the
 Geneva  Convention.
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 On  the  25th  November  we  received
 an  aide  memoire  fram  the  Chines¢
 Government,  dated  24th  November  in-
 forming  us  that  they  were  unable  to
 accept  our  proposal

 The  Soviet  delegate  had  criticised
 our  cesolution  on  the  ground,  inter
 609  that  it  did  not  bring  about  @
 Se

 It  wae  pointed  out  by  our
 vegation  that  the  whole  purpose  68

 our  resolution  was  to  bring  about  &
 cease-fire.  However.  in  order  to  make
 this  perfectly  clear  a  small  amendment
 was  incorporated  Jn  the  preamble  to  the
 effect  that  an  immediate  cease-fire
 should  result.

 A
 ey

 of  our  resolutioa  on  Korea  as
 amended  and  subsequently  passed  by
 the  General  Assemb:y  of  the  U.N.  is
 laid  on  the  Table  of  the  House.  (See
 Appendix  VII,  annexure  No.  15).

 It  will  be  observed  that  no  material
 change  was  made  in  this  resclu@on
 aiter  its  original  Introductisn.  Some

 snts  were  clarified  as  a  result  of  the
 iscersslons.

 The  resolution  was  communicated
 subsequently  by  the  President  of  the
 U.N.  General  Assembly  to  the  Central
 People’s  Government  of  the  Pesple’s
 Republic  of  China  and  the  North Korean  Government  with  an  exp!ana
 tory  memorandum.  So  far  985  we
 know.  no  reply  has  yet  been  received
 by  the  President  of  the  Assembly  from
 these  two  Governments:

 The  Government  of  India,  while
 greatly  appreciating  tne  wide  support for  the  resolution  received  from  a  very
 larg

 e  number  of  Member  nations  of  the
 U.N..  deeply  regret  that  the  Chinese
 Government  and  the  Soviet  Govern-
 ment  have  been  unable  to  accept  the
 resojution.  They  stlll  hope  thas  on
 reconsideration  these  Governments  will
 appreciate  tkat  the  propossia  contain-
 ed  Jn  the  resolution  are  fair  and  just,
 are  based  essentially  on  the  Geneva
 Convention  and  international  law.  and
 are  not  opposed  in  any  way  to  the
 basic  principles  they  have  themselves
 put  forward  on  earlier  occasions.

 The  resolution  is  not  a  mandate  It
 ls  an  earnest  attempt  to  find  a  solution
 of  a  problem  which  Is_  endangering
 the  entire  peace  of  the  world  and  the
 contmuation  of  which  has  brought
 uttermost  ruin  and  misery  to  the  peo-
 ple  of  Korea.

 Shri  K.  Sobrahmenyam:  Does  the
 Prime  Minister  feel  that  the

 accep
 tance

 of  the  proposal  by  Caitna  wou'd  have
 resulted  at  least  in  the  tong  run  Ip  the
 admission  of  China  to  the  UN:  and  the
 eettlement  of  the  Far  Eastern  pro-
 bhlemat

 Shri  Jawaharial  Nehru:  As_  the
 House  knows.  the  Government  of  Indie
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 has  always  been  strongly  in  favour  of
 the  admission  of  the  People’s  Govern-
 ment  of  China  into  the  United  Nations
 and,  in  fact,  it  has  been  our  belief  that
 no  problem  in  the  Far  East  can  be
 solved  without  the  concurrence  of  the
 Government  of  China  and  without  their
 coming  into  the  United  Nations  and  we
 feel  that  any  such  resolution,  if  it  is
 accepted,  would  be  a  step  towards  the
 settlement  and  should  be  followed  by
 the  admission  of  the  Government  of
 China  into  the  United  Nations.

 Shri  K  Subrahmanyam:  Does  the
 Prime  Minister  feel  that  in  view  of  the
 large  majority  obtained  tor  the  Indian
 Tesolution  at  the  U.N.  Assembly,  the
 door  is  still  open  for  China  to  accept
 the  proposal?

 ‘ar.  Deputy-Speaker:  tie  has  already
 answered  this.

 500  K  Subrahmanyam:  Does  the
 Prime  Minister  assure  us  that  India
 under  his  wise  leadership  will  continue
 her  efforts  for  the  sett’ement  of  th
 conflict  in  Korea  and  save  the  miseries
 of  tho:isands  of  prisoners  there?

 Mr.  Deputy-Speaker:;  A  very  long
 statement  as  been  placed  before  the
 douse  by  the‘hon.  Prime  Minlster,  I
 hope  that  in  view  of  the  other  work
 before  the  House.  they  will  put  only  as
 few  questions  aspossible  on  this
 matter.  Normally,  whenever  the  Gov-
 ernment  makes  a  statement  it  is  not
 usual  to  alow  any  question  to  be  put on  the  statement  but  this  is  a  Question
 of  importance  On  the  other  hand,  it
 js  also  a  question,  I  have  no  objec-
 tion  to  allow  some  questions.

 Shri  H.  N.  Mukerjee:  Could  we  have
 some  idea  from  the  Prime  Minister  in
 regard  to  the  steps  which  were  either
 Preposed  to  be  taken  or  are  in  con-
 templation  to  pursue  this  effort  for

 eace  with  the  concurrence  of  the
 eople's  Republic  of  China?

 Shri  Jawaharlal  Nebru:  It  is  rather
 difficult  for  me  to  say  much  except  that
 we  keep  in  contact  with  them  and  put
 forward  our  respective  view-points  to
 convince  each  other.

 Shrimatl  Renu  Chakravartty:  Sir,
 the  hon.  Prime  Minister  has  said  that
 the  basic  »rinciples  over  which  the
 Heard

 have  been  made  are  accord
 &  to  the  Geneva  Convention.  Then

 now  is  it  that  the  remaining  prisoners
 who  are  left  over  are  to  be  left  in
 charge  of  the  United  Nations  which  is
 also  a  party  to  the  conflict  in  Korea?

 Shri  Jawaharial  Nehru:  It  is  rather
 difficult  for  me  naturally  to  enter  Into
 an  arcument  in  answer  to  a  question.
 Some  kind  of  provision  bad  to  be  made.
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 We  presumed  that  none  will  be  left
 over  and  that  the  Repatriation  Cam
 misslon  would  deal  with  the  matter:
 Now,  if  some  are  left  over,  som
 has  to  deal  with  them  and  we  could
 suggest  any  one  as  a  kind  of  residuary
 organisation  and  that  they  should  be
 dealt  with  in  terms  of  the  Geneva
 Convention.

 Shri  Damodara  Menon:  The  hon.
 Prime  Minister  said  that  on  November
 l6th.  the  resolution  which  was  drafted
 @  the  basis  of  the  general  Principles, was  sent  to  the  People’s  Government
 of  China.  May  I  know.  Sir.  why  our
 Delegation  did  not  wait  until  the  reply to  that  resolution  was  received?

 Shri  Jawaharlal  Nehru:  Because  it  is
 difficult  to  keep  the

 Lecce
 Ss  pen

 ding  in  an  organisation  like
 Steps  have  to  be  taken  when  the  pro-
 per  time  comes  for  them.

 Dr.  S.  P.  Mookerjee:  Sir.  the  Prime
 Minister  stated  that  on  thé  i6ih
 November  the.  resolution  was  forward-
 ed  to  China  and  the  Government  of
 India  was  informed  that  the  resolution
 had  been  rejected.  May  I  know.  Sir,
 when  the  first  communication  was  sent
 on  2nd  November.  dealing  with  the
 principles,  and  a  copy  of  the  resolution

 was  forwarded  on  6th  November.  was
 our  representative  given  to  understand
 that  the  main  principle  of  the  resolu-
 tion  will  be  acceptable  to  China?  Was
 there  any  indication  of  e  change  at  any
 later  stage?  The  hon.  Prime  Minister
 stated  in  his  statement  that  they  did
 not  reject  lt.  Rather  ft  appeared  that
 the  basic  principles  were  acceptable to  China.  Could  he  _  please  deve‘op:
 that  point  a  little?

 Shei  Jawaharlal  Nehru:  I  think  what
 I  have  already  soil  about  that  correct-
 ly  represents  the  nosltlon.  There  was
 no  commitment  of  the  Chinese  Gnvern-
 ment  but  there  was  no  _  disapprovat indicated  at  that  stage  to  these
 principles.  We  were  given  to  under-
 stand—that  is  in  anrwer  tn  the  hon
 Member-—that  the  Chinese  Government

 reciated  our  attempts  to  help  in
 inging  aboutea  peaceful  settlement.

 at  was  what  we  were  given  to
 understand  after  they  had  seen  our
 Principies.  Now,  there  is  no  commit-
 ment.

 Shrt  H.  N.  Mukerjee:  Has  the  Prime
 Minister  given  his  thought  to  the
 Soviet  proposal  in  regard  to  peace  in
 Korea  and  could  he  Zive  us  any  idea
 as  to  the  possibility  of  an  adjustment
 of  the  attitude  and  wishes  of  the
 Government  of  India  and  the  attitude
 of  the  Soviet  Government  in  this
 regard?

 Shri  laveabarlal  Nehru:  Toe  Govern-
 ment  of  India  are  interested  in  veace

 .
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 in  the  Far  East  and  not  in  the  passage
 ‘of  any  resolution  either  sponsored  by taemselvés  er  by  anybody  else.  it  is
 -easy  io  pass  a  resolution  but  if  ‘t  aoes

 Not  produce  results  there  is  uv  selu-
 ction.  If  the  Soviet  Resolution  as  it

 is=—-I  ani  not  going  into  the  merits  of
 adt—does  not  result  in  briuging  about
 this,  it  does  not  help  at  a’l.

 Bari  Frank  Anthony:  is  it  a  fact
 that  In  -rejecting  the  liudian  proposal the  Soviet  Delegate,  using  gratu:teus
 effensive  language,  Imputed  msia  fides
 and  charged  the  Indian  de‘egatlon  with
 mot  wanting  to  end  but  to  perpetuate
 hostilities  in  Korea?

 Sbri  Jawahbarial  Nebra:  The  Soviet
 delegate  used  language  which  might.  I
 think,  justifiably  be  calied  strong.
 is  not  our  habit  30  reply  in  language of  that  kind  to  any  country...

 Shri  Gadei:;  We  hear  It  sometimes
 from  the  other  side.

 Sbrt  Jawaharlal  Nebru:,..and  un-
 fortunately.  in  the  United  Nations  it  is
 becoming  an  increasing  habit  with
 several  delegations  and  countries  to
 use  suctr  language.

 Shri  Joachim  Alva:  Apart  from  the
 constant  touch  our  delegation  had  with
 re

 Russian  delegation  at  the  United
 ations,  did  our  Government  keep  the

 Government  of  the  U.S.S.R.  in  constant
 touch  at  Moscow  between  the  stages
 of  the  non-rejectlon  of  the  proposals  by
 Peking  and  the  final  rejectlon?

 Shri  Jawaharlal  Nehru:  I  do  not
 ‘snow  how  to  deal  with  this  questlor,
 exartly,  When  the  hon,  Member  tall:s
 about  “constant  touch”,  all  I  can  say  Is
 fhat  it  Is  true  that  in  so  far  as  the
 countries  represented  in  the  United
 Nations-—i.e.  practically  speaking  all,
 barring  China—were  concerned.  most
 of  the  contacts  with  regard  to  this
 Particular  resolution  were.  in  the
 TJnIted  Nations.  with  the  respective
 delegations.  Of  course.  reference  was
 mode  to  our  Embassies  at  the  head-
 quarters  of  the  capitals  of  those  nations
 too  occasionally,  but  the  real  touch  was
 with  the  delegations.  It  was  only  China
 which  was  not  represented  There  we
 had  to  get  in  direct  touch  with  her,

 Sbri  8.  N.  Das:  May  Iknow  whether
 the  attention  of  the  Government  has
 been  drawn  to  the  bitter  critlctsma
 made  by  Chinese  and  Russian  radio
 stations  regarding  the  attitude  taken  up
 by  the  Government  of  India?

 Shri  S,  V.  Bamaswamy:  Is  it  a  fact
 that  China  would  have  agreed  (inter-
 ruption),

 55०...  Depnty-Speaker:  Nothing  more ‘Enough  988  beer  asked  and  enough  has
 deen  supplied  in  reply.  I  would  now
 proceed  to  other  business.
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 WRITTEN  ANSWERS  TO  QUESTIONS

 'गन्दो'  |  कोटा

 L2G.  wi  बात्मं कि.  :  (क)  क्या
 ete  तथा  क्वि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  किन  राज्यों  में  गान्धी'  कीड़े  से

 हस  व  धात  की  फसलों  प  र  आक्रमण  किमी हूं  ?

 (स)  इससे  कितनी  हानि  हुई  हे  ?

 (ग)  दस  कीड़े  से  धन  की  फसल  को
 बचाने  के  लिए  क्‍या  उपाय  किये  गये  है

 The  Milaister  of  Food  and  Agrica)-
 ture  (Sbsi  Kidwai):  (७)  to  (c).  The
 attention  of  the  hon  Member  ia  invited
 to  the  reply  given  by  me  te  the  un
 starred  question  No.  ‘124  by  Shrl  N.  P.
 Sinha  m  l4th  November  952  on  the
 same  subject,

 Womtn  LAsOURgRS

 ‘591,  Shri  P.  L.  Barupal:;  (a)  Will  the
 Minister  of  Labour  be  pleased  to
 state  what  la  the  total  number  of
 women  (Industry-wise)  employed  in
 India  In  _  factories  which  are
 507५०

 by  the  Factorles  Act  of
 (19481

 (b)  What  is  the  total  number  of
 women  employed  (mine-wise)  in
 India  in  mines  which  are  governed
 by  the  Indian  Mines  Act?

 (c)  What  is  the  tetal  number  or
 women  employed  (plantation-wlee)
 In  India  In  plantationa  which  are
 governed

 by  the  Indian  Plantations
 ९

 (a)  What  is  the  total  number  of
 duly  certified  young  persons  em-
 ployed  in  Indian  factorles,  mines  and
 plantations  (separately)  during  the
 year  19517,

 The  Minister  of  Labour  (Sbri  V.  V.
 Girl):  (a)  to  (c).  The  latest  avallable
 figures  of  women  employed  in  factories
 and  mines,  durlng  ‘1950,  are  given  in  the
 Statements  I  and  II  placed  on  the
 Table  of  the  House,  [See  Appendix
 VIL  annexure  No.  IG/.  The  number  of
 women  workers  employed  in  atl  the
 plantatlona  in  Indla  under  the  P'*  ta-
 tions  Labour  Act  is  not  BNL  aote.
 The  annual  report  of  the  Controller  of
 Emigrant  Labour.  Assam.  for  the  year
 1949-59,  however,  shows  e  total  of
 227,478  women  workers  on  the  books
 of  the  tea  plantattons  in  Assam
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 (a)  Information  relating  to  the  total
 number  of  certified  young  persons  is
 not  available.  The  number  of  adoles- cents  and  children  employed’  in
 factories  are  however  given  In  State-
 ment  I  referred  to  imthe  reply  to  part
 (a).  According  to  the  annual  reports
 of  the  Chief  Inspector  of  Mines  no
 children  are  empioyed  in  mines.  The
 Annual  Report  of  the  Controller  of
 Emigrant  Labour  for  1949-50  shows  a
 total  of  75,696  child  workers  on  the

 ooks  of  the  tea  plantations  in  Assam.
 Information  in  respect  of  other  plan-
 tations  in  India  is  not  available.  The
 corresponding  figures  relating  to
 factones  and  plantations  for  95l  are
 not  yet  available.

 AGRICULTURAL  I34PLEMENTS
 592,  Shri  K.  ©.  Sodhla:  (a)  Will

 the  Minister  of  Food  and  Agricoiture
 be  pleased  to  state  what  Arms  in
 Ind  fe  are  manufacturing  improved
 varieties  of  agricultural  implements?

 (b)  What  was  their  total  output
 during  950-5l  and  9§l-52?

 (c)  What  is  the  value  of  these  im-
 Pplements  purchased  by  _  different
 State  Governments  under  the  “Grow
 More  Food”  Campaign?

 (d)  Are  all  these  Anns  purely
 Indian  in  capital  and  management?

 The  Minister  of  Food  and  Agrieal-
 ture  (Shri  Kidwal):  (a)  There  are
 about  240  firms  which  are  manufactur-
 ing  improved  types  of  agricultural
 implements.  A  list  ef  some  of  the
 more  important  manufacturers  8
 placed  on  the  Table  of  the  House.  [See
 Appendix  VII,  annexure  No.  171,

 (b)  The  output  of  67  firms  who  are
 receiving  quota  of  jren  and  _  steel
 directly  from  the  Centre  was  as
 follow  s:—~

 1950-51,  ‘17,158,  tons,
 ‘1951-52  18,020,  tons.

 Figures  for  the  remaining  firms  are
 not  available.

 (c)  The  State  Governments  make
 their  own  purchases  of  stores  required
 for  the  Grow  More  Food  Campalgn
 and  it  is,  therefore,  not  possible  to
 furnish  the  required  information.

 (d)  Yes.
 JOGINDARNAGAR-KULU  RaILWway  IdINE

 593.  Shri  Hem  Re}:  Will  the  Minis-
 ter  of  Railswaya  be  pleased  to  state:

 (a)  whether  any  survey  of  the  ex-
 tension  of  the  Kangra  Valley  Rail-
 way

 (Northern)  from  Jogindarnager
 to  Kulu  was  undertaken;
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 (०)  if  so,  what  wild  be  ita  cost  of
 construction;  and

 (c)  whether  Government  provose to  undertake  its  coastruction?

 The  GOeputy  Mioister  of  Railways

 jens
 Trausport  (Sbri  Aijagesan):  (a)

 es.
 (b)  The  present  day  costs  of  con

 truction  are  estimated  to  be  between  &
 and  6  crores.

 (e)  No.
 JAWALAMUKHI-BHAKRA  NANGAL

 Rattway  Line
 594.  Shri  Hem  Raj:  Will  the  Minis-

 ter  of  Railways  be  pleased  to  state:
 (a)  whether  any  survey  of  Rail-

 way  line  from  Jawalamukhl  Road
 RRailway  Station  (Northern  Railway)
 to  Bhakra  Nangal  was  undertaken;

 (b)  if  so,  what  will  be  its  cost  of
 construction;  and

 (९)  when  Government
 undertake  its  construction?

 The  Deputy  Minister  of  Railways
 end  Transport  (Shri  Alagesan):  (a)  to
 (c).  There  is  no  such  proposal.

 propose  to

 Ford  Founpation  Scheme  IN
 SINDEWAHI

 §95.  Mulla  Abduilabhai;  {a)  Will
 the  Minister  of  Food  and  Agricul-
 ture  be  pleased  to  state  how  far  the
 Ford  Foundation  Scheme  has  made
 progress  at  Sindewahi  (District
 Chanda)?

 (b}  When  is  the  work  of  this
 Scheme  proposed  to  be  completed?

 Tbe  Minister  of  Food  and  Agricul-
 tere  (Shrt  Kidwal):  (ay  The  Ford  Four
 ¢latlon  Scheme  at  Sindewahi  is  a  Train-
 Ingcum-Development  Project.  It  wat
 sanctioned  on  l0th  May  952  and  start-
 ed  functloning  from  6th  June  ‘1952.
 Under  the  training  portion  of  the  pro-
 ject,  40  trainees  were  admitted  out  of
 whom  3  have  left  and  the  remaining
 37  are  under  tralning.  The  report  8
 to  the  development  portion  of  the  pro-
 ject  has  not  yet  been  received.

 (b)  The  training  portion  is  proposed
 to  be  completed  by  the  250  June,  955
 and  the  development  portion  by  the
 l5th  June,  ‘1957.

 Provipenr  Fund  ACT
 598.  Shri  ह:  N.  Mekerjee:  Will  the

 Minister  of  Lebour  be  pleased  0
 state  whether  the  Employees’  Provi-.
 dent  Fund  Act,  952  is  being  put
 into  effect  by  the  industries  conceTe
 ed,  and  if  so.  to  what  extent?
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 The  Miister  of  Labour  (Shri  क्  V.
 Girt):  The  Employees  Provident  Fuads
 Scheme,  952  framed  under  Section  3
 of  the  Employees’  Provident  Fund  Act,
 1952,  came  into  force  with  effect  from
 the  Ist  November,  1952,

 The  employers  in  the  factories  con
 cerned  are  bound  by  law  to  implement the  Scheme.  The  reports  received  80
 far  indicate  that  the  employers  are
 taking  steps  for  carrying  out  the  pro-
 visions  cf  the  Scheme.

 दाजस्था त  में  गई  रेलवे  लगों  का  निरवान

 ५९७,  श्र!  शिल्पा  :  (क)  क्‍या  प्त
 मंत्री  यह  बतलाने  की  कृपा  करेंगे  कि  क्‍या
 बीमार  तथा  जैसलमेर,  च्य्रू  तथा  फतेहपुर
 मौर  गंगानगर  तथा  हिंदुमलकोट  के  बीच
 कोई  नई  रेलवे  लाइनें  बनाने  का  प्रस्ताव  है  ?

 (ख)  यदि  हां,  तो  ये  कब  तक  पूरी
 होंगी  ?

 (ar)  क्‍या  बीकानेर  रेलवे  जंक्शन
 स्टेशन  की  बढ़ाने  या  उसे  तमात  स्थान  से
 हटा  कर  किसी  अन्य  स्थान  पर  बनाने  की
 कोई  योजना  बिचाराघीन  हूँ,  यदि  हां,  तो

 यह  कब  तक  क्रियान्वित  होगी  t

 (4)  क्‍या  यह  योजना  भूतपूर्व  बीकानेर
 स्टेट  रेलवे  के  भी  विचाराधीन  थी  ?

 The  Deputy  Mlaister  of  Rallwaya
 and  Transport  (Shri  Alagesan):  (a)
 No  proposals  for  the  construction  of
 new  railway  {ines  between  Bikaner
 and  Jaisalmer.  and  Chooru  and  Fateh-
 pur  are  under  consideration  at  present.
 A  preliminary  examination  for  a  rail
 link  between  Hindumalkot  and  Ganga-
 nagar  {s  being  made  at  present.

 (b)  It  is  not  possible  at  present  to
 consider  new  constructions  except  top priority  projects  in  connection  wi
 the  Five-year  Plan.

 {c)  A  scbeme  for  remodelling  Bika-
 ner  station  yard  is  under  considera-
 tlon.  It  is

 Mel  y:
 that  work  on  It  will

 he  undertaken  In  ‘1953-54.  There  ls
 no  proposa)  for  shifting  Bikaner  rail-
 way  station  to  another  site.

 (d)  A  scheme  for  shifting  Bikaner
 station  about  2  miles  away  from  its
 present  position  was  considered  by  the
 Bikaner  State  Railway  before  ‘1947
 but  was  abandoned.
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 हनुमानगढ़  ser  बार्दूलचूर  &  are  अधिक
 यात्रियों  का  बनवाना

 ७».  ८,  भीिजरूपास  :  क्या  प्त  पंजी

 Te  बतलाने  की  पा  करेंगे  :

 (क)  क्‍या  सह  टीक  है  कि  हनुमानगढ़
 तथा  बा्दूसपुर,  जंकशन  (उसकी  रेलवे)
 के  बीज  २४  घंटों  में  केवल  एक  हैं!  गाडी
 आती  जाती  है,  जब  कि  उस  लाइन  पर  यात्रियों
 की  काफी  सस्य!  रहती  है  ?

 (ख)  कया  इस  लाइन  पर  एक  और
 गाडी  चलाने  के  लिये  कोई  मांग  की  गई  थी,
 यदि  हां,  तो  दस  सम्बन्ध  में  क्या  किया  जा  ,
 रहा  हैं  ?

 The  Deputy  Minlatcr  of  Railways
 b=

 Transport  (Shri  Alagesan);  (a)

 (b)  Yes.  Owing  to  the  difficult
 Position  in  respect  of  availability  of
 coaching  stock,  it  is  not  yet  feasible
 to  introduce  another  train  between
 Hanumangarh  and  Sarduipur.  The
 demand  has,  however,  been  noted  for
 the  provision  of  a  train  when  the  avall-
 ability  of  rolling  stock  permits  it.

 JnbIAN  PHAAMacovoela  COMMITTEE
 (Expert  Sva-Conmatrer)

 599.  Dr.  Amia:  Wil!  the  Minister
 of  Health  be  pleased  to  state:

 (a)  the  date  on  which  eight  Ex
 pert  Sub-Committees  were  formed  by the  Indian  Pharmacopoeia  Com-
 mittee;  and

 (b)  when  the  reports  ०१  these  Sub-
 Committees  will  be  published?

 Fhe  Deputy  Minister  of  Health
 (Sbrimati  Chandrasekhar):  (a)  Tbe
 eight  Sub-Committees  were  proposed
 by  the  Indisn  Pharmacopoela  Com-
 mittee  in  November  949  but  were
 actually  formed  in  1950.

 (b)  The  SubCommittces  are  intend-
 ed  to  help  the  main  Committee  in
 technica)  matters  relating  to  the  mono-
 graphs  of  the  indian  Pharmacopoela
 and  are  not  required  to  submit  official
 reports.  There  will,  therefore.  be  no
 publication  of  the  reports  of  the  Sub-
 Committees.

 MATERNITY  Be-wRFITS  Laws
 606.  Shri  P_  L,  Barupal:  (a)  Wili  the

 Minister  of  Labour  be  8,2ased_  to
 state  which  States  in  Inila  ave
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 enacted  Maternity  Beoefta  Lawa  and
 in  what  years?

 (b)  What  8  the  qualifying  period.
 maximum  period  of  benefit—post-
 natal  and  ante-natal—and_  the  rate
 of  beneft  inthe  various  States  and
 in  mines?

 Fhe  Minister  of  Labour  (Shri  V.  V.
 Girl):  (ad  and  (b).  A  statement  giv-
 ing  the  required  information  is  laid  on
 the  Table.  [See  Appendix  VII,  aa-
 nexure  No.  18}
 THE  EMPLOYMENT  OF  CHILDREN  ACT.

 938
 601.  Sbri  P.  L.  Barupal:  Will  the

 Minister  of  Labour  be  pleased  to  state
 in  which  of  the  Part  ‘Band  ‘C'  States,
 the  Employment  of  Children  Act  of
 938  has  been  made  applicable?

 The  Minister  of  Labour  (Shrt  द  V.
 Girl):  The  Employment  of  Children
 Act,  ‘1938,  has  been  made  applicable
 to  all  the  Part  ‘B'  and  ‘C’  States  except
 the  State  of  Jammu  and  Kashmir.

 VOCATIONAL  TRADVING  DF  CHILDREN  AND
 YOUNG  PERSONS

 602.  Sbri  P.  L.  Barupal:  Will  the
 Minister  of  Labour  be  pleased  to  state
 what  facilities  have  been  made.  avail-
 able  by  the  Union  Government  to
 the  various  State  Governments  and
 Private  Industrial  houses  for  voca-
 tional  training  of  children  and
 young  persons?

 The  Minister  of  Labour  (Shri  V.  V.
 Girl):  No  facilities  have  been  made
 available  by  thr:  Government  of  India.

 R.  M.  s.  Piasycrounn  (SkRAMPORE)
 663.  Shri  Tushar  ChatterJea:  Will  the

 Minister  of  Rallways  be  oleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  dis-
 pute  is  going  on  between  the  Eastern
 Rallways  and  the  Seramvore  Munici-
 Dality  over  the  ouestion  of  exchange
 of  the  R.MS.  playground  at  Seram.
 Pore;  and

 (b)  if  so,  what  steps  Government
 have  taken  to  aetile  the  dispute?

 The  Deputy  Minister  of  Kallways
 and  Transport  (Sbri  Alagemaa):  (a)
 The  reply  is  in  the  affirmative.

 {b)  The  Government  have  decided
 that  they  would  have  no  objection
 the  R.M.S  ground  at  Serampore  belng
 Telinquishe%  to  the  Municipality  on  the
 condition  that  a  aultable  plot  of  equl-
 valent  area  la  acquired  by  the  Municl-
 pality  at  its  own  ceat  and  banded  over
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 to  the  Raliwas.,  Tie  plot  so  selected
 should,  bowever,  be  approved  by  the
 Railway  Administration

 BRITISH  SHIFPING  CoMPaNice
 604  Shri  H.  N.  Mukerjee:  Wii!  the

 Minister  of  Tramaport  be  pleased  to
 stetet

 (a)  the  number  of
 eae

 seamen
 emplayed  by  British  compa-
 ples  aperating  from  Indian  Ports  in
 ‘1951-52,

 (b)  the  number  of  Indians  in  the
 cadre  of  officers  In  British  ships;  and

 (९)  the  difference,  if  any,  in  emolu-
 ments  paid  to  Indian  and  Britis:  sea-
 men  _  in  comparable  catesorles  by
 Britist:  shipping  companies?

 The  Depaty  Mintater  of  Ballwaye  and
 Trassport  (Shri  Alageaan):  (a)  The
 number  of  Indian  seamen  engaged  on
 Indian  articles  during  the  year  95l-
 52  on  British.  @ips  from  the  ports  of
 Bombay  8006  Calcutta  Is  as  follows:—

 indians
 Bombay  8502
 Calcutta  7706
 (b)  The  number  of  Indian  Officers

 employed  on  the  ships  of  the  three
 British  companies  पी  fen  alone  employ
 such  Officers,  namely  the  British  In-
 dia  Steam  Navigation,  the  Asiatic
 Steam  Navigation  and  the  Mogu!  Line
 js  as  shown  below:—

 Navigation  Officers
 38  (including  19  apprentices)

 Engineer  Officers
 23  (including  4  uncertificated  Junior

 Engineers).
 Similar  statistics  regarding  Indians

 emoloyed  as  Pursers.  Dortors.  Elec
 triclans,  Witeless  Operators.  ete.  are
 Not  available

 (९)  A  statement  showing  the  differ
 ence  in  the  emoluments  paid  to  Indian
 and  British  seamen  in  comparabte  cate-

 gories  employed  on  SBritlish  ships  le
 Dlaced  on  the  Table.  [See  Appendix
 VII.  annexure  No,  193.

 चीनी  मिलें

 ६०५  ली  राम  की  बर्मा  :  कया  Te

 तथा  कृषि  मंत्री  यह  बतलाते  की  हवा  करेंगे  :

 (क)  राज्यवार  कितनी  बोनी  मिलें
 T  १९५२-९३)  की  सीजन  में  करेंगी  और  १९५१-
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 ५२  में  कितनी  चालू  थीं;

 (ख)  क्‍या  उत्तर  प्रदेश  के  पर्वों  जिलों  में

 कुछ  बौनी  मिलों  के  मुकदमेबाजी  के  कारण
 बाद  रहने  की  आशा  हैं;  तथा

 (a)  क्या  कठकुइंथां  स्थित  जदीद
 चीनो  मिल  हस  वर्ष  बन्द  रहेगी  पकवा  हे
 चलाते  कोई  त  सूचित  व्यवस्था  हो  सकी  हैं  ?

 The  Minister  of  Food  and  Agrieul-
 ture  (shri  Midwa!):  (a)  A  s.atement

 showi:ng  the  information  is  laid  on  the
 Table  of  the  House.  [See  Apnendix
 VI,  annexure  No.  20.]

 (b)  The  matter  is  under  enqutry,
 (c)  No.  Government  of  India  have

 z#ppolntej  an  authorised  Controller  for
 running  the  Jagdish  Sugar  mills  during
 1952-53  season.

 Menorca,  Stores  Derrora
 Dr.  Amin;  Will  the  Minister  of

 Heallb  be  pleased  to  state
 (a)  the  total  amount  soent  on  the

 purchase  of  medicines  at  Medica!  Store
 Depots  at  Madras,  Bombay.  Calcutta
 and  Karnal  in  the  years  1949,  ‘1950,
 ra)

 and  952  (upto  30th  September,
 3952);

 {b)  the  amount  spent  on  the  pur-
 chase  of  Indigenously  manufactured
 medicines  and  foreiztn  manufactured
 medicines  separately;

 fc)  the  amount  spent  in  different
 eountries  and  the  mames  of  such

 rountries;  800
 (8)  whether  the  equlvalents  of  for

 eign  manufactures  which  were  ordered
 by  Medical  Stores  Denots  are  mana-
 factured  by  Indian  manufacturers?

 The  Deputy  Milalster  of  Health
 (Shrimati  Chandrasekhar):  (a)  to  (c):
 A  statement  giving  the  required  infor-
 mation  is  laid  on  the  Table  of  the

 2)
 (See  Appendix  VII.  annexure

 No.  2

 (a)  No;  except  in  very  rare  -cases
 where  the  price  of  the  Imported  pro- duct  happens  to  be  appreciably  lower
 thsn  that  of  the  Indigenous  product.

 Leprosy  RESEARCH  INsTrIToTE
 eer.  Dr.  Amin:  Wil!  the  Minister  of

 Health  be  pleased  to  state:
 ®  (a)  whether  Goveramrent  have  taken

 gny  decision  reserding  the  establiab-
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 ment  of  a  Leprosy  Research  Institute;
 and

 (b)  if  the  answer  to  part  (a)  above
 be  in  the  affirmative.  what  would  be
 the  initial  cost  and  running  expenses  of
 such  an  Institute?

 The  Depa  Minister  of  Health
 (Sbrimali  Chandrasekhar):  (a)  ‘The
 question  of  the  location  of  the  Central
 Leprosy  Teaching  and  Research  Insti-
 tute  at  Chingleput  (Madras  State)  ie
 still  under  consideration  of  Government
 and  a  final  decision  is  expected  to  be
 reached  shortly.

 (b)  The  initial  cost  of  the  Central
 Leprosy  Institute  for  construction  of
 bulldings  and  equipment  is  estimated
 to  be  about  Rs.  0  lakhs,  while  the

 ‘annual  recurring  expenditure  of  the
 Institute  would  be  about  Rs.  3  lakhs,
 in  additlor,  to  the  cost  of  maintenance
 of  the  two  existing  Institutions  ip
 Madras.  viz.  the  Lady  Willing  Leprosy
 Sanatorium  at  Chingleput  and  the
 Silver  Jubilee  Childrens  Clinic  at
 Saidapet.  which  will  be  part  of  the
 Central  Leprosy  Institute  according  to

 the  scheme  under  consideration.
 Harte  Epucatron

 608.  Dr.  Amin:  एज!  the  Minister  of
 Health  be  pleased  to  state:

 (a)  the  number  of  oersona  who  saw
 the  films  on  Health  Education  shown
 by  the  Mobile  Cinema  unlts  organised
 by  the  Central  Government:

 (bY.  the  names  of  the  oarts  of  the
 country  where  such  films  were  shown;
 and

 (c)_  the  exvenses  incurred  on  this  pro-
 Paganda  se  far?

 The  Deputy  Milnslster  of  Health
 (Sbrimati  Chandrasekhar):  (a)  It  is
 estimated  that  about  42,00,000,  persons
 have  seen  films  on  Health  Education
 shown  by  the  Mobile  Cinema  Units
 belonging  tn  the  Ministry  of  Health.

 (b>  Health  Education  Films  were
 shown  jn:—

 (i)  Delhi,  New  Dethi  and  practi-
 cally  all  the  villages  of  the
 Delhi  State;

 (ii)  Meerut.  Bilaspur.  Tilpatta.
 Dadrl.  and  Gaziabad  in  Uttar
 Pradesh;

 (ep  Ponlpat.  Karnal.  Babail.  Nilo
 kher!,  Thaneswar.  Kurukshe-
 tra,  Jyetlsar,  Pehowa,  Hinssr

 and  Faridabad  in  the  Punjeb:
 (iv)  Raipura  in  PEPSU,  and
 (v)  Gangenagar  In  Rajasthan
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 {c)  An  @xpebditure  of  about  है:

 65,000  bas  been  Incurred  during  the
 last  three  Years  on  the  maintenance
 and  operation  of  the  Mobile  Cinema
 Units.

 CeNntTRAL  Counciy  or  Hearsta

 630  Dr.  Amlu:  Will  the  Minister  of
 Health  be  pleased  to  state  when  the
 Central  Councill  of  Health  will  be  estab-
 ilshed  and  what  will  be  its  terms  of
 reference?

 The  Deputy  Minister  of  Healih
 (Sbrimat’  Cthandsasekbar):  The  Cen-
 tral  Councii  of  Health  has  aiready
 ‘been  established  as  stated  in  reply
 to  unstarred  question  No  i64  dated
 the  l9th  November,  2952,  A  copy  of
 the  President’s  Order  dated  the  9th
 August,  952  which  mentions  inte?
 alia  the  duties  to  be  performed  by
 the  Council  is  laid  on  the  Table  of
 the  House.  [See  Appendix  VII,  an-
 nexure  No.  22]

 BANSWARA  STATE  (TELEFRONES)

 6lL.  Sbri  Bheekha  Bhal:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state:

 (a)  whether  if  is  a  fact  that  in  the
 former  Banswara  State  of  Rajasthan,
 every  potice  station  was  joined  by  tele-
 phonic  connections  with  the  SP.
 Headquarters  at  Banswara:

 (०)  if  the  answer  to  part  (a)  above
 be  in  the  affirmative.  the  reasons  for
 discontinuing  the  teleohonic  connections
 after  takIng  over  the  charge  bv  the
 Centre;  and

 (c)  whether  Government  have  re
 ceived  any  representation  from  the  Dis-
 trict  Congress  Committee  in  the  matter?

 The  Deputy  Minister  of  Communi-
 eatlons  (Shri  Raj  Babadur):  (a)  At
 the  time  of  taking  over  of  the  Bans-
 wara  ex-State  telephone  systen  by
 the  Central  Government,  only  three
 Police  stations  Partapur,  Danpur  and
 Barodia  were  connected  by  telephone t>  Headquarters  at  Banswara.  it  Is.
 understood  that  telephonic  communi-
 cation  was  also  available  to  some
 other  police  stations  during  the  regime
 of  the  former  Banswara  State  but  was
 discontinued  before  transfer  to  the
 Centre.

 (bd)  The  S¥stem  was  in  a  dilaDidat-
 ed  condition  and  It  was  not  required
 by  the  State  Government.

 (oe)  No.

 18  DEC.  952  Written  Answer)  550

 AnTrI-CoaauPTt0m  Drive  ow  Bamware
 632.  Shri  8.  C.  Samznts:  Will  the

 rad
 of.  Batlways  he  pleased  to

 state:
 (a)  how  many  Railway  employees

 were  arrested  and  convicted  due  to  anti-
 corruption  drive  on  Railway's  by  the
 Special  Police  Establishments  of  the
 Government  of  India  in  the  years  1950-
 5l  and  95l-52;

 (b)  the  class  of  employees  convicted;
 (c)  the  form  of  punishment  awaid-

 ed;  and
 (d)  whether  there  Is  any  case  ip

 which  both  departmental  and  judicial
 punishments  were  infilcted?

 The  Deputy  Minister  of  Railways  2n@
 Traasport  (Shri  Afsgeaza):  (a)
 NumberofRalway  During  During Servaants  pros

 cenb
 8  e  1950-55  ‘1951-52

 Gazetted
 (Classi  &  70)  7  _  3
 Non-Gazetted

 (Class  III  &  IV)  344  १]

 8t  28
 Number  of

 Railway
 Servants  convicted.
 Gazetted  (Class  I
 and  a)  7  ]
 Non-Gazetted  83  52
 (Class  iI]  &  IV)  70  "53
 Notr:—-The  number  of  railway  ser-

 “vants  arrested  before  prosecution  i¢
 not  readily  available.

 (b)  Number  of  railway  servante  con-
 victed  as  given  in  reply  to  part  (a)
 above  Includes  all  classes  of  employ-
 eea

 (c)  The  form  of  punishment  award-
 ed  in  these  cases  !s_  either  imprison-
 ment  or  fine,  or  both.

 (d)  All  convicted  railway  servants
 have  either  been  removed  or  dis-
 missed  from  _  service  in  accordance
 with  the  service  rules.

 MmOR  IRRIGATION  SCHEME
 613.  Pandit  Munishwar  Datt  Upa-

 dhyay:  (a)  Will  the  Minister  of  Food
 and  Agricultare  be  plemsed  to  state  ta
 what  States  the  Government  of  India
 contracted  to  advance  loans  for  the
 constructlon  of  tubewells  ur-ter  “?inor
 Ee

 Scheme  towards  the  clove  6
 507,
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 (b)  What  Stute  was  to  coastruct
 tubewells,  at  what  cost  and  on  what
 conditions?

 (e)  How  many  of  these  wells  have
 been  constructed  in  Uttar  Pradesh  and
 In  what  districts  and  how  many  bava
 atarted  giving  water?

 (d)  what  dlatricta  or  localities  have
 Not  yet  started  or  completed  thea  con-
 struction  of  the  tubewells  and  what
 are  the  reasons  for  the  delay?

 The  Minister  of  Food  and  Agricul.
 ture  (Shri:  Kidwal):  (a)  Uttar  Pra-
 deesh,  Bihar  and  Punjab.

 (b)  The  Governments  of  U  P.,  Bihar
 and  Punjab  entered  into  contracts  with
 M/s,  Associated  Tubewells  Ltd.  for
 the  construction  of  440,  300  and  225
 tubewells  respectively  in  the  three
 States.  The  estimated  cost  per  tube-
 well  of  300  ft.  depth  In  each  State.  ex-
 cluding  the  cost  of  powering,  is  #8
 under:—

 l,  Uttar  Pradesh  Rs.  20,700/-
 2,  Bihar  Rs.  20,000/-
 3,  Punjab  Rs.  25,229/=,

 The  main  terms  and  conditions  of
 the  contract  were  furnished  to  the
 House  in  reply  to  starred  question  No.
 7i7  on  the  3rd  Sepiember,  ‘1951,

 (c)  Out  of  440  tubewells  to  be  cons-
 tructed  in  the  State,  the  following  tube-
 wells  have  been  completed  upto  10th
 December,  1952:—~

 Sitapur  3

 Kheri  59
 Shahjalranpur  34
 Fyzabad  2

 Total  T36-

 The  completed  tubewells  will  com-
 mence  irrigation  after  they  are  con-
 nected  with  electric  power.

 (d)  (i)  The  districts  and  locatities
 in

 which  this  work  has  not  yet  start-
 ed  are:

 Name  of  Tehsil Districts
 Saharanpur  Saharanpur

 Roorkee
 Nakur
 Deoband

 Muzaffaroagar  Muzaffarnagar
 ¥yzabad  Bikapur
 Gonda  Gonda
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 (2)  The  districts  amd  localitiea  in
 which  the  work  has  not  yet  been  com=
 pleted  are

 Shahjahanpur  Powayan
 Lakhimpur  Kheri  Mohamdl
 Sitapur  Masrikh

 Falzabad  Fatzeabad

 CENTRAL  TRACTOR  ORGANISATION

 ‘Br4,  Pandit  Mnaishwar  Datt  Upa-
 dhyay;  (a)  Will  the  Minister  of  food:

 Agricuitare  be  pleased  to  atate-
 what  is  the  total  area  of  land  reclaim-
 ed  by  the  Central  Tractor  Organisation
 and  what  Is  the  additional  produce  of
 the  land  so  reclaimed  during  recent.
 years?

 (b)  What  Is  the  total  number  of  trac-
 tors  at  present  workhig  in  India  and
 how  many  are  being  ‘mported  on  an.
 average  per  year?

 (c)  Are  these  tractors  belix  used
 only  for  reclamation  work  or  are  avy
 number  of  them  attendIng  to  follows
 up  cultivation  work  also?

 The  Minister  of  Foed  and  Agricul-
 ture  (Shri  Kidwal):  (0)  In  the  five
 years  beglnning  with  the  ‘1947-48  re-
 clamation  season,  the  Central  Tractor
 Organisation  has  reclaimed  a  total
 area  of  7,20,870  acrea.  ‘lhe  estimated
 annual  additional  production  from
 these  lands  is  2,l2,000  tons.

 (b)  According  to  a  census  conducted
 in  May,  !95l,  the  number  of  tracturs
 actually  in  the  field  and  employed  ex-
 cluaive|ly  for  agricultural  purposes  wae
 8,022,  This  figure  is  subject  to  revie
 sion  on  receipt  of  further  Informafion
 from  States.

 During  the  last  three  financial  years
 an  average  of  5.132,  tractors  have  oeen
 émported  each  year.

 {c)  'The  tractors  belonging  to  the
 Centra}  Tractor  Organisation  are  heavy
 crawler  machines  and  are  used  for  land
 retlamation  work  only.  As  regarda
 the  other  tractors  in  the  country,  some

 are  used  for  followup  cultivation  work
 on  reclaimed  lands  Exact  informa-
 tlon  regarding  the  number  of  tractors
 employed  on  reclamation  and  those
 engaged  on_  cultivation  work  is  not
 avallable.  However.  leaving  aside  the
 tractors  owned  by  the  Central  Tractor
 Organisation.  most  of  the  tractors  ate
 medlum  and  light  ones  and  are  mainly
 reed  for  cultivation  wrk,
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 Tosacco

 U5.  Paadit  Muntshwar  Datt  Upa-
 rdhyay:  (a)  Will  the  Minister  of  Food
 and  Agricultare  be  pleased  to  state
 what  were  the  yearly  amounts  of
 tobacco  imported  into  and  exported
 from  India  im  the  years  948  to  ‘1952,

 ‘which  were  the  countries  with  wnich
 cexport  and  import  trade  was  carried  on
 .and  what  was  the  value  of  such  ex-
 ports  ard  imports?

 (b)  What  has  been  the  total  produce
 sof  tobacco  in  the  years  from  l:48  to

 ‘1952,  Stste-wise,  and  what  has  been
 :the  consumotlion,  State-wise?

 (c)  What  js  the  amount  of  duty  and
 cess  that  we  obtained  from  tobacco  ex-
 Port  and  Import  and  how  far  have  they
 Sffected  our  export  and  import  amounts
 Since  last  year?

 (d)  What  is  the  amount  of  tobacco
 ‘waste  obtained  every  year?

 (e)  Has  any  method  been  found  out
 to  make  use  of  it  and  have  any  con-
 crete  steps  been  taken  to  make  use  of
 the  waste?

 ‘The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwal):  (8)  Two  state-
 ments  (Nos,  I  and  JI)  showing  tiie
 yearly  imports  and  exports  of  tobacco
 are  placed  on  the  Table  of  the  House.
 [See  Apoendix  VII,  annexure  No  23}

 (७)  Two  statements  (Nos  III  and
 IV)  showing  the  State-wise  production
 and  consumption  of  tobacco  are
 placed  on  the  Table  of  the  House.
 tSee  Appendix  Vii.  annexure  No.  23]

 (c)  Export  duty  is  levied  on  Cigars
 only  at  35  per  cent.  ad  valorem,  Re-
 ceipts  from  export  dutles  have  been
 as  under  (Export  duty  on  cigarettes was  levied  in  1949-50  only):—
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 registered  a  aignificant  improvement
 between  948  and  95]  in  respect  both
 of  unmanufactured  and  manufactured
 tobacco.

 (9)  and  (2).  About  28  million
 pounds.  A  large  proportion  of  tobacco
 waste  is  used  for  agricultural  purposes
 eg.  as  manure  and  Insecticide.  A
 Process  for  the  extraction  of  nicotine
 from  tobacco  waste,  with  commercial
 potentialities,  has  recently  been  evolv-
 ed  by  the  National  Chemical  Labora-
 tory  of  India,  Poona,

 TRAINING  CENTRES

 66  Shri  N.  है.  Sleha:  (a)  Will  the
 Minister  of  Lebour  be  pleased  to  state
 how  many  training  centres  for  imper-
 ting  technical  and  vocational  education
 to  the  unemployed  have  been  opened  in
 Indla  and  at  what  piaces?

 (०)  what  is  the  mode  of  selection  of
 the  new  entrants?

 The  Minister  of  Labour  (Sbri  vy,  V.
 Girl):  (a)  At  the  end  of  October
 952  there  were  42  Training  Cxntres
 teaching  technical  and  vocaiional
 trades,  open  to  adult  civilians,-run  by
 the  Government  of  India,  Ministry of  Labour.  A  list  showing  their  names
 anid  location  is  pl:zced  on  the  table  of
 the  Hoe,  ‘See  Appendix  VII,  80-
 nexure  No.  24)

 ft)  The  selection  of  candidates  is
 made  from  amongst  the  applicants  by
 a  Selection  Committee  appointed  m
 eech  Region.  The  Committee  is  presid-
 ed  over  by  the  Regional  Director  of
 Resettlement  and  Employment  of  the
 Region.  and  generatly  consists.  besides
 the  President.  of  2  representatives  each
 of  Employers  and  Workers,  a  represen-
 tatlve  of  the  State  Government,  an
 ML.A.,.  a  member  of  the  Scheduled
 Castes.  and  the  Assistant  Director  of

 of  the  Reglon.
 1948-49  1949-50  1950-51,  95£-52

 tet  a rT
 Rs.  Rs.  Rs.  Ra

 ‘17,635,  11,25,  692  8,727  ‘15,886

 A  cess  of  §  per  cent.  ad  valorem  is  levl-
 ed  on  unmanufactured  tobacco  ex-
 ported.  A  statement  showlng  amounta
 collected  from  the  cess  will  be  lald  on
 the  Table  of  the  House  as  s00n  as
 information  has  been  obtained.

 Imoort  duty  is  levied  on  manufac-
 tured  add  unmanufactured  tobacco.
 Receipts  have  been  as  tinder:—
 948.49  1949-50

 Ra.  Ra.  Ra  Re.
 +. 6,77r20,688  4,80,21,369  ७,  69,83,  988  1,60,  89983

 1950.61,

 Imports  have  not  ahown  any  marked
 variations  in  cecept  years,  Exports

 1098)-82

 InoustataL  Hycttne  (Dietoma  Course)
 6i7.  Sbri  S.  0.  Samente:  W#HII  the

 Minister  of  Health  he  pleased  to  state:
 (a)  whether  it  is  a  fact  that  to  im-

 plement  the  recommendation  of  the
 Upgrading  Committee,  a  diploma  course
 in  industrial  hyglene  was  Inatituted  at
 the  AlfiIndia  Institute  of  Hyglene  and
 Public  Health  Calcutta;

 (b)  if  so,  when  it  was  started;
 (c)  who  {a  the  authority  to  grant

 diploma;
 4d)  how  many  students  have  already

 been  admitted;
 (९)  how  the  ataf?  have  been  recrult-

 ed:  and
 (f)  whether  there  are  any  forelan  ex-

 perta  in  the  steff?
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 The  Deputy  Minister  of  Health  (Shri-
 wati  CDendrasekhar):  (a)  Yes.

 (b)  Ist  November,  1956,

 (०)  Calcutta  University.

 ६9)  23.

 (e)  The  gazetted  Clase  I  and  Class
 Il  staff  was  recruited  througb  the
 Unlon  Public  Service  Commission.  The
 non-gazetted  staff  was  recruited  by  the
 Director  of  the  Institute  as  usual.  For
 the  past  of  Professor  of  Physiologtcal
 and  Industrial  Hygiene.  the  Commls-
 Bion  after  interviewing  some  _  candi-
 dates  came  to  the  conclusion  that  there
 was  no  likeJihood  of  a  suitable  candl-
 aate  being  available  in  India  and  that
 one  should  he  recruited  from  .abroad
 on  a  contract  basis.  They  had.  how-
 ever,  agreed  to  the  appointment  of  the
 Assistant  Professor  of  the  Section  to
 officiate  as  Professor  ti))  a  sultable
 aon  hecame  available.  The  new  Pro-
 fessor  whose  services  have  been  made
 available  by  the  World  Health  Organi-
 satton  has  since  joined  duty.

 (f)  Yes.  there  is  one  foreign  expert
 on  the  staff  as  explained  above.

 Transror?r  oF  ‘Goons,  INTO  Assam

 618,  Shri  Bell  Rem  Das:  (a)  Wil)  the
 Minister  of  Rallways  be  pleased  to
 state  what  duantity  of  goods  was  trans-
 Ported  into  Assam  from  Calcutta  by
 Steamers  and  Railways  separately  du-
 ring  950°5l  and  295l-52?

 (b)  What  quantity  of  Assam  jute  and
 tea  was  transported  from  Assam  to
 Calcutta  during  the  same  oerlod  by Steamers  and  Rallways  aeoarately?

 The  Deputy  Mialstcr  of  Railways Bod  Tinn<nort  (Shri  Alageman):  (a)
 The  following  quantities  of  goods
 were  transoorted  into  Assam  from
 Calcutta  during  9505t  and  95I-52.

 1950-51  (O5t-33

 Mda,  Mdy
 By  elirai!  route  78.8]  ik?  20,94,810°
 BY  rail.ctm-tver.  2.2.85A  19.72.8985
 By  slh-watey  A9.8042  §7,27,05

 Totar  4,00.Ri,080  92.98.8I9
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 (b)  The  quantitles  of  Jute  and  ‘Zea
 transported  from  Assam  to  Calcutta

 were  as  under  re

 960.5]

 Jute  Tas...
 Meta.  Mds.

 3,InI5..  OT 186 By  all-eail  rmits

 By  cail-cumeriver  ert ty  ‘10,50.114

 By  all.water-  23.646018  23.20.2936

 Tora.  34.56,715,  34,  76,484

 W06  L-52

 Jute  Tex
 lds.  Mda.

 7.610.307,  1,079 By  all  rail  route

 By  rail-crya-river  460,495  ‘13.66,875

 By  all.water  19,47,4399  ls,  75.738

 Tora,  30  68.26l  31.02,092

 f.NGLO-INDIANS  IN  POSTS  AND
 TyLEGRAFHS  DEtARTMENT

 619.  Shr)  Fraak  Anthony:  Wil!  the
 Minister  of  Commualcatioaa  he  pleased
 to  state:

 (a)  the  number  of  Anglo-Indians
 employed  during  the  financial  year
 94647  in  the  Posts  and  Telegraphe
 Department:

 (b)  the  percentage  which  this  num-
 ber  reoresented  of  the  total  vacancies
 cued

 in  the  Department,  in  the  year
 ‘1946-47;

 (c)  the  number  of  AngloIndlanx  em—
 ployed.  in  the  Deoartment.  in  the  finan-
 cial  year  ‘1950-51:
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 (d)  the  sercentage  which  this  num-
 ‘ber  represented  of  the  total  vacancies

 हि  be
 in  the  Department,  [In  the  year

 1951-52:
 (e)  the  number  of  Anglo-Indlana

 employed,  in  the  Department.  in  the
 ‘financial  year  1951-52:  and

 (f)  the  percentage  which  thls  num-
 ‘ber  represented  of  the  totel  vacancies
 filled.  in  the  Department  in  the  year
 195152?

 The  Deputy  Minister  of  Commual-
 ations  (Sbri  Raj  Bahadur):  Presum-
 ably  the  Hon’ble  Member  wants  Infor-
 mation  in  respect  of  the  cadre  of  tele-
 graphists  in  which  there  is  a  reserva-

 ‘tlon  for  Anglo-indians.  The  Informa-
 ‘tion  is  as  follows:—

 (al  9
 (०)  4.00  per  cent.
 (c)  8
 (d)  Obviously  the  year  ‘1950-51  is

 ‘meant.  The  required  information  for
 this  year  iz  5.00  per  cent.

 fe)  Nil.
 (f)  Nil

 Come.aint  Books

 620.  Shri  Krishna  Chandra:  Will  the
 Minister  3f  Rallways  be  pleased  to

 state  whether  any  comolaint  books  are
 kept  with  the  Railway  Guards  on  run-
 ning  trains  for  the  convenience  of  pas-

 :sengers  to  record  their  complaints
 thereon  and  if  not.  is  there  any  pro-
 posal  to  do  so?

 The  Deputy  Mitnister  of  Rallwaya
 and  Transport  (Shri  Alageaan):  Com-
 Plaint  books  are  required  to  be  kept either  at  ali  stations  or  only  at  impor
 tant  ststions  at  the  discretion  of  the

 seneral  Managers  of  individual  rail-
 -ways.  Raiiways  do  not,  therefore,  pro-
 vide  myards  of  running  trains  with
 complaint  books.  nor  is  there  anv  pro
 posal  to  do  so.  The  North  Eastern  and

 ‘Southern  Railways,  however,  provide
 *Ruards  of  certain  important  trains  with
 -romnlaint  books,

 W.HO.  (Experts)

 621.  Dr.  Rama  Bao;  (a)  Will  the
 Minister  of  Health  be  pleased  to  state

 ‘how  many  medical  experts  have  80  far
 “been  sent  by  the  W.H.O.  to  India?

 (b)  What  are  the  svecial  qualifica-
 ‘tlons  of  each.  what  work  are  they  do-
 ing  in  India  and  where?
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 (९)  How  many  of  them  combine
 training  of  Indians  with  other  uspects
 of  their  work?

 (a)  What  is  the  remuneration  offered
 to  each  of  them?

 The  Deputy  Mintster  of  Health  (Shrl-
 mati  Chaadrasekhar):  (a)  77.

 (b)  A  statement  is  placed  on  the
 Table  of  the  House.  [See  Appendix
 VIL  annexure  No.  25.]

 (९)
 ere

 t  for  a  few  short-term  per-
 sonnel  to  survey
 work,  all  international  staff  assigned
 by  WHO  carry  out  training  of  natlo-
 nal  staff  as  part  of  thelr  dutles.

 (da)  The  salaries  of  the  personnel  are
 peid  by  the  WHO.  The  Government
 of  India  or  the  State  Governments
 concerned  are  meeting  the  cost  on  ac-
 count  of:—

 a)  provision  of  Ilving  quarters
 of  an  adequate  standard  tothe
 WHO  field  staff  assigned  to
 India  for  one  year  or  more  and
 the  dependents  accompanying
 them,  and

 (li)  travel  within  the  country  on
 Official  duty  away  from.  the
 duty  station,  including  a  er
 diem  subsistence  allowance
 while  on  duty  travel  away
 from  duty  station.

 CHANGE  OF  TIMINGS  OF  TRAINS  IN
 MALABAR

 622.  Shri  E.  iyyani:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state
 whether  Government  have  received  any
 representations  regarding  the  incon-
 venience  caused  to  the  oassengers  due
 to  the  revised  timings  of  the  tralns  in
 Malabar?

 The  Desuty  Minister  of  Railways
 and  Transport  (Shri  Alagesan);  Yes.
 Representations  have  been  received
 from  the  Public  of  Malabar  complain-
 ing  about  the  revision  of  the  timings
 of  No.  18  Mangalore-Calicut  Passen-
 ger  with  effect  from  ist  October,  ‘1952.
 Arrangements  have  been  made  to  re-
 vise.  with  effect  from  l-l2-52.  the
 times  of  No.  778  to  as  nearly  as  pos-
 aible  those  !n  force  prior  to  ‘1.10.52.

 CRLOROMYCTIN

 623.  Shel  M.  LL.  Agvewal:  (a)  Will
 the  Minlster  of  feaith  be  nleased  to
 state  whether  the  efficac:y  of  Chloro-
 myctin  as  a  specific  remedy  for  ty-
 pboid  has  been  tested  in  Indla?
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 (b)  In  what  other  diseases  hae  this
 rug  proved  useful?

 (७)  ‘What  are  ita  sources  of  supply
 dn  India  and  are  Government  contem-
 plating  setting  up  a  tory  for  its
 manufacture  in  India?

 (d)  At  what  cost  ja  it  available  in
 TnGia?

 (e)  What  steps.  {f  any,  Government
 are  contemplati:ig  to  take  to  reduce  Its
 Present  price,  so  88  to  make  it  within
 easy  reach’  of  the  general  public?

 The  Depaty  Muster  of  Health  (Shri-
 mati  Cazadrasekhar):  (a)  Yes.

 (b)  It  has  been  found  useful  in  the
 treatmemt  of  the  following  infec-
 tions:

 2.  Bacillary  and  coccal  urinary
 Infectlona.

 Undulant  fever.
 Ulcerative  colitis,
 Bacterlal  pneumonia.
 Primary  atypical  pneumonia.
 Lymphogrunuloma  venereum.
 Granulomainguinale.
 Typhus.

 s  Whooping  Cough.
 (c)  The  drug  ls  at  present  wholly

 imported  and  is  not  manufactured  in
 India.  Government  have  approved
 the  scheme  of  a  private  firm  to  start
 its  maunfacture  in  india.

 (d)  The  market  price  of  the  drug
 is  Rs.  26/-  per  vial  of  2  capsules  con-
 taining  0.25  gm.  each.

 (e)  Government  are  setting  up  a
 <ommittee  of  Enquiry  to  examine  the
 present  stage  of  development  of  the
 Pharmaceutical  industry  in  the  country.
 This  Committee  will  go  into  the  ques
 tion  of  977९५  charged  for  essential
 drugs  like  Chloromyctin

 oN

 ०७
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 Rat.way  Employees
 624.  Shri  ML.  Agrawak  (a)  Will

 the  Minlster  of  Ralisways  be  pleased to  atate  whether  It  te  a  fact  that  the
 General  Manager  O.T.R.  (now  NE.R)
 ०५४  Notification  ]  published  in  tte
 OTR.  Snecial  Gazette  No.  4  of  95]
 dated  Thursday.  November  8.  95]
 Yovited  particulars  from  former  em-
 plovees  of  the  undivided  Government
 of  India  who  had  exercised  a  final
 option  for  service  in  Pakistan  but
 were  compelled  by  subsequent  deve-
 lopments  elther  to  leave  their  vosts  in

 ’
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 Pakistan  or  Drevented  from  joining
 their  posts  there?

 (b)  What  was  the  purpose  of  and
 object  in  issuing  thia  notification?

 (९)  How  many  persons  furnisbed
 the  particulars  demanded?

 (d)  Have  Government  conaldered
 the  cases  of  suc:  employees?

 (e)  What  decislon  have  Government
 teken  in  respect  of  such  employees?

 ee
 Deputy  Miaiaser  of  Railwaya

 (a)
 Yes.  The  notification  in  the  Rallway
 Gazette  referred  to  was  only  a  re
 production  of  the  Governments  Press
 Note  dated  29th  September.  05I.

 (b)  The  Press  note  wes  issued  to
 eollect  certain  factual  information  in
 respect  of  the  Central  Government
 Servants  referred  to  with  a  view  to
 examining  the  question  of  recognition
 of  de  facto  reversal  of  thelr  final  op:
 tions  ond  the  financial  implications  in-
 volved.

 (९)  About  70  non-Muslims.
 (d)  and  (e).  Their  cases  are  still

 under  consideration.  No  decision  can
 be  taken  until  an  agreement  on  a  re.
 ciprocal  basla  ५  reached  with  the  Gov-
 ernment  of  Pakistan.

 “Grow  More  Foon”  Scnemes
 625.  Shri  Klrolikar:  Will  the  Min’ster

 of  Food  and  Agriculture  be  pleased  to
 state:

 (a)  whether  information  about
 figures  of  actual  cxvenditure  from
 @granta  and  loans  sanctioned  by  the
 Government  of  India  to  the  States  for
 “Grow  More  Food"  Schemes  has  been
 received  from  the  States:

 (0)  if  so.  whether  .Government  pro-
 pose  to  lay  on  the  Table  of  the  House
 the  figures  of  expenditure.

 (c)  how  many  Key  Farm  Centres
 in  Key  Village  Scheme  have  been  set
 up  in  the  Madhva  Pradesh  State  and
 how  much  subsidy  has  been  given  by
 the  Central  Government  to  that  State
 for  this  purpose:

 (a)  whether  Government  have  un-
 dertaken  exderiment  in  ploughing  with
 heavy  cis:  plougms,  and

 (९)  If  the  experiment  is  suecessful,
 whether  Government  propose  to  pur-
 chase  heavy  ¢iise  ploughs  for  use  by  the
 agriculturists?

 The  Miaister  of  Food  aad  Azricel-
 tore  (Shri  Midwal):  (a)  and  (b),  Yes.
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 A  statement  showing  the  information
 as  far  as  available  is  placed  on  the
 Table  of  the  House.  [See  Appendix
 VII,  annexure  No  26.]

 (९)  The  Madhya  Pradesh  Govern-
 ment  did  not  send  any  Key  Village
 Scheme  for  Government  of  India’s  ap~
 Prova]  during  1951-52,  The  Madhya
 Pradesh  Government  has  however  a
 Key  Village  Scheme  already  in  opera-
 tion  in  that  State.

 (d)  Yes.
 (९)  In  1950-51  reclamation  season

 (January  to  June.  95l)  tests  were
 conducted  with  heavy  disc  ploughs  and
 disc  Rarrows‘to  assess  their  utility  for
 eradication  of  kans  weeds.  The  disc
 herraws  were  found  to  be  unsuitable
 for  Cans  eradication.  As  for  disc
 piourhs.  the  experiments  with  the
 Towner  057  Plough  were  successful.
 Ik  has  according).  heen  deciied  to  pur
 chase  some  Towner  Disc  P'ougzhs  for
 land  reclamation  work  tione  by  Cen-
 tral  Tractor  Organ!sation.

 TH?  tests  conducted  hav  estabiish-
 ed  the  ut'lity  of  the  vioughs  only  for
 deev  vloughing  in  connection  with
 land  reclamation  operations.  Tests
 have  not  been  carried  out  to  determine
 the  wsefuinese  of  disc  ploughs  for  culti-
 vation  ovrmoses  Hence  the  ouestion
 of  ouvrehasing  them  for  agriculturists.
 who  renuire  vplouehs  mainly  for  culti-
 vation  Purposes.  does  not  yet  arise.

 Assan  Ratt  LINK
 ६826  Shri  K.  P.  Tripathi:  Will  the

 Minister  nf  Ra'iwass  he  pleased  to
 state  whether  in  view  of  the  recurring
 brearhes  due  to  fioods  in  the  Assam
 विचार  nf  the  North  Eastern  Railwar.
 Government  are  golng  to  re-examine
 the  alignment  with  a  view  to  finding
 nore  dependable  route?

 The  Deputy  Minister  of  Railways
 aad  Traacort  (Shri  Alagesan):  Gov-
 ernment  do  not  0700056  to  re-examine the  alignment  of  the  Assam  Rail  Tink.
 Crop  anp  Cattur,  Insurance,  COMPANIES

 627.  Shr)  Totk*kar:  Will  the  Minister
 of  Fooa  and  Aericulture  be  pleased  to,
 state:

 (a)  the  steps  taken  by  Government
 fn  1952-52  to  save  agriculturiste  from
 the  loss  of  cattle  due  to  ravages  caus-
 ed  by  epkiemics  and  the  loss  of  crops
 due  to  vavaries  of  rainfall;  and

 (b)  whether  there  are  cror.  and  cat-
 tle  insurance  companies  in  India?

 Tite  Miuister  of  Food  and  Agrical-
 tere  (Shri  Aldwai):  (8)  The  State
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 Governments  provide  expert  veterinary assistance  In  case  of  epidemic  and  to
 meet  the  agriculturist’s  difficulties.
 from  loss  of  crops  and  cattle  they  pro-
 vide  taccavi  loans,

 (b)  According  to  available  informa-
 tlon.  there  are  no  crop  and  cattle  in--
 surance  companies  in  India,  but  fuller
 Information  is  being  collected  and  wil?
 be  placed  on  the  Table  of  the  House
 when  available.

 Sma.t  IRRIGATION  SCHEMES
 628.  Shri  Sivamortbi  Swami:  Wilt

 tne  Minister  of  Food  and  Agrtculture
 be  pleased  to  state  what  amount  of
 funds  the  Hyderabad  Government
 have  received  for  small  !rrigatlon
 schemes  from  the  Centra!  Government
 for  ‘1952-53?

 The  Ministee  of  Food  and  Agrico)-
 ture  (Shri  Kidwai}):  A  grant  of  Rs.
 23,338  and  a  loan  of  Rs.  55,00,000  have-
 so  far  been  sanctioned  by  the  Govern-
 ment  of  India  for  m:nor_  irrigation.
 schemes  in  Hyderabad  State  under:
 ae  anal

 More  Food  Programme  for.
 1982-53.

 Rartway  CLAIMS
 629.  Shri  Garman:  (a)  Will  the:

 Minister  of  Rallways  be  pleased  to
 atate  the  number  of  claims  preferred. against  the  present  N.  W.  Railway  for
 shortage.  loss  and  damage  of  goods.
 and  consignments  b;oked  to  stations
 on  Siligurj-Haldibari  Section  in  the
 years  1950.  95l  and  ‘19527

 (b)  How  many  court  decrees  re-
 main  to  be  satisfied  upto  September
 952  and  on  how  many  occasions  cash
 vf  the  Jaipaiguri  Station  has  beer
 attached  in  execution  of  cecrees  in  the
 years  ‘1950,  95l  and  ‘1952?

 The  Deputy  Minister  of  Ballways
 and  Transport  (Shri  Alagegan):  (a)
 Presumbly  the  Member  refers  to  the
 North  Eastern  Railway  and  not  to  the
 N.W.  Railway.  The  number  of  clalins
 ooo

 against  the  North  Eastern
 ailway  for  shortege,  loss  or  damage

 to  goods  booked  to  stetions  on  the  Sili-
 guriHaldibar!  section  during  thie
 years  950  and  95l  was  325  and
 1,270  respectively  and  .4  upte
 October  ‘1952.

 (b)  The  number  of  court  decrees:
 Tremaining  to  be  satisfied  upto  Seo—
 tember  952  was  6  and  the  number  of'
 occasions  when  ¢ash  of  Jalpalgurl  sta--
 tlon  was  attached  in  execution  of  the:
 decrees  during  the  years  950  and  958
 was  38  and  80  respectively  and  40
 upto  October  1953,
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 Mawsi-Gassrnss  Ratrway  Lins

 630.  Shri  L.  N.  Mishra:  (a)  Will  the
 Minister  of  Ballways  be  pleased  to
 state  whether  there  is  any  propnsal  #०
 improve  the  Railway  line  running from  Mansi  to  Saharsa  (North  Eastern
 Rallway)  in  Bihar  in  order  to  extend
 facilities  to  the  passengers  during  the
 Monsoon?

 (h)  If  the  atiswer  to  part  (a)  above
 be  In  the  affirmative.  what  are  the  de-
 tails  of  the  same?

 {c)  Is  the  ‘Kursela  Bridge’  on  the
 cage

 line  to  be  expanded  and  Improv-
 e

 The  Depaty  Minister  of  Railways
 per

 Transport  (Shri  Aiagesea):  (a)

 (bd)  Out  of  the  3  existing  dips  bet-
 ween  Mansi  and  Koparia,  it  is  proposed
 to  fill  th2  first  dip  so  as  to  enable  the
 train  to  go  up  to  64  miles  from  Mansi
 and  thus  reduce  the  journey  to  be
 covered  in  country  boats.

 (c)  There  is  no  proposal  at  present
 to  expend  the  Kursela  Bridge.  Model
 experiments  are,  however,  being  ar-
 ranged  with  a  view  to  improving  its
 protection  works

 SaLoons
 63l.  Sbri  K.  P,  Teipathi:  Will  the

 Minister
 af  Railways  be  pleased  tn

 state:
 (a)  what  is  the  number  of  saloons

 in  Assam  part  of  the  North  Eastern
 Raiiway:

 tb)  how  far  these  are  surplus  to  re-
 quirements  of  tt  Assam  part  of  the
 said  Railway;  snd

 (९)  how  far  vovoer  ctass  bogles  are
 in  short  supply  in  Assam  part  of  the
 Railway?

 The  Deputy  Minister  of  Rallways
 and  Trensport  (506  Alagessn):  (a)
 There  are  now  four  bogle  and  sixteen
 six  wheeler  Inspection  Carriages.

 (b)  None  45  surplus  to  requirements,
 (c)  Upper  class  bogles  are  not  in

 short  supply  in:  Assam  part  of  the
 North  Eastern  Ra‘lway.

 ErtixkULaM  PORT
 632.  Shri  N.  P.  Demoderan:  Will  the

 Minister  of  Transport  be  pleased  tn
 state:

 (a)  whether  Government  have  at
 ary  time  considered  the  possibility  of
 developing  a  major  port  at  Ettikkulam

 328  PSD
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 on  the  West  Coast,  north  of  Cenna-
 nore;

 (b)  whether  any  representatlous
 have  been  received  by  Government  for
 developing  Ettikkulam  into  a  major
 Port,

 (९)  If  the  answer  to  part  (0)  above
 be  in  the  affirmative,  what  action  Gov-
 ernment  have  taken  about  the  repre-
 sentations;  and

 (d)  whether  any  investigations  have
 heen  made  about  the  possibility  of
 developing  a  major  Port  at  Ettikku-
 am

 The  De  Be
 pe ways  end

 (a)  and  (०),  No.
 (c)  Does  not  arise.
 (d)  No.

 Minister  of  Eall-
 tt  (Shri  Aflogeeap):

 Export  or  Rice  FROM  ORISSA
 633.  Shri  Sanganaa:  Will  the  Minis-

 ter  of  Pood  and  Agriculture  be  pleas ed  to  state:
 (a)  the  total  quantities  of  rice  ex-

 ported  from  Orlssa  to  cach  deficit  State
 of  India  during  each  of  the  last  five
 years;

 {b)  the  total  amounts  oald  by  each
 deficit  Stete  as  the  cost  of  rice  supplied
 to  them  for  the  same  perlod;  and

 {c)  the  total  amount  of  subsidy
 granted  to  the  State  of  Orissa  for  its
 rationed  rice  shops  for  the  same
 period?

 The  Mimister  of  Food  and  Agricul-
 ture  (Shri  Kldwal):  (a)  A  statement
 is  laid  on  the  Table  of  the  House.
 iSee

 Appendix  Vil.  annexure  No,
 27.

 (b)  Information  is  not  available.
 "  (९)  There  is  no  subsidy  granted  to
 any  state  for  its  rationed  rice  shops.

 PULSAMPLTA  HALT

 634,  Dr.  Gangadliara  Siva:  Wil}  the
 Minister  of  Railways  be  pleascd  to
 state:

 (a)  whether  any  represent#)‘uon  has
 been  received  to  the  effect  that  Pullam-
 Peta  Halt  in  Cuddapah  district  should
 be  made  a  regular  station;

 (b)  if  the  answer  to  part  (a)  above
 be  in  the  affirmative  what  action  has
 been  taken  in  the  matter;

 (c)  whether  any  trafic  survey  has
 been  taken  and  if  50.  what  are  the
 details  of  that

 Hote  4
 and  the  period

 to  which  it  extended;
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 (d)  whether  any  local  persons  have

 ea
 asked  to  assist  in  this  survey;

 van
 _(e)  when  the  proposal  wi!l  be  fina-

 lised?
 The  Deputy  Minister  of  Rail-

 we  Bd
 Trausport  (Shri  Alagesap):

 (a)  Yes.
 (b)  It  has  been  decided  to  convert

 ‘Pullampeta  Halt  into  a  Flag  station.
 (o)  and  (a)  Do  not  arise,
 fe)  The  conversion  will  be  effected

 «during  1953-54,
 Bidi  Lasour  (Derovcrions)

 633.  Shei  K.  C.  Sodbla:  (a)  Will  the
 Minister  of  Labour  be  pleased  to  stste
 ‘what  deductions  sre  permissible  to  be
 made  by  the  employers  in  the  mini-
 mum  wages  fixed  under  the  Minimum
 Wages  Act?

 (b)  Are  Government  aware  that
 Bidi  manufacturers  in  Madhya
 Pradesh  have  been  making  deductions
 to  the  extent  of  33  per  cent.  or  so  in
 case  of  minimum  wages  fixed  for  Bidé
 Labour  imder  the  Act?

 The  Minister  of  Labour  (Shrt  V,
 ‘Girl):  (a)  The  permissible  deductions
 are  those  !aid  down  in  Section  7  of
 the  Payment  of  Wages  Act,  1936.

 (b)  It  is  understood  that  deduc-
 tions  are  not  made  from  minimum
 wages  fixed  under  the  Minimum

 “Wages  Act;  but  bidés  which  are  not
 up  to  the  standard  are  rejected  and
 payment  is  made  according  to  mini-
 gum

 rates  of  wages  for  accepted ides

 PASSENGER  AMENITIES
 636,  Sbrl  H.  6.  Valshnav:  (a)  Will

 the  Minister  of  Railways  be  pleased
 to  state  what  amount  has  been  spent ‘for  the  amenities  of  Railway  passen-
 gers  over  the  metre  gauge  system  of
 the  Central  Railway  (previously  N.  8
 Rallway)  in  Hyderabad  State  in  the
 years  95l  and  ‘1952?

 (b)  What  amenities  have  been  pro-
 vided  to  them?

 The  Depu  Miniate
 ways  aad  Transport  (Shri  Alsgeaan)
 ि  eo  In 95788 It  ls.  expects ‘Rs.  a  5

 ‘ed  to  be  Rs.  3.75,805.
 (b)  A  number  of  amenities  have

 been  provided  at  various  stations  876
 those  include

 QM  Covering  =  over
 platforms.

 passenger
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 (2)  Refreshment  rooms.
 (3)  Water  coolers,  drinizing water  shelters  and  shower

 baths.
 (4)  Waiting  rooms.
 (5)  Approach  roads  to  stations

 and  their  electrification.
 (6)  Lengthening.  surfacing.  rafs-

 ing  and  electrification  and
 covering  over  passenger
 platforms  and  other  improve-
 ments.

 (7)  Additions  and  alterations  to
 booking  offices.

 (8)  Platform  benches,  additional
 name  boards,  etc.

 (9)  Improvements  to  waiting
 halle  and  refreshment  rooms,

 (10)  New  station  buildings.
 (ll)  Electric  lights  in  station

 buildings  and  platforms,  im-
 provement  to  Sighting  and
 Provision  of  additional  cell-
 Ing  fans  on_  station  plat-
 forms,  waiting  rooms  includ-
 ing  lights  and  fans  in  tea
 stalls  and  refreshment
 rooms.

 2)  Improved  lighting  and  fane
 in  Class  III  compartments  of
 Metre  Gauge  Coaches.

 Labour  WELFARE  ADVISERS

 637.  Pandit  M.  8,  Bhargava:  Wil
 the  Minister  of  Ballways  be  pleased  to
 state:

 (a)  the  number  of  Labour  Welfare
 Advisers  working  on  the  Western  Rall-
 way  on  the  Ist  November,  +1952;

 (b)  whether  it  is  a  fact  that  an  ex-
 pansion  of  the  Labour  Weifare  Organt-
 sation  on  the  Western  Railway  was
 sanctioned  by  the  Railway  Board  early
 in  March,  ‘1952;

 (c)  whether  it  is  a  fact  that  In  spite of  several!  Selection  Boards,  the  Wes-
 tern  Railway  Administration  has  fail-
 ed  to  select  the  required  number  of

 .=abour  Welfare  Advisers;  and

 {d)  whether  Government  p
 to  take  any  steps  in  the  matter  and  If
 $0,  by  what  time  the  Organisation  ls
 likely  to  come  in  full  swing?

 The  Deputy  Minister  of  Bail-
 waye  and  rt  Alasraan):

 (a)  The  number  of  Labour  Welfare
 Advisers  working  on  the  Westem
 Railway  on  1.11.52  was  10.

 ¢b)  Yes.  in  February,  1951,
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 (c)  Yes.  The  Aumber  so  far  select-
 ‘ed  is  short  of  the  required  number
 of  30  for  this  category  by  3,

 €d)  All  necessary  steps  have  al-
 ready  been  taken  and  the  staffing  of
 the  expanded  organisation  is  expect-
 ed  to  be  completed  by  the  end  of  this
 month.

 Nacrur-NACSHIR  RAILWAY  LINE

 638.  Siw  Jagani:  Will  the  Minister
 of  Baliways  be  pleased  to  state

 (a)  whelher  a  survey  for  ¢he  con-
 version  of  present  Nagpur-Nagbhir
 Rallway  line  from  narrow  geuge_  to
 Broad  gauge  was  made  with  a  view
 to  connect  this  line  with  Bhairam-
 €arh,  Jagdalpur-Vizagapatnam  route
 to  tap  Balia@la  {ron-ores,

 (b)  if  so.  when  the  survey  was  car-
 tiled  out:  and

 (c)  whether  there  is  any  proposal for  the  construction  of  this  rallway
 Une  in  the  near  future?

 The  Deputy  Miafsser  of  ‘Rafl-
 and  Transport  (Shri  Alagesan):

 qa)  Vy,
 (0)  In  ‘1945--48.,

 (c)  No.

 ‘EMPLOYEES’  PROVIDENT  Funps  Act
 639,  Shri  Tashar  Chatter3ea:  Will

 abe
 Minister  of  Laboar  be  pleased  to

 elate:
 (a)  whether  it  {s  a  fact  that  the

 Indlan  Jute  Mills  Asscciation  bas  ap-
 led  to  Government  for  exemption  of

 heir  member  mills  from  the  provi-
 sions  of  the  Emovloyees’  Provident
 Funds  Act  ‘1952:

 (b)  if  so,  what  is  exactly  the  pro-
 osal  of  the  Indian  Jute  Mills  Assocla-

 झ्  lon  and  whether  Government  have
 taken  any  decision  on  it;

 (c)  whether  Government  have  also
 axcceived  any  representstion  from  the
 Sengel  Chatkal  Mazdoor  Union  on  this
 question:  and

 (8)  if  go,  what  action  Govertwnent
 fhave  taken  on  {i

 The  Minlater  of  Labour  (Shri  V
 Giri):  (a)  ‘Yes.  M

 (b)  The  proposat  of  the  Indian
 Jute  Mills  Acsoelation  js  that  eince
 the  members  of  the  Association  have
 Modified  and  are  prepared  to  mod.
 further,  If  required,  thelr  provident
 find  schemes  in  accordance  with  the
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 Employees’  Provident  Funds  Scheme,
 i952,  they  should  be  exempted  fram
 the  scope  of  the  Employees’  Prov
 dent  Funds  Act,  ‘1952.  The  applica» tions  for  exemption  are  wunder
 examination  {in  consultation  with  the
 Regional  Provident  Fund  Co
 sioners,  the  State  Governments  aud
 the  Labour  Unions.  Pending  disposal
 of  applications  for  exemption,  re
 laxstion  orders  from  the  proviaiona
 of  the  Scheme  have  already  been
 issued  to  the  Jute  Mills  (which  applied
 Yor  exemption  on  or  before  3lst  Octo
 ber,  952)  by  the  Central  Provident
 Fund  Commissioner  in  exercise  0
 powers  vested  in  him  under  para~
 graph  79  of  the  Employees’  Provident
 Fund  Scheme.

 (c)  and  (dd.  The  Bengal  Chatkal
 Mazdoor  Union  have  objected  to  the
 claim  of  the  Indian  Jute  Mills  Asso-
 ciation  for  exemption  being  granted to  their  member  mills  from  the  pro- visions  of  the  Act.  pazticularly  on  the
 ground  that  the  adminli@rative
 machinery  of  the  Funds  should  not
 vest  with  the  managements  but
 should  be  transferred  to  the  appro-
 praste

 authority  under  the  Act.  This
 at  present  under  the  consideration

 of  Government.

 Podu  CuLtIvation
 640,  Shri  Sanganea:  Will  the  Minfs

 ter  of  Food  aad  Axricuitare  be  pleased
 to  state:

 (a)  whether  Dr.  J.  D.  N.  Versluya,
 the  representative  of  the  U.N.E.S.C,O.
 visited  Orissa  in  the  month  of  Septem-
 ber,  t952  to  study  the  steps  taken  by
 the  Government  of  Orissa  in  regard  to
 Podu  cullivation;

 (b)  if  so.  whether  he  bas  conferred
 with  the  Government  of  Otriaa;  and

 (c)  what  are  his  Impressions  about
 Podu  cultivation  in  Orissa?

 The  Mialater  of  Food  and
 twre  (Shri  KRidwai):  (a)  Yea.

 (०)  Yes.
 (c)  The  Orlssa  Government  repett

 that  be  has  made  some  general
 gestion  about  the  prob  7०35 cultivation,

 Agritedt-

 Aci-Inpia  SEAraReRS’  FepeRsTion
 64l,  Prof.  C,  Sharma:  Will  the

 Minister
 of  Transput  be  pleased  to

 state:
 (a)  whether  6  deputation  of  the  All

 Bedia  Seafarers  Federation  has  met
 the  Minister  of  Transport:  and

 (b)  if  so,  what  proposals  the  dep tationists  have  put  before  him?
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 The
 Depaty  Mi

 Minister  of  Rail-
 ways  and  शस  (Shri  Alagessn):
 fa)  Yes.

 (b)  The  proposals  referred  to  the
 establishment  of  Seamen's  em

 yee ment  offices,  delegation  to  the  lan
 Regional  Maritime  Conference  and
 eligibility  of  ‘Seamen  who  are  out  of
 employment  for  more  than  one  year
 for  free  medical  treatment

 Ercor
 642.  Shri  N.  M.  Lingam:  Will  the

 Minister  of  Food  and  Asgrieuitare  he
 piessed  to  state:

 (a)  whether  Government
 porting  any  ergot;  and

 (b)  what  steps  have  been  taken  to
 produce  ergot  artiftcially  in  India?

 The  Minister  of  Food  ana  Agricul-
 tare  (Shri  Kidwsi}:  (a)  Yes.

 «
 (bBErgot  is’  the  dried  "sclerotlum”

 (resting  stage)  of  a  parasitic  fungus,
 “claviceps  purpurea”,  which  infects
 and  develops  on  the  flower  of  the
 rye  plant.  Ergot  is  already  being
 grown  in  Madras  State  and  that  Gov-
 ernment  has  been  advised  to  increase
 its  suoplies.  A  scheme  submitted  by
 Assam  Government  for  financial  as-
 sistanec  from  the  Indian  Council  of
 Agricultura)  Research  is  under  consé
 deration.  The  development  of  ergot
 ds  also  included  in  a  scheme  of  the
 West  Bengal  Government.

 are  im-

 DIsTRIcT  MEpicaAL  Orricers
 643.  Sbri  Nambiar:  Will  the  Minis-

 Rer  of  Rallways  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  two

 District  Medical  Officers  who  retired
 on  Superannuation  were  reemployed 69  the  Northern  Railway  and  if  80,
 why;

 (b)  whether  these  postings  _  have
 affected  the  promotions  of  the  junior
 Medical  Officers:

 (c)  whether  Government  propuse  to
 place  on  the  Table  of  the  House  the
 mames  of  those  re-employed  with  the
 Particulars  of  excess  amount  spent  on
 that  account;

 (d)  whether  it  is  also  a  fact  that
 they  (re-employed)  have  applied  for
 further  extension  of  their  employment
 aod  if  so.  whether  their  request  has
 been  granted,  and

 (e)  whether  it  is  the  practice  to  re-
 employ  those  retired  on  super-an-
 uation  and  if  so,  whether  all  applica-
 thons  received  will  be  s(railarly  consi-
 @red?
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 The  Deputy  Mialster  of  Rsil-
 ways  and  TransPOrt  (Shri  Alageasa):
 (a)  Yes;  no  serviog  Medical  officers.
 with  the  requisite  uallfication  and
 experience  were  available  for  ap-
 Polntment  on  the  Northern  Rallway.

 (b)  No.
 (c)  Dr.  R.  C.  Mahajan  and  Dr.

 प्र,  8,  Chhachi;  there  was  70  excels
 amount  spent  on  this  account.

 (०)  No.
 (e)  Yes,  for  short  periods,  in  cate-

 gorles  where  no  suitable  serving  em-
 Ployee  is  available  for  appointment,
 or  there  is  a  shortage  of  trained  per-
 song.  Applications  received  are  con-
 sidered  on  merits.

 BRick  MANUFACTURING  COMPANY  AT
 Mysore  लड

 R44.  Sbri  Thimmalab:  Will  the
 Minister  of  Labour  be  oleased  to  state
 whether  it  is  a  fact  tbat  the  brick
 manufacturing  company  at  Mysore
 Mines  in  Kolar  Gold  Fields  has  been
 closed  and  if  so.  the  reasons  therefor?

 The  Minister  of  Labour  (Shri  V,  V.
 Girl):  Yes;  the  factory  was  closed  as
 it  was  reperted  to  be  running  at  a
 loss.

 Cow  SLAUGHTER

 645.  Sardir  A.  S.  Saizai:  (a)  WIU
 the  Minlster  of  Pood  and  Agriculiure
 be  pleased  to  state  whether  Govern-
 ment  have  implemented  all  the  recom-
 mendations  of  the  Committee  which
 wss  set  up  to  find  out  ways  and
 means  to  ban  cow  slaughter  in  India?

 (b)  If  the  reply  to  part  (a)  above
 be  in  the  negative.  what  time  Gov-
 ernment  wili  tak<  to  implement  the  re-
 commendatiuns’?

 (c}  Is  it  a  fact  that  Government  are
 further  examining  the  matter  as  re-
 gards  unlicensed  and  unauthorised
 slaughter  of  cattle?

 (d)  Do  Government  pronose  to  malice.
 a  law  for  orohibiting  slaughter  of
 cattle?

 The  Minister  of  Food  and  Agtica?- ture  (Shri  Kidwai}:  (a)  and  (b).  The
 Government  of  India  anpointed  an
 expert  committee  to  consider  and  re-
 commend  8  comprehensive  plan  of
 action  for  preserving  the  cattle  wealth
 of  the  country  and  for  promoting  its
 development.  The  Committee  sub-
 mitted  its  report  in  November  ‘1948,
 Coples  of  the  report  were  circulated
 to  the  members  of  the  House.  The

 ittee  reco  tnter  alia,
 that  the  slaughter  of  cattle  was  not
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 @esirable  in  India  umder  any  circum-
 atances  and  that  its  prohibition  should
 be

 enlorees
 by  taw  In  order  to

 achieve  this  end,  the  Committee  silg-
 gested  the  following  measures:—

 (YD  Total  prohibition  of  slaughter
 od  ali  ४९550  cattle  other  than  Indicat-
 ed  below:

 (a)  Animals  over  i5  years  of  age
 and  unst  for  work  and
 breeding.

 (b)  Animals  of  any  age  perma-
 nently  unable  to  work  or
 breed  owing  to  age.  Injury
 or  deformity

 (2)  Unlicaznsed  and-  unauthorised
 slaughter  of  cattle  should  be  prohibit-
 ‘ed  {immediately  and  should  be  made
 3  cognizable  offence  under  law.

 (3)  The  law  for  prohibiting  slaugh-
 tter  of  cattle  totally  should  be  en-
 forced  as  early  as  possible  but  in  any
 «case  within  tayo  years  of  enactment
 ef  legislatioxi  during  which  period
 mecessary  @ffangements  should  be
 made  ‘or  the  maintenance  of  unser-
 viceable  add  unproduetive  cattle.

 The  Government  of  India.  after
 eliciting  the  opinion  of  most  State Governments,  decided  to  accept  the
 first  two  recommendations.  Since
 prohibition  ef  cattle  slaughter  came
 with  the  law  making  power  of  the
 State  Governments  a  model  Bill  waa
 drafted  and  cumscnded  to  State  Gov-
 ernments  for  aaoptlon.

 As  regards  the  third  recommenda-
 tion  of  the  Committee  the  matter

 “Sas  further  eawnined  in  _consulta-
 tron  with  the  Ministry  of  Commerce
 and  Industry  and  it  vas  decided  that
 indiscriminate  stoppage  of  slaughter
 ‘was  a  wasteful  policv  likely  to  have
 the  most  detrimental  effect  not  only
 on  the  export  and  rade  of  hides  and
 sking  but  also  on  the  economic  posi-
 tion  of  the  country.  The  State  Gov-

 ‘ernments  were  accordingly  advised
 that  no  legal  restrictions  on  slaughter
 of  unproductive  and  useless  cattle
 -should  be  imposed  by  the  State  with-
 wut  first  providing  for  sufficient  num-
 ter  of  Gosadans  to  cater  for  all  un-
 productive  and  useless  cattle.

 The  Government  of
 India  have  requested  the  Central
 Council  of  Gosamvardhana  which

 lhaz  been  vonstltuted  recently,  to  re-
 view  the  entire  question  relating  to
 slaughter  of  cattle  in  India  and  tbe
 decizion  when  taken  wili  be  made
 &nown

 (c)  and  (d).
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 UNEMPLOYOCENT
 68  Shrimati  Sushama  Sen:  (a}  Wil

 the  Minister  of  Labour  be  pleased  to
 state  whether  Government  have  the
 lateat  statiatics  of  the  growing  uosm
 ployment  in  the  country?

 (b)  What  classes  of  the
 &  729 are  worst  affected  by  unemployment?

 (c)  Are  Government  in  a  position  to
 furnish  figures  about  unemployment
 State-wise  and  industry-wise?

 The  Mlalater  of  Lavoor  (Sbrt  V.  V.
 Girl):  (a)  ‘The  only  statistics  avail-
 able  to  Government  regarding  unem-

 ployment
 are  those  provided  by  the

 mployment  Service.  which.  as  is
 well  known,  has  a  limited  function.”
 Registration  for  employment  at  Ex-
 changes  is  purely  voluntary.  The
 figures  may  be  a  little  more  than  @
 reflection  of  urban  and  auburban
 unemployment.

 (B)  In  the
 statitica,  it  is  not
 what  classes  are  worst  affected

 {c)  No.

 absence_  of  reliable

 CENTRAL  ADVISORY  80887  on  Forest
 UTILISATION

 687  Shrt  S.  N,  Das:  Will  the  Minis-
 ter  of  Food  and  Agricalture  be  pieas- ed  to  state:

 (a)  whether,  since  the  reconstitution
 of  the  Central  Advisory  Board  on
 Forest  Utillsation  in  1948,  there  has
 been  any  change  in  the  conatitution
 and  functions  of  the  Board;

 (hb)  if  so,  what  is  the  present  pasi-.
 tlon  in  this  regard:

 (c)  ‘whether  the  Government  ef
 l)dia  have  appointed  an  Executive Committee  of  the  Board  recently;

 (d)  if  so.  what  will  be  the  precise
 functions  and  constitution  of  the  Com-
 mittee;  ano

 (e)  whether  the  Board  or  ita  Execu- tive  Committee  has  susgested  any
 change  io  the  Forest  Poliey  of  Gov-
 ernment?

 The  Minister  of  Food  and  Agricni-
 tive”  (Shri  Kidwal):  (a)  No;  the  Cen-
 tral  Advisory  Board  on  Forest  Utilt-
 satlon  was  reconstituted  in  949  (and not  in  2948)  and  since  then  there  has
 been  no  change  to  its  constitutiog
 and  functléna.

 (b)  Does  not  arise.
 (c)  Yes.  4
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 (d)  The  functions  of  the  Executive
 Committee  are  to  make  effective  ar-
 rangements  for  guiding  research  on
 forest  products  and  for  utilising  the
 results  of  research  for  production
 purposes  *The  constitution  of  the
 Committee  is  as  under

 (i)  The  Director  of  Scientific
 and  Industria!  Reseach—
 Chairman

 (2)  The  representative  of  the
 Federation  of  Indian  Cham-
 bers  of  Commerce  &  Indus-
 try  on  the  Board.

 (3)  The  representative  of  the
 Minlstry  of  Commerce  &  In-

 Py  dustry  on  the  Board.
 (4)  The  Inepector

 Forests.
 (5)  The  Presldent.

 gearch  Institute  &  Coa
 Dehra  Dun.

 (6)  The  Director  of  Forest
 Education  and  Publiclty  &

 jaison'  Officer,
 aesrch  institute  &
 Secretary.

 (e)  No.  this  is  not  the  function  of
 thls  Board  or  of  its  Executive  Com-
 muittee.

 ter  की  भूमि

 ६४८  स्वामी  राखांगल्द  eredt  :  कया
 देश  मंत्री  यह  बताने  की  छुपा  करेंगे:

 (क)  क्‍या  उत्तर  प्रदेश  में  श्ल्दे  की
 फालतू  भूमि  में  खेती  करने  के?  लिये  कोई
 वराल  की  गह  है  ;

 (ल)  यदि  हां,  तो  हर  और  केसे
 बह  किया  गया  है;

 (स)  क्या  हतसबिधय में  राज्य  सरकार  से
 कोई  पत्र  व्यवहार  हुआ  है  और  यदि  हुमा  है,
 तो  क्या,  कम  गौर  कितनी  बार  हुआ  है  ?

 (घ)  यदि  कोई  व्यवस्था  नहीं  हुई
 है,  हो  क्यों  ?

 (8)  क्‍या  उन  लोगों  के  1...  कोई
 वैधानिक  कार्यवाही  की  गई  है  जो  दस  कार
 की  भूमि  को  गत  सार  मा  पास  वर्षों  से  बिता
 कोई  रतन  दिये  जोठतेआ  रहे  हैं;  तपा

 (जे)  यदि  नहीं,  तो  क्‍यों  ?
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 The  Deputy  Minister
 ways

 sod
 Teansport  (Shri  Alagesen);

 (a)  Yes

 (b)  Siace  1949  these  plots  of  iand
 have  teen  leased  out  to  loca!  railway
 ihe

 or  private  cultivators  for  culllva-
 on.

 (०)  Attemgts  have  been  made  to
 get  the  State  Government  to  take
 over  spare  railway  land  and  ease  it

 out  to  cultivators  through  their  locak
 civil  authorilies.  So  Yar  the  State
 Government  Rigg  tt  taken  over  sur-
 plus  cultivable  raiiway  land  and  the.
 matter  Is  sti!  under  carespandence

 (d)  Does  not  ariae..

 (९)  No  legal  action  bas  bees  taken
 against  pefsons  cuitivatiag.  land  with—
 out  authority  The  local  civil  autho-
 tities  have  beem  anked  to  remove  en-
 croachers.

 (f)  Dees  not  arBe.

 Kiasacevr  Raatcawy  Hospirat
 eee.

 2235
 x

 REN  ey |  Will  the
 Minister  of  pleased  to.
 state:

 (b)  if  60,  how-many  and  of  what.
 nature;

 (c)  whether  Government  have:
 taken  any  steps  to  enquire  into  the
 matter,  and

 (d)
 ene

 it  Is  a-fact  that
 audit  o  lon  bas,  bees:  made  re gr. |
 ि

 admission  of  ‘an  outelder  for
 X-  treatuunt  at  this  Hospital?

 Tee  Demy  Minister  of  co
 vis  ia  oe

 ‘Frmaspot'  (Shri  Alagesma)=
 a  es

 (b)  Two  complaints  were  receiv-
 ed.  One  of  these  dated  !2th  Septem-
 ber,  952  was  from  the  Honourable
 Member  himself  addresaed  to
 General  Manager,  Eastern  Baillway
 regarding  the  adininistration  of  the
 Kharagpur  Railway  Hospital,  the  be-
 haviour  of  some  Doctors  and  negll- gence  on  theic  part  im  certain  specific
 Inst  ances.

 The  second  complaint  wes  a  tele
 gram  dated  4th  Novemnter,  ‘1952,  from
 Shri  Narayan  Prasad  Banerjee  to  the
 Minister  for  Railways  alleging  negil-
 gence  om  the  part.  af  Raflway  Doctors
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 in  the  Kharagpur  Hospital  resulting  in
 the  death  ot  a  Police  Sub-inspector.

 (c)  Yes.  In  the  first  case  the  Gene-
 cal  Manager  immediately  instituted
 enguiries  which  revealed  that  the
 complaint  was  based  on  incorrect  in-
 formation.  The  General  Manager
 issued  a  reply  on  28th  October,  1952.
 In  the  second  case  also  an  enquiry
 held  revealed  that  the  complaint  was
 without  foundation.

 (d)  No  facilities  are  available  in
 the  Khafagpur  Railway  Hospital  for
 X-ray  treatment.  The  hospital  pro-
 vides  facilities  tor  X-ray  examination
 which  are  available  to  outsiders  aleo
 on  payment  of  scheduléd  rates  ap-
 proved  by  Government.  Even  शठ
 these  rates  were  approved  by  Gove-
 ernment,  the  Railway  Administration
 were  making  available  the  X-ray
 examination  facilities  at  this  hospital
 to  outsiders  on  Payment  of  the  same
 eharges  as  now  approved  by  Govern
 srent.  As  the  Accounts  Depa
 advised  the  General  Manager  that
 these  rates  sbould  be  specifically  ap-
 Proved  by  Government,  the  Genera)
 Manager  came  up  to  the  Board  #07
 the  required  sanction  whicb  was  ac
 corded  in  July,  95i.

 Training  CeNTRES  UNDER  AGRie
 CULTURAL  Extension  Scien

 €58,  Shri  Madlak  Gowda:
 AOE

 wil
 the  Minister  of  Feed.  a  two be  pleased  to  state  how

 mane  = img  centres  as  adjuncts  to  ra
 cum-Development  Scheme  of
 tural  Extension  have  so  far  been  start-
 @d  and  where?

 (b)  Who  finances  these  tralning  cen-
 Qres  and  what  id  the  total  amount’  in-
 volved?

 (c)  How  many  have  eo  Ssr-.
 been  trained  in  these  ca centres?

 (d)  How  are  the  services  of  thas
 trainees  avatied  of?

 The  Minister  of  Foed.  and
 iow tare  (Siri  Kidwal):  (a)  and  (b).  A

 statement  giving  the  requisite  चाह
 mation  5  placed  on  the  Table  of  the
 er  }

 Appendix  VU,  annexure
 ७.

 (c)  Two  hundred  forty-six.
 ¢d)  They  are  employed  in  the  Com-

 Pema
 and  other  development  pro- ects.
 Tmee  Tastes  (Saves)

 65l.  Skri  Madlah  Gowda:  Will  the
 Meer

 of  Balfways  be  pleased  to
 ate
 (a)  the  in¢ome  derlved  from  the

 Publication  of  Railway  Time  Tables  for
 thie  year  9552  by  CI)  edvectinermen
 amd  cia  sate;  and-
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 (b)  whether  these  are  oublished  ip
 any  ick.cnal  larguage:  alsoy'

 The  Deputy  Mlalster  of  Rall
 waye  and  Traasport  (Shri  Alagesza):
 a),  The  income  derived  by  the  Indian
 Railways  from’  the  publication  of
 Time  Tables  during  the  year  1951-52,
 by  advertisements  was  Hs.  2.10461/-
 while  the  sale  proceeds  of  the  Time
 Tables  themselves  amounted  to  Rs.
 2.47.923/..

 (b)  Yes.  Time  tables  are  published
 also  in  the  regional  languages  con-
 carned.

 DisotantLep  Ratuway  Lines
 ex.  Shri  (Miadizh  Gowda:  Will  the:

 Minister  of  Raiiweys  be  plessed  to
 state:

 (a)  the  names  of  the  raiiway  lines
 that  were  dienantled  in  Madras  State:.

 (b)  when  they  were  dismantled  and
 the  reasons  for  the  same;

 (c)  whether  there  were  representa~ tlons  to  reopen  these  lines;  and
 (d)  whether  Government  or  the

 Central.  Railway  Adviaory  Board  ever
 onsidered  the  question  of  re-cpeuing of  thease  lines

 The’  Depsty  Mialeter  of  ail-
 weary  Trnasport  (
 (a)  The  ‘following  rallway  jines  were
 diemsntled  in  the  Madras  State.

 ray  Shoraaut®  Nilambur.
 (il)  Madura  Bodinayakanur.
 (lil)  Bobbiii-Satur.
 (iv)  Cocanada-Kotippall.

 (९)  Morappur-Hesur.
 (vl)  Tirupaftur-Kristinag|irl,

 {b)  All  these  llnes  were  dismantied
 during  the  World  War  Ul  in  the
 1969-1942,  to  meet  the  urgent  mi  itary
 requirements  for  track  material.

 (c)  The  reply  Is  In  the  affirmative,
 (d)  Restoratlon  work  on  the  lines

 mentioned  against  iterms  (I),  (il)  and
 (ttf)  is  already  in  hand.  As
 the  restoration  of  074  eine  See line,  the  matter  ia  under  €07-02० a tlon  of  the  Centrai  Bosrd  of
 ‘Tranuport.  The  question  of  restora-
 tton  of  Morappur-Hosur  and  t=
 tur-Krishnagiri  fines  has  also  been
 considered  by  the  Central  Board  of
 Transport  who  have  decided  to  post-
 pone  it  for  the  present.

 Rouerat  Post  Orricts  ron  Mysore
 633.  Skhrt  Madish  Gowds:  WIil  the

 Minister  of  Cousmunicssions  be  plea ed  to  atate:
 (a)  how  many  villages  having  2.000

 and  above  population  are  still  with:
 &  post  office  In  Mysore  State;  and
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 (b)  how  many  of  such  villages  have
 een  provided  with  post  offices?

 The  Deputy  Minister  of  Com-
 muaications  (Shri  Raj  Bahadar):
 (a)  5,  but  2  will  be  given  post  offices
 within  the  current  official  year.  The
 remaining  8  cannot  be  given  Dost
 offices  as  the  toca)  authorities  do  not
 ‘consider  the  route  safe  for  transit  of
 Mails.

 (b)  386.

 Forest  Land
 654.  Sbri  Madiah  Gowda:  Wii  the

 Minister  of  Food  and  Agriculture  be
 Pleas:d  to  refer  to  the  reply  given  to
 starred  question  No.  8l8  asked  on  the
 l3th  June.  952  regarding  forest  land
 and  state:

 -(a)  the  extent  of  forest  that  has
 been  converted  into  agricultural  land
 Statge

 ine  during  the  last  two  years;
 an

 (b)  the  total  extent  of  forest  land
 ia  each  State?

 The  Minlster  00  Food  asd  Agricul
 ture  (Shr)  Kidwal):  (a)  The  requisite
 information  hgs'  been  called  for  from
 the  8tate*  Governments.  it  will  be
 Placed  on  the  table  of  ‘the  House  as
 soon  as  received.

 (0)  8  statement  giving  the  avail-
 able  information  is  placed  on  the
 Table  of  the  House.  [See  Apgendix
 ViI  annexure  No..  29.)

 Buitpinc  Worx  in  ASSAM
 655.  Shri  K.  P.  Tripathi:  (a)  Wili

 the  Mlriister  of  Communications  be
 pleased  to  state  whether  it  is  a  ‘fact
 that  the  Asssm  Circle  of  the  Posts  and
 Telegraphs  has  had  to  surrender  funds
 from  Budget  Grants  sanctioned  for
 buildings  for  the  last  several  years  due
 to  their  inability  to  spend  the  same  and
 if  so,  the  sanctions  and  surrenders;*
 year  by  year.  for  the  last  four  years?

 (b)  is  it_a  fact  that  the  surrender
 45  due  to  CP.W.D.  not  executing  the
 work  since  the  buildings  were  of  an
 expenditure  above  Rs.  5.000;-..  which
 is  beyond  the  limit  of  Departmental Construction?

 (c)  Is  it  a  fact  that  the  bullding
 work  in  Assam  is  far  in  arrears  and
 if  so.  do  Government  propose  to  raise
 the  limit  of  Departmental  Construction
 considerably  and  aanction  additiona)
 qualified  ataff  therefor?

 (8)  is  it  a  fact  that  the  Advisory
 Committee  of  the  above  Circle  has  re-
 commended  i

 5  DECEMBER  952  Written  Answers  578

 (९)  What  steps,  if  any,  do  Goveru-
 ment  proPose  tate?

 The  Deputy  Miaister  of  Com.
 menications  (Shri  Raj  Bahadur):
 (a)  Yes.  A  statement  is  laid  on  the
 ables  ae

 Appendix  VII,  annexure
 ०,  e
 (0)  The  lapses  were  primarily  due

 to  a  certain  amount  of  lack  of  co
 ordination  between  the  P.  &  T.  De-
 partment  and  C.P.W.D.  as  the  execut-
 ing  agency.

 (c)  Bullding  work  in  Assam  is  in
 arrears  to  50०7९  extent,  but  Govern-
 ment  do  not  consider  there  {s  any
 justification  for  raising  the  limit  up
 to  which  works  could  be  carried  out
 departmentally

 (3)  Yes.
 (९)  The  Central  P.W  D.

 Is,  being
 being  re-

 quested  to  strengthen  its  bu  or-
 gaNisation  for  construction  works  in
 the  Assam  State.

 “Grow  More  ‘Fooo”  CamMPaian
 656.  Shri  N.  kL  Joshi:  (४)  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state  what  measures  have
 Government  adopted  to  associate  ac-
 tual  cultivators  of  land  in  the  imple mentation  of!  “Grow  More  Food"  cain
 ‘paigy?

 (by  Has  the  agency  employed  by
 Government  for  this  purpose  been
 successful  so  far?

 “(c)  If  not,  do  Government  pro0se to  effect  any  change  in  the  agency  so
 employed?

 The  Mialater  of  Food  and  Agre}-
 ture  (Shri  Kidwal):  (a)  The  question
 of  assoclating  the  actual  cultivators
 in  the  implementation  of  ‘Grow  More
 Food’  campaign  is  primarily  the  con-
 cern  of  the  State  Governments  The
 following  steps  have  been  recam-
 mended  by  the  Central  Government
 in  this  respect:—

 €१)  The  formaticn  of  village’
 Committees  consisting  of  in-
 telligent  and  influential
 farmers  and  landless  labour
 ers  charged  with  the  respon-
 sibillty  of  finding  culturable
 waste  Jands  around  the  शान

 steps  to  get
 them  cultivated,  arranging for  composting  distribution
 of  essential  materials.  im-
 proved  seeds  etc.  Similar
 commiltces  at  Taluk  and
 Tchsil  levela,  have  also  been
 Trecommended.
 The  Village  Panchayata,
 Rural  Development  808708

 jages,  taking

 (2  ~
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 and  similar  other  organisa-
 tions  which  were  already  ‘tn
 existence  should  be  utilised
 for  associating  the  pubjic
 with  the  campaign.

 43)  Appoiotment  of  suitable  pub-
 lic  workers  in  each  group  of
 villages  to  assist  the  Tehail-
 dar  and  to  serve  as  a_  tink
 between  the  cultivators  and
 the  Government.

 (4)  Holding  of  crop  competitions and  distribution  of  prizes  to
 the  winners  at  viliage,  taluk,
 district,  State  and  All  [India
 levels.

 (b)  and  .(c).  On  the  whole.  suffi-
 «lent  eiYoits  have  not  yet  been  made
 sto  rouse  local  igitsative  threugh  these
 -hon-Offic!al  committees.

 The  Grow  More  Food  Committee’s.
 xecommendations  in  this  behalf  have
 been  commendg¢d-to  the  State  Gov-
 ,ernments  for  ithplementation.

 TRAINING  CENTRES
 5%.  Shri  Balwapi  Smba  Mebis:  (a)

 Will  the  Minister  of  Railweys  be
 Pleased  to  state  how  many  training
 centres  for  staff  are  running  at  pre sent,  and  where  they  are  located?

 (by  What  is  the  strength  of  trainees
 at  each  centre  and  what  amount  of
 ‘money:  js  spent  on  each?

 “(ey  Do  Government  propose  to  atart
 -any  training  centre  In  Rajasthan,  if  so,
 when  will  it  commence  its  work,  what
 would  be  the  strenut  of  the  trainees
 there.  what  is  the  estimated  budget
 for  it  and  where  will  it  be  located’

 The  Deputy  Minister  of  Ball-
 waye  and  Transport  (Shrt’  Alageaaa): (a)  There  are  28  Railway  Trainiag
 ‘Schools  in  ail  at  present,  These  are
 Jocated  at  Mysore,  Madras.  Basin
 Bridge.  Perambur.  Trichinopoly, Golden  Rock,  Saharanpur,  Ghaziabad,
 Bhavnagar  Para,  Junagadh,  Ajmer, Bikaner,  Gorakhpur.  Sini.  Klraragpur.
 Chandaus],  Sealdah,  Kaarchrapara,
 Jamalpur,  Badarpur,  Gauhati.  Bina,
 Bhusaval  and  Secunderabad

 (b)  A  statement  showing  _  the
 courses  provided.  the  duration  of  the
 ‘courses  and  the  avallable  capacity  for
 each  course  at  the  various  schools  is
 attached.  [Placed  in  library.  See  No.
 P-03,/52.]  Information  regarding  the
 actual  expenditure  incurred  on  these
 schools  Js  not  readily  available.

 (९)  lt  is  not  proposed  to  start  eny additlona!  training  school  in  Rejas-
 than  at  present.  The  Western  Rall-
 way  Administratian  are  hawever
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 taking  steps  for  permenently  tans
 ferring  the  existing  school  at  Ajmer
 by  to  Udaipur  where

 vans facilities  will  be  provided  for  sta’
 all  departments.  A  beginning  of  the
 Udaipur  School  will  be  made  on  I5th
 of  this  month  with  provision  on  a
 temporary  basis  for  training  t20  per-
 son;  at  a  time,  which  wil!  ultimately
 be  raised  to  350.  The  estimated  hud-
 get  tor  this  school  is  Re  4,000/-  per
 month  excluding  the  Initial  cost  of
 equipment.

 Rotsinc  Srocx  (LMprort)
 58,  Sbri  Jasaul:  Will  the  Minister

 of  Rajlways  be  pleased  to  refer  to,  the
 reply  ‘glven  to  my  Starred  Question
 No  .604  asked  on  the  24th  November
 ‘1952,  regarding  orders  placed  for  coa-
 ches  and’  wagona  with  foreign  coun-
 tries  and  state:

 (a)  the  names  of  -the  firms  of  Bel-
 gium,  U.K.  and  italy.  witruwhom  the
 orders  for  wagons:  and  coaches  were
 placed  and  for  what
 value;

 éb)  what  la  the  paldup  capita)  of
 these  ficrrns:  and

 (ci  whether  any  advances  have  been
 paid  against  these  orders  and  if  so,
 how  much  and  to  which  firma?  -«"

 The  Depaty  Minister  of  Raliwaye
 and  Transport  (Shri  Alagessu):  (a}
 and  (c).  A_  statement  containing  the
 information  is  placed  on  the  Table  of
 the  House  (See  Appendix  ‘VIE

 annexure  No.  31)
 (०)  The  information  |s  not  avallabis,

 QPERATIONAL  AREA  ALLOWANCE
 rn  Sinri  Charak:  Wi)l  the  Minister

 of  Cospmunicattons  be  pleased  %o  state:

 quantity  and

 (ay  whether  It  is  a  fact  that  Jammu
 and  Kashmir  area  bas  been  declared
 an  operational  area  for  the  purpose
 of  granting  operational  aliowance  to
 Posts  and  Telegraphs  employees:

 (०)  whether  it  is  also  a  fact  that
 the  employees  of  the  Post  and  Tele
 graph  Department  in  Jammu  City
 have  been  excluded  for  grant  of  ope-
 rational  allowance:  and

 (c)  if  the  answers  to  parts  (a)  and
 (b)  above  are  in  the  affirmative,  whe
 ther  Government  oronose  to  ce-conal
 der  their  decision  and  [Include  Jammu
 City  employees  also  in  that  lfst?

 The  Deputy  Ministery  of  Com-
 municatiosa  (Shri  Ra}  Gaksdor):
 (a)  and  (०).  Yes,

 (०)  The  question  is  under  the  con-
 sideration  of  the  Ministry  of  Finsnce
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 CONSTRUCTION  Of  AERODROMES  IN
 Konarut

 660.  Shri  Satganda:  (a)  Wil!  the
 Miaister  of  Communicatsous  be  Dleas-
 ed  to  state  wnetner  there  was  any  pro-
 posal  under  consideration  for  the  cons-
 truction  of  aerodromes  in  the  district
 of  Koraput  (Orissa?

 (०)  Jf  the  answer  to  part  (a)  above
 be  in  the  affirmative,  why  the  conside+
 ration  of  the  proposal  was  abandoned?

 (c)  Will  the  consideration  of  the
 Proposs!  be  revived  at  any  time?

 The’  Deputy
 Minlais

 Com-
 unications  eS  a G@ahadar):

 (a)  No.  Slr.
 (b)  and  (९).  Do  not  arise,

 FLYING  ‘Coua,  BHUBANESWAR
 QGi,.  Shel  Sengnnna:  Will  the  Minis

 :  oe
 ‘Oum__  saications  b

 sta
 (a)  whether  any  sybaldy  or  loan  has

 been  giveo  bF  the  Central.  Government
 to  the  Flying  Club  at  Bireheneswar  Jn-
 the  State  of  Orissa;

 (bd)  -if  the  answer  to  part  (a).  above
 be  be  effifmeuve,  wnat  ie  the  total
 amount  of  subsi  or  joan  gi,ven  from
 the  Grepiian  e  Fiying  Clut  up-to-
 date;  and

 (c)  the  number  of  pute  wkd  re

 Pudi
 teaming’  at  the-  flying  Cinb  so

 ic
 2  Copel)  Milaitice  of:

 usuaications  (Shri  Raj
 (a)  and  (by.  Yea  The’  ch eee has  sp
 Sec  received  subsidies  to
 Bs,  ‘2B9NsY/-  from  the  Go  ent
 one

 alnce  its  loception  in  oe arch

 (ec)  8
 ह ५ *  TAgLES

 Gaz.  Shei  FP,  Subba  Bao:  (a)  Will
 the  Minister  of  Ralfways  be  pleased. to  state  whether  Government  are
 aware  that  sbeet  time  tables  are  not
 supplied  to  stations  for  belog  pasted
 68  the  ootlee  boards  even  after  a
 mopth  of  the  change  of  trains?

 {b)  Will  Government  consider  the
 desirability  ot  publishing  an  All-India
 Time_Tabie  every  half  year  in  Aorll
 and  October?

 qc)  What  Is  the  policy  or  basis  on
 which  eligbt  alterations  are  made
 every  half  year  in  the  running  of  trains
 more  often  causing  Inconvenleoce  to
 public?
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 The  Deputy  Milalster  of  Sail:~
 waya  aad  Fraoaport  (Shri  Alegman):.
 (a)  Sheet  Time  Tables  ame,  as  8
 rule,  made  available  foc  display  on
 notice  boards  simultaneously  with
 the  issue  of  the  Time  Tables  and
 Guides  for  sale  to  the  public  at
 stations.  Sometimes,  however,  delays
 do  occur.  particularly  in  the  exhibi-
 tlon  of  sheet  Time  Tables  in  the  re-
 glonal  languages  because  they  have:
 to  be  arinted  in  Presses  other  thao.
 the  Railway  Press,  Every  endeavour
 is,  however,  made  ta  ensure,  as  far
 as  possible,  that  no  avoidabie  time—
 lag  occurs  between  the  commence-—
 ment  of  the  new  time  tables  and  the:
 display  of  the  relative  sheet  time:
 tables  at  the  various  stations.

 (b)  The  Rallway  oard  are  al—
 ready  publishing  an  All  Indla  Time
 Table  half-yeariy  (April  and  Octo-
 ber).  This  ls  a  priced  publicatiom atu?  Is  available  from  the  -  General
 Secretary,  Indian  RallwaY  Comfter-—
 ence

 Associatfon,  New  Delhi,  ang  the
 book  stalia  at  stattona.

 (c)  Generally  ens)  and  leq
 times  intervening.  périodital  changes in  the  timetables  are  necessitated  by
 various  factors,  such  as,

 (i)  changes  due  to  difference  int
 summer  and  winter  require--
 ments,

 SPecifie
 requests  as  far  as (ii}  changes  to  meet

 public
 feasible,

 (a)  alterations  to  ftmings  coae
 sequent  on  changes  made:
 by  contiguous  rallways.

 (iv)  changes  considered  cecep~
 8७१४७  -  0५  the  rallways  them
 selves  heying  regard  to  the
 experlence  of  the  operation ०

 a
 previous  time  tables, an

 varying  allowances  required:
 to  be  provided  for  englocer-

 80०९१  restrictions  in  ac— cordance  with  the  progress. of  engineering  works.

 (v  ~

 छिंडा. भा  Rattway  Station  (ReTiRinwc:
 Rooms)

 668,  Shri  U.  Mt.  Trivedt  (a)  wor
 the  Minister  of  Rallways  be  pleased
 to  state  how  many  retlriog  rooms  are
 there  on  the  Delhi  Railway  Station?

 {b)  How  many  passengers  can  get
 accommodation  there  every  day?

 ६९०)  How  many  passengers  are  refug—
 ed  such  accommodation?
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 The  Deputy  Minister  of  Rail-

 ways  and  Transport  (Shri  Alsgemn):
 (a)  There  are  elx  Retiring  Rooms  at
 Deihi  Maln  station,

 (b)  On  an  average  tweive  passen-
 gers  per  cay  are  accommodated.

 RCO)  No  record  of  such  cases  is
 maintained,  hence  It  is  not  possible
 to  furnish  the  Information  asked
 for.

 Ceerrat  Topacco  COMMITTEE
 G64.  Shri  M.  D.  Joshi:  Wili  the

 Minister  of  Food  and  A€rileulture  be
 Pleased  to  state:

 (a)  when  the  Central  Tobacoo  Com-
 mittee  was  constituted;

 (b)  the  number  of  Members  on  the
 Committee  and  thelr  names;

 (c)  the  functions  of  the  Committee;
 (da  the  number  of  times  the  Com

 mittee  io  required  to  meet  tn  a  Year;
 fe)  the  number  of  meetinge  of  the

 Committee  which  took  vlace  in  the
 year  1952-52;

 {f)  the  number  of  meetings  atterid-
 ed  by  each  Member;

 (g)  the  amount  of  ex
 curred  on  the  Committee
 $2:  जात

 (0)  what  isthe  criterion  on  which
 Members  are  nominated  on  the  Com-
 mittee?

 The  Miaister  of  Food  and  Agricul Cure  (Shri  Eldwai):  (a)  The  Indien
 Central  Tobacco  Committee  was  con-
 stituted  on  28th  November  ‘1948,

 ९0)  There  are  45  membezs,  A  Ilst
 containing  their  names  is  placed  on
 the  Table  of  the  House.  [Placed  In
 Library.  Sée-No.  P-204/52.j

 fc)  A  note  showlng  the  functions
 of  the  Committee  ia  placed  on  the
 table  of  the  House.

 (d)  Under  Rules  of  the  Com-
 mittee  it  is  re Se  to  meet  at  least
 once  ip  a  yesr.

 nditure  in-
 uring  951

 (९)  Once.
 (f}  The  number  of  meetings  heid

 s0  far  during  the  present  tern  of
 the  members  and  the  number  attend-
 ed  by  them  are  given  in  the  state-
 ment  piacedontheTabte  of  the  House.

 (g)  The  Government  of  Indla  did
 not  give  any  grant  to  the  Committee
 during  198162  as  the  Committee  had
 accumulated  balances  from  the
 grants  made  to  it  in  the  previous

 years  and  accordi:ig  to  the  revised
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 estimates  the  exnenditure
 95l-52  was  Rs.  12,07.970/-..

 (h)  Competence,  experience  and
 suitabiillly  are  the  consideretions
 jane

 in  mind  in’  making  nomina--
 ons,

 during

 Over  aND  UNDER  99525

 665.  Shri  S.  द  Ramaswamy:  (a),
 Willi  the  Minister  of  Rallwaya  be
 pleased  to  state  what  are  theprinciples
 Boverning  the  construction  of  over-
 bridges  or  underbridges  by  the  Rait
 way  department  in  congested  munl-
 clpal  areas?

 (०)  Are  Government  aware  that:
 owlng  to  the  increase  in  population. _ number  of  vehicles  and  road  trafft:.
 hardship  is  caused  to  the  general  pub-
 lic  for  want  of  over  or  underbridges?-

 (९)  Are  Government  aware  that  the:
 lack  of  an  overbridge  withiz  Selem
 municipal  area  is  causing  hardship  to.
 the  generai  public?

 (d)  Are  Government  contemplating.
 expediting  the  construction  of  over
 and  underbridges?

 Tre  De
 a

 Adlaister  of  Rall-.
 ways  and  मर  दफा)  Bbri  Alegmas)
 (a)  The.  principles  governing  the
 construction  of  over-bridges  or  under-
 bridges  are  contained  In  98795.  We
 to  ow  of  the  [ndla  Government.
 Rallway  General  Code,  a  copy  of
 which  is  available  in  the  library  of” the  House,

 (b)  Yes,  in  a  number  of  cases,
 (c)  A  representation  has  been  re.

 celved  to  this  eff
 (d)  The  vosltion  is  that  State  Gov-..

 ernments  have  been  asked  to  prepare. llats  showing  their  order  of  priority.
 for  the  construction  of  over  and
 underbridges,  part  of  the  cost  of
 which  they  would  be  prepared  to  bear-
 on  the  basis  of  the  principlea  mention-..
 ed  in  (a)  above,  and  the  actual  provis..
 lon  of  such  bridges  will  be  planned  hy-
 Railways  according  to  the  programme--
 fixed  in  agreernént  with  the  State.
 Governments,

 Punnea-Darizretinc  Roa
 666.  Sbri  A.  L.  Mehta:  (a)  Will  the.

 Minister  of  Tramsport  be  pieased  to
 state  whether  it  is  a  fact  that  the.
 construction  works  and  improvement on  the  Purnea-Darjeeling  road  have
 betn  held  up?

 (b)  If  so,  what  are  the  reasons  for-
 the  same?
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 (<x  Do  Government  prooose  to  ime
 “prove  the  Purnea-Darjeeling  road  _  in
 the  near  future?

 (d)  What  are  the  details  of  the
 works  to  be  carried  and  their  estimat

 -ed  cost?
 The  Deputy  Minolster  of  Rall-

 ‘Ways  and  Transport  (Shri  Alegesan)-
 4a)  No,  Sir,

 (b)  Does  not  arise.

 (c)  Some  impfovement  works  have
 already  been  carried  out  and  others
 are  now  in  progress,  or  under  investl-
 gation  for  preparation  of  estimates.
 The  Government  ०६  India  is  responsi-
 ble  for  the  National  Highway  portion of  this  road  only.

 (9)  A  statement  giving  the  re-
 quired  information  is  laid  on  the

 “Table  of  the  House.  {See  Appendix
 दि 2:  annexure  No.  32.)

 CorsTRucTiON  OF  BaRRAGE  NEAR
 Daviat

 667%.  Shri  Dasaratha  Deb:  (a)  Will!
 the  Minister  of  Food  and  Agricuitare
 oe  pleased  to  state  whether  it  is  a  fact
 that‘a  representation  of  local  peasants
 and  displaced  persons  was  made  to  the
 Government  of  Tripura  and  the  Gov-
 ernment  of  india  suggesting  the  cons-

 _truction  of  a  barrage  (bund)  near
 -Daliai  canal  of  Sonamura  Division?

 (b)  Is  it  a  fact  that  about  500  acres
 of  land  can  be  brought  under  cultiva-
 tion  if  the  proposed  barrage  is  made?

 (c)  Do  Goveinment  propose  to  give
 aid  to  such  public  work?

 The  Minister  of  Food  and  Agricw)-
 sture  (Shri  Kidwal):  (a)  Yes.

 (०)  Approximately  320  acres  can  be
 brougbt  under  cultivation.

 (c)  No.  The  expert  technical  advice
 Is  against  the  construction  of  the  pro-
 posed  bunch,  as  it  will  adversely  a‘Tect
 the  flow  of  the  river  Gumtl.
 CENTRAL  Raitway  Worxsxor,  GWALIOR

 668.  Shri  Suriya  Prashad:  Will  the
 Minister  of  Ballways  be  pleased  to

 state:
 (a)  the  amount  that  was  budgeted

 ‘by  the  Central  Government  for  the
 installation,  maintenance  and  function
 of  the  new  machines  at  the  Central

 ‘Railway  Workshop  in  Gwallor,
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 <b)  the  total  number  of  BewWw  इकाई
 rults  employed  In  the  workshop  as  fit-
 ters  etc..  and  the  strength  in  each
 category;

 (c)  on  what  lines,  basis  or  gulding
 factor  the  recruitment  bas  been  made;
 and

 (d)  what  Per  cent.  of  the  vacancies
 was  exclusively  meant  for  scheduled
 castes  and  what  percentage  for  other
 backward  class  representatives?

 The  Deputy  Minister  of  Bailwaya
 Transport  (Shri  Alagesan):  (a)

 There  is  _no  Centra!  Railway  Work-
 shop  at  Gwalior,

 The  reply  to  other  parts  of  the  ques-
 tion  does  not  arise.

 Jutz  Worxers  (RETRENCHMENT}
 669.  Shri  Tushar  Chatterjea:  (ad

 Will  the  Minister  of  Labour  be  pleas-
 ed  to  state  whether  Government  are
 awale  that  as  a  result  of  rationalisa~
 tion  policy  pursued  by  the  Indian  Jute
 Mills  Association  iarge-scale  retrench~
 ment  is  goipg  on  in  every  jute  mili  of
 West  Bengal?

 (b)  If  so,  have  Government  In  con-
 templation  any  scheme  for  providing
 either  alternative  work  or  unemploy-
 ment  dole  to  those  who  are  retrcnched?

 (c)  What  is  the  tota!  number  of  jute
 workers  (including  permanent  and
 temporary)  retrenched  during  last  six
 months?

 (d)  What  Is  the  nUmber  that  got
 involuntary  unemployment  dole  from
 the  Jute  Mill-owners?

 The  Mloister  of  Laboor  (Shri  V.  V.
 Giri):  The  informhtion  ts  being  coliect-
 ed,  It  will  be  laid  on  the  Table  of.  the
 House  in  dye  course.

 FUEL  anp  \LUBRICATING  O2LS
 670.  Shri  Viswanatha  Reddy:  Will

 the  Minister  of  Food  and  Agriceltare
 be  pleased  to  refer  to  the  answer  to
 starred  question  No.  0i2  asked  on  the
 38th  June,  952  regarding  fuel  and
 lubr'igating  oils  and  state  whether  any
 reply  has  been  received  from  the  Gov-
 ernment  of  Madras.  and  if  so.  what
 decision,  if  any,  has  been  taken?

 The  Minister  of  Food  and  Agrienl-
 ture  (Shri  Kidwal):  Yes.  The  Govern.
 ment  of  Madras  are  of  the  view  that
 it  Is  not  necessary  to  subsidise  fuel
 oii  required  by  the  agrieulturists  in
 areas  affected  by  adverse  seasonal  con-
 ditions  during  the  current  year,  as  the
 benefit  of'such  a  subsidy  will  be  aveil-
 able  only  to  a  few  well-to+i9  ryota
 who  have  the  means  to  hire  or  buy
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 pumpa  and  command  other  irrigation
 facilities.

 Post  Orrice  IN  PEeRINAD

 out.  {
 Shr

 N.  Sevehentan  Nair:

 Will  the  Minister  of  Commeanici-
 ars  be  pleased  to  state:

 (a)  whether  there  Is  any  idea  to
 change  the  Post  Office  from  the  present
 alte  in  Perinad  (near  Quilon),  Travan-
 care-Cochin;

 (b)  if  so,  why;  end
 (c)  whether  the  Department  has  ac-

 quired  a  site  for  puttlng  up  the  Post
 Office  Building  and  ifeso,  why  is  it
 that  no  building  has  been  prt  up?

 The  Deputy  Miaister  of  Commuulca-
 tions  (Sbri  Raj  Babadur):  (a)  Yes.

 (b)  Due  to  insufficiency  of  accom-
 Modation  available  in  the  present
 bullding.

 (९)  A  site  belonging  to  the  ezx-
 Aachal  department  has  been  _trans-
 ferred  to  the  Department.  No  construc-
 tion  has  been  taken  up  because  in  the
 building  programme,  priority  has  been
 given  to  the  rehabllitation  of  existing
 bufldings  in  Travancore-Cochin  over
 new  construction.

 VIsaKHaPATNAt  HARBOUR  (ACCIDENT)
 Shri  N.  Sreekantau  Nair:

 Siz.  {  Shrl  Punuosse:
 Will  the  Minister  of  Transport  be

 pleased  to  state:

 (a)  whether  there,was  an  accident
 in  Visakhapatnam  Harbour  recently
 resulting  in  the  death  of  a  passenger
 ln  SS,  “Rajula”;

 (b)  if  so,  what  were  the  reasons  for
 the  same:  and

 (c)  what  steos  Government  have
 taken  to  compensate  the  dependents  of
 the  deceased’

 The  Deputy  Mulnister  of  Rallways
 and  Transport  (Shri  Alagesaa):  (8)
 und  (b).  No.  The  S.  S,  “Rajula”  does
 not  visit  the  Visakhapatnam  Rort.  At
 the  port  of  Nagapattnam.  however.  a
 fatal  accident  took  placc  on  the  26th
 October,  ‘1952.  resulting  in  the  death
 of  an  unberthed  passenger  on  board
 this  stip  while  she  was  loading
 cargo.  It  is  reported  that  the  passen-

 er  bound  from  Madras  to  Singapore,
 sregarding  the  hatch-coaming  guards

 put  his  bead  under  the  guard  chain  of
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 No.  i  hatch  to  look  down  the  hatch
 just  as  a  sling  of  cargo  was  being
 lowered  and  his  head  was  trapped
 between  the  hatch-coaming  and  the
 sling  of  cargo.  As  8  result,  he  sus-
 tained  serious  injuries  on  the  head  as-
 a  result  of  which  he  subsequently
 died  although  medical  assistance  was
 immediately  rendered  by  the  ship’s
 Surgeon.

 (c)  As  the  8.  Ss.  “Rajula“  is  not.
 owned  or  chartered  by  the  Government
 of  Indis,  the  question  of  their  paying
 any  compensation  to  the  dependents  of’
 the  deceased  does  not  arise.

 Famiiy  PLANNING

 673,  Dr.  Amlu:  Will  the  Minister  of
 Health  be  pleased  to  state:

 {a)  the  total  amount  soent  so  far  by the  Government  of  India  on  the  ex-
 periments  carried  out  for  the  rhyttanic
 method  of  family  planning:  and

 (b)  the  date  on  which  these  experl-
 ments  were  started?

 The  Deputy  Minister  of  Health
 eee

 Chaudrasekbar):  (a)
 4,5¢3/l/-  upto  the  end  of  Octo-

 ber,  1952,
 (b)  The  _  undermentioned  Family

 Planning  Centres  were  started  on  the
 dates  shown  against  them:—

 (i)  Lodi  Colony  Centre,  New
 Delhl.  July,  ‘1952.

 (il)  Lady  Hardinge  Medical  Col-
 lege  Centre,  New:  Delhi.  July,
 1952,

 (iii)  Ramanagaram  Centre  (near
 Bangalore).  May,  ‘1952.

 HeartH  Minister's  CHARITY  FUND

 674.  Dr.  Amin:  Will  the  Minister  of
 Health  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Health
 Minister’s  name  is  given  in  the  adver-
 tisement  of  Health  Seals  Campaign;

 (b)  the  amount  of  funds  so  far  col+
 lected  and  credited  to  the  Healt
 Minister’s  Charity  Fund;  and

 (c)  the  actual  amount  svent  so  far
 on  each  item  separately?

 The  Depnty  Minister  of  Healib
 (Sbrimati  Chandrasekhar):  (a)  The  Ap-
 peal

 ls  sponsored  by  the  Health  Minle-
 er.
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 (b)

 Collected  Credited
 From  Health  Seals  Campaign  ;

 Rs  Ra,
 ,87,290-l-]  61,087-7-0

 “Norr:—Most  of  the  sales  of  Health
 Seals  are  through  Post  Offices  and  there
 is  a  time  lag  between  collection  by  Pos-
 tai  authorities  and  ultimate  transfer  to
 the  Charity  Fund.

 From  other  sources:
 Rs  4679323  4  Re.  479,323,  47

 Total  up  to  30th  November  3952
 Ra.  6,661623-6-0  Re.  $.40,4TO  -वा-7

 (९)  (i)  Establishmentof
 eonsiruction  of  Medical

 |  and  health  Institutions.  Rs.  76.457-6-0

 -Gi)  ‘Aid  to_  existing Medical  ard  Health
 Institutions..........  Rs.  68,178-8-0

 iii)  Promotion  of  Social
 Welfare  and  Relief  of
 Distress  Rs.  43,092,  +60,

 “Total  up  to  30th  Nov-
 ember,  4932  Rs,  1,87,728-4-0
 INTERNATIONAL  B.C.G.  CONFERENCE
 675.  De.  Amin:  Will  the  Minister  of

 ‘Health  be  pleased  to  state:
 {a)  the  amount  of  money  shent  by

 “the  Government  of  India  on  the  dele-
 gates  sent  to  attend  the  International
 B.C.G_  Conference  at  Rangoon  in  the
 year  95l;  and

 (b)  the  names  of  the  delegates  who
 attended  the  Conference?

 The  Deputy  Minister  of  Health
 (Shrimaf  Chandrasekhar):  (a)  The

 -Government  of  India  incurred  an  ex-
 penditure  of  Rs,  290/  on  account  of
 Per  diem  allowance  of  their  represen- tatives  deputed  to  attend  the  .C.G
 Conference  held  in  Rangoon  in  Sep
 tember,  J9$].  under  the  auspices  of  the
 World  Health  Organisation  and_  the
 United_  Nations  International  Cblki-
 ren’s  Emergency  Fund,  who  met  all

 “travel  costs.
 (b)  The  foilowlng  Indian

 «attended  the  said  Conference:
 (i)  Dr.  7,  V.  Benjamin,  TB.

 Adviser  In  the  crate  Ge:
 neral  of  Health  Services.

 (2)  Dr.  K.  5.  Ranganathan, Director.  B.C.G.  Vaccine  Labo-
 ratory,  Guindy.

 -{3)  Dr_C.  M.  S.  Mddhu,  8.  Cc  G
 Officer.  Uttar  Pradesh

 delegates
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 (4)  Dr  N.  L.  Bordia,  Chief  B.C.G.
 Officer,  Madhya  Bharat.

 (5)  Dr  Kulbhushan.  80.0.  Officer,
 Punjab.

 The  first  two  officers  represented  the
 Government  of  India,  while  the  rest
 represented  their  respective  State  Gov-

 ernments.

 HELICOPTERS
 676.  807  Bhakta  Darshan:  WIll  the

 Minister  of  Communications  Se  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  [India  have  requested
 the  Government  of  U.S.A.  to  sell  two
 Helicopters  io  this  ceuntry;

 (b)  if  so,  whether  these  helicopters
 have  arrived  in  India:  and

 (0)  how  they  are  being  or  are  pro-
 Posed  to  be  utilised?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  (a),  (by
 and  (c).  Attention  is  invited  to  the  re-

 ply  given  by  me  to  Shri  Radha
 Raman’s  Starred  Question  No,  6l]  ob
 the  24th  November,  ‘1952.

 SouTHEran  Raitway  (New  Works!
 677.  Shri  Ramachandra  Reddi:  (a) Will  the  Minister  of  Railways  be  pleas-

 ed  to  state  when  the  new  works  Nos
 96  and  97  (Gudur  and  Nellore)  of  Sou-
 thern  Railway  provided  for  in  the  Rail-
 way  Bucget  of  1952-53,  will  be  taken
 up  for  execution?

 (b)  Is  it  expected  to  spend  the
 amount  provide®  during  1952-53?

 The  Deputy  Minister  of  RaBways  and
 Transport  (Siiri  Alagese))):  (a)  The
 work  of  Remodelling  Nellore  has  been
 sanctioned  and  tenders  for  the  work
 are  being  invited)  The  work  will  be
 commenced  shortly.  The  work  of  Re
 modelling  Gudur  is  held  up  because
 of  the  proposal  to  convert  the  Reni-
 gunta-Gudur  Section  from  Metre  to
 Broad  Gauge  which  mey  result  In  some
 modifications  in  the  original  scheme.
 This  item  is  likely  to  be  commenced
 next  year.

 (b)  For  the  reasons  given  above  it
 is  not  likely  that  the  amount  provid- ed  during  1982-53  wilk  be  spent.

 Coat
 628  Shri  M.  Islamuddin:  Will  the

 ein
 ieter  of  Rafiways  be  pleased  %o

 state:
 (a)  the  quantity  and  value  of  the

 coal  consumed  ennualiy  by  Indian
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 Tailways  from  948  to  २४७७9  and  alsoin
 3952  up  to  l0th  November;

 {b)  whether  it  Is  a  general  complaint
 of  Railways  that  the  coal  supplied  b
 the  colllerles  35  not  according  to  th
 specification  of  the  grade  they  require
 but  of  lower  grade,

 (c)  whether  supplies  of  coal  are  ins-
 pected  before  despatch  and  lf  so,  who
 js  responsible  for  such  irregularity
 and  whether  any  a-tlon  was  taken
 ‘against  any  person  or  persons  50  ret.
 Ponsible;  and

 (d)  the  approximate  amount  of
 annual  loss  incurred  due  to  such
 irtegularity?

 The  Deputy  Minister  of  Raliways  and
 Transport  (Shri  =  Alagesap)  (a)
 A  statement  showing  the  quantity  of
 coal  consumed  by  Indian  Government
 Railways  and  its  value  duriisg  the  fin-
 ancial  years  ‘1948-49,  to  95l-52  !s  plac
 ed  on  the  Table  of  the  House
 Appendix  VII,  annexure  No.  33.3

 The  figures  for  the  period  Ist  Aprtt?
 १६0  l0th  November  are  not  ava!lable  as
 Yet.

 <b)  The  complaints  are  not  general out  refer  to  cases  of  supplies  made  by
 roups  of  smaller  collieries.

 (c)  The  information  is  being  collfect-
 ed  through  the  Ministry  of  Production,
 who  are  in  administrative  charge  of
 coal  supplies  including  its  inspection
 at  collierles  and  wil!  be  placed  on  the
 table  of  the  House  when  ready.

 (d)  Separate  statistics  of  losses  on
 this  account  are  not  msintained.

 Sicuz  Tesr  oF  Rallbway  MeN
 679.  Shrl  Nambiar:  (a)  Wili  the

 Minister  of  Bailwaya  be  pleased  to
 state  whether  the  Rallwaymen  are  re-
 quired  to  undergo  sight  test  every
 year?

 (b)  Who  constitutes  the  Board  of
 Examiners  and  who  supplies  spec-
 tacles  recommended  by  the  examining
 authority?

 (c)  Have  complaints  been  received
 Tegarding  the  supply  of  oialn  Ziass
 lenses  and  shodds’  frames  by  the  Rall-
 ‘way  opticlans  at  exorbitant  rates?

 (d)  If  so,  what  steos  do  Government!
 Propose  to  take  in  the  matter?

 The  .Depaty  Minister  980७७
 386  Traaspert  (Shri  Alageazf):  (a) Not  all  ratlwayymen  are  required  to
 undergo  reexamination  for  जए
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 acuity  every  year.  In  tbe  Interests  of
 Public  safety,  certain  staff  cannectad
 with  the  operation  of  tra@ic  such  as
 Running  Staff,  Shunting  Staff,  Station
 Masters  and  other  staff  in  _  operative
 control  of  Signals,  staff  authorised  to
 work  Trolleys,  Yard  Supervising  Staft

 Motor  Drivers,  Gate  Keepers  on  Level
 Crossings  etc,  are  required  to  undergo
 periadical  re.examination  for  visual
 acuity  at  the  termination  of  every  pe-
 tlod  of  3  years  calculated  from  the  date
 of  appointment  until  they  attain  the
 age  of  5S  years  and  titereafter
 annually.

 In  the  interests  of  staff  coccerped
 themselves  and  their  fellow  workers  or
 both,  certain  staff  sueh  as  Shed  Staff,
 Gang-mates,  Keymen,  Assistant  Sur-
 geons,  certain  Workshop  Staff  and  En-
 gine-Room  Staff  etc.  engaged  on  duties
 where  falling  eyesight  may  endanger themselves  or  other  employees  from
 moving  vehicles  or  from  moving  parts of  machinery,  are  required  to  undergo
 re-examination  for  visual  acuity  on  at-
 talning  the  age  of  45  years  and  88७४७
 on  attaining  the  age  of  50  years.  Other
 staff  not  included  in  the  above  catego-
 rtes  are  ordinarliy  not  required  to  un-
 dergo  periodical  re-examination  for
 visual  acuity  during  the  course  of  their
 service.

 (b)  Medical  Officers  of  Rallway  Ad-
 minlstrations  are  authorised  to  exa-
 mine  railway  employees  for  acuity  of
 vision  in  accordance  with  regulations
 snd  standards  prescribed  for  the  pur-
 pore.  it  iz  laid  down  by  Government
 that  railway  employees  must  Provide
 themseives  with  spectacles  prescribed
 by  the  Medical  Officers  from  seputab
 firms  of  opticians.

 (c)  No.

 (a)  Does  not  arise.

 twa  स्टेशन  (  बभिन्वद्ड  )

 Glo.  थी  धार०  एन०  सिह  :  (क)  ma
 रख  मंत्री  यह  बताते  की  हृ फा  करेंगे  कि
 उत्तर  पूवीं  रेलवे  के  विभिन्न  स्टेशनों  पर  जो
 सीमेन्ट  के  नये  माम-पट्ट  लगाये  गये  हैँ  उन
 दर  क्‍या  रावत  जाई  हैं  ?

 (लव)  wr  पट्टों  को  चे  में  कितनी
 बार  श्मा  लाता  हे  और  इस  प्रकार  की
 रेताई  की  वार्षिक  लागत  क्या  है  ?

 (4)  पहिले  त  स्टेशनों  पर  जो  छोटे
 के  चट्टे  लगे  हुए  थे.  उन  में  बयो  कमियां  हैं
 और  उन  की  अनुमानित  लागत  कितनी  हैं  ?
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 The  शिराज  Minister  of  Railways  and

 Transport.  (Sbri  Alageaan):  The  infor-
 mation  ils  being  collected  and  will  be
 Bald  on  the  Table  of  the  House  in  due
 course.

 Sgcvairy  Derrosits
 681,  Shri  Ganpati  Ram:  (a)  Will

 the  Minister  of  Railways  be  pleased  to
 state  whether  it  is  a  fact  that  security is  demanded  from  the  tenderers  along
 with  each  tender?

 (ob)  Is  there  any  time  limit  to  refund
 the  securities  of  those  whose  tenders
 are  not  accepted?

 (c)  Is  it  a  fact  that  in  N.  E.  Railway
 security  deposits  of  those  whose
 fenders  have  not  been  accepted  have
 mot  been  returned  for  months  and
 months?

 (d)  If  so,  what  steps  do  Govern-
 ment  propose  to  take  in  the  matter?

 The  Deputy  Mirtister  of  Railways  and
 Zransport  (Shri  Alagesan):  (a)  Secu-
 wity  deposits  are  demanded  normally
 from  successful  tenderers.  only.  All
 tenderers  are,  however,  required  to  de-
 posit  earnest  money  which  is  refund-
 ed  to  unsuccessful  tenderers.

 (b)  No,  but  soon  after  a  decision  is
 Feached  on  a  tender  the  amount  is  re-
 funded  to  all  unsuccessful  tenderers  on
 heir  surrendering  the  receipt  granted
 by  the  authority  recelving  the  deposit.

 (c)  No.  There  have  been,  however,
 some  cases  in  which  the  refund  has
 been  delayed  owing  to  the  contractor
 Not  oroducing  the  deposit  receipt  or
 the  money  having  been  deposited  in  a
 district  office  necessitating  verification
 before  grant  of  refund.

 (d)  Does  not  arise.
 Ratway  Emptovees  Co-OPERATIVE

 Creo  Soctery  Lip,  LaHoreé
 682.  Pandit  MB.  cgava:  Will

 08  ala
 of  Railways  be  pleased  to

 state:

 (a)  the  number  of  claimants  and  the
 amount  of  P.I.  Assets  claims  of  dis-
 Placed  emplcjees  of  the  ex-N.W.  Rail-
 way  Employees  Co-operative  Credit
 Soclety  Ltd.  Lahore,  registered  with
 the  Railway  Board  through  the  C.A.0O..
 E.  P.  Rallway  (now  N.  Railway)  as
 desired  by  the  Railway  Board  some
 five  years  back  and  the  number  of
 claims  which  have  since  been  settled
 or  paid  off:

 (b)  the  amounts.  of  Government
 securitics  or  other  Government  Bonds
 held  by  the  Govermueovt  of  Indla  to
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 the  credit  of  ex-N.  W.  Railway  Em-
 ployees  Co-operative  Credit  Society
 Ltd.,  Lahore,  or  amounts  recovered  by
 the  N.  Railway  from  the  non-Muslim
 ‘staf  of  the  ex-N.  W.  Railway  now  Ip
 Indla;  and

 (c)  whether  it  is  a  fact  that  claims
 of  staff  of  other  Civil  Co-operative
 Societies  whose  Headquarters  are  In
 Pakistan  have  heen  settled  in  full,  and
 if  so.  by  what  date  the  outstanding

 claims  of  the  remaining  employees  of
 ez-N.  W.  Railway  Co-operative  Credit
 Saciety  Ltd..  Lahore,  will  be  settled?

 The  Depaty  Minister  of  Rallways  and!
 Transport  (shri  Alagesan):  (a)  Num-

 ber  of  claimants...  8

 l50¢,

 Amount  claimed  Rs.  OLIN / =
 No  claim  has  yet  been  settled  due  to:

 ho  agreement  having  been  reached’
 with  the  Government  ef  Pakistan  re-
 garding  settlement  of  these  clainrs.

 (b)  Government  of  India  are  not
 aware  in  whose  actuai  possession  these’
 securities  and  Bords  are.

 The  Northern  Railway  have  recover--
 ed  Rs.  1,89,446/-  against  the  loans  taken
 by  the  India-opting  einployees  from  the:
 said  society.

 (०)  Government  of  India  have  no  in-
 formation  regarding  Civil  Co-operative
 Societies  as  this  is  a  subject  of  respec- tive  State  Governments.  For  claims
 against  the  et  N.  W.  Railway  Em-
 ployees  Co-operative  Credit  Societ
 Ltd.  Lahore,  the  position  is  as_  state
 against  (a).

 Mevican  Exeynses  (REIMBURSEMENT)
 #83.  Pandit  M.  B.  Bhargava:  Will

 the  Minister  of  Railways  be  pleased  to
 state:

 (al  whether  it  is  a  fact  that  re-
 Imbursemen:  of  raedical  expenses  in-
 evrred  by  Railway  employees  is  not
 being  cffected  in  the  same  manner  anct
 as  expeditiousiy  as  it  is  done  in  the
 case  of  other  Government  servants;  and

 (b)  whether  it  is  a  fact  that  even
 doctors  in  the  Government  Civil  Hos
 pitals  are  not  considered  as  ‘Authoric-
 ed  Medical  Attendants’  for  Railway
 employees  and  their  family  members?

 Tbe  Deputy  Minister  of  Railways. and  Transport  (Shri  Alagesan);  (a)
 No  complaints  have  been  received  re-
 garding  cases  of  delay  in  the  reine
 bursement  of  medical  expenses  incur-
 red  by  railway  emDlayees,  The  prece-
 dure  for  reimbursement  of  mcdical  ex-
 Penses  incurred  by  a  Railway  Ser-
 vant  Is  oractically  the  same  as  on  the
 Civil  side.
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 (b)  Under  the  rules,  only  Railway
 Medical  Officers  are  considered  as
 ‘Authorised  Medical  Attendants”  for
 railway  employees  and  their  families,
 except  that  in  the  case*of  trentment
 of  adult  women  members  of  a  Rall-
 .way  Servant's  family  in  certain  specl-
 fled  non-Railway  Hospitals,  the  Super-
 intendent  or  the  Head  of  the  Hospital

 is  regarded  as  the  competent  authority
 ‘for  authorizing  the  relmbursemrent  of
 medienl  expenses.

 Caccutra  TLEPHONE  Excnance

 684.  Shri  Jethalal  Joshi:  (a)  Will
 the  Minister  of  Communicatiots  be
 Pleased  to  state  how  far  has_  the
 scheme  of  Automati«  Telenhone  Sys-
 tem  in  Calcutta  progressed?

 (b)  What  is  the  estimated  cost  of
 the  scheme  and  whnt  amount  has  been
 spent  ubto  March,  19527,

 {c)  What  nercentafe  of  the  total
 valve  of  the  contract  has  been  afteed
 tn  be  Riven  to  Mee-rs.  A.  T.  &  द
 Comnvany  for  ths:  Durnoses  of  installa~
 tion  of  the  Exchanges?

 (d)  Wie  is  the  whole  scheme  like-
 ty  to  be  co:nnleted?

 Tue  Denuty  Wiinister  of  Communal.
 estiona  (Shri  Rei  Rahadwet:  (ad  A
 stafemart  is  Isid  on  the  Table  of  the
 Hemee  [Sne  Apoendix  VIT.  annexure
 No.  34.7

 (by)  Rs  i344  lakhs)  The  _amonnt
 anent  unio  Marrh.  1952,  is  Rs.  36
 lakhs  synroximately.

 fe)  Agreement  for  installing  only the  876  Fooxelyasves,  that  ia.  Tora
 gankon.  Avanue  ard  Central,  totalllne
 apnravterafely  74.0909  Hnes.  has  heen
 antered  into  with  AT.  &  RF.  Comnany.
 Pavment  tn  the  Comnaeav  for  thts  vur-
 mse  constitutes  about  4  per  cent  of
 the  total  cnst  of  installation  of  all  the
 exchempes  in  the  profect.

 (a)  By  1958.

 PRANTOGRAVORE  MACRINERY
 Ags.  Shel  Fethalsy  Joshi:  (A)  Will

 the  Mintater  of  Cammnnivations  he
 nlease|  tn  state  if  it  Is  a  fart  that  a
 Phatogravure  machinery  has  heen  set
 up  for  nrinting  oostaf:?  stamps?

 (b)  What  are  the  annual  remnire
 ments  of  the  Pastage  Stamns  in  68
 etd  what  da  the  canacitv  if  the
 machine  to  cope  with  the  demand?

 Fhe  Newntey  WMiniater  of  Commant-
 catinne  (Shrt  Raj  Rahadur):  (a)  Ves.

 ¢h)  The  annroximate  apeuel
 you

 quire
 ments  of  90508 ६४  stamps  is  ted
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 at  387  million  stamps  and  the  capacity
 of  the  new  machine  is  sufficient  to
 meet  the  all  India  demand.  A  _  third
 machine  has  stlll  to  be  Installed.  The
 total  capacity  then  is  expected  to  be
 roughly  2,000,  million  stamps  a  year.

 P.  ano  T.  Emeioyees
 886.  Shri  Jethalal  Joshi.  (a)  Wii?

 the  Minister  of  Communications  be
 pleased  to  state  what  are  the  main
 items  of  welfare  activities  for  the
 employees  of  the  Posts  and  Telegraphs
 Department?

 (b)  What  is  the  amount  of  grant
 provided  for  the  above  mentioned  acti-
 vities  In  the  year  2952-53?

 (c)  Is  it  a  fact  that  there  was  a  pro-
 vision  for  Rs.  B,50,000  for  the  same
 activities  :n  the  yerr  1949-50,  and  only
 Rs,  39,000  were  spent?

 The  Denuty  Minister  of  Communi.
 cations  (Shri  Raj  Bahadur):  (a)

 (l)  Cooperative  Societies
 (2)  Canteens
 (3)  Recreation  Ciubs
 (4)  Night  Schools
 (5)  Holiday  Homes
 (6)  Dispensaries
 (7)  Organisation  of  Regional  and

 All  Indfa_  _  Posts  and  Tele-
 graphs  Athletic  Meet,

 (by)  Rs,  3,50,0004

 (0)  Yes;  Out  of  the  vrovision  of  8 lakhs  a  sum  of  Rs.  8  lekhs  was  Intend-
 ect  for  the  construction  of  hospitals  for
 P.  &  T.  staff.  Rs.  50.000  for  canteens
 and  a  lump  orovision  of  Rs.  3  lakhs
 for  other  amenities.  When  the  ques-
 tion  of  «onstructing  the  hosvitals  was
 examined  in  greater  detail.  it  was
 found  that  there  were  several  diffrul-
 fies  in  imulenrenting  the  proposat.  The
 P.  &  T.  staf?  ace  entitled  to  the  same
 medscal  ale?  as  other  Central  Govern’
 ment  employeea  The  ouestion  arose
 whether  it  would  be  advisable  to  ore
 vide  s@varate  hospitals  for  the  staff  of
 P.  &  T.  onlv.  It  wss  aleo  not  00485
 hie  to  constrict  hosnitals  with  all  the
 modern  facilities  with  the  limited
 finds  that  woutd  beenme  evatlable  for
 the  nurpose.  The  orooosal  for  cons-
 teucting  separate  hoepiiale  for  the  ex-
 owalve  use  of  the  P.  &  T.  stef?  had
 therefore  tn  7९  dropped.  An  emount
 ef  Ra.  34  takhs  was  arovided  fine  such
 toma  aa  farmation  of  co-onerative  so-
 aetl4a  elvine  prants  te  conteena  and
 oevering  of  night  achanis.  The  numher
 of  co-nperative  societtes  onenea  end
 canteens  started  hv  the  staf?  during
 the  vesy  were  not  very  larce  sna
 hence  the  full  smount  earnarked  for
 the  _ छपपजु056.  could  not  be  utflfsed.
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 Cenmat  Roap  Rrserve  Fund
 68%.  Shri  Bheekha  Bhai:  Will  the

 Minister  of  Transport  be  pleaséd  to
 atate:

 (a)  the  amount,  if  any,  so  far  grant- ed  to  the  State  of  Rajasthan  from  the
 Central  Road  Reserve  Fund  for  the
 development  of  roads;  and

 (b)  if  not,  whether  the  Central  Gov-
 ernment  recelved  any  representation
 from  the  State  Government  for  aljot-
 ting  any  amount?

 The  Deputy  Minister  of  Rallways
 end  Transport  (Shri  Alagesan):  (a)
 Grants  aggregating  Rs.  2.65  lakhs  have
 been  sanctloned  and  further  grants  ag-
 grerating  Rs.  0.50  lakhs  offered  to  the

 State  Government.
 (0)  Does  not  arlee

 Upaipun-HimmaT  NaGaR  Raicway
 Lz

 688.  Shri  Bheekbe  Bhai:  Will  the
 Minleter  of  Railways  be  pleased  to
 state:

 (a)  whether  there  is  a  proposal  to
 connect  Udalpur  to  Himmat  Nagar  or
 nace  by  constructing  a  new  rallway

 e:
 (b)  whether  any  representation  has

 been  recelved  !n  this  connection:  and
 (९)  if  so,  the  time  by  which  the  pro-

 posal  wil!  materlallse?
 The  Deputy  Mifulster  of  Batlways

 an?  Trancport  (Sbri  Alagesan):  (a)
 and  (b).  The  reply  is  {n  the  affirmative.

 (c)  The  project  has  still  to  be  con-
 aldered  by  the  Central  Board  of  Trans-
 Port.  It  is,  therefore,  too  earlv  to  say
 it

 and  when  the  proposal  will  mate-
 tiallae.

 TICKETLESS  TRAVELLING

 689.  Shri  B.  Ivyani:  (a)  WHI)  the
 Minister  of  ®alfways  be  pleaaed  ta
 state  whether  tlcketleas  travelling  la
 on  the  Increase  or  decrease  on  the
 Ra!lways?

 (०)  What  48  the  estimated  loss  on
 account  of  these  oassenfera  in  the
 yeara  1950-51  and  1951-52?

 (९)  What  is  the  amount  realized  as
 fine  from  these  travellera  in  the  years
 ‘1950-55  and  I95l-52?

 Tbe  Deputy  Minister  of  Railways
 end  Traasport  (Sbri  Alagesan):  (a)

 GS.
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 There  has  been  an  increase  in  the  de-
 tected?  number  of  ticketless  travellers
 owing  to  more  Intensive  measures
 adopted  to  check  ticketless  travel.

 (b)  It  is  not  possible  to  make  an  ac-
 curate  estimate  of  the  loss  to  the  In-
 dlan  Ral!ways  on  account  of  ticketless
 travelling.  On  a  rough  appraisal  of
 the  position.  this  may,  however,  be
 Placed  at  anythin  between  2  fo  3
 croree  per  year.  However  the  Kunzru
 Committeé  estiniated  the  loss  to  be  8
 crores  a  Ye&r,

 (c)  The  esrount  realised  as  fine  from
 the  ticketless  travellers  in  the  years
 1950-51  and  95l-52  I:s  Rs.  9,92;23  and
 Rs.  8,58,653  respectivety.

 Fonrrst  LAND

 690.  Shr]  M,  Inamuddta:  WII!’  the
 Minister  of  Food  and  Agrienlture  pe pleased  to  state:  ta

 (a)  the  acreage  under  forest  in  each
 State  of  the  Indian  Union;

 (७)  the  acreiage  of  Forest  land  con-
 verted  into  agricultural  land  in  earch
 of  these  States  since  194%

 fc)  tbe  arreaze  ७६  waste  land  in  each
 State:  and

 (d)  the  acreace  of  such  land  re-
 clalmed  since  3947  in  earh  State?

 The  Minister  of  Food  rxd  Aerieul-
 ture  (Shri  Kidwal):  (a),  (c)  and  (d).
 Three  statements  giving  the  avallable
 {nformation  are  placed  on  the  Table
 of  the  House.  [See  Appendix  VI¥,
 annexure  No.  35.]

 (by  Required  information  !s  not
 readily  available.  It  {s  being  collected
 from  the  State  Governments.

 Wire.res  Station  57  Urrak  KASHI

 691.  Shrl  Bhakta  Darshan:  W/III  the
 Minlster  of  Communications  be  pleas-
 ed  ty  stste:

 fa)  whether  the  wireless  station  at
 Uttar  Kashi  in  Uttar  Pradesh  has  been
 closed  down:  and

 (b)  if  so,  what  alternative  arrange-
 ments  have  been  made  for  cater!ng  to
 the  needs  of  the  neo®le  of  that  area?

 The  Denuty  Minister  of  Commual-
 cattons  (Shri  Raf  Bahadur):  (a)  Yes.

 (b)  The  position  of  telegraph  tr..ffic
 does  not  justify  any  permanent  ar-
 rangement.  but  the  ouesilnn  of  having
 8  séasona!  wireless  offtce  is  belng  exa-  ४५
 mined.

 [ा णण्ण्ण
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 HOUSE  OF  THE  PEOPLE
 Monday,  I5th  December,  952

 The  House  met  at  Ten  of  the  Clock.

 [Mr.  Deputy-SPEAKER  in  the  Chair}

 QUESTIONS  AND  ANSWERS

 (See  Part  2)

 1-33  am

 MESSAGES  FROM  THE  COUNCIL
 OF  STATES

 Mr.  Deputy-Speaker:  The  Secretary
 will  now  read  some  messages.

 Secretary:  Sir.  {  have  to  report  the
 following  two  messages  received  from
 the  Secretary  of  the  Council  of  States:

 (i)  “In  accordance  with  the  pro-
 visions  of  rule  25  of  the  Ru-
 les  of  Procedure  and  Conduct
 of  Business  in  the  Counci}  of
 States.  I  am  directed  to  in-
 form  the  House  of  the  People
 that  the  Council  of  States.  at
 its  sitting  held  on  the  0
 December,  1952,  agreed  with-
 out  any  amendment  to  the  In-
 dustrial  Finance  Cvrporation
 (Amendment)  Bill.  1952,
 which  was  passed  by  the
 House  of  the  People  «it  its  sit-
 ting  held  on  the  5th  Lecem-
 ber,  १952.7  and

 “In  accordance  with  the  pro-
 visions  of  rule  97  of  the  Rutes
 ef  Procedure  and  Conduct  of
 Business  in  the  Council  of
 States.  I  am  directed  to  en-
 close  @  copy  of  the  Ab  lurted
 Persons  (Recovery  and  Res-
 toration)  Amendment  Bill
 1952.  which  has  neen  passed
 by  the  Council  of  States  at

 357  P.S.D.

 (ii)
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 its  sitting  held  on  the  उग्र
 December.  1952.”

 PAPERS  LAID  ON  THE  TABLE

 ABDUCTED  PERSONS  (RECOVERY  AND
 RESTORATION)  BILL

 Secretary:  Sir,  I  lay  the  Abducted
 Persons  (Recovery  and  Restoration)
 Amendment  Bill,  1952,  as  passed  by
 the  Council  of  States,  on  the  fable  of
 the  House.

 NOTIFICATIONS  AMENDING  EMPLOYEES’
 PROV@ENT  Funp  SCHEME

 The  Minister  of  Labour  (Shri  ९,  झ
 Giri):  I  beg  to  lay  on  the  Table  a  copy
 of  each  of  the  following  notifications.,.

 An  Hoa.  Member:  We  cannot  hear.

 Mr,  Deputy-Speaker:  The  hon.
 Minister’s  throat  seems  to  be  not  all
 right.  He  can  ask  his  Deputy  to  read
 the  list.

 Shri  V.  V,  Giri:  Thank  you,  Sir.

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Aji):  I  beg  to  lay  on  the
 Table  a  copy  of  each  of  the  fullowing
 notifications,  under  sub-section  (?  of
 Section  7  of  the  Employees’  Provident
 Fund  Act,  1952:

 (i}  Ministry  of  Labour’s  notifica-
 tion  No.  PF.  509  (34),  dated
 the  4th  November,  1982:

 (ii)  Ministry  of  Labour’s  notifica-
 tion  No.  PF.  509  (34),  dated
 the  0th  November,  1952:  and

 (iii)  Ministry  of  Labour's  notifi-
 cation  No,  PF.528(4).  dated
 the  26th  November,  1952.
 (Placed  in  Library.  See  No.
 P-89/52.}
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 RECOMMENDATIONS  =  ETC.  TSIRTy-
 FOURTR  SESSION  OF  INTERNATIONAL

 Lasour  CONYEBENCE

 The  Deputy  Miaister  of  Cabour
 (Shri  Abid  Al}):  I  beg  to  lay  on  the
 Table  a  copy  of  each  of  the  following
 pepers:

 ()  Report  of  the  Government  of
 India  delegation  to  the  thirty-
 fourth  session  of  the  Interna-
 tiona)  Labour  Conference  held
 at  Geneva  in  June,  95l.  (Plac-
 ed  in  Library.  See  No.  IV
 RO  l.  (2i4)  S(34).}

 Conventions  and  Recommen-
 dations  adopted  at  the  thirty-
 fourth  session  of  the  Interna-
 tional  Labour  Conference  in
 June,  95l.  [Placed  in  Library.
 See  Nu.  IV.  R.Ol]  (233)  S$(34).)

 (ii)

 (iill  Statement  indicating  the
 action  which  the  Government
 aropose  to  take  on  those  Con-
 ventions  and  Recommenda-
 tions.  {Placed  in  Library.  See
 No.  IV.  R.Ol(2l3a)  $(34).]

 CONSTITUTION  (SECOND  AMEND-
 MENT)  BiLL—Concld.

 Mr.  (लाज -डिएट डसा:  The  House
 will  now  pruceed  with  the  further
 consideration  of  the  following  motion
 moved  by  Sbri  C.  C.  Biswas  on  the
 Sth  December,  1952,  namely:

 “That  the  Bil)  further  to  amend
 the  Constitution  of  India,  as  report-
 ed  by  the  Select  Committee.  be
 taken  into  consideration.”

 There  nad  been  enough  discussion  at
 the  time  when  the  debate  on  the  last
 occasion  was  closed.  For  the  benefit
 of  hon.  Members.  it  was  I  who  had
 euggested  that  the  other  Bil)  also  might
 be  taken  uo  and  the  general  discussion
 may  go  on  with  respect  to  both.  ibere-
 fore.  witho@t  any  further  discussion.
 shali  proceed  to  put  the  motion  to  the
 vote  of  the  House.  I  think  hon.  Mem-
 bers  are  now  in  a  position  to  make  up
 their  mind  as  to  whether  they  should
 accept  this  Bil)  or  not.

 35  DECEMBER  952  *  (Second
 amendment)
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 Dr.  3.  ।.  Monkerjee  (Calcutta  South-
 East):  I  think  you  had  ruled  that  both
 the  Bills  may  be  disposed  of  together.

 Mr.  Depaty-Speaker:  That  is  quite
 true.  What  I  said  is  that  the  discus-
 sion  on  the  consideration  motion  re-
 garding  the  Constitution  (Second
 Amendment)  Bill  had  ended  and  I  wag
 gcing  to  call  the  hon.  Minister.  At
 that  stage,  I  suggested  that  in  order
 that  hon.  Members  may  have  an  idea
 before  they  vote  on  the  Constitution
 (Second  Amendment)  Bill  of  what  the
 other  Bili  is,  they  may  discuss  the
 other  Bill  also.  Now,  so  far  as  the
 Constitution  (Second  Amendment)  Bil!
 is  concerned.  the  discussion  is  practi-
 cally  over  and  hon.  Members  are  now
 in  a  position  to  decide  what  exactly
 they  have  to  do  with  regard  to  the
 consideration  motion.  Therefore.  I  am
 putting  the  motion  to  the  House.

 Tbe  question  is:

 “That  the  Bili  further  to  amend
 the  Constitution  of  India.  as  report-
 ed  by  the  Select  Committee,  ०९
 taken  into  consideration.”

 in  favour  will  please  say
 “Aye”.

 Hon,  Members:  Aye.

 Mr.  Deputy-Speaker:  Those  against
 will  please  say  “No”.  There  are  no
 “Noes”.  The  Ayes  have  it.  Still,  I
 call  a  division.

 Hoa.  Members:  Why?

 Mr.  Deputy-Speaker.  The  Ayes  have
 it.  All  the  same.  this  is  an  amend-
 ment  of  the  Constitution  and  5]  per
 cent.  of  the  Members  of  the  House  and
 two-thirds  of  the  Members  present  and
 voting  must  vote.  Therefore.  there
 will  be  a  division

 regarding
 this  Bill.

 (interruptions).  Order,  order.  ion.

 Members
 will  kindly  resume  their

 seats

 Dr.  8.  ह  Mookerjee:  Is  it  neces-
 sary  to  go  into  the  lobbies?  Could  you
 not  take  a  count  from  our  seats?

 Mr,  Deputy.Soeaber.  No,  no.  The
 practice  on  these  occasions  is  to  have
 a  full-fledged  division.

 The  House  divided:  Ayes,
 Noes,  26,
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 Abdailabhal,  Mulla
 Abdus  Sattar,  Shri
 Achal  Slogh,  Seth
 Acbint  Ram,  Iala
 Acbutbaa,  Shri
 Agarwal,  Prof.
 AG*tawal,  Bbri  A.  L.
 Agrowa),  Bhri  M.  L.
 Akarpar),  8ardar
 Aagenso,  8hri
 Altekar,  Shri
 Alva,  Bhrt  Joachim
 Amis,  Ds.
 Amjad  All,  Shri
 Apandchsné,  Bhri
 Anthooy,  Shri  Prank
 Asthana,  Shri
 Axaé,  Macilane
 Badan  Singh,  Ch,
 Balasubraméolam,  Shri
 Baikriahnas,  Bbri
 Belaikl,  Shri
 Bamas),  Shri
 Rarman,  Bhi
 Barrow  ,Bhri
 Barupe!,  8hr!
 Basappe,  8h?4
 Basu,  Shri  A.  K.
 Baagat,  8hri  8.  8.
 Bhakta  Darshan,  Shri
 Bhandari,  Shri
 Bharath,  Shit  a.  श.
 Bhargava  Pandit  MB.
 Bharysva,  Pandit  Thakur  Das
 Bhatker,  Shri
 Bhatt,  Shri  0.  8,
 Bhawaaji,  Shii
 Bheekhe  (shal,  Sbii
 Bhonsle,  Major-Geneml
 Bidarl,  Shei
 Bisbal  Singh,  Shri
 Bogawat,  Bhri
 Booveraghasamy,  8hii
 Bororah,  8hrt
 Bose,  Shri  P.  0.
 Brajeshwar  Pinead.  Bbri
 BrohmoCdovdhbary,  8007
 Buragchala,  Bhri
 Chaobo,  Bhri  P,  T.
 Coanda,  Bbri  Agi  K.
 Chaodrasekber,  8hrimat!
 Charak,  Shri
 Chatterjee,  Dr,  Suasiiranjao
 Chaturvedi,  Shri
 Chaudhary,  Shri  0.  I..
 Chavd4,  Shri
 Obettiar,  Shri  Nagapps
 Qitnarta,  Shei
 Dabhi,  Shri
 Damodaran,  BShil  a.  Rk.
 Damod  reo,  Shri  N.  P.
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 AYES  .

 Daa,  Dr.  M.  M,
 Das,  Shri  8.
 Das,  Shri  Beil  Ram
 Daa,  8bei  EK.  ६.
 Das,  Shti  Ram  Dbani
 Des,  Shrt  Remananda
 ]  ७,  Shrt  8.  BR,
 Das,  8hri  Sarangadhar
 Dae,  Shri  NT.
 Detar,  Shri
 Deh,  Bho  H.C.
 Deo,  Bhri  B.  N.  8.
 Deshmukh,  Shri  0,  D.
 Deshmukh,  8bri  K.  a.
 Beshmukh,  Dr.  ९.  8.
 Deabpende,  8hrj  0.  प्र.
 Deshpaode,  807  ९.  G.
 Dholakia,  Shr!
 Dhulewar,  Bhri
 Dhusiys,  Shri
 Digamber  Singh,  Shri
 Doraswamy,  Shil
 Dube,  Shri  Mutchaod
 Dube,  Shii  U.  8.
 Dubey,  807  Rg  Qa
 Dutt,  Bhri  A.  E.
 Dutts,  Shri  K.
 Dwivedf,  808  D,  P.
 Dwivedi,  807  M.  L.
 Ebanaser,  Dr.
 Rtayaperumal,  8hij
 Fotedar,  Pandit
 Gadgii,  Shri
 Gandhi,  80॥  ४.
 Gandhi.  8hri  V.  8.
 Gappati  Ram,  Shri
 Gag,  Shri  B.  P.
 Ghose,  Bhri  8.  M.
 Ghulam  Qader,  8hif
 Qidwani},  Bhri
 Gisi,  Shri  V.  ९.
 Girdharf  Bhol,  Shei
 Gohain,  Bhri
 Gounder,  Shri  E,  P.
 Gounder,  Shri  K,  8.
 Gaba,  Shri  A.  C,
 Gupia,  Shri  Bedahab
 Guruusdasvemy,  Shri
 Harl  Mohan,  Dr.
 Hanarike,  8briJ.X,
 Heda,  Shri
 Hem  Raf,  Shri
 Hembrom,  Shri
 Hyder  Huseip,  Ch.
 Thrahim,  Shri
 Islamuddio,  Shri  M.
 Tyyanl,  Shri  8.
 Iyyunal,  ‘Shi  0.  B.
 Jagilvao  Ram,  Shei
 Jam,  Shri  A.  P.
 Jain,  Shri  N,  8.

 {Second  Amendment) Bill

 (1L4t  aun.

 Jajware,  Bhri
 Jangde,  Bhri
 Jesaol,  Sbri
 Jatav-vir,  हिया
 Jayaramas,  Shr!
 Jayeehsi,  Bbrimstl
 Jona,  8bri  XK.  0.
 Jena,  Shr}  Ntraajan
 Fethan,  Shri
 Jha,  Bbri  Bhagwet
 Jhunjhunwels,  Shri
 Jogendra  Bicgh,  Sardar
 Joahl,  808  Jethalal
 Joabi,  Shi]  Ketahoachasye
 Joahl,  Shri  Liedbsr
 Joohi,  Shit  M.  0.
 Joaht,  Shil  N.  L.
 Joahi,  Sbrimats  Subhadre
 Jwais  Prasbad,  807]
 Kachiroyar,  8hil
 Eajroikar,  Shri
 Kakken,  Bb
 Eele,  Shrimatl  A.
 Xandassmy,  Bhii
 Kanungp,  308
 Eaallwal,  Sbri
 Gatham,  8bij
 Katju,  Dr.
 Keleppen,  Shri
 Eeehavalongas,  Shrt
 Khan,  Shri  8,  A.
 Khedkar,  807  ce  8.
 Khongmen.  Shrimati
 Xhoda  Balsh,  8bri  M.
 Klrollkar,  Shri
 Kripatanl,  Shrimaté  Sucheta
 Erfsbea,  8bri  M.  B
 Krishea  Chandra,’8bri
 Kytehna  poe,  Bbri  M.  V.
 Kureel,  8hit  B.  N.
 Kurer),  8hrl  P.  L.
 La},  Shri  B.  ss
 Tal  Btogh,  Sardar
 Tallaofi,  Shri
 TLatshmayys.  8hri
 Tasker,  Prof
 Lingam,  Sil  N.  ¥,
 Totac  Batu,  305
 Madiah  Gowda,  Shr!
 Mahata,  Shri  8.
 Mabodaya,  Shri
 Mahtab,  Bhri
 Maltva,  Pandt  L.  EK.
 Mafhi,  8b)  Chaitan
 Majhbi,  Shri  8.  com
 Majithie,  Sardar
 Maiaviya,  Bhri  ६,  0.
 Mallnh,  Shell  U.  ६.
 Malvia,  807  8,  २,
 alviya,  ‘Pandit:  0.  N.

 2364



 Constitution

 Malviya,  Shri  Motilal
 Mandal,  Dr.  P.
 Mascarene,  Kumari  Annie
 Masuodl,  Maulana
 Mathew,  Prof.
 Matthen,  Shri
 Maydeo,  Shrimati
 Mehta,  Shri  Balwant  Sinha
 Mehta,  Shri  B.  G.
 Menon,  Shri  Damodara
 Mishra,  Pandit  8.0.
 Mishra,  फीफा  Bibhuti
 Mishra,  Shri  L.  N.
 Mishra,  Shri  Lokenath
 Misbra,  Shri  M.  P.
 Mishra,  Shri  8.  N.
 Misra,  Pandit  Lingaraj
 Misra,  Shri  B.  N.
 Misra,  Shri  R.  D.
 Miara,  ShriS.  P.
 Missir,  Shri  ५.
 Mohd.  Akbar,  805
 Mohluddin,  Shri
 Mookerjee,  Dr.  8.  P.
 Morarka,  Shri
 More,  Shri  K,  L,
 More,  Shri  Ss.  8.
 Muchaki  Kosa,  Shri
 Mudaltar,  Shri  C.  R,
 Muniswamy,  Shri
 Murthy,  Shri  B.  8.
 Mushar,  Shri
 Muthukrishnan,  Shri
 Nair,  Shri  0.  K.
 Namdhari,  Shri
 Nanda,  Sbri
 Narasimhan,  Shri  C.  हे.  &
 Naskar,  Shri  P.  8.
 Natawadkar,  Shri
 Natesan,  Shri
 Nathbani,  Shri  H,  R.
 Nehru,  Shri  Jawaharlal
 Nehru,  Shrinati  Uma
 Neswi,  Shri
 Nevatia,  Shri
 Nijaliogappa,  Shri
 Paude,  Shri  c.  D.
 Pandey,  Dr.  Natabar
 Panualal,  Shri
 Pent,  Shri  0.  0.
 Puragi  Lal,  00.
 Parekh,  Dr.  J.  N.
 Pataskar,  Shri
 Patel,  Shri  B.  K.
 Patel,  Shri  Rajeshwar
 Patel,  Shrimati  Maniben
 Pateria,  Shri
 Patil,  Shri  Kanavade
 Patil,  ShriS.  K.
 Patil,  Shri  Shankargauda
 Patnaik,  Shri  U.  CO.
 Pawar,  Shri  V.  P.
 Plai,  Shri  Thanu
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 Pocker  Saheb,  Shri
 Prabhakar,  Shri  N.

 Prasad,  Shri  H.S,
 Radba  Raman,  Shri
 Raghabachari,  Shri
 Raghonbir  Sahai,  Shri
 Raghnbir  Singh,  Ch.
 Raghuramaiah,  Shri
 Raj  Babadur,  Shri
 Jtam  Dass,  Shri
 Ram  Saran,  Prof.
 Ram  Subhag  Singh,  Dr.
 Ramanand  Shastri,  Swami
 Rasnasami,  Shri  M.  0.
 Ramaseshaiah,  Shri
 Ramaswamy,  Shri  P.
 Ramaswamy,  Shri8.  V.
 Ranbir  Singh,  Ch.
 Randaman  Singh,  Shri
 Rane,  Shri
 Ranjit  Singh,  Shri
 Rao,  Diwan  Raghavendra
 Bao,  Shri  Seshasiri
 Raut,  Shri  Bhola
 Razmi,  Shris.  K.
 Reddi,  Shri  Madhao
 Reddt,  Shri  Ramachandr,
 Heddy,  Shri  Janardhan
 Reddy,  Shri  Viswanatha
 Rishang  Keishing,  Shri
 Roy,  Shri  8.  N.
 Sahu,  Shri  Rameshwar
 Saigal,  Sardar  A.  8.
 Sakhare,  Shri
 Sakescna,  Shri  Mohbantal
 Samanta,  Shri  8,  0.
 Sanganna,  Shri
 Sankarapandinn,  Shri
 Sarmah,  Shri
 Satish  Chandra,  Shri
 Satyawadi,  Dr.
 Sen,  Shri  P.  6.
 Sen,  Shrimati  Snshama
 Shah,  Shri  R.  B.
 Shah,  Shrimati  Kamwlendu  Mati
 Shahnawaz  Khan,  Shri
 Shakuntala,  Shrimatl
 Sharma,  Pandit  Balkrishna
 Shanna,  Shri  kK,  R.
 Sharma,  Shri  R.C.
 Shashtri,  Pandit  A.  R.
 Shashtri,  ShriB.  D.
 Shashtri,  Shri  H.  N.
 Shivananjappa,  Shri
 Shobha  Ram,  Shri
 Shukla,  Pandit  B.
 Stdhananjappa,  Shri
 Singh,  Shei  D.  N.
 Singh,  Shri  Babunath
 Singh,  Shri  G.  8.
 Singh,  Shr!  H.  ee
 Siugh,  Shri  L.  J.
 Singh,  Shri  M.  N.
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 Singh,  Shri  R.  N,
 Singhal,  Shri  8.  0.
 Sinha,  Dr.  8.
 Sioha,  Shri  Anirudha
 Sinha,  Shri  B.  P.
 Sinha,  Shri  G.  P.
 Sinha,  Sbri  Jhulan
 Sinha,  Shri  EK.  P.
 Sinha,  Shri  N.  P.
 Sinha,  Shri  8.
 Sinha,  Shri  Satya  Narayan
 Finha,  Shri  Satyendra  Narayan
 Sinha,  Shrimati  Tarkeshwari
 Sinhasan  Singh,  Shri
 Siva,  Dr.  Gangadhara
 Snatak,  Shri
 Sodhia,  Shri  K.C.
 Somana,  Shri  N.
 Subrahmanyam,  Shri  K.
 Subrahmanyam,  Shri  mh
 Sundar  Lal,  Shri
 Suresh  Chandra,  Dr.
 Swami,  Shri  Sivamurthi
 Swaminadhan,  Shrimati  Ammu
 Swamy,  Shri  N.  R.  M.
 Syed  Ahmed,  Shri
 Syed  Mahmud,  Dr.
 Tandon,  Shri
 ‘Telkikar,  Shri
 Tewari,  Sardar  R.  8.  8.
 Thimmaiah,  Shri
 Thowzss,  Shri  A,  M.
 Tiwari,  Pandit  B.  L.
 Tiwari,  Shri  R.  8.
 Tiwary,  Pandit  D.  N.
 Tripathi,  Shri  H-  V.
 Tripathi,  Shri  Kk.  P.
 Tripathi,  Siuri  V.  b.
 Trivedi,  Shri  U.  M-
 Tudu,  Shri  Be  L.
 Tulsidas,  Shri
 ‘Lyagi,  Shri
 Upadbyay,  Shri  Shiva  Dayal
 Upadhyaya.  ShriS.  D-
 Vaishnav,  Shri  H.  ७.
 Vaishya,  Shri  M.  B.
 Vallatharas,  Shri

 Yarmna,  Shri  8.  8.
 Varma,  ShriB.  RR.  «
 Venkataraman,  Shri
 Verma,  Shri  Ramji
 Vidyalaukar,  Shrt
 Vishwanath  Prawud,  Shri
 Vyas,  Shri  Radhelal
 Waghmare,  Shri
 Wilson,  Shri  J.  N-
 Wodeyar,  Shri
 wai  dl,  Col.
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 Achaiu,  Shri  7
 Basu,  Shri  K.  K,  2
 Chakravartty,  Shrimati  Renu
 Chatterjea,  Shri  Tushar
 Chattopadhyaya,  Shri
 Chaudhuri,  Shri  T.  K.
 Chowdhary,  Shri  0.  Rk.  ह
 Chowdhury,  Shri  N.  8.4
 Das,  Shri  5.  0.  §

 Mr.  Deputy-Speaker:

 Clauses  I  and  2

 Mr.  Deputy-Speaker:

 derstand  that  hon.

 ivision  No.  6]

 Abdullabhal,  Mulla
 Abdus  Sattar,  Shri
 Acha}  Singh,  Seth
 Achint  Ram  Lala
 Achuthan,  Shri
 Agarwal,  Prof.¥
 Agarawal,  Shri  H.  L.
 Agrawai,  Shri  M,  L.3
 Akarpuri,  Sardar  2
 Alagesan,  Shri
 Altekar,-Shri
 Alva,  Shri  Joachim  5
 Amin,  Dr.
 AmjadfAli,  Shri"
 Anandchand,  Shri
 Anthony,  Shri  Frank
 Asthana,  Shri
 Azad,  Maulana
 Badan  Singh,  Ch.
 Balasubramaniam,  Shri

 Balakrishnan,  Shri
 Balmiki,  Shri
 Bansal},  Shri
 Barman,  Shri
 Barrow,  Shri
 Barupa!,  Shri
 Basappa,  Shri
 8880,  Shri  A.  K.
 Bhagat,  Shri  8.  R,
 Bhakte  Darshan,  Shri
 Bhandari,  Shri
 Bharati,  Shri  a  8.
 Ijhargava,  Pandit  M.  B.

 Bhargava,  Pandit  Thakur:  Das
 Batkar,  Shri

 The  motion  is
 carried  by  a  majority  of  the  total  Mem-
 bership  of  the  House  and  by  a  majori-
 ty  of  not  less  than  two-thirds  of  the
 Membhers  present  and  voting

 There
 certain  amendments  to  clause  2.

 Members  are  not

 l5  DECEMBER  952

 NOES

 Dasaratha  Deb,  Shri
 Mukerjee,  Shri  H.  N.
 Naidn,  Shri  N.  R.
 Nam  biar,  Shri
 Nanadas,  Shri
 Narasimham,  Sbri  8.  V.  LL.
 Nayar,  Shri  ve  P.
 Punnoose,  Shri
 Raghavaiah,  Shri

 The  motion  was  adopted,

 (Second  Amendment)
 Bill

 meving  them.
 both  the  clauses  together.

 2358

 Ramnarayan  Singh,  Babu
 Rao,  Dr.  Rama
 Rao,  Shri  Gopala
 Rao,  Shri  P.  R.
 Rao,  Shri  ९.  Subba
 Rao,  Shri  Vittei
 Reddy,  Shri  Iswara
 Saha,  Shri  Meghnad

 I  shall  therefore,  put

 The  questien  is:

 “That  clauses  l  and  2,  the  Title
 and  the  Enacting  Formula  stand
 part  of  the  Bill.”

 are
 T  un-

 AYES

 Bhatt,  Shri  C.  S.
 Bhawanji,  Shri
 Bheekha  Bhai,  Shri
 Bhonsle,  Major-Genera!
 Birbal  Singh,  Shri
 Bogawat,  Shri;
 Boovaraghasamy,  Shri
 Borooah,  Shri
 Bose,  Shri  P.  0.5
 Brajeshwar  Prasad,  Shri
 Brohmo-Choudhury,  Shri
 Buragobain,  Shri  |
 Chacko,  ShriP.T.  *
 Chanda  Shri,  Ani]  K.
 Chandrasekhar,  Shrimati
 Charsk,  Shri
 Chatterjee,  Dr.  Susilranjan
 Chaturvedi,  Shri
 Chaudhury,  Shri  G.  L.
 Chavda,  Shri
 Chettiar,  Shri  Nagappa
 Chinaria,  Shri
 Dabhi,  Shri
 Damodaran,  Shri  G.  R.  "
 Damodaran,  Shri  N.  P.
 Das,  Dr.  M.  M.
 Das,  Shri  B.
 Das,  Shri  Beli  Ram
 Das,  Shri  K.  K.
 Das,  Shri  Ram  Dhani
 Das,  Shri  Ramananda
 Das,’Shri  8.  N.
 Das,  Shri  Sarangadhar
 Das,  ShriN.  T,
 Datar,  Shri

 Pd
 House  divided:  Ayes,  364:  Noes.

 fz  Noo

 Deb,  Shri  8.  0.
 Deo,  Shri  R.  N.
 Deshmukh,  Shri  0.  0.
 Deshmukh,  Shri  K.  ७.
 Deshpande,  Shri  G.  H.
 Dholakia,  Shri
 Dhulekar,  Shri
 Dhusiya,  Shri
 Digam  bar  Siagh,  Sjirl
 Doraswamy,  Shri
 Dube,  Sbri  Mulchand
 Dube,  Shri  U.  8.
 Dubey,  Shri  R.  G.
 Dutt,  Shri  A.  K,
 Dutta,  Shri  8.  K.
 Dwivedt,  Shri  D.  P.
 Dwivedi,  Shri  M.  L.
 Ebanezer,  Dr.
 Blayapermma!,  Shri
 Fotedar,  Pandit
 Gadgil,  Shri
 Gandhi,  Shri  Feroze.
 Gandhi,  Shri  9.  M.
 Gandhi,  Shri  V.  B.
 Ganpati  Ram,  Shri
 Garg,  Shri  R.  P.
 Ghose,  Shri  8.  M.
 Ghuiam  Qader,  Shri
 Gidwani,  Shri  C,  P.
 Giri,  Shri  ह  V.
 Girdhari  Bhoi,  Shri
 Gohain,  Shri"
 Gounder,  Shri  K.  P.
 Gounder,  Shri  K.  S.
 Guha,  Shri  A.  e
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 Gupta,  stiri  Badshah
 @arupaduswanmy,  Shri
 Hari  Mohan,  Dr.
 Hazarika,  Shri  J.  N.
 Heda,  Shri
 Hem  Raj,  Shri
 Hembrou,  Shri
 Hyder  I{usein,  Ch,
 Ibrahim,  Shri
 Islamuddin,  Shri  M.
 lyyani,  Shri  E.
 Iyyunni,  Shric.  k.
 Jagjivan  Ram,  Shri
 Jain,  Shri  A.  P.
 Jain,  Shri  N.S,
 Jajware,  Shri
 Jangde,  Shri
 Jasani,  Shri
 Jatay-vir,  Shri
 Jayaraman,  Shri
 Jayashbri,  Shrimati
 Jena,  Shri  K.  C.
 Jena,  Shri  Lakshmidhar
 Jena,  Shri  Niranjan

 Jethan,  Shri
 Sha,  Shri  Bhagwat
 ’  hunjhunwala,  Shri
 Jogendra  Singh,  Sardar
 Joshi,  Shri  Jethalai
 Joshi,  Shri  Krishnacharya
 Joshi,  Shri  Liladhar
 Joshi,  Shri  M.  D.
 Joshi,  Shri  N.  L.
 Joshi,  Shrimati  Subhadra
 Jwala  Prashad,  Shri
 Kachiroyar,  Shri
 Kajrolkar,  Shri
 Kakkan,  Shri
 Kale,  Shrimati  A.
 Kandasamy,  Shri
 Kanungo,  Shri
 Kasllwal,  Shri
 Katham,  Shri
 Katju,  Dr.
 Kelappan,  Shri
 Keshavafiengar,  Shri
 Khan,  Shrl  ss.  A.

 4+hedkar,  Shri  G.  B,
 Khongmen,  Shrimati
 Khuda  Baksh,  ShriJM.}
 Kirolikar,  Shrt
 Kripalani,  Shrimati  Sucheta
 Krishna  Chandrm,  Shri

 Erishnappa,  Shri  M.  Vs
 Kureel,  Shri  8.  N,
 Kureel,  Shri  P.  L.
 Lal,  Shri  R.  8,
 Lallanji,  Shri
 Lakshmayya,  Shri
 Laskar,  Prof.
 Lingam,  Shri  N.  M.
 Lotan  Ram,  Shrij
 Madiah  Gowda,  Shri
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 Mahata,  Shri  B.
 Mahodaya,  Shri
 Mahtab,  Shri
 Majhi,  Shri  Chaitan
 Majhi,  Shri  R.  C.
 Majithia,  Sardar
 Mafiaviya,  Shri  K.  D.
 Malliah,  Shri  ७.  8.
 Malvia,  Shri  8.  N.
 Malviyu,  Pandit  C.  N.
 Maiviya,  Shri  Motilal
 Mandal,  Dr.  P.
 Mascarene,  Kumari_Annie
 Masuodi,  Mauiana
 Mathew,  Prof.
 Matthen,  Shri
 Maydco,  Shrimati
 Mehta,  Shri  A.  L.
 Mehtu,  Shri  Balwant  Sinha
 Mehta,  Shri  B.  G.
 Menon,  Shri  Damodara
 Mishra,  Pandit  S.  GQ
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  L.  N.

 Mishra,  Shri  Lokenath
 Mishra,  Shri  M.  P.
 Mishra,  Shri  8.  N.
 Misra,  Pandit  Lingarej
 Misra,  Shri  B.  N.
 Misra,  Shri  R.  D.
 Misra,  Shri  8.  P.
 Missir,  Shri  Vv.
 Mohd.  Akbar,  Sofi.
 Mohiuddio,  Shri
 Mookerjee,  Dr.  S.  P.
 Morarka,  Shri
 More,  Shri  K.  L.
 More,  Shri  S.  8.
 Muchaki  Kosa,  Shri
 Mudaliar,  Shri  0.  R.
 Muniswamy,  Shri
 Murthy,  Shri  8.  8)
 Sfushar,  Shri
 Muthukrishnan,  Shri
 Nair,  Shri  0.  K.
 Namdharl,  Shri]
 Nanda,  Shri9
 Narasimhan,  Shri  C."B.
 Naskar,  Shri  P.  8.  4
 Natawadkar,  Shrid
 Nateaan,  Shrl
 Nehru,  Shri  Jawaharlal
 Nehru,  Shrimati  Uma
 Neswi,  Shri
 Nevatia,  Shri
 Nijalingappa,  Shri
 Pande,  Shri  C.  D.
 Pandey,  Dr.  Natabar
 Pannalal,  Shri
 Paat,  Shri  0.  D.
 ParagiiLal,  Ch.
 Parekh,  Dr.  J.  N.
 Parmer,  Sbrik.B.
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 Pataskar  Shri
 Patel,  Shri  B.  K.
 Patel,  Shri  Rajeshwar
 Patel,  Shrimati  Maniven
 Paceria,  Shri
 Patil,  Shri  P.  R.  K.
 Patil,  Shri  Ss.  K.
 Patii,  Shri  Shankargauda
 Pawar,  Shri  V.  P.
 Pillai,  Shri  Thanu
 Pocker  Saheb,  Shri
 Prabhakar,  Shri  N.
 Prasad,  Shri  H.  8.
 Radha  Raman,  Shri
 Raghabachari,  Shri
 Raghubir  Sahai,  Shri
 Raghubir  Singh,  Ch,
 Raghuramuiah,  Shri
 Rahman,  Shri  M.  H.
 Raj  Bahadur,  Shri
 Ram  Das,  Shri
 Bam  Saran,  Prof.
 Ram  Subhag  Singh,  Dr.
 Ramanand  Shastri,  Swa  v
 Ramasami,  ShriM.  D.
 Ramaswamy,  Shri  P.
 Bamaswamy,  Shri  S.V.
 Ranbir  Singh,  Ch.
 Randaman  Singh,  Shri
 Rane,  Shri
 Ranjit  Singh,  Shri
 Rao,  Diwan  Rughavendra
 Raut,  Shri  Bhoia
 BRazmi,  Shri  S.  K.
 Reddi,  Shri  Madhao
 Reddi,  Shri  Ramachandra
 Reddy,  Shri  Janardhan
 Reddy,  Shri  Viswanatha
 Rishang  Keishing,  Shri
 Roy,  Shri  B.  N.
 Rup  Narain,  Shri
 Sahu,  Shri  Rameshwar
 Saigal,  Surdar,  A.  8.
 Sakhare,  Shri
 Saksena,  Shri  Mohanlai
 Samanta,  Shri  S.  com
 Sanganna,  Shri
 Sankarapandian,{Shri
 Sarmah,  Shri
 Satish  Chandra,  Shri
 Satyawadi,  Dr.
 Sen,  Shri  P.  G.
 Sen,  Shrimati  Sushama
 Shah,  Shri  R.  B.
 Shahnawasz  Khan,  Shri
 Sharma,  Pandit  Balkris)  naj
 Sharma,  Shri  K.  B.
 Sharma,  Shri  BR.  0.
 Shastri,  Pandit  A.  B.
 Shastri,  Shri  B.D.
 Sbastri,  Shri.  N.
 Shivananjappa,  Sbri
 Shobha  Ram,  She!

 236
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 Shukla,  Pandit  B.
 Sidhananjappa,  Shri
 Singh,  Shri  D.  N.
 Singh,  Shri  Babunath
 Singh,  Shri  a  S.
 Singh,  Shri  H.  P.
 Singh,  Shri  L.  J.
 Singh,  ShriM{.  N,
 Singh,  Shri  R.  N.
 Singhal,  Shri  S.C.
 Sinha,  Dr.  8.
 Sinha,  Shri  A.  P.
 Sinha,  Shri  Anirudha
 Sinha,  Shri  8.  P.
 Sinha,  Shri  G.  ९.
 Sinha,  Shri  Jhuan
 Sinha,  Shri  K.  P.
 Sinha,  Shri  N.  P.
 Sinha,  Shri  S.
 Sinha,  Shri  Satya  Narayan
 Sinha,  Shri  Satyendra  Narayan
 Sinha,  Shrimati  Tarkeshwari
 Sinhasan  Singh,  Shri
 Snatak,  Shri

 Basu,  Shri  K.  K.
 Chakravartty,  Shrimati  Renu
 Chatterjea,  Shri  Tushar
 Chattopadhyaya,  Shri
 Chaudhuri,  Shri  T.  K.
 Chowdary,  Shri  con  R.
 Chowdhury,  Shri  N.  R.
 Daa,  Shri  8.  ९.

 Mr.  Deputy-Speaker:

 Clauses  l  and  2,  the  Title  and  the
 Enacting  Formula  were  added  to  the
 Bill.

 Division  No.  i  ]
 Abdullabhai,  Mulla
 Abdus  Sattar,  Shri
 Acha!  Singh,  Seth
 Achint  Ram,  Lala
 Achuthan,  Shri
 Agarwal,  Prof.
 Agarawal,  Shri  H.  L.
 Agrawal,  Shri  M.  L.
 Akarpuri,  Sardar
 Alagesan,  Shri
 Altekar,  Shri
 Alva,  Shri  Joachim

 mln.Dr.

 The  motion  is
 carried  by  a  majority  of  the  total  Mem-
 bership  of  the  House  and  by  a  majori-
 ty  of  not  less  than  two-thirds  of  the
 Members  present  and  voting.
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 Sodhia,  Shri  K.  0.
 Somana,  Shri  N.
 Somani,  Shri  ccm  D.
 Subrahmanyam,  Shri  K.
 Subrahmanyam,  Shri  T.
 Sundar  Lal,  Shri
 Suresh  Chandra,  Dr.
 suriya  Prashad,  Shri
 Swami,  Shri  Sivamurthi
 Swaminadhan,  Shrimati  Ammu
 Swamy,  Shri  N.  R.  M.
 Syed  Ahmed,  Shri  .
 Sved  Mahmud,  Br.
 Tandon,  Shri
 Tclkikar,  Shri
 Tewari,  Sardar,  R.  8.  s.
 Thimmaiah,  Shri
 ‘thomas,  Shri  A.  M.
 Tivari,  Shri  V.N,
 Tiwari,  Pandit  B.  L.
 Tiwari,  Shri  R.  8.
 Tiwary,  Pandit  D.  N.
 Tripathi,  Shri  H.  V.

 NOES
 Dasaratha  Deb,  Shri
 Mangalagiri,  Shri
 Mukerjee,  Shri  H.  N.
 Nambiar,  Shri
 Narasimhan,  Shri  8.  V.  L.
 Nayar,  Shri  ४.  P.
 Punnoose,  Shr]
 RaghaVaiah,  Shri

 (Second  Amendment)
 Bill

 Tripathi,  Shri  K.  P.
 Tripathl,  Shri  V.  D.
 Trivedi,  Shri  U.  M.
 Tudu,  Shri  B.  L.
 Tulsidas,  Shri
 Tyael,  Shri
 Upadhyay,  Shri  Shiva  Daya
 Upadhyaya,  Shri  S.  D.
 Vaishnav,  Shri  H.  a
 Vaishya,  Shri  M.  B.
 Vallatharaa,  Shri
 Varma,  Shri  B.  B.
 Varma,  Shri  B.  R.
 Velayudhan,  Shri
 Venkataraman,  Shri
 Verma,  Shri  Ramji
 Vidyalankar,  Shri
 Vishwanath  Prasad,  Shri
 Vyas,  Shri  Radhelal
 Waghmare,  Shri
 Wilson,  Shrl  J.  N.
 Wodeyar,  Shri
 Zaidi,  Col.

 Ramnarayan  Singh.  Kab
 Bao,  Dr.  Rama
 Rao,  Shri  Gopala
 Rao,  Shri  P.  B.
 Rag,  Shri  P.  Subba
 Rao,  Shri  Vitta!
 Reddy,  Shri  Eswara
 Saha,  Shri  Meghnad

 The  motion  was  adopted.
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 The  Minister  of  Law  and  Minority
 Affairs  (Shri  Biswas):  I  beg  to  move:

 “That  the  Bill,  as  amended,  be
 passed.”
 Mr.  Deputy-Speaker:  The  question

 is:
 “That  the  Bill,  as  amended,  be

 passed.”

 The  House  divided:  Ayes,  35l::
 Noes,  23.

 AYES  [72520  Nooa
 Amjad  -Ali,  Shri  Basu,  Shri  A.  K.
 Anandchand,  Shri  Bhagat,  Shri  B,  B,
 Asthana,  Shri  Bhakta,  Darshan,  Shri
 Azad,  Maulana  Bhandari,  Shri
 Badan  Singh,  Ch.
 Balasubramaniam,  Shri
 Baldev  Singh,  Sardar
 Balktishnan,  Shri
 Balmiki,  Shri
 Bansal,  Shri
 Barman,  Shri
 Barupal,  Shri
 Basappe.  Shri

 Bhargava,  Pandit  M.  B.
 Bhargava,  Pandit  Thakur  Das
 Bhatkar,  Shri
 Bhatt,  Shri  C.  8,
 Bhawanji,  Shrl
 Bheekha  Bhai,  Shri
 Bidari,  Shri
 Birbal  Singh,  Shri
 Bogawaét,  Shri
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 Boovaraghasamy,  Shri
 Borooah,  Shri
 Bose,  Shri  P.  0.
 Beajeshwar  Prasad,  Shri
 Brohmo-Choudhury,  Shri
 Buragohain,  Shri
 Chacko,  Shri  P.  T.
 Chanda,  Shri  Anil  K.
 Chandrasekhar,  Shrimati
 Charak.  Shri
 Chatterjee,  Dr.  Susilranian
 Chaturvedi,  Shri
 Chaudhary,  Shri  G.  L.
 Ohavda,  Shri
 Chettiar,  Shri  Nagappy
 Chinaria,  Shrt
 Dabhi,  Shri
 Damodaran,  Shri  ७.  R.
 Das,  Dr.  M.  M,
 Daa;  Shri  B.
 Das,  Shri  Beli  Ram
 Das,  Shri  K.  K.
 Das,  Shri  Ram  Dhani
 Das,  Shri  Ramananda
 Das,  Shri  8.  N,
 Das,  Shri  Sarangadhar
 Das,  Shri  N.  T.
 Datar,  Shri
 Deb,  Shri  S.  ०.
 Deo,  Shri  lt.  N.S.
 Deshmukh,  Shri  C.D.
 Deshmukh,  Shri  K.  ७.
 Deshpande,  Shri  G.H,
 Dholakia,  Shri
 Dhuiekar,  Shri
 Dhusiye,  Shri
 Digambar  Singh,  Shri
 Dotaswamy,  Shri
 Dube,  Shri  Mulchand
 Dube,  Shri  U.  8.
 Dubey,  Shri  8.  G.
 Dutt,  Shri  A.  K.
 Dutta,  500  8.  K.
 Dwivedi,  ShriD.  ९,
 Dwivedi,  Shri  M.  L.
 Ebanezer,  Dr.
 Blayaperumal,  Shri
 Fotedar,  Pandit
 Gadgil,  Shri
 Gandhi,  Shri  Feroze
 Gandhi,  Shri  M.  M.
 Gandhi.  Shri  0.
 Ganpa’'!  Pan,  Shri
 Garg,  Sori  kt.  P.
 Ghose,  Shri  8,  M.
 Ghulam  Qader,  Shri
 Gidwani,  Shri
 Girl,  Shri  ¥.  ¥.
 Q@trihari  Bhui,  Shri
 Gobain,  Shri
 Gounder,  Shri  K.  P.
 Gous‘e  x,  Shri  Ke.  s.
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 Guha,  597  A.C.
 Gupta,  Shri  Badshah
 Gurupadaswamy,  Shri
 Hari  Mohan,  Dr.
 Hazarika,  Shri.J.  N.
 Heda,  Shri
 Hem  Raj,  Shri
 Hembrom,  Shri
 Hyder  Huscin,  Ch.
 Ibrahim,  Shri  a
 Islamuddin,  Shri  M.
 Tyyani,  Slui  BR
 Jagjivan,  Ram,  Shri
 Jain,  ShriA.  P.
 Jain,  Shri  N.S.
 Jajware,  Shri
 Jangat,  oS  5
 Jasani,  Sbri
 Jatav-vir,  Shri
 Jayaraman,  Shri
 Jayashri,  Shrimati
 Jena,  Shri  K.  0.
 Jena,  Shri  Niranjan
 Jethan,  Shri
 Jhunjhunwala,  Shri
 Jogendra,  Singh,  Sardar
 Joshi,  Shri  Jethalai
 Joshi,  Shri  Krishnacharya
 Joshi,  Shri  Liladhar
 Joshi,  Shri  M.  D.
 Joshi,  Shri  N.  L.
 Joshi,  Shrimati  Subbadra
 Jwala  Prashad,  Shri
 Kachiroyar,  Shri
 Kajrolkar,  Shri
 Kakkan,  Shri
 Kale,  Shrimati  A.
 Kandasamy,  Shri
 Kanungo,  Shri
 Karmarkar,  Shri
 Karni  Singhji,  Shri
 Kasliwal,  Shri
 fatham,  Shri
 Katju,  Dr.
 Keshavaiengar,  Shri
 Khan,  Shri  8.  A.
 Khedkar,  Shri  6.  B.
 Khougmen,  Shrimatl
 Khuda  Baksh,  Shri  M.
 Kirolikar,  Shri
 Kripalani,  Shrimati  Sueheta
 Krishna  Chandra,  Shri
 Ikrishnappa,  Shri  M.  V.
 Kureel,  Shri  3.  N.
 Kureel,  Shri  P.  L,
 Lal,  Shri  R.  8.
 Lallanji,  Shri
 Lakcumay  ye,  Shri
 Laskar,  Prof.
 Lingam,  Shri  N.  M.
 Lotan  Ram,  Shri
 Madiah  Gowda,  Shri

 ह
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 Mahata,  Shri  8.
 Mahodaya,  Shri
 Mahtab,  Sbri
 Maitra,  Pandit  L.  K.
 Majhi,  Shri  R.  0.
 Majithia,  Sardar
 Malliah,  Shri  U.  S.
 Malvia,  Shri  B.  N.
 Malviya,  Pandit  C.N.
 Malviya,  Shri  Motilal
 Mandal,  Dr.  P.
 Mascarene,  Kumari  Annie
 Masuodi,  Maulana
 Mathew,  Prof.
 Matthen,  Shri
 Maydeo,  Shrimati
 Menta,  Shr  a.  L,
 Mehta,  Shri  Balwant  Sinha
 Mechta,  Shri  B.  ७६
 Mishra,  Pandit  5,  0.
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  L.  N.
 Mishra,  Shri  M.  P.
 Mishra,  ShriS.  N.
 Misra,  Pandit  Lingaraj
 Misra,  Shri  B.  N.
 Misra,  Shri  R.  D.
 Misra,  Shri  8.  P.
 Missir,  Shri  V.
 Mohd.  Akbar,  Sofi
 Mohiuddin,  Shri
 Mookerjee,  Dr.  S.  P,
 Morarka,  Shri
 More,  Shri  K.  L.
 More,  Shri  8.  8.
 Muchaki  Kosa,  Shri
 Mudaliar,  Shri  C.  R.
 Muniswamy,  Shri
 Murthy,  Shri  8.  8.
 Muthukrishnan,  Shri
 Nair,  Shri  ९.  K.
 Namdhari,  Shri
 Nanda,  Shri
 Narasimhan,  Shri  ©.  K.
 Naskar,  Shri  P.  S.
 Natawadkar,  Shri
 Natesan,  Shri
 Nathani,  Shri.  R.
 Nehru,  Shri  Jawaharla}
 Nehru,  Sbrimati  Unaa.
 Neswi,  Shri
 Nevatia,  Shri
 Nijalingappa,  Shri
 Pandey,  Dr.  Natabar
 Pannalal,  Shri
 Pant,  Shri  D.  D.
 Paragi  Lnl,  Ch,
 Parekh,  Dr.  J.  N.
 Parmar,  ShriR.  Be
 Pataskar,  Shri
 Patel,  Shri  B.  K.
 Patel,  Shri  Rajeshwar
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 Patel,  Shrimati  Maniben
 Patcria,  Shri
 Pati,  Shri  Kanavade
 Patil,  Shri  Ss.  K.
 Patil,  Shri  Shankargauda
 Pawar,  Shri  V.P.
 Pillai,  Shri  Thanu
 Pocker  Saheb,  Shri
 Prabhakar,  Shri  N.
 Prasad,  Shri  om  5.
 Radha  Ramin,  Shri
 Raghabachuri,  Shiri
 Raghuhir  Sahai,  Shri
 Raghuhir  Singh,  Ch.
 Ragburamaiah,  Shri
 Kahin,  Shri  M.  B.
 Raj  Yahadur,  Shri
 Raw  Das,  Shri
 Ram  Sarau,  Prof.
 Ram  Subhag  Siugh,  Dr.
 Ramanand  Shastri,  Swami
 TRamasami,  Shr!  है,  D.
 Ramuaseshaiab,  Shri
 Ramaawany,  Shri  P.
 Rauaswamy,  Shri  S.  V.
 Ranbir  Singh,  Ch.
 Randautay  Singh,  Shri
 Rane,  Shri
 Ranjit  Singh,  Shri
 Rao,  Diwan  Raghavendra
 Raut,  Shri  Bhola
 Razmi,  Shri  e  E.
 Reddi,  Shri  Ramachandra
 Reddy,  Shri  Janardban
 Risbang  Keishlog,  Shri
 Roy,  Shri  R.  N,
 Rup  Narain,  Shri
 Sahu,  Shri  Bameshwar
 Saigal,  Sardar  4.S
 8akhare,  Shri
 S8aksena,  Shri  Mohanlal
 Samanta,  Shri  5.  rom

 Achbalu,  Shri
 Basn,  Shrik.  KE.
 Chakravartty,  Shrimati  Repu
 Chatterjea,  Shri  Tushar
 Chattopadhyaya,  Shri
 Chowdary,  Shri  C.  R.
 Chowdhury,  Shri  N.  B.
 Das,  Shri  Be  ९.

 Mr.  Deputy-Speaker:
 is  carried  by  a  majority  of  the  total

 the  House  and  by  a Membership
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 Sanganna,  Shri
 Sankarapandian,  Shri
 Sarmah,  Shri
 Satish  Chandra,  Shri
 Satyawadi,  Dr.
 Sen,  Shri  P.  a
 Sen,  Shrimati  Susbama
 Shah,  Shrt  R.  Be
 Shahnawaz  Khan,  Shri
 Sharma,  Pandit  Balkrishna
 Sharma,  Shri  W.  हे.
 Sharma,  Shui  R.C.
 Shastri,  Pandit  A.  R.
 Shastri,  Suri  8.  D
 Shastri,  Shri  Ti.  N.
 Shivunanjappa,  Shri
 Shobha  Ram,  Shri
 Shukla,  Pandit  B.
 Sidhananjuppa,  Shri
 Singh,  Shri  Dy  N.
 Singh,  Shri  Babunath
 Singh,  Shri  G.  8.
 Singh,  Shri  EH.  P.
 Singh,  Shri  L.  J.e
 Singh,  Shri  M.  N.
 Singh,  Shri  K.  ४.
 Simghal,  Shri  8.  C.
 Sinba,  Dr.  Ss.  N.
 Sinuba,  Shri  A.  P.
 Sinba,  Shri  Anlrudha
 Sinha,  Shri  RB.  P.
 Sinha,  Shri  0.  P.
 Sinha,  Shri  .hulan
 Sindiu,  Shri  K.P.
 Sinha,  Shri  N.  P.
 Sinha,  Shrt  BL
 Sinba,  Shri  Satya  Narayan
 Sinha,  Shri  Satyendra  Narayan
 Slnha,  Shrimati  Larkesbwari
 Sinhasan  Singh,  Shri
 Silva,  Dr.  Ganadhara
 Snatak,  Shri

 NOES

 Busuratha  Web,  Shri
 Mukeriee,  Shri  H.  N.
 Nambiar,  Shri
 Nanadas,  Shri  ?
 Narasimham,  Shri  &  V.  Tl.
 Nayar,  Shri  V.  P.
 Punnoose,  Shri

 The  motion

 The  motion  majority  of

 (Second  Amendment)
 Bill

 Sodhia,  Shri  k.  C.
 somana.  Shri  N.
 Subrahmanyam,  Sbri  ‘J.
 Sundar  Lal,  Sbri
 Suresh  Chandra,  Dr.
 Suriya  Prashad,  Shri
 Swainl,  Sbri  Sivamurth!
 Swaminadhau,  Shrimati  Amu
 Swarny,  Shri  N.  B.  M.
 Syed  Ahmed,  Shri
 Syed  Malmud,  Dr.
 Tancion,  Shri
 Telklkar,  Shri
 Tewari,  Sardar  R.  3.  8.
 Thimmaiah,  Sbri
 Thomas,  Shri  A.  M.
 Tiwari,  Sbri  V.  N.
 ‘Liwari,  Pandit  B.  de
 Viwari,  Shri  R.  8.
 Tiwary,  Pandit,  D.  N.
 ‘Tripathi,  Shri  H.  V.
 Tripathi,  Shri  V.  D.
 Trivedi,  Shri  U.  M.
 Tudu,  Shri  8.  L.7
 Tulsidas,  Shri
 Tyagi,  Shri
 Upadhyay.  Shri  Shiva  Dayal
 Upadhyaya,  Shri  8.  D.
 Vaishnav,  Shri  H.  ७.
 Vaishya,  Shri  M.  8.
 Varma,  Stui  B.  8.
 Varma,  Shri  B.  R.
 Velayudban,  Shri
 Venkataraman,  Shri
 Verma,  Shrl  Ramfjl
 Viayalan  kaa,  Shri
 Vishwanath  Prasad,  Shri
 Vyas,  Shri  Rudhelal
 Waghmare,  Sbri
 Wilson,  Shri  J.  N.
 Wodeyar,  Shri
 Zaidi,  Col.

 Ragbaveiab,  Shri
 Rao,  Dr.  Rama
 Rao,  Shri  Gopala
 Rao,  Shri  P.  R.
 Rao,  Shri  P.  Subba
 Rao,  Shri  Vittal
 Reddy,  Shri  Tswara
 Seha,  Suri  Meghnad

 was  adopted.
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 not  less  than  two-thirds
 of  the  Members  present  and  voting.



 2307  Resolution  re,

 RESOLUTION  RE  FIVE  YEAR
 PLAN

 The  Prime  Minister  and
 Exteraal  spioleter

 of
 jawahar

 Nehru):  I  beg  to  move

 “This  House  records  Is  }::neral
 approval  of  the  principles,  cbiectl-
 ves  and  programme  of  velop-
 ment  contained  in  the  five  Year
 Plan  as  prepared  by  the  Pianning
 Commissi

 In  moving  this  resotution.  I  have  a
 feeling.  first  of  all,  of  the  stage  of  a
 journey  being  completed.  of  a  duty
 done.  and  if  |  may  say  so.  wet  done.
 and  at  the  same  time  I  have  another
 and  more  powerful  sensztion  of  a  har-
 der  duty  and  more  difficult  work
 ahead.  of  another  -fourney  immectiate-
 ly  to  be  undertaken.  because  ultima-
 teiy  there  are  no  resting  places  in  the
 journey  we  have  undertaken

 So  far  as  this  present  Pisn  is  con-
 cerned,  it  may  be  said  to  have  had  its
 beginning  in  preparation  wt.en  the
 Planning  Commission  first  csine  into
 existence.  Of  course.  much  thuught
 had  been  given  to  this  wuestion  ef
 Pianning  in  Indias  even
 discussions  had  taken  place  in  this
 very  House  or  the  Parliament  before.
 But  this  particular  attempt  was  begun
 when  this  Planning  Commission  came
 into  existence  two  and  a  half  years
 ago  Now.  perhaps.  I  may  sweak  in  this
 matter  without  any  offence  §  agpsinst
 modesty.  because  my  own  cesnectlun
 with  the  Planning  Commiaston,  though
 intimate.  oevertheless,  was  one
 which  the  burden  of  work  fell  lightly
 upon  me.  Others  carried  the  burden
 and  therefore  if  |  may  praise  that
 work.  I  do  not  pratee  myself  or  what
 I  have  done  in  regari  to  it.  Therefore
 I  said  I  can  speak  a  little  r.cre  free}
 about  that  matter  than  if  I  had  rivae  if
 been  possibly  a  recipient  of  that
 praise.

 The  Planning  Commission.  snd  as
 such  tbe  staff  of  the  Planning  Com-
 miasion  .wben  I  say  the  siaff.  I  in
 clude  all  the  members  of  it.  whatever
 their  degree  or  status  might  कश-ऐआष्
 worked  very  hard.  very  _vnscieptlous-
 ly.  very  and  with  something
 of  the  crusading  spirit
 this  Plan.

 I  should  like.  therefore  tu  pay  my
 tribute  to  then.  not  merely
 tribute  without  knowledge  hut
 due  knowledge  of  what  they  have
 done.  And  that.  if  I  may  429  80,  need
 Dot  necesseriiy  have  any  relation  to

 In  preparing

 what  we  may  agree  with
 anv  ~rticular  chapter

 =
 rticular

 Part  -f  **e  Report.  This  was,  in
 a  eense.  the  first  of  its  kind.  certainly
 the  first  of  its  kind  so  far  as  we  were
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 concerned.  and  I  think  we  coight  justi-

 Ay
 wo  a

 ]

 ably  say  that  in  this  particular  con-
 text  it  wes  the  first  its  kind  any-
 where.  We  :aow  very  well,  of  course,
 that  plan:::  33  became  well  known  and
 rather  fash.onable  ever  since  over  20
 years  ago  when  the  first  Five  Yeur
 Plan  of  the  Soviet  Union  «sme  into  the
 field  and  was  much  talked  «bout.
 Gractually  planning  became  a  fy  uiar
 subject  for  people  to  talk  bout,
 though  very  often  those  who  talked
 about  it.  raiked  perhaps  without  really

 understanding
 what  they  were  talking

 about.

 What  I  mean  is  this.  Peaple  talk
 about  planning  sometimes  =  iti  limited
 spheres.  Of  cuurse.  there  can  be  plann-
 ing  for  a  nation,  it  is  something  infini-
 tely  more  than  that  planning  in  bits
 and  spurts  here  and  there.  It  dDecuma
 an  in‘eagrated  way  of  approwhing  this.
 question  of  a  nation’s  manifold  activ:-

 the  difference  in  the  way  cf
 our  apProach  and  the  way  rf  ‘be  old
 Soviet  approach—I  am  _  not  comparing
 the  two,  I  am  merely  mentioning  ii—
 has  been  a  certain  difference  in  our
 objectives,  somewhat.  though  not  per
 haps  so  great  ult:mately  as  might  be
 thought.  but  much  more  so  in  the  me
 thods  adopted.  And  in  view  of  the  fact
 that  we  function  under  a  democratic
 set  up  which  we  have  deilberately  ad-
 noted  and  {>  इन्ही  Constitu-
 tion  and  in  this  Parliament.  nitura ly
 any  planning  that  takes  place  must  be
 within  that  set  up  and  no  Flanning
 Commission  has  any  right  to  go  about
 producing  something  which  has  no  re-
 lation  to  our  Constitutlon  or  the  set
 up  under  which  we  are  functioning.

 Now.  that  puts  certain  se¢!f-lmposed
 imitations  on  a  plan.  but  J  woul  Q  like
 to  that  those  limitations  are  not
 final  Imitations.  And  I  do  not  think  it
 would  be  right  to  say  that  that  damoc
 ratic  functioning  mecenzarily  puts  any
 limitations  at  all,  It  may  7७९९  the
 way  a  little  more  difficult:  the  pruce-
 dure  adopted  may  be  a  little  more
 complicated.  But  a  democratic  ret  up.
 properly  worked,  should  permit  of  any-

 thing
 that  we  desire  to  be  dnne.  And.

 billy,  that.  I  suppose,  is  the  Susti-
 fication  of  that  democratic  §  set  up,
 apart  from  other  justifications.  that
 what  it  does,  even  though  it  wight  take
 a  little  more  time.  it  does

 perhare build  on  more  firm  foundation  and
 particular.  it  builds  on  a  foundation  of
 an  and  not  entirely
 ting  the  Individual.  However.  that  Is
 not  a  point  I  wish  to  labour.  What  I
 wish  to  sey  ढ  that  accepting  the  de
 mocratic  setupand  ecrepting  the  func-
 tiening  of  this  Parliament  etc..  we
 must  on  that  bests.
 We  have  made  a  Constitution  and  we
 should  abide  by  that  Constitution.
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 Neverthelam  let  ६६  not  be  sald  that
 that  Coaststution,  every  part  of  it,
 every  chapter  and  corner  of  it,  is
 som«iching  that  i  50  sacrosaoct  that
 it  cannot  be  changed  it  the  needs  of
 the  country  or  the  nation  so  desire.  ह **
 Guuvieely  it  can  be  changed  wherever
 necessary,  not  lightly  but  after  full
 thougni,  if  it  is  tnought  that  that  part
 of  the  Const.tution  comes  in  the  way
 of  tue  nation's  progress  SBut,  general-
 ly  speaking.  we  have  to  plan  in  ac-
 cordance  with  that  Constitution.

 Resolution  re

 Now  this  Plan  was  produced.  or  ra-
 ther  the  parent  of  it—the  Draft  Out-
 line—was  placed  before  the  cvuniry  a
 littie  over  a  year  ago  and  placed  be-
 fore  this  Pariiament  also,  and  it  was
 approved  generality  by  Pagtiatnent  then
 and  It  has  been  the  subject  of  appro-
 val  and  criticism  and,  to  4  slight  ex-
 tent,  condemnation  in  certain  parts
 but  much  more  so  of  approval  general-
 ly  alt  over  the  country
 year.  And  the  Planning  Cummission
 has  profited  greatly  by  that  criticism
 and  even  by  the  partial  condemnation
 of  parts  of  the  Plan.  that  nas  been

 placed
 before  it.  I  doubt  if  there  has

 mn  greater  consultation  of  various,
 not  only  organisations.  oarties.  States.
 Sut  opinions,  viewpoluts  etc.  I  doubt  if
 there  has  been  a  greater  co.suitation
 of  the  various  elements  inat  go  to
 trake  up  the  nation’s  life  anywhere  In
 this  matter  than  we  have  had  in  this
 Particular  Plan  during  ‘he  last  year
 and  a  quarter.  In  that  sense.  there
 fore.  it  might  be  said  to  be  no?  the  pro-
 duction  of  five  or  six  members  of  the
 Planning  Commission.  but  rcther  a
 joint  effort  In  which  a  large  nast  of  ‘he
 nation  has  taken  part  and.  therefore,  it
 represents  something  much  ‘nore  than
 the  opinions  of  the  members  of  the
 Planning  Commission.  They  had  to
 deal  with  a  very  difficult  problem.  Of
 course.  the  country  is  big,  But  «part
 from  the  bigness  of  the  ‘ountry.  we
 had  to  deal  with  a  federal  jructvre—
 the  Centre  and  the  great  States.  and
 the  various  States  also  divided  in
 varlous  degrees.  We  have  to  deal  with
 an  economy  which  is  in  many  ways  a
 very  backward  economy.  We  have  to
 suffer  the  consequences  of  past  acts
 and  many  things  that  have  bappened
 in  the  past.  We  have  to  deal  with  a
 new  3oclal  consciousness  which  {s  very
 desirable.  Wehave  to  deal  with  gteat
 ambitions,  which  we  all  share.  to  pro-
 gress  rapidiy  and  we  have  to  deal  with
 Umited  resources  to  further  those
 great  ambitions.  We  have  had  to,  and
 have  to,  deal  with.  looklng  at  the
 world  in  a  period  of  storm  and  trial
 and  crisis  and  change,  and  generally
 speaking,  disaster  round  the  corner.
 We  have  to  deal  {n  India  often  enough
 with  thinking  In  old  ruts,  with  some-
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 So.  for  all  this  amalgum
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 times  superstitions  and  cutlooks  which
 come  in  the  way  of  progress,  We  hLeve
 to  deal  even,  :i  I  may  say  ४०  with  all
 respect,  with  the  reformer  of  yester-
 day

 wee
 is  a

 conservenve  oo
 tergeting

 revolutionary  of  yesterday  furgetting
 that  today  is  from  yesterday,
 In  other  words,  we  had  to  deal  with  a
 dynamic  and  live  situaliun,  ever
 changing.  which  could  not  be  resolved
 by  any  dagma,  whether  of  religion  or.
 ol  ecvaomic  or,  of  anyihing  else.

 Apart  from  that  fact.  when  you
 deal  with  a  great  country  like  India,
 you  have  to  deal  with  India  only  and
 not  with  any  other  country  or  the
 conditions  that  exist  in  any  other
 country  and  try  to  repeat  them  here.
 Of  course,  there  are  certain  princi-
 ples,  certain  ideals,  certain  objectives
 which  hold  for  various  countries,
 which  hold  for  varinus  ages  too,  they
 do  not  change.  India  herself  has  re-
 presented  various  principles  of  that

 and  I  hope  she  will  hold  to  them,
 Sa ile,  at  the  same  time,  I  hope  and

 say  that  with  emphasis,  that  she
 will  give  up  a  large  numbér  of  su-

 perstitions
 and  evil  ways  of  old  which

 ve  impeded  her  growth  and  which
 are  taken  advantage  of  even  today  to
 divert  people  from  the  principal  sub-
 jects  that  we  should  consider  here.

 and  variety
 that  we  have  in  India,  we  have  to
 form  a  plan  for  future  progress.
 And.  when  I  think  of  this  for  a  mo
 ment.  I  forget  these  two  heavy  and
 fat  volumes  of  the  Report  of  the  Plan-
 ning  Commission  and  something  much
 vaster  comes  before  me,  the  mighty
 theme  of  a  nation  building  itself.  re-
 makmg  iteelf,  all  of  us  working  to-
 gether  to  make  a  new  India—that  is
 a  big  job—-all  of  us  working  togetlrer,
 not  abstractly  for  a  nation  but  for
 the  360  million  people  as  individuals
 or  as  groups  going  abead.

 In  fact.  wearetrying  tocatch  up  as
 far  as  we  cag  with  the  Industrial  Revolu-
 tion  which  came  long  years  ago  in
 western  countries  and  made_  great
 changes  in  the  course  of  a_  century
 or  more,  which  ultimately  has  branch-
 ed  off  in  two  directions  from  the  same
 tree,  if  I  may  say  so,  the  two
 tions  at  present  being  represented

 bY.
 the  very  high  degree  of  technolo-

 cal  development  represented  by  the
 United  States  of  America  and  other
 represented  by  the  Soviet  Union,
 branches  of  the  same  tree  even  though
 they  might  quarrel  with  each  other,
 Now,  this  Industrial  Revolution  has
 a  long  history  In  the  pest  and  we  are
 apt  to  think  in  terms  of  European
 h  story  when  we  look  at  India.  Why
 we  should  repeat  the  errurs  of  the
 past  is  not  clear  to  me.  Obvloualy
 we  have  to  learn  from  the  pest  and
 avoid  these  errors.
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 iShri  Jawaharial  Nehru}
 Now,  we  talk  in  terms  of  indus-

 trivjisation  and  it  is  obvious  to  me
 that  we  have  to  industrialise  india
 as  rapidly  as  possible.

 bay  A
 And,  when  |

 use  the  word  ‘wdustrialise’  I  inciude.
 of  course,  in  it  all  kinds  of  Industry,
 major.  middl:ng,

 Nigam
 small.  village  and

 cottage.  ह
 The  1... ४... ह  step  that  we

 can  ¢t  in  the  industriaiisation
 of  the  country  can  absorb  only
 —bw  any  ramputatinn  ४१७  ttke—a
 sma‘l  part  of  the  population  of  this
 country  in  the  next  ten.  twenty  or
 even  thirty  years.  put  it  whatever  you
 like.  Yet  hundreds  of  milions  re-
 main  over  who  will  be  employed
 chicflv  in  agticuiture  but  who.  also
 have  to  be  employed  in  smaller  in-
 dustries.  in  cottage  industrieg  and  the
 like.  And.  therefore.  the  impertance
 of  village  and  cottage  industries.  I
 think.  the  argument  that  often  takes
 place.  the  argument  of  big  industry
 versus  cottage  industry  and  village
 industry  is  rather  misconceived.  ,  -f
 have  no  doubt  at  al!  that  without  the
 development  of  major  industry  in  this
 country.  we  cannot  raise  our  :evels
 of  existence.  In  fact.  I  will  go  fur-
 ther:  We  cannot  remain  a  frec  coun-
 try  because  certain  things  are  essen
 tial  to  freedom:  Defence—leave  out
 other  tbings--wbich  if  we  do  have.
 we  camot  remein  a  free  =  county,
 Therefore,  we  have  to  develop  indus-
 try  in  thet  major

 way  ्
 ut  always

 remembering  that  al)  ‘development
 of  industry  in  that  major  way  does
 not  by  itself  so've  the  problem  of
 the  hundreds  of  millions  of  this  coun-
 try  and  we  have  to  increase  the  smal-
 let  village  industry  and  cottage  io-
 dustry  in  a  big  way  also  remembering
 that  in  trying  to  develop  =  Industry,
 blg  or  small,  we  do  not  forget  the
 hutnan  factor.  We  are  not  out  mere
 ly  to  get  more  money  and  more
 production.  We  want  not  merely
 more

 protection
 but  ultimately  we

 want  human  beings  in  this
 country  with  greater  opportunities
 not  only  ecunomic  and  the  rest  but  at
 other  leveis  also.  We  have  seen  jn
 other  countries  that  economic  growth
 by  itself  does  not  oeceszarily  mean
 human  growth,  does  not
 mean  national  growth.  So,  we  have
 to  keen  this  oartficular  picture  and  not
 think  that  the  ाए्सपिंए  of  the  natlon
 comes

 meray
 from  the  sbouting  that

 takes  place  in  the  market  places  and
 the  stock  exchanges  of  the  country.

 2  So.  to  balance  all  these.  to  produce
 some  kind  of  integrated  plan  for  the
 economic  growth  of  the  country,  for
 the  growth  of  the  individual.  for
 greater  opportunities  to  every  indlvi-
 dual.  for  the  grester  freedom  of  the
 country.  you  have  to  do  all  this  within  '
 the  frargework  of  political  democracy,
 Political  democracy,  ultimately  of
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 course,  will  only  .::stify  itself  or  be
 justified  if  it  succecus  in  produci
 these  results.  {If  {it  does  not,  poi!
 cal  democracy  will  yield  place  to
 some  other  form  of  economic.  or
 socia]  atructure,  does  not  matter  how
 much  any  of  us  like  it  or  not.  Ui-
 timately,  it  is  sesults  that  wil  decide
 the  fate  of  what  structure  we  may
 adopt  in  this  country  os  in  any  coun-
 try  of  the  world.  When  we  talk  of
 political  democracy  we  must  remem
 ber  that  it  is  ceasing  to  have  that
 particular  significance  which  it  had,
 say.  in  the  l9th  century.  Political  de
 mocracy,  if  it  is  to  have  any  mean-
 ing  must  gradually.  or,  tf  you  like.
 rapidly  lead  to  economic  democracy,
 Without  that,  if  there  is  great  inequa-
 lity  in  the  fountry,  all  the  polity  cal
 democracy  and  all  the  edult  suffrage
 in  the  world  does  not  bring  about  the
 reali  essence  of  democracy.  There
 fore.  your  objective  has  to  be—caill
 it  economic  democracy,  call  it  the
 putting  an  end  to  all  these  great  diffe-
 rences  between  class  and
 bringing  about  of  more  equality.  and
 amore  unitary  society.  In  other
 words.  it  has  gradually  to  put  an  end
 to  the  various  clanses  that  subsist  and
 ultimately  develop  into  &  classless
 socict}.  That  may  be  a  little  far  off,
 I  do  net  knoe.  But  you  must  keep
 that  in  view.

 Now,  it  is  clear  that
 proach  that  by  way  of  conflict  and
 violence.  so  far  as  this  country  is
 concerned.  We  have  achieved  many
 things  by  way  of  peace  and  there  is
 no  particuiar  reason  why  we  should
 give  that  up  and  go  into  violent  me-
 thods.  There  is  a  very  particular
 reason  why  we  should  not  do  so  be
 cause  I  am  Quite  convinced  that,  how-
 ever  high  our  ideals  might  be.  and
 our  objectives.  if  we  try  to  solve  them
 by  metheds  of  violence.  it  wlll  delay
 matters

 ig  4
 greatly.  It  will  help  the

 wth  of  the  very  evils  that  we  are
 ting  against.  Indie  is  not  only  a
 country.  but  8  varied  country,  and

 if  anyone  takes  to  the  sword,  he  will
 inevitably  be  met  by  the  sword  of
 someone  else.  Therefore.  it  becomes
 a  clash  between  swords,  or  violence,
 and  all  the  lim:ted  energies  of  the
 nation  are  destroyed  in  that  procea,
 or  greatly  lessened.

 P.M.

 u  cannot  ap-

 peaceful  pro-
 fs  a  method  ultimately  of  demo-

 eratic  progress.  But  keeping  in  mind
 the  ultimate  aim  of  emocratic
 thought.  {t  8  not  enougn  fer  नव  to
 sav  that  we  have  given  ४00८5  to  all,
 and  let  the  rest  remain.  The  ultimate
 atm  {fs  economir  siemocracy.  The  wul-
 timate  aim  ts  putting  an  end  fo  these
 great  differences  between  the  ricb
 and  the  Door;  the  people  who  have  op-
 portunities  and  those  who  have  none

 @resn
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 or  very  little.  That  must  be  8270  io
 mind.  In  the  ultimate  analysis,  every-
 thing  that  comes  in  the  way  of  that
 aim  must  be  removed—removed  In  a
 friendly  way;  removed  in  a  coO-opera-
 tive  way;  removed  by  State  pressure;
 removed  by  law—because  nothing
 should  be  allowed  ultimately  to  come
 in  the  way  of  your’  achieving  that
 social  objective.  _—

 \  “So.  a  plan  of  this  type  is  not
 merely  the  putting  up  of  a  number
 of  factories  here  and  there;  not  mere-:
 ly  showing  greater  production  here
 aad  there—which  ls  necessary,  of
 course-~but  something  more  with  a:
 deeper  significance;  something  aiming

 ‘at  a  certain  kind  of  structure  of  so
 clety  t  you  want  gradually  to  de-
 velop,  ve Of  course.  you  and  I  cannot
 Yay  down  what  will  happen  or  what
 the  next  generation  migkt  do.  You
 and  I  cannot  even

 anf
 what  the  next

 generation  will  be  ke.  In  these
 08.76  of  very  rapid  technological  ad-
 vance,  no  man  knows  what  the  world
 wculd  be  ‘ike  some  time  hence.  We
 are  technologically  backward.  There-
 fore.  sometimes  when  we  discuss  big
 problems.  we  discuss  them—if  I  may
 58%  so  with  all  respect—in  a  rather
 static  way,  forgetting  that  the  very
 ground  underneath  our  feet  Is  chang-
 ing  or  siipping  away.  Unless  we  move
 with  it.  we  may  tumble  over  or  be  left
 behind.  The  enormous  pace  of  tech-
 nological  advance  ever  siner  the  In-
 dustrial  Revolution  is  generally  known
 and  appreciated.  but  nevertheless  we
 are  not  emotionally  aware  of  what  is
 happenlng  from  day  to  day,  and  it
 may  well  be  that  in  the  course  of  the
 next  ten  years,  or  twenty  years,  or
 more,  this  technological  advance
 might  change  the  whole  a  t  of  the
 things  in  the  world.  and  ye  affects

 the  tife  of  human  beings  tremen-
 donely,  It  affects  their  thinking.  It
 affects  their  economic  structure.  It
 affects  their  social  structure.  Ultimate-
 ly,  it  affects  their  political  structure
 also.  Anything  may  come.  We  can-
 not  hind  the  future.  For  the  Present,
 we  have  to  deal  with  facts  as  they
 are.

 But  I  mention  these  broader  factors.
 so  that  our  mind  must  have  that
 dynamic

 uae
 that  quality  of  vision,

 that  revolutionary  quality  which  not
 only  the  average  laymen,  but  even
 our  exverts—whcther  they  7४76९  _eco-
 pomlsts,  or  even  planpers—ilack,  They
 have  become  very  static  in  their  ap-
 prnwh.  i  do  vot  see  this  mighty
 change.  We  talk  of  revolutions  and
 think  orrhaps  that  a  revolution  ls  a
 process  where  you  can  break  each
 other’s  head.  That  is  not  a  revolu-
 tion.  It  may  be  or  may  not  be--that
 is  a  side  show.  Good  or  bad,  a  re-
 voluiion  is  somethlIng  which  changes
 funrfamentally  the  structure—political
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 ana  ccone:nle—vf  the  society,  so  that
 with  this  background  we  have  to  take
 into  consideration  this  first  attempt
 of  ours  to  make  a  plan.

 Naturally,  it  is  not
 |  ae

 I.  do
 not  claim  perfection.  fection  is  a
 big  word.  I|  think  that  it  is  quite
 easy  to  pick  holes  in  it.  It  is  quite
 easy  to  demonstrate  that  it  is  wrong
 somewhere  or  not  right  elsewhere,  or
 that  much  could  have  been  done.  or

 something
 which  could  have  been  said

 has  not  been  s  i,  or  that  something
 which  need  niu:  have  been  said  has
 been  said.  and  so  on.  All  this  can  be
 done.  and  no  doubt  will  be  done,  I
 have  no  doubt  that  after  it  has  been
 done.  the  Planning  Commission  itself
 may  like  to  profit  by  what  has  been
 said.  But  look  at  it  in  this  broader
 context  and  not  from  the  _  point  of
 view  of  more  criticism.  This  is  the
 first  attempt  in  India  to  bring  this
 whole  picture  of  India—agricultural,
 industrial.  50098),  economic  etc.  etc.—
 into  one  framework  of  thinking.  That
 is  a  very  important  thing,  and  I  say
 {nat  even  if  that  thinking  is  wrong
 partly  here  and  there—even  then,  it
 is  a  tremendous  thing  attempted  and
 done.  It  has  made  not.  only  those
 who  have  participated  in  it.  not  only
 Members  of  this  House  who  have  to
 Geal  with  these  big  ma2tters.  but  to
 some  extent  the  whole  country  “plan-
 ning—conscious”.  It  has  made  them
 think  of  this  country  as  a  whole.  be-
 cause  |  do  thir:k  that  one  of  the  big-
 gest  things  in  this  country  at  present
 is  for  us:  to  make  the  country  which
 is  politically  .:nited  and  which  is  in
 many  other  ways  united  but  which  is
 not  vet  mentally  and  emotionally  uni-
 ted  to  that  extent  to  be  united  in  that
 respect  also.  We  often  go  off  at  tan-
 gents.  whether  they  are’  provincial
 tane  “ts.  whether  they  sare  communal
 or  relegious  tangents,  whetber  they  are
 caste  tangents,  or  whether  they  are  all
 kinds  of  other  things.  We  do  not
 have  that  emotional  awareness  of  the
 units’  of  the  eous‘ry  which  we  should
 have.  It  is  plenning  and  viewing
 these  prob'ems  as  a  whole  that  wili
 help  greatly  in  producing  that  emo.
 tional  awareness  of  cur  problems  as
 a  whole  anart  from  our  separate  piro-
 blems  in  our  villages  or  districts  or
 even  provinces.  Therefore.  the  mere
 act  of  this  planning  the  mere  act  of
 having  aporoached  th‘s  question  In
 this  wav  and  produced  a  renoort  of  this
 type  ls  something  for  which  we  might,
 I  think,  congratulate  ourselves.

 Remember  this.  When  we  _  talked
 about  planning  two  or  three’  years
 ago.  voowerful  voices  were  raised
 against  it.  The  idea  of  planning.  to
 some  people,  was  just  helping  indus-
 try.  by  let  us  say,  tariffs  or  giving
 them  money  etc.  and  leaving  it  to
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 them  to  do  what  they  like.  They  did
 not  like  being  controlled  in  any  way.
 While  the  essence  of  planning  is  this
 broad  picture  of  some  kind  of  con-
 trol  of  the  whole  economy  of  the
 country.  this  Plan  talks  about  a  pub-
 lic  sector  and  a  private  sector.  But
 the  House  must  remember  and  every-
 body  should  remember.  that  the  pri-
 vate  sector  is  going  to  be  a  control-
 led  sector  aljso.  not  of  vourse  to  the
 same  extent,  but  it  will  have  to  be
 a  controlled  sector  in  many  ways  and
 an  increasingly  controlled  sector  as
 time  goes  on.  It  may  be  controlled,
 of  course.  in  regard  to  the  dividends
 and  the  profits  that  it  makes,  but  it
 will  have  to  be  something  more  than
 that.  because  we  have  to  control  the
 strategic  points  of  the  economy  of  the
 country.  and  _  this  report—rightly  I
 think—is  cautious  about  many
 matiers.  But  if  you  read  it  carefully,
 you  will  find  that  it  has  stated  what
 can  be  done  and  what  should  be  done
 without  definitely  saying  “Do  it.  be-
 cause  it  has  left  the  door  open”.  Take
 important  subjects  like  banking  and
 insurance.  They  are  highly  impor-
 tant  in  the  economy  of  8  country.
 Strategicaily,  they  must  be  controlled
 in  any  economy.  Well,  how  to  do  it,
 end  what  to  do  etc.  have  not  been
 dealt  with,  because  the  Planning  Com-
 mission  did  not  think  itself  justified
 in  laying  down  the  details.  But  if
 you  read  the  earlier  chapters  of  this
 report,  the  Planning  Commission  has
 said  that  these  are  important  and
 these  have  to  be  kept  in  view  and
 steps  will  have  to  be  taken  to  bring
 them  iu  some  form  or  other  under
 control  so  as  to  fit  in  them  more  and
 more  within  the  purview  and  sphere
 of  a  controlled  economy.

 50.  this  Plan  suggests  something
 definite  to  be  done  and  also  suggests
 many  other  things  which  can  be  done
 ana  should  be  done,  but  it  does  not
 go  into  details  as  to  how  it  should  be
 done  or  when  it  should  be  done.  That,
 of  course,  can  be  done  during  the
 period  of  the  Plan,  and  not  afterwards,
 because  after  all  the  method  of  plan-
 ning  or  the  method  of  working  out  a
 plan  is  ultimately  the  method  of  trial
 and  error  The  best  of  us  can  only  see
 dimly  into  the  future.  if  at  all.  We
 can  proceed  by
 proceed  by  past  experience.  But,  ulti-
 mately.  vou  have  tn  deal  not’  with
 steel  and  cement  and  things  that  you
 can  measure.  but  you’  have  to  deal
 with  360  million  individual)  human
 heings  in  th‘s  country.  each  different
 from  the  other.  £7)  the  statisticians
 in  the  world  and  all  the  economists  in
 the  world  rannot  sav  what  a  mult!-
 tude  of  individuals  may  or  may  not
 feel.  or  may  or  may  not  dn.  You
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 have  to  proceed  by  the  method  of
 trial  and  error.  I  have  no  doubt  that
 wien  the  time  comes’  for  a  second
 Five  Year  Plan,  we  would  be  in  a
 far  better  position,  and  on  far  firmer
 ground.  because  we  would  have  gone
 through  this  process  of  thinking  and
 what  will  follow  from  it.  Again,  the
 process  of  working  and  trying  to  build
 according  to  this  Plan  would  have
 been  there.  and  we  would  have  learnt
 much  bv  it.  The  second  Plan  there-
 fore  will  be  a  much  more  effective
 and  far-reaching  Plan.  based  07
 greater  knowledge,  and  derived  not
 from  theory  but  from  practice

 Now.  remember  this  also,  that  we
 call  this  a  Five  Year  Pian.  but  two
 vears  out  of  the  five  are  over.  There-
 fore.  it  really  is  a  plan  for  the  next
 three  years  or  so.  We  stsrted  with
 this  Plan  under  certain  limitations,
 because  we  had  to  accept  what  was
 done.  We  did  not  start  from  scratch.
 We  had  to  accept  them.  Our  re-
 sources  were  tied  up  with  things  that
 were  done:  we  had  to  accept  that
 waturally.  and  with  the  balance  of
 resources  left  we  had  to  deal  with
 the  next  period.

 So  that  this  Five  Year  Pian  is  part-
 ly  in  action  and  it  would  be  over  in
 the  next  three  years  or  so.  Also  re-

 mber  that  -this  Plan  is  essentially

 हि

 I  mav  "say  s@—n  _  preparatory
 plan  for  greater  and  more  rapid  pro-
 gress  in  future.  As  I  said,  the  second
 Five  Year  Plan.  if  we  build  our

 ,  foundations  well.  could  proceed  at  a
 much  faster  pace.  or  rate  of  progress
 than  we  have  indicated  here

 *
 We

 have  indicated  the  various  aces.
 People  calculate  them  in  their  own
 way.  Some  people  say  it  is  too  slow
 a  rate.  Others  ask:  “Can  you  do
 It?—it  is  too  fast.”  It  is  based  on  in-
 telligent  anticipations  and  calculae
 tions.  If  we  «an  better  it.  certainly
 we  will  try  to  better  it.

 We  talk  3007  industrialisation.
 You  will  see  in  the  earlier  Chapters
 certain  figures  are  given  as  to  how
 much  will  go  to  industry,  how  much
 to  agriculture,  how  much  to  _  social
 service.  transport  and  the  rest.  In-
 dustry  does  not  seem  to  come  very
 well  off  in.  that  picture.  Agriculture
 takes

 ae:

 at  deal.  As  far  as  I  re-
 membep’ircigation  takes  a  very  big
 ‘sum,  e  attach  the  greatest  impor-
 tance  to  industry,  but  we  attach,  if  I
 may  say  so.  greater  importance  in  the
 present  context  to  agriculture  and
 fond.  and  other  matters  pertaining  to-
 agriculture.  because  if  we  do  not  have
 our  agricultural  foundation  strong
 then  the  industry  we  seek  to  build
 will  not  be  on  a  strong  basis,  Apart
 from  that  fact.  in  the  country  as  ft
 is  situated  today.  if  our  food  front
 cracks  up  everything  cracks.  So,  we
 have  to  keep  a  strong  food  front;  we
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 dare  not  weaken  it.  If  our  agricul-
 ture,  as  we  hope,  becomes  _  strong.y
 entrenched  and  is  in  a  good  way  then
 it  becomes  relatively  easy  for  us  to  go
 faster  on  the  industria)  front,  while

 ir  we  try  to  go  faster  in  regard  to  our
 industry  now  and  leave  agriculture
 in  a  weak  condition,  we  make  in-
 dustry  weaken  still.  Therefore.  first
 attention  has  been  given  to  agricul-
 ture  and  food  and  I  think  it  is  quite
 essentia)  in  a  country  like  India  at  the
 present  moment.

 “But  even  so.  certain  basic  indus-
 tries.  key  industries,  have  been
 thought  of  and  brought  in.  The  basic
 thing  even  for  the  development  of  in-
 tiustry  is  power—electric  power.  You
 cannot  develop  industry.  or  anything,
 mniess  you  have  adequate:  power.  You
 can  judge  the  progress  made  by  any
 couniry  by  how  much  electric  power  it
 has.  That  is  a  good  test  of  the  grow-
 th  of  any  country.  Now.  we  will
 get  electric  power  by  these’  various
 hydro-electric  schemes,  river  valley
 schemes,  multi-purpose  schemes  and
 the  like.

 T  do  not  propose  to  go  throug  these
 two  big  volumes  in  my  preliminary
 remarks.  I  have  no  doubt  that  hon.
 Members  would  be  studying  them
 with  great  care,  and  make  their  sug-
 gestions  in  the  course  of  the  debate.
 If  I  may  suggest  with  al]  respect,
 the  Chapters  that  might  be  studied
 more  than  the  others  and  might  be
 dealt  with  in  debate  more  than  the
 others  are  the  earlier  chapters  which
 lay  down  the  general  approach.  the
 principles.  the  objectives  and  the
 structure  of  the  Plan—the  first  four
 Chapters  and  if  you  like  a  few  others.
 The  rest.  though  very’  important,  is
 after  ali  working  out  the  details  of
 that  and  no  Parliament  can  sit  down
 to  work  out  details  or  priorities,  Par-
 liament  must  lay  down  the  objectives.

 ine
 genera]  structure.  that  we  should

 ollow.
 So.  I  submit,  Sir,  that  in  approa-

 ching  this  question  we  should  bear
 these  general  principles  and  objectives
 in  mizd.  We  should  determine  the
 methods.  If  I  may  say  so,  or  if  you
 like.  we  have  already  determined  the
 methods  and  we  are  working  along
 these  methods—that  is  the  general
 democratic  approach  to  this  probiem.
 Although  this  is  so,  I  wish  to  make  it
 perfectly  clear  what  our  conception
 of  democracy  is.  It  is  not  limited
 to  political  democracy.  We  do  _  not
 think  that  democracy  means,  as  _is
 sometimes  said  in  some  other  coun-
 tries.  what  is  called  laissez  faire
 doctrine  in  economics.  That  doctrine
 may  remain  in  some  _  people’s  mind
 stil.  But  as  a  megtter  of  fact  it  is
 almost  as  dead  as  the  _  nineteenth
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 century  which  produced  it—dead  even
 ian  the  countries  where  people  talk

 bout  it  most.  It  is  totally  unsuited
 o  the  conditions  in  the  world  today.

 In  any  event,  so  far  as  we  in  India
 are  concerned,  we  reject  it  completely.
 We  are  not  going  to  have  anything  to,
 do  with  it.

 That  does  not  mean,  of  course,  that
 the  State  is  taking  charge  of  every-
 thing.  The  State  is  not,  because  we
 have  a  public  sector  and  a_  private
 sector.  But.  as  I  said,  the  private
 sector  itself  which  we  wish  to  er
 courage  must  fit  in  with  controlled
 economy.  In  that  sense  its  freedom
 of  enterprise  will  be  somewhat  limit-
 ed.  Now,  in  this  context,  I  would  ask
 this  House  to  consider  this  plan.

 This  Plan—I  am  not  going  into
 figures—provides  for  two  thousand
 and  odd  crores  of  rupees—about
 several  hundreds  crores  more  than  pro-
 vided  for  in  the  Draft  Plan.  There  is  a
 big  gap  between  the  estimate  of  our
 resources  and  the  Rs.  2,000  crores.  It

 is  hoped  that  we  may  be  able  perhaps
 to  find  more  resources,  We  may  get
 some  help  from.  outside  We  have
 got  some  already.  Some  hon.  Mem-
 bers  have  occasionally  expressed  their
 fear  that  this  helo  fron:  outside  may
 interfere  with  our  freedom  as  to  what.
 we  should  do  and  should  not  do  in
 this  country.  Well  it  is  perfectly
 true  that  when  in  any’  matter  one
 depends  upon  an  outside  authority,
 to  that  extent  there  is  a  risk.  If  we
 depend  on  outside  authorities,  let
 us  say,  to  supply  us  with  weapons  of
 war  for  our  army.  well,  to  some  ex-
 tent,  there  is  risk—whatever  it  may
 be.  If  we  depend  for  our  economic
 advancement  on  other  countries,  well,.
 we  are  depending  on  them.  And  I  am
 quite  clear  in  my  own  mind  _  that  I
 would  rather  wish  that  our  advance
 was  s.ower  than  we  become.  depen-
 dent  on  the  aid  of  other  countries.

 Having  said  that,  I  really  do  not
 see  why  we  should  be  afraid,  providet
 we  are  strong  enough  ourselves,  of
 taking  this  type  af  aid  from  other  coun-
 tries  whi:h  obviouslv  helpsus  to  go
 more  rapidly  ahead,  There  are  so  many
 things  which  we  could  do  with  that
 aid  which  we  have  to  postpone  with-
 out  that  aid.  On  the  one  hand  there
 is  a  slight  risk,  not  a  risk  of  being
 tied  down.  but  if  you  liketo  put  it,
 a  stight  moral  risk.  or  whatever  risk
 you  like  to  call]  it.  On  the  other  hand,
 it  is  for  us,  for  this  Parliament,  for
 this  country  to  be  quite  clear  of  what
 it  wants  to  do  and  not  al'’ow  ourselves.
 to  be  pushed  this  way  and  that  way.
 After  all  almost  every  country  has.
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 gone  ahead  with  help  in  various  ways
 from  other  countries  in  the  past  and
 I  do  not  see  any  reason  why  we  should
 prefer  not  to  take  ald.  even  though
 that  aid  does  not  influence  our  policy
 er  our  activities  in  the  slightest.

 Sir,  it  is  late  now  and  this  subject
 is  a  very  big  one.  But  I  intended
 my  remarks  to  be  more  of  a  pream-
 ble  to  the  consideration  by  this
 House  of  this  volumineus  report  and
 not  to  go  into  the  details.  I  have  no
 doubt  that  in  the  course  of  this  de-
 bate  many  points  will  arise  which
 will  require  dealing  with,  and  my
 colleagues  or  other  Members  of  this
 House  or  myself  may  deal  with  them
 at’  a  later  stage.

 But  I  would  tike  to  impress  upon
 the  House  somewhat  the  feeling  I
 have  on  this  occasion.  the  feeling  of
 dealing  with  this  great  theme  of  re-
 making  this  country  of  ours.  that
 we  are  engaged  in  a  tremendous
 task  which  reguires  not  only  all  our
 united  effort.  but  united  effort  with
 enthusiasm  and  a  crusader's  _  spirit
 attached  to  it.  I  have  no  doubt  that
 if  this  House  accepts  this  report  in
 that  spirit.  and  when  all  of  us  go  to
 our  respective  constituencies  and
 other  parts  of  the  country  we  go
 with  this  message  from  this  House
 and  from  this  Parliament.  this  Five
 Year  Plan,  and  try  to  work  it  out,  I
 have  no  doubt  that  this  Plan  from
 being  somethirg  on  paper.  you.  will
 see  it  gradual'y  r’sing  and  taking
 effect  in  the  country.  And  as  you  do
 this  I  think  it  may  well  be  possible
 for  us  to  over-reach  this  Plan  and
 go  further  ahead  than  even  the  Plan
 Commissioners  have  laid  down.

 Mr.
 moved:

 DeputySpeaker  :  Resolution

 “This  House  records  its  general
 approval  of  the  principles.  objec-
 tives  and  programme  of  develop-
 ment.  contained  in  the  Five
 Year  Plan  as  prepared  by  the
 Planning  Commission.”

 Shri  H.  N.  MukerfJee
 North-  East):  Sir,  before  we  proceed
 with  a  discussion  of  this  motion  I
 would  like  to  make  a  suggestion  to
 vou  for  your  consideration.  We  have
 tried  to  go  through  the  volumes  of
 the  renort  suvvlied  to  us  as  careful-
 ly  as  we  could,  but  we  feel  we  have
 bad  rather  very  shori  notice.  We
 have  had  a  full  legislative  pro-
 gramme  throughout  the  week  and
 this  has  made  it  rather  difficult  for
 ws  to  study  what  we  wish  to  study
 in  the  short  compas-e  of  time  which
 is  allowed  to  us.  That  is  why  I  sug-
 gest  that  we  mav  have  at  least  four

 (Calcutta
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 days  .or  discussion  of  this  report.
 that  means  Tuesday  to  Friday,  and
 also  that,  if  necessary,  you  might  be
 pleased  to  adjourn  the  discussion  of
 this  till  tomorrow  morning  so_  that
 we  may  be  better  prepared  not  only
 to  vonsider  what  we  have  already
 read  but  also  the  remarks  made  _  by
 the  Prime  Minister.

 Mr.  Deputy-Speaker:  So  far  as  the
 number  of  days  is  ‘concerned,  even

 anticipating  that  a
 number  .f  hon.  Members  would  be
 interested  in  taking  part  in  the  de-
 bate.  I  agreed  to  the  House  sitting
 from  0  a.m.  to  6  p.m.  with  the  usual
 interval  for  lunch.  At  present  it  is
 scheduled  to  go  on  for  the  ]5th,  16th
 and  l7th.  As  we  proceed  let  us  see
 what  the  progress  is.  I  am  sure  we
 will  be  able...

 Dr.  S.  P.  Mookerjee
 South-East):  i8th  also.

 (Calcutta

 Mr.  Deputy-Speaker:  Originally  it
 was  fixed  for  the  5th,  30600  and  I7th.
 That  was  the  time  that  was  pres-
 cribei.  We  have  given  to  ourselves
 one  more  day  at  the  rate  oi  nearly
 two  hours  a  day.  about  one  extra
 hour  in  the  morning  =  and  one  hour
 in  the  afternoon.

 Shri  A.  C.  Guba  (Santlpur):  On
 the  previous  day  the  Prime  Minister
 was  ugreeable  to  four  days.

 Mr.  Deputy-Speaker:  The  extended
 periods  put  together  give  us  another
 clay.  Therefore  this  programme  will
 stand  till  the  Vth.  Let  us  see  the
 progress.

 Shri  Jawaharlal  Nehru:  So  far  as
 we  are  concerned  we  should  like~-I
 understand  that  the  latest  date  up  to
 which  this  Parliament  session  is  to
 go  On  is  the  20th:  it  will  be  difficult
 to  go  beyond  that—we  _  should  like
 two  clear  days,  I9th  and  20th,  to
 finish  up  some  _  important  legislation
 pending.  Apart  from  that  I  am  in
 your  hands  and  the  hands  of  the
 House.  You  have  already  been  good
 enough  to  extend  the  hours  of  sitting.
 If  necesssry.  and  if  the  House  ag-
 rees.  We  May  dron  the  Question
 Hour.  to  discuss  this  problem.  for
 a  day  or  two.

 As  Yon.  Member:  It  is  a_  very
 good  proposal.

 Dr.  S.  P.  Mookerjee:  The  Prime
 Minist  sas  he  would  like  to  have
 two  cvs  for  the  other  legislation.
 Then  this  debate  can  continue  till
 the  8th  evening.  That  he  can  easilv
 agree  to.
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 Shri  Jawaharlal  Nehro:  Yes,  as  a
 matter  of  fact  what  you,  Sir,  said
 was,  I  believe,  that  after  a  couple  of
 days  you  wil)  decide.  So  far  as  we
 are  concerned  we  are  prepared  to  go
 on  till  the  t8th,  provided  it  does  not
 go  beyond  the  l8th.

 Shri  H,  N.  Maberjee:  The  legisla-
 tive  programme  still  outstanding  is
 not  of  a  particularly  considerable
 e«haracter  and  in  one  day  or  one  and  a

 pad
 days  at  the  most  we  can  dispose

 of  it.

 Mr  Deputy-Speaker:  We  can  cone
 sider.  It  will  be  not  beyond  the  i8th
 in  any  case.

 The  House  now  stands  adjourned
 till  3  p.m.

 The  Howse  then  adjourned  for
 Lunch  till  Three  of  the  Clock.

 The  House  re-assembled  after
 Lunch  at  Three  of  the  Clock.

 (Mr.  Deruty-Speaker  in  the  Chair)
 Mr.  Deputy-Speaker:  There  are

 some  amendments  tabled  to  this  re-
 solution.  I  find  some  of  the  amend-
 ments  are  not  in  order.  Others  will
 have  to  be  moved.  The  first  two
 amendments  standing  in  the  name  of
 Mr.  Valiatharas  are  as  follows:

 G)  That  the  consideration  of  the  re-
 solution  be  postponed  to  the’  next
 session;  and

 (ii)  That  for  the  original  resolution
 the  following  be  substituted:

 “This  House  is  of  opinion  that
 the  Report  of  the  Planning  Com-
 mission  be  circulated  for  the
 purpos>  of  eliciting  opinion
 thereon  by  the  2lst  January,  1953."

 Why  does  he  want  this  resolution  to
 be  put  off?

 Shri  Vallatharas  (Pudukkottai):  It
 eoncerns  the  entire  nation.  An  ex-
 venditure  of  2000  and  odd  crores  has
 to  be  met  by  the  people  themselves.
 The  scheme  jis  brought  for  the  first
 time.  Two  years  and  more  have  been
 taken  for  drafting  the  original  Draft
 Plan.  Subsequently  8  months  have
 been  taken.  There  has  not  been  a
 single  attempt  on  the  _  part  of  the
 Gevernment  or  any  political  bodies
 just  to  go  about  the  nation  itself
 direactly  and  explain  what  the  Plan
 {s,  The  deople  do  not  know  what  the
 Plan  is.

 Mr.  Deputy-Speaker:  I  have  heard
 the  hon.  Member.  This  is  dilatory
 in  character  and  I  wil]  not  allow
 these  amendments.  The  Draft  Plan
 was  issued  long  ago  and  there  was  a
 357  P.S.D.
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 discussion  on  this  earlier  on  the
 floor  of  the  House.  This  is  a  five
 Year  Plan.  The  object  of  submitting
 a  Draft  Plan  to  the  House  is  only  to
 enable  not  onlv  the  Parliament  but
 others  also  to  discuss.  As  a  matter
 of  fact.  this  was  discussed  by  groups
 also  elsewhere.  If  this  is  to  be  dise
 cussed  there  must  be  another  Five
 Year  Plan  and  it  is  endless.  The
 Draft  Plan  was  discussed  long  ago.
 This  is  dilatory.  I  rule  both  these
 amendments  out  of  order.

 Hon.  Members  who  want  to  move
 their,  amendments  may  move  them
 now.  Those  who  are  not  here,  I  will
 treat  their  amendments  as  not  havitig
 been  moved.  If  any  particular  por-
 tion  of  any  amendment  is  not  in
 order.  I  wil}  reserve  my  right  to
 rule  that  portion  out  of  order.

 Shri  Vallatharas:  I  beg  to  move:

 That  for  the  original  resolution  the
 following  be  substituted:

 “This  House  is  of  opinion  that
 the  policy  and  the  plan  are  per-
 meated  by  a  sense  of  over  expec-
 tation  and  unwarranted  opti-
 mism  and  the  economic  calcula-
 tions  on  which’  they  are  based
 will  inevitably  lead  to  a  disor-°
 ganisation  of  the  entire  economic
 system.”

 Shri  T.  K,  Chaudhuri  (Berham-
 pore}:  I  beg  to  move:

 That  for  the  original  Resolution,  the
 following  be  substituted:

 “This  House  records  its  general
 approval  of  the  principles  and
 objectives  of  installing  a  planned
 economy  in  India  in  terms  of  the
 Resolution  of  the  Government  of
 India  in  March.  950  but  is  of
 opinion  that  the  final  draft  of  the
 Firs‘  Five  Year  Plan  as  prepared
 by  the  Planning  Commission
 fails  te  reflect  in  any  adequate.
 meezsure  the  national  aspirations
 of  the  people  of  India  and  (६०:
 formulate  a  programme  for  the
 most  effective  utilisation  of  the.
 country’s  resources  so  as  to  se-
 cure  all  citizens  the  right  to  an
 adequate  means.  of  ltivelihood,
 the  distribution  of  the  ownership:
 and  contro]  of  the  material  re--
 sources  of  the  community  as  best
 to  subserve  the  common  _  good
 and  to  ensure  that  the  operation
 of  the  economic  system  does  not
 result  in  the  concentration  of
 wealth  and  means  of  production
 to  the  common  detriment  in  the
 Teal  meaning  of  the  Directive
 Principles  of  State  Policy  as  en-
 unciated  by  the  Constitution  of
 India.”
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 Shri  H.  N.  MukerdJee:  I  beg  to  move:
 (i)  That  for  the  words  “records

 its  general  approval  of  "  the  words
 “takes  into  consideration”  be  substi-
 tuted;  and

 (ii)  that  the  following  be  added  at
 the  end:

 “but  regrets  that  they  fall  far
 short  of  a  real  effort  to  achieve
 a  social  order  for  the  promotion
 of  the  welfare  of  the  People.  even
 as  directed  by  Articles  38  and  39
 of  the  Constitution.”
 Shri  S.  C.  Singhal  (Aligarh  Distt.):

 I  beg  to  move:
 That  the  following  be  added  at  the

 end:
 “and  congratulates  the  Pian-

 ning  Commission  for  their  stren-
 uous  labours  and  g  single-minded
 devotion  to  the  completion  of
 their  task  and  further  calls  upon
 the  Government  to  take  steps  to
 enlist  the  co-operation  towards  a
 successful  execution  of  this  Plan
 of  every  political  and  social  or-
 ganisation  and  of  the  public  in
 general  whose’  well-being  is  the
 object  of  this  Plan.”
 Shri  Bogawat  (Ahmednagar  South):

 I  beg  to  move:
 That  the  following  be  added  at

 the  end:
 “and  congratulates  the  Plan-

 ning  Commission  and  appreciates
 the  strenuous  efforts  made  by  the
 Planning  Commission  in  the  com-
 Pletion  of  ite  huge  task  and  fur-
 ther  calls  upon  the  Government
 to  take  necessary  steps  to  enlist
 co-overation  of  all  sections  of  the

 statutory  bodies  in  erch  vDlsge
 union  with  M.L.A.’s  and  M.P.'s
 as  ex-officio  members  with  power
 and_  responsibility  to  plan,  or-
 ganize  and  execute  the  pro
 gramme  in  their  respective  areas;

 (2)  voluntary  levelling  down
 of  the  income  and  the  way  of  liv-
 ing  of  the  upper  urban  class  in
 Indian  life  by  patriotic  persuasion
 and  acceptance;

 (3)  ruthless  austerity  measures
 in  the  administrative  sphere;
 and

 (a)  a  renewed  persistent  em-
 phasis  on  swadeshi  and  banning
 import  of  all  unnecessary  foreign
 goods  in  the  interest  of  nation.”

 (ii)  That  the  following  be  added
 at  the  end:

 “but  regrets  that  the  plan  lacks
 proper  emphasis’  on  the  preven-
 tive  side  in’  the.  planning  of
 wealth  and  by  giving  undue  em-
 Phasis  on  the  foreign  system  of
 the  so  called  scientific  treatment.
 has  lost  sight  of  the  indigenous
 2nd  local  methods  of  easy  and
 natural  treatment  which  deserve
 immediate  research,  publicity  and
 encouragement.”

 (iii)  That  the  following  be  added
 at  the  end:

 “but  regrets  that  in  planning
 housing,  the  plan  does  not  pro
 vide  fer  reconstruction  of  new
 villages  by  clustering  together  the
 innumerable  small  scattered  and
 out-of-the  way  ‘basties’  in  the
 rura)  areas”.

 public  in  this  country,  whose

 ell
 being  fs  the  object  of  this

 an.”

 Shri  Poeker  Saheh  (Malappuram):
 beg  to  move:
 That  the  following  be  added  at  end:
 “but  feels  constrained  to  express
 ite  disappointment  at  the  low  tar-
 gets  fixed  by  the  plan  particular-
 ly  for  the  increase  in  the
 national  income.”
 Shri  Lokenath  Mishra  (Puri):

 ‘beg  to  move:
 I

 (i)  That  the  following  be  added
 at  the  end:

 “and  suggests  that  for  a  pro-
 per  implementation  and  execu-
 tion  of  the  plan  and  for  creating
 fervour  in  the  country,  the  fol-
 lowing  preliminary  steps  should
 as  soon  and  as  far  as  practicable

 ‘be.  taken
 (l)  The  introduction  of  more

 and  more  responsible  democracy
 through  formation  of  autonomous

 Shri  Chinaris  (Mobindergarh):  ४
 beg  to  move:

 That  the  following  be  added  at  the
 end:

 “and  congratulates  the  Plan-
 ning  Commission  for  their  labour
 and  further  calls  upon  the  Gov-
 ernment  to  take  immediate  and
 adequate  steps  to  socialize  the
 means.  of  production  including
 land  to  make  the  Plan  a  complete
 success.”
 Shri  S.  V.  EL.  Narasimham  (Gun-

 tur):  T  beg  to  move:

 abat
 the  following  be  added  at  the

 end:

 “and  urges  that  Government
 should  include  the  Kistna  Valley
 Scheme  as  recommended  by  the
 Khosla  Commission  in  the  Five
 Year  Pian  and  take  immediate
 steps  for  the  implementation  of
 the  same
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 Shri  Madhao  Reddi  (Adilabad):.
 I  beg  to  move:

 That  the  following  be  added  at  the
 end:

 “but  regrets  that  the  Five  Year
 Plan  suffers  {rom  several  limi-
 tations  and  lays  stress  only  on
 production,  paying  very  little  at-
 tention  to  equal  distribution  and
 towards  providing  gainful  em-
 ployment  to  fifty  million  unem-
 Ployed  and  under-employed  and
 hence  fails  to  restore  faith  in  the
 peopie  and  _  to  mobilize  the
 masses  for  reconstruction.”
 Shri  Vallatbaras:  I  beg  to  move:
 (i)  That  the  following  be  added  at

 the  end:

 “but  is  of  opinion  that  the  ine
 dustrial  policy  is  reactionary  and
 tends  to  continue  and  _  intensify
 lass  domination.”

 (ii)  That  the  following  be  added
 -at  the  end:

 “but  is  of  opinion  that  the
 policy  and  the  plan  do  not  aim
 at  a  planned  economy’  and  are
 devoid  of  any  scope  for  a  cene
 tralised  economic’  planning.  be-
 ‘sides  being  a_  total  abstention
 from  making  30779  attempt  to
 inaugurate  or  devise  a  policy  or
 scheme  to  establish  93  socialistic

 ‘order  of  things.”
 (iii)  That  the  following  be  added

 at  the  end:
 “but  is  of  the  opinion  that  the

 policy  and  plan  tend  to  severely
 regiment  the  national  economy
 and  lower  the  standard  of  living
 of  the  bulk  of  the  population.”
 (iv)  That  the  following  be  added

 at  the  end:
 “but  is’of  opinion  that  the

 policy  and  plan  do  not  envisage
 any  scheme  to  have.  the  plan
 worked  out  free  from  corruption
 and  waste.”
 (v)  That  the  following  be  added  at

 the  end:
 “but  is  of  opinion  that  the

 Policy  and  plan  to  effect  a  land
 reform  is  misconceived  and  por
 tentuous  of  very  grave  Conse-
 quences.  without  a  proper  and
 adequate  data  regarding  land
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 mobilisation  which  envisage  the
 integration  of  defence  with  socio-
 economic  planning;

 (b)  that  the  Plan  has  over-
 looked  the  possibility  of  utilising
 the  defence  organization  not
 only  for  national  service  i,
 emergencies  but  also  for  appro-
 priate  nation-building  activities
 which  do  not  hamper  the  effici-
 ency  of  military  training;

 (c)  that  the  Plan  has  made  no
 provision  for  education  and
 training  facilities  for  the  defence
 Personnel  to  enable  them  to  be
 resettled  in  civil  life  and  to  help
 the  implementation  of  the  vari-
 ous  programmes  chalked  out  by
 the  planners;

 (d)  ihat  the  plan  discloses  no
 programme  for  absorption  of  ex-
 servicemen,  with  their  training
 and  discipline,  in  the  contemplat-
 ed  socio-economic  drive;

 (e)  that  the  Plan  gives  no  indi-
 cation  of  building  up  potential
 nation-wide  reserves,  not  only
 for  war  emergencies  but  also  for
 civilian  natignal-service  activi-
 ties;

 (f}  that  the  Plan  does  not  seek
 to  enthuse  the  country  for
 national  service  by  satisfying  the
 aspirations  of  every  patriotic
 citizen  to  be  associated  with
 national  defence;

 (g)  that  the  Plan  has  failed  to
 explore  the  possibility  of  manu-
 facturing  defence  material  कह-
 quirements  as  far  as  practicable
 in  this  country,  at  least  to  save
 foreign  exchange;

 t  (h)  that  the  Plan,  in  indlca-
 ting

 poe
 has  not  adopted

 a  unfifled  approach,  taking  into
 consideration  not  only  the  socio-
 economic  but  also  the  defence
 needs  of  the  country;  and

 (i)  that  the  Plan  has  failed  to
 attempt  an  integrated  solution
 of  the  various  probleins  (includ-
 ing  those  of  the  Backward  classes
 and  the  refugees)  by  correlating
 Defence  with  socio-economic  Pro-
 gTammes.”

 ownership  and  distribution  being
 prepared  beforehand.”  Pri  fiohreaaiaanl

 Swami  (Kush-

 Shri  U.  C.  Patnaik  (Ghumsur):  I  T
 °

 beg  to  move:  ee
 the  following  be  added  at  the

 That  the  following  be  added  at  the  “and  suggests— vend:
 rT.  (a)  that  an  agency  of  officials but  regrets—  and  non-officials  should  be  creat-
 (a)  that  the  Plan  has  totally  ed  in  each  group  of  villages  to

 ignored  to  examine  and  adopt  advance  loans  and  grants  and  to
 modern  trends  of  man-power  help  the  villages  with  all  possi-
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 [Shri  Sivamurthi  Swami]
 bie  modern  equipments’  and
 technical  guidance  to  increase
 the  village  production  and  thus
 to  utilise  the  man-power  in  vil-
 lages  in  building  our  national
 economy;

 (b)  that  our  defence  forces
 should  be  utilised  to  execute  our
 First  Five  Year  Planas  mostof  the
 countries  in  the  world  are  uti-
 tising  their  defence  force  in  build-
 ing  their  socioeconomic  plans;

 (c)  that  collective  and  co
 operative  farmings  should  be
 started  among  the  _  Harijans.
 backward  classes  and  other  agri-
 culture  labourers  in  each  group
 of  villages  to  improve  the  econo-
 mic  condition  of  the  poor  class  of
 people  in  villages;

 (d}  that  ’Ghata-prabha’  pro-
 ject  in  Karmatak  should  be  _  in-
 cluded  in  the  First  Five  Year
 Plan;  and

 {e)  that  immediately  new
 small  irrigation  projects  and
 roads  should’  be  undertaken  in
 the  scarcity  areas  and  that  the
 present  provision  for  scarcity
 areas  should  be  _  increased  as  it
 is  too  small  to  meet  the  situation
 even  in  Southern  India.”

 Shri  Telkikar  (Nanded):  I  beg  to
 Move:

 That  the  following  be  added  _  at
 the  end:

 “and  welcoming  this  gigantic
 and  completely  co-ordinated  plan
 as  an  earnest  attempt  on  the  part
 of  the  Government  to  eradicate
 famine.  poverty.  backwardness
 and  unemployment  ‘from  the
 land.  assures  the  Government  of
 its  whole-hearted  suonoert  to  the
 stupendous  task  undertaken,  that
 will‘  change  the  very  face  of
 India.”
 Shri  XK.  Sudrahmanyam  (Vizia-

 Dagaram):  I  beg  to  move:
 That  the  following  be  added  at

 the  end:
 “and.  while  congratulating  the

 Planning  Commission  for  their
 strenuous  labour  850  single  mind-
 ed  devotion  to“the  completion  of
 their  task,  regrets  that  the  Plan
 presents  a  great  disparity  bet-
 ween  the  objectives  in  the  indus-
 trial  sector  and_  those  in  the
 rural  sector.  that  there  is  no  pro-
 mise  of  full  employment  in  the
 urban  sector.  that  after  the  com-
 pletion  of  the  Plan,  as  at  present
 conceived,  private  vested  inter-
 ests  will  Be  more  firmly  @n-
 trenched  in  power  in  the  indus-
 tria}  sector,  that  even  in  the
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 rural  sector  there  is  no  deadline
 el  for  basic  recorms  such  _  85
 fixation  of  ceiling  on  land  hold-
 ings.  that  that  part  of  the  Plan
 dealing  with  public  administra-
 tion  amounts  to  a  mere  repeti-
 tion  of  pious  platitudes.  and  that
 in  respect  of  foreign  aid,  the  Plan
 fails  to  insist  on  and  secure  assis-
 tance  from  U.N,  agencies,  rather
 than  from  individual  countries.”

 Mr.  Deputy-Speaker:  All  these
 amendments  are  now  placed  before
 the  House.  Discussion  on  both  the
 resoltition  and  amendments  may
 proceed.  Because  the  proceedings
 may  go  for  two  or  three  days,  let  it
 not  be  understood  that  any  more
 amendments  will  be  accepted  by  the
 House.

 An  Hon.  Member:  This  afternoon.

 Mr.  Deputy-Speaker:  A  notice  of
 the  resolution  had  already  been
 tabled  long  ago.  Therefore  amend-
 Ments  also  could  have  been  moved
 two  days  ago.  This  is  not  a  clause
 by  clause  discussion.  It  is  a  single
 resolution  and  hon.  Members’  must
 have  thought  of  amendments.  No
 More  amendments  wil}  be  allowed.

 An.  Hon.  Member:  Will  there  be  a
 time  limit?

 Mr.  Deputy-Speaker:  Certainly.
 An.  Hon.  Member:  What  is  that

 limit?
 Mr.  Deputy-Speaker:  Time  limit

 for  hon.  Members  who  are  desirous
 of  taking  oart  in  the  debate  is  45
 minutes  excepting  in  cases  of  leaders
 of  groups  where  it  may  be  extended
 to  20  minutes.

 Some  Hon.  Members:  That  is  all
 right.  For  leaders  there  should’  be
 more  time.

 Mr.  Deputy-Speaker:  Let  leaders
 make  their  statements.  Then  I  will
 consider.  The  téaders  of  the  groups
 will  have  20  minutes  each,  others
 will  have  45  minutes  each.

 Shri  Syed  Ahmed  (Hoshangabad):
 Leaders  of  groups  may  be  given  30
 minutes.  We  want.  to  know  their
 views.

 Some  Hon.  Members:  Twenty
 minutes,  a)

 Mr.  Deputy-Speaker:  Leaders  of
 groups  will  have  30  minutes.  There

 wall
 _always  be  the  discretion  of  the

 air.

 Dr.  Lanka  Sundaram  (Visakhapat-
 nam):Sir,  when  I  listened  this  after-
 noon  to  the

 Seat
 speech  of  the

 Leader  of  the  House  introducing...
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 पंडित  अलग  शय  कास्त्रो  (जिला  आज़)

 मगर--पूत  जिला  बलिया--परिचित)  :

 उपाध्यक्ष  महोदय,  में  अभी  यहां  पर  नहीं

 या,  मेरा  एक  असेंसमेंट  नम्बर  २२  है,

 उस  को  भी  मेहरबानी  क्र  के  मूड

 (moved)  मानिये।
 Mr.  Deputy-Speaker:  All  right.
 Pandit  Algn  Rai  Shastri:  I  beg  40

 move,
 That  the  following  be  added  at  the

 ‘end:
 “buy  wishes  to  draw  the  atten-

 tion  of  the  Planning  Commission
 to  the  provisions  made  by  it  for
 providing  irrigation  facility  and
 other  improvements  in  U.P.  and
 especially  so  in  the  eastern  parts
 of  it  which  are  disappointing  and
 inadequate  and  urges  upon  them
 to  allot  more  funds  for  the  pur-
 poses  aforesaid.”
 Mr.  Deputy-Speaker:  Discussion

 may  proceed  on  this  amendment  as
 ~well.

 Dr.  Lanka  Sundairam:  As  I  listened
 fo  the  speech  of  the  Leader  of  the
 House  this  afternoon,  I  was  struck
 by  one  or  two  very  remarkable  state-
 ments  that  he  made,  in  introducing
 this  report  for  discussion  by  this
 House.

 An  Hon,  Member:  Are  you  _  the
 Leader  of  >  Group?

 Dr.  Lanka  Sundaram:  He  said  that
 there  is  no  pretence  that  this  report
 ig  perfect.  He  also  said  that  it  is
 very  easy  to  pick  holes  in  the  report
 at  various  points.  He  also  eid  that
 what  is  required  in  this  country  is
 some  sort  of  ~  crusading  spirit,  to
 ensure  tha:  the  moral  and  material
 well-being  of  the  community  and  also
 the  reconstruction  and  development
 of  every  aspect  of  our  national  econo-
 my  are  carried  forward.  I  was  rather
 struck  with  another  statement  by  the

 ‘Leader  of  the  House  this  afternoon,
 namely,  that  he  would  expect:  this
 House  to  devote  more  of  its  time  to
 the  earlier  part  of  the  Report  and
 not  to  the  latter.  Since  I  believe  in
 economy  of  words,  I  would  like  to
 state  categorically  that  I  will  have  to
 disoblige  the  Leader  of  the  House  by
 making  reference  to  one  _  particular
 chapter  of  this  report  which,  to  my
 mind.  supplies  the  Achilles’  heel  to
 this  Plan.  I  am  rather  _  surprised
 that  the  gigantic  and”  thorny  food
 policy  was  only  given  a  treatment
 not  exceeding  44)  pages.  It  is  not
 the  mere  bulk  of  the  matter  which
 ‘goes  into  a  chapter  which  adds  ime
 ‘portance  to  its  contents.  I  said  ad-
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 visedly  that  this  treatment  of  the
 food  problem  is  going  to  supply  the
 Achilles’  heel  to  the  entire  planning
 and  development  of  this  country.

 I  may  be  permitted  to  say  here
 that  when  the  Planning  Commission
 invited  some  of  us,  dozens  and
 dozens  of  us  to  take  counsel  with  it
 and  to  offer  our  comments  on  It  five
 or  six  weeks  ago,  this  particular
 chapter  on  food  was  not  made  avail-
 able  to  us.  I  am  here  to  say  with  a
 sense  of  responsibility  that  I  am  not
 raising  this  question  in  any  partisan
 or  party  spirit.  Why  I  make  refer-
 ence  to  this  chapter  is  to  disprove  the
 point  sought  to  be  made  by  the
 Leader  of  the  House  that  we  should
 concentrate  more  attention  on  the
 objectives  and  not  on  the  details.
 Here  are  a  few  figures  worked  out
 from  Chapter  XI  on  Food.  From
 946  to  1952.  every  year  there  was
 food  deficit  of  2°25  million  tons,  2°23
 million  tons,  2°84  million  tons,  277
 million  tons,  3°3  million  tons.  4-7
 million  tons  and  3:90  million  tons,
 involving  a  total  expenditure  of  750
 crores  within  a  period  of  seven  years.
 I  would  like  to  be  corrected  if  I  am
 wrong.  Are  there  food  import  _tar-
 gets  for  the  coming  years?  I  am
 given  to  understand  that  the  target
 of  food  imports  duritg  the  coming
 three  years,  that  is,  the  remaining
 years  of  the  first  Five  Year  Plan
 period,  wil!  be  of  the  order  of  three
 mitlion  tons  each  year.  My  _  hon.
 friend  the  Finance  Minister  is  shak-
 ing  his  head.  If  I  am  wrong,  I  would
 like  to  be  corrected.

 The  Minister  of  Finance  (Shri
 C.  D.  Deshmukh):  It  is  going  to  be
 less.

 Dr,  Lanka  Sundaram:  I  am  pre-
 pared  to  accept  his  amendment  be-
 cause  these  are  figures  which  are  ap-
 proximates  which  have  not  been
 made  very  clear  in  the  report.  It
 may  be  less.  May  I  assume  that  it
 will  be  two  milion  tons?  Six
 million  tons  in  three  years.  possibly.
 Involving  Rs.  300  crores.  I  hope  I
 will  not  be  far  wrong  in  that  esti-
 mefe.

 Pandit  Algn  Raf  Shastri:  You  are
 never  wrong.

 Dr.  Lanka  Sundaram:  I  would  like
 to  say  that  there’  is  no  provision
 made  ४07  this  import  of  whatever
 quantity,  two  million  tons  or  two  and
 a  halg  million  tons  a  year,  during
 the  coming  three  years,  equal  to
 300  crores  or  possibly  more  in  the
 three  years  of  the  first  Five  Year
 Plan  period.  I  have  made  reference
 to  this  question  for  one  reason.
 am  greatly  aggrieved  that  the  treat-
 ment  given  to  the  food  problem  in
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 the  Planning  Cammission’s  report.  as
 I  have  sald  earlier,  is  cavalier;  it  is
 meagre,  insufficient  and_  is  net  cal-
 culated  to  assist  this  House  and  the
 country  to  have  a  proper  assessment
 of  the  entire  problem,  because  I  fear
 that  the  entire  planning  and  develop-
 ment  schemes  of  this  country  might
 collapse.

 Having  said  this,  I  would  like  to
 direct  the  attention  of  the  House  to
 one  or  two  very  im

 ap  Grant
 points

 arising  out  of  this  particular  subject.
 I  find  here  that  there’  is  provision
 for  irrigation,  68  crores.  provision
 for  multi-purpose  prdfects,  226  crores,
 for  power.  27  crores.  In  addition,
 there  is  provision  for  minor  irrigatiou
 works,  77  crores.  In  other  words,
 about  800  crores  out  of  the  ~2068
 cfores  projected,  will  have  been

 t  on  this  particular  aspect  of
 the e  question.  In  particular,  I  would
 like  to  direct  the  attention  of  this
 House  to  para  42  of  Chapter  26
 where  you  will  find  the  following  re-
 markable  statement.  I  am  quoting:

 38  it  would  not  be  correct
 to  say  of  all  the  projects  included
 in  the  plan  that  works  were
 stacted  after  detailed  technical
 investigation  and  careful  assess-
 ment  of  the  economic  aspects.”

 7  have  given  the  ह ० *“ -  फीड  I  am
 not  indulging  in  any  analysis  of  this
 question  in  a  carping  or  hostile  spirit.
 I  am  here  to  say  that  the  entire  ap-
 proach  to  the  problem  of  food.  and
 agriculture,  is  not  particularly  proper-
 ly  developed  and  not  particularly  pro-
 perly  directed.  Only  if  8  little  more
 money  was  spent  on  minor  irrigation
 works.  our  problems  would  have  been
 solved  overnight.  I  am  here  to  say
 very  freely  as  I  had  occasion  to  say
 in  the  last  session  more  than  once,
 that  unfortumately,  as  regards  multi-
 Purpose  projects  the  highest  possible
 type  of  group  pressure,  pressure  poli-
 tics  is  brought  into  existence.  Why?
 Only  a  few  days  ago.  you  have  read
 the  report  placed  on  the  Table  of  the
 House  about  the  Krishna-Pannar  pro-
 ject.  I  am  not  here  to  bring  in  any
 local  problem  with  which  I  may  be
 quite  familiar  and  make  it  a  national
 problem.  What  I  am  trying  to  draw
 the  attention  of  the  House  to  is  that
 the  entire  scheme  of  mu!
 projects  will  take  ten  or  fifteen  years
 for  fruition  If  I  am  not  mistaken,
 on  8  number  of  occasions,  in  this
 House.  serious  charges  have  been
 levelled  against  the  manner  in  which
 these  multi-purpose  orojects  have
 been  pursued.  especially,  as  regards
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 corruption,  nepotism,  and  so  on  and
 so  forth,  involving  colossal  waste
 of  money  with  the  result  that  if  only
 @  greater  amount  of  attention  is  de
 voted

 creeter
 funds  are  diverted  to

 minor  irrige  works,  alloceting  so
 much  for  each  taluk  and  each  district,
 IT  am  sure  the  Droblem  on  the
 font  would  have  been  solved  over-
 night.  I  am  most  anxious  to  have
 results  ip  the  next  crop  season  itself.
 Instead,  multi-purpose  projects  will
 take  decades  to  come  to  fruition.  and
 on  top  of  it,  we  will  have  to  import

 colossal  amounts  of  food,
 volving  perhaps  three  or  four  hund-
 red  crores  of  rupees  during  the  re-
 maining  three  years  of  the  planning
 period.

 There  are  one  or  two  other  small
 issues  also.  What  87९  called  new
 multi-purpose  schemes  have  been
 fisted  in  the  Plan.  like  Kosi.  Krishna,
 Chambal  etc.,  involve  an  estimated
 expenditure  of  Rs.  200  crores.
 which  financial  arrangements  have
 been  made  in  the  Plan  for  only
 Rs.  40  crores.  I  had  occasion  to  go
 through  the  earlier  draft  because  the
 Planning  Commission  was
 enough  to  call  me_  for  consultation
 about  six  weeks  ago.  and  I  find  that
 a  number  of  items  overlap  or  run
 one  into  the  other.  There  is  not  much
 of  a  precision  of  approach.  In  other
 words.  no  accurate’  yardsticks  of
 Measurement  as  regards  the  amount
 of  finances  involved  are  to  be  found.
 In  other  words.  this  sort  of  telescop-
 Ing  of  items  of  expenditure.  one  into
 the  other.  will  detract  eventually
 from  the  value  of  the  Plan  as  well
 as  the  direction  of  the  Plan.

 Shri  C.  D.  Deshmnokh:  It  is  called
 dovetailing

 Dr.  Lanka  Sundaram:  I  am  giad
 that  in  a  very  light-hearted  mood  he
 calls  it  dovetailing.  and  I  hope  there
 is  some  dovetailing  about  the  three
 or  four  hundred  crores  of  fupees  re-
 quired  for  financing  food  fmports  at
 the  rate  of  two  or  three  million  tons
 for  which  I  find  nothinst  is  provided

 Hod
 in  the  financial  structure  of  this

 an.

 @hri  B.  Das
 This  is  going  to  be  Sle  gr  t  of  their
 revenue  expenditure

 Dr,  Lanka  Sundaram:  My  hon
 friend  says  that  it  will  come  out  of
 revenue  had  thought  that  the
 maximum  amount  of  revenue  hed
 been  sought  to  be  squeezed  in  the
 coming  few  years  ag  regards  the
 structure  of  the  Plan—the  financial
 scaffolding  for  this  Plan  824  I  would
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 like  to  call
 appear  to  suggest  there  !s  more  re-
 venue  to  come  jnto  it

 Shri  B.  Das:  May  I  point  out  that
 whatever  money  the  Government
 earmarks  for  the  purchase  of  food-
 stuffs  has  been  going  on  for  the  last
 three  or  four  years,  and  it  will  go  on.
 That  has  nothing  to  do  with  planning.

 Dr.  Caakg  Sondaram:  I  do  not
 wish  to  enter  into  a  long  debate  or
 argument  with  my  hon.  friend  Mr,
 Das  for  whose  views  I  have  very
 great  respect

 I  am  reading  now  Paragraph  to  of
 Chapter  4  of  the  Planning  Cotfmip
 sion’s  report:

 “As  brought,  out  in  the  assess-
 ment  of  financial  resources  for
 the  Plan,  the  balance  of  Rs.  655
 ¢rores  necessary  for  the  public
 development  pragtamme  will
 have  to  be  found  from  _  further
 external  resources  that  may  be
 forthcoming  as  far  as_  possible
 and  by  deficit-financing.”

 The  point  is  this.  To  the  extent  to
 which  every  possible  projection  into
 the  financial  resources of  the  country
 is  possible  it  has  aiready  been  made
 in  the  structure  of  the  financial  scaff-
 olding.

 Shri  Sanss§  (Jhajjar-  Rewari):  The
 fact  is  that  food  imperts  will  be  paid
 for  by  exports.  They  need  not  come
 into  plan  at  all.

 Shri  ron  D.  Deshmukh:  We  only  find
 ways  and  means  for  buying  the  food
 in  the  first  instance,  and  then  that

 is  sold  to  the  community  and  _  the
 money  is  recovered.  Therefore,  the
 net  result  on  our  finances  is  nil,  in
 course  of  time.

 Shri  B.  Das:  Here.  the  point  is
 about  subsidy.

 Dr.  Lanka  Suadaram:  I  am_  very
 grateful  to  the  hon.  Finance  Minister
 and  Mr.  Bansal  for  their  interrup-
 tions.  I  am  not  forgetting  what  you
 have  written  in  this  Plan  about
 balance  of  trade,  but  the  maximum
 amount  of  financial  availability  has
 been  prospected  and  projected  into
 this  Plan:  with  the  result,  I  feel  very
 much  concerned  ahout  the  possible
 lacunae  and  financial  gaps  which
 might  confront  us  in  the  implemen-
 tation  of  this  Plan.

 I  would  like  to  refer  to  one  other
 aspect  of  the  question  to  which  I
 attach  the  greatest  amount  of  im-
 portance.  That  is  {in  regard  to  public
 co-operation,  coming.  in  part  two  of
 the  Plan  proper.  As  I  was  Hstenlng
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 to  the  Leader  of  the  House,  I  had  the
 greatest  possible  amount  of  mis-
 giving  in  my  mind  as  to  whether  by
 the  dynamic  approach  which  is  sought
 fo  he  presented  to  the  country,  pub-
 lic  dedication  by  each  individual.  a
 spirit  of  comradeship  and  co-opera-
 tlon  would  become  possible,  and  the
 method,  sought  to  be  acopted.  would
 become  pational  and  realised.  The
 Gorwala  Report  has  been  copiously
 quoted  in  this  report,  It  is  perhaps
 the  only  report  which  has  been  quot-
 ed  from  outside  sources.  But  what
 has  been  done?

 An  Hon,  Member:  Gorwala  Report?
 Dr.  Lauka  Sundaram:  Yes,  the

 Gorwala  Report  on  corruption,  ime
 provement  of  public  administration
 etc—a  magnificent  report.  The  affir-
 mations  contained  in  that  report
 must  become,  if  I  am  not  mistaken,
 not  only  part  of  the  regular  law  of
 the  land,  but  also  of  administrative
 procedtre

 But.  what  are  the  facts  today  in
 the  country?  There  is  provision  for
 a  National  Advisory  Committee  on
 Public  Co-operation.  and  since  it  met
 on  the  last  day  or  the  day  after  we
 dispersed  in  this  House  after  the
 last  session,  till  now  nothing  has  been
 done  after  that.  I  had  oteasion  to
 say  more  than  once  publicly  that  the
 so-called  Bharat  Sevak  Samaj,  t  its
 composition,  its  personnel.  its  ap-
 proach  to  public  life,  to  various  6ec-
 tions.  especially  political  sections  of
 the  community  and  political
 have  been  defective.  In  fact,  I  feel
 terribly  worried  on  this  issue  viz,
 everything  would  become  bureaucra-
 tised.  The  District  Magistrate  and
 the  Collector.  that  patient  beast  of
 burden.  will  be  loaded  on  with  fur-
 ther  tasks  for  which  he  will  not  be
 equipped.

 In  part  2  of  this  report,  a  number
 of  suggestions  have  been  made.  Will
 there  be  a  duplication  of  administra-
 tive  machinery?  Will  there  be
 enough  training  for  al]  these  new
 cadres  of  officers  to  be  created  for
 the  purpose  of  ensuring  public  co-
 operation?  We  have  seen  how  plan-
 ning  and  development  especially  in
 relation  to  the  activities  of  the
 Bharat  Sevak  Samaj  has  been  hand-
 led:—we  have  recently  seen.  in  this
 country  what  has  happened  to  com-
 munity  projects.  My  leart  bleeds
 when  I  say  this,  but  I  must  say  it  on
 this  occasion.  (Interruption).  My
 hon.  friends,  especially  on  my  left
 are  accustomed  to  only  one  attitude
 —hankering  ‘for  power  which  has
 come  their  way  _  fortuitously,—but
 let  me  proceed  with  that  sense  of  de
 dication  which  I  would  like  to  apply
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 to  this  important  question.  We  have
 seen  the  manner  in  which  community
 projects  have  completely  collapsed  in
 this  country.  (Interru  ption.}  Bar-
 ring  what  the  Leader  of  the  House
 @id  in  Delhi,  whst  bas  happened  to
 the  road-making  business  here?

 Minister  Gevesne  Ex.
 ह... क  (Shri  Tyagi):  The  road  has
 been  completed

 Dr.  Lanka  Sundaram:  I  ए  take
 you  to  my

 or
 of  the  country  and

 show  you  w  happening

 oem
 हाथी  (Tenali):  I  deny

 Dr.  Lanka  Sundaram:  I  want  to
 convey  to  the  hon.  Leader  of  the
 House  one  important  point.  that  I  ex-
 pect  him,  of  all  people  in  the  country,
 to  rally  round  him  the  cooperation
 which  is  there  available  from  people
 who  do  not  belong  to  his  party.  I
 ar.  sorry  it  bas  not  been  attempted
 so  far.  4  would  have  welcomed  if  he
 accepted  what  we  might  call  some
 sort  of  directive  control  of  plannicg
 and  development  instead  of  even  the
 Presidentship  of  the  Congress.  It  is
 a  non-party  affair.  This  country
 must  march  forward.  Every  iittle
 that  can  be  done  by  every  individual
 must  be  mobilised.  I  am  sorry  to
 say,  and  I  say  without  fear  of  con-
 tradiction,  that  it  is  not  bdeing  at
 tempted.  Statements  made  by  the
 hon.  Leader  of  the  House  and  people
 of  his  calibre  about  dynamism  and
 so  on  and  so  forth  only  remain  in
 the  official  records  of  the  proceed-
 ings  of  this  House.  I  want  them  to
 be  translated  into  action.  I  want  to
 rally  every  section  of  the  community
 irrespective  of  patty  politics  so  that
 the  country  may  march  forward.
 Otherwise,  put  a  man  like  Cariappa
 or  some  other  person  who  can  give
 the  drive  necessary.  It  Is  a  whole-
 time  job  to  see  that  the  Plan’s  pro-
 ject  is  carried  out.  (Interruption)  I
 do  not  belong  to  Cariappa’s  part  of
 the  country.  We  are  400  miles  away
 from  each  other.  The  pdint  that  I
 am  driving  at  is  this.  I  am  aaxtous
 that  this  Plan  must  enmcceed.  But  as
 I  see  it,  I  do  not  find  the  ingredients
 of  success  in  it,  In  the  sense  that
 public  co-operation  wil)  not  be  ave-
 able  to  the  extent  to  which  my  hon.
 friend  the  Leader  of  the  House  has
 projected  in  his  speech  this  after-
 noon.  I  only  hope’  that  now  that
 this  Plan  has  been  launched,  an  at-
 tempt  will  be  made  to  retrieve  the
 lost  ground,  and  some  port  of  cou-
 solidated  national  approach  wouid
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 be  possible.  Otherwise  all  these
 Rs.  2,088  crores  will  go  down  the
 drain  and  enrich  the  pockets  of  cer-
 tain  people  who  have  come,  in  the
 wake  of  freedom  and

 especialy
 after

 the  recent  elections,  into  office  or
 power.

 Prof,  Agarwal  (Wardba):  The  pub-
 lication  of  the  Five  Year  Plan  in  its
 final  form  is  a  very  important  land-
 mark  In  the  progress  of  economic  plan-
 ning  in  this  country.  It  !s  also  an
 event  of  great  national  significance,
 and  I  take  this  opportunity  of  warmly
 cangratulating  the  Planning  Commis-
 aioQ,  on  their  vary  hard  a  aincere
 work  in  producing  this  Plan.  The
 final  Plan  conta‘ns  not  only  a  wealth
 of  information  about  various  sectors
 of  eeonomic  planning.  but  it  is  also
 in  more  -than  one  sense  unique,  anr
 I  eay  that  as  a  close  student  Of  eco
 nomic  planning  is  this  country  for  the
 last  several  years.  We  heard  of  plan-
 ning  first  in  Russia.  But  that  was  in
 the  totalitarian  regime.  But  so  far
 as  pianning  in  democratic  countries
 is  concerned.  we  heard  of  the  NRA
 and  the  ‘New  Deal’  in’  America.
 under  President  t,  we  heard  of
 the  Beveridge  Plan  in  England.  but
 being  some  piecemeal  planning  in
 some  restricted  spheres  of  economy,
 these  plans  could  not  be  called  eco
 nomic  plans  as  such.  The  credit  goes
 to  the  Planning  Commission  for  hav-
 ing  framed  a  complete  and  compre-
 hensive  plan  for  the  all-round  econo-
 mic  development  of  the  country  under
 a  democratic  set-up.  That  is  very
 important.  hecause  whenever  we  study
 economic  planning  in  the  world,  the
 auestlon  is  asked  ‘Can  planning  be
 democrstic?  Is  planning  consistent
 with  democracy?’.  The  Panning  Com-
 mission.  in  producing  this  Plan.  has
 supplied  the  answer.  and  an  effective
 answer  too,  that  it  is  possible  under
 democracy  to  olan  and  to  plan  ef-
 fectlvely  as  well.  I  am  one  of  those
 who  have  always  felt  that  if  real  olan-
 ning  has  to  succeed.  it  has  to  be  on
 a  voluntary  basis  and  under  a  demo-
 cracy.  From  this  standpoint,  I  regard
 this  Plan  as  important  not  only  in  the
 annals  of  economic  planning  in  this
 country,  hut  in  the  world  as  a  whole.

 Tt  is  said  that  the  Planning  Com-
 mission  has  taken  a  very  long  time  for
 the  preparat‘on  of  the  Plan.  But  we
 very  easily  forget  that  in  a  country
 like  Russia  where  planning  was  first
 tried.  it  was  only  eleven  years  after
 the  Revolution.  that  the  First  Five  Year
 Plan  was  produced.  The  Revolution
 took  place  in  October.  39l7,  and  the
 First  Five  Year  Plan  ‘a  US.S.R.  was
 produced  only  in  1928,  But  in  India
 even  before  the  advent  of  political
 freedom,  88  early  as  October,  946  when
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 the  interim  Government  was  formed,
 an  Advisory  Planning  Boara  was  con-
 stituted  under  the  cairmanmsnip  ot
 Mr.  Neogy,  and  that  gave  birth  later
 on  to  the  Planning  Commission,  and
 within  less  than  two  years,  the  Come
 mission  has  worked  hard,  hastried  to
 study  various  problems  from  mere
 scratch—-because  there  was  no  tradi-
 tion  of  planning  before  it—and
 has  finally  produced  this  Plan  after
 consulting  various

 jal
 and  various

 shades  of  public  opinion  in  the  county.
 ‘sherefore,  I  do  not  agree  with  those
 who  are  apt  to  think  that  the  Plan-
 ning  Commission  has  rather  delayed
 4n  the  production  of  this  Plan  If  we
 study  the  draft  outline  minutely  and
 also  go  through  the  latest  form  of  the
 Plan,  we  are  apt  to  conclude  that  the
 latter  is  an  improvement  on  the  draft
 plan.  in  several  wavs.

 Let  us  take,  first.  the  very  impor-
 tant  and  big  problem  of  unempioy-
 ment.  When  I  spoke  on  this  draft
 Plan,  last  time  in  this  House.  I  laid
 emphasis  on  this  aspect  and  had  ore
 gested  that  the  Pianning  Commission
 should  consider  and  analyse  the  prob-
 lem  of  unemployment.  and  if  possibie
 add  a  chapter  on  that.  I  am  very  glad
 to  find  that  a  chapter  has  been  added.
 In  a  very  valuable  chapter  they  have
 tried  to  analyse  the  implications  of
 ful!  employment.  how  it  might  lead  to
 inflationary  trends.  and  how  within
 the  limited  resources  at  our  command.
 it  is  possible  to  provide  for  fuller  em-
 ployment.

 The  greater  emphasis  on  village  and
 cottage  industries  is  certainly  wery
 welcome,  In  the  draft  oulline,  the  pro-
 vision  of  Rs.  five  crores  which  had
 been  made  in  this  connection,  has  now
 been  increased  to  Rs.  45  crores,  in  ad-
 dition  to  Rs.  16  crores  which  would  be
 spent  by  the  States.  There  is  also  pro-
 vision  for  non-expansion  of  large
 scale  industries.  So  far  as  consumer
 goods  are  concerned.  taking  textiles
 for  instance.  the  House  has  before  it  a
 Bill  introudced.  which  seeks  to  levy
 a  cess  on  mill  cloth.  I  only  hope  that
 this  princip!e  of  levying  a  cess  on  large
 scale  industries.  to  encourage  and  help
 corresponding  small  scale  and  cottage
 industries  will  be  pursued  further.  in
 the  sphere  of  sugar.  rice  and  oi]  mills

 In  the  draft  outline,  there  was  men-
 tion  about  the  reform  of  administra-
 tion.  I  am  happy  to  find  that  in  the
 final  Plan  this  aspect  has  been  given
 additional  importance.  and  right!v  so.
 We  all  know  that  w'thout  an  honest
 and  efficient  administration,  it  will  be
 very  difficult  to  implement  the  Plan.
 The  subject  of  declaring  the  properties
 of  all  Government  servants,  which  was
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 debated  in  this  House  some  time  ago.
 finds  a  place  in  the  Plan,  and  it  is.  laid
 down  therein  that  as  a  matter  of  poticy,

 ,  all  Government  servants  should  be
 asked  to  declare  their  movable  and
 immovable  properties,  not  only  theirs
 but  also  of  their  near  relatives.  If  that
 is  followed-—-and  I  have  every  hope
 that  it  will  be  foilowed—it  will  go  a
 Jong  way  in  mak  ng  our  administration
 clean  and  efficient.

 So  far  as  the  problem  of  food  is  con-
 cerned,  the  Plan  has  given  it  topmost
 priority.  A  substantial  portion  of  the
 Rs.  2,000  and  odd  crores,  is  going  to  be
 spent  on  the  development  of  agricul-
 ture,  and  stepping  up  the  production
 of  tood.  I  would,  however,  say  that
 the  original  target  of  achieving  self-
 sufficiency  in  food  should  be  fixed  more
 difinitety.  In  the  draft  outline,  it  was
 visualised  that  imports  of  foodgrains
 will  have  to  to  the  tune  of  three
 miliion  tons  pe  some  years.  In  the
 final  Plan,  hopes  have  been  expressed
 that  imports  should  be  stopped  as  early
 as  possible.  ३  would  humbly  suggest
 thsi  it  should  be  very  clearly  and  cate
 gorivally  stated  that  at  the  end  of  the
 Plan.  namely  at  the  end  of  1956,  all
 imports  of  foodgrains  will  be  stopped
 completely.  I  say  this,  not  because  I
 have  any  doubts  about  it,  but  because
 there  is  an  additional  reason  that  in
 planning.  in  order  to  make  it  success-
 ful.  we  have  to  rouse  the  will  power
 of  the  naton.  And  it  has  a  very  great
 Psychological  advantage.  If  we  decide
 about  a  thing,  then  we  must  try  to
 achieve  it  at  all  costs.  and  that  arouses
 and  evokes  the  enthusiasm  of  the
 masses.

 So  far  as  land  policy  is  concerned,  I
 had  suggested  and  many  others  as  well,
 that  there  should  be  a  ceiling  on  the
 existing  holdings  also.  So  far  as
 future  resumption  or  acquis‘tion  af
 land  is  concerned,  even  the  draft  cut-
 line  had  provided  that  there  sheuld  be
 a  ceiling.  ButI  am  very  happy  to  find
 that  the  final  Plan  lays  down  categori-
 cally  that  an  absolute  limit  to  the
 amount  of  land  which  any  individual
 may  hold.  ought  to  be  there.  That,  I
 think,  is  a  definite  improvement  on  our
 land  policy.  I  may  add  further  that
 the  limit  also  may  be  indicated,  so  far
 as  the  existing  *:9ldings  are  concerned,
 Just  as  the  Plenning  Commission  has
 laid  down  three  times  the  fam‘ly  hold-
 ing  as  the  limit,  for  future  acquisition
 or  resumption.  we  may  lay  down
 roughly  the  limit  for  the  existing  hold-
 ings  also.  Of  course,  it  ह 1  differ  with
 different  States.  We  may  lay  down
 sti]]  that  the  existing  holdings  also
 should  be  ten  times  the  family  ho'ding,
 subject  to  a  maximum  of  200  acres.

 Aa  Hon.  Mewber:  Too  much.
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 Prof,  Agarwal:  Such  8  clarificat‘on,
 I  think  would  r®sult  in  arousing  more
 enthusiasm  in  the  people.

 So  far  as  education  is  concerned,  I
 am  glad  to  find  that  basic  education
 has  been  given  additional  importance.
 I  think  the  time  has  come  when  basic
 education  shou'd  not  be  tried  only  on
 an  experimental  sca‘e  in  a  few  parts.
 It  is  now  high  time  that  this  ‘learning
 through  doing’.  ‘learning  through  some
 production  and  manual  labour’  is  made
 the  very  foundation  of  our  future  edu-
 cational  structure.  And  r  am  confi-
 dent  that  if  we  desire  to  achieve  suc-
 cess  so  far  as  this  Plan  is  concerned,
 basic  education  on  a  very  large  scale
 will  be  given  a  fair  chance  in  this
 country.

 So  far  as  competitive  pr'vate  enter-
 prise  is  concerned,  some  structural
 changes  have  been  suggested.  firstly,
 about  coo

 peration
 and  second!y,  about

 State-trading.  that  is  to  say,  trying
 to  eliminate  the  profit  motive  as  far
 as  possible.  That  is  one  of  the  struc-
 tural  changes  which.  I  hope.  w‘ll  be
 implemented  in  all  earnestness,

 So  far  as  finance  is  concerned,  the
 final  Plan  has  suggested  a  number  of
 additions.  There  are  90  crores  for
 community  projects.  30  crores  for
 minor  irrigation  works  on  which  many
 of  us  had  laid  emohasis.  50  crores  on
 the  development  of  an  ‘ntegrated  steel
 p-ant  as  a  very  important  basic  indus-
 try  in  this  country.  49  crores  for  in-
 dustrial  housing.  15  crores  for  assis-
 tance  in  scarcity  areas  which  upset  our
 plans—and  it  is  good  that  we  have  pro-
 vided  for  this  contingency,  15  crores
 for  local  works.  on  which  also  we  had
 laid  emphasis  because  we  thought  that
 if  we  tried  to  arouse  -the  enthusiasm
 of  the  people.  we  must  take  up  these
 small  local  projects  which  cou'd  be
 implemented  under  the  very  nose  of
 the  people  and  they  could  watch  their
 progress  from  day  to  day.  This  pro-
 vision  of  5  crores  will  be  a  very  help-
 ful  addit‘on.  Four  crores  have  been
 provided  for  social  welfare  agencies,
 especially  for  women.

 A  lot  of  criticism  is  directed  against
 foreign  aid  which  is  visualised  in  the
 Plan.  So  far  we  have  received  about
 56  crores.  Now  more  may  come.  Al-
 though  I  also  believe  that  foreign  aid
 on  a  very  large  extent  is  bound  to  be
 hazardous  even  politically,  I  do  not
 understand  the  criticism  of  those  who
 are  against  foreign  oid  as  such.  Do
 we  forget  that  even  America  had  to
 resort  to  foreign  aid  in  the  early  stages
 of  her  economic  development?  Even
 Russia  had  to  take  aid  from  Ameri.ca.
 But  is  Russia  today  under  America?
 Or  has  America  anything  to  do  with
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 Russia?  They  are  just  poles  asunder.
 Therefore.  that  our  taking  foreign  al@
 irierely  from  some  country  or  the  other-
 is  undesirable—even  though  it  may  be
 even  less  than  ten  per  cent.  of  the
 total  outlay—is  something  which  {
 cannot  understand.  But  when  some
 friends  opposite  tell  us  that  Ind‘a  is
 under  the  shadow  of  America,  thet
 inere!y  taking  some  money  from  Ame-
 rica—although  it  may  be  without  any
 strings—is  very  hazardous,  I  would  like
 to  make  it  very  clear  that  our  country
 will  accept,  ani  I  ‘think  the  Govern-
 ment  will  have  no  hes’tation  to  accept,
 any  foreign  aid  from  any  country  070-
 vided  it  is  free  from  any  political
 strings.

 So  far  as  our  financial  resources  sre
 concerned.  deficit  financing  to  the  tune
 of  240  crores  has  been  visualised.  Nuw,
 this  corresoonds  to  the  release  of  ster-
 ling  balances  during  the  period.  ‘There-
 fore.  I  do  not  look  at  this  deficit  financ-
 ing  in  any  suspicious  way.  In  fact,
 our  Finance  Minister  who  is  very
 moderate  in  these  th'ngs  and  who  will
 never  take  a  jeap  in  the  dark,  has
 provided  for  it  as  a  very  safe  thing,
 and  whatever  gap  is  left  over  could
 be  made  up  either  through  internal
 taxation  or  borrowing  if  we  could  not
 get  some  additional  aid.  I  would,
 however.  lay  emphasis  on  one  point
 and  that  is—let  us  regard  the  taoping.
 of  idle  manpower  in  this  country  as
 an  important  aspect  of  capital  forma-
 tion.  We  talk  of  capital  formation  as
 if  all  planning  can  succeed  only  with
 money—rupees.  annas  and  pies.  But
 we  should  not  forget  that  the  man-
 power,  the  enforced  idleness,  in  this
 country  js  the  most  important  asset  in
 this  country  anc?  that  we  must  care  for
 that  capital  formation  in  that  sense.
 If  we  depend  on  this  voluntary  effort.
 it  will  not  only  save  us  enormous
 amounts  of  money  but  will  also  be
 helpful  in  tapping.  in  arousing  and
 evoking  the  enthusiasm  of  the  people,
 because  without  tapping  this  enthusi-
 asm  it  will  be  impossible  to  achieve
 any  great  results.

 I  wil)  not  go  into  other  details.  So
 far  as  commercial  policy  is  concerned,
 the  Plan  has  added  a  valuable  chapter
 on  stepping  up  of  exports  and  restric-
 tion  of  imports.  But  I  would  only  sug-
 gest  this:  let  the  Planning  Commission
 think  in  terms  of  lanning  for
 Swadeshi.  Unfortunate  fy.  in  these
 days  we  have  forgotten  that  word.

 Shri  B.  S.  Murthy  (Eluru):  Yes,  yes.
 Kumari  Annie  Mascarene  (Trivan-

 drum):  Very  much.
 Prof.  Agarwal:  We  purchase  things.

 We  do  not  see  whether  it  is  made  in
 India  or  outside.  When  I  was  in
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 Japan  a  few  years  ago  when  Japan
 was  under  occupation,  I  found  that
 although  Japan  was  under  the  Ame-~
 ricans,  they  would  not  forget  to  write
 on  every  minutest,  small,  commodity
 that  they  produce  ‘Made  in  Japan’,  al-
 though  it  may  be  made  in  occupied
 Japan  We  in  Ind a  have  to  lay  more
 emphasis  on  this  Swadeshi  spirit,  not
 Swadeshi  spirit  only  tor  mill  goods  but
 Swaadeshi  spirit  in  the  sense  that  I
 found  in  Japan.  There  aimost  every
 household  uses  cottage  products,  not
 mill  products,  but  cottage  products  and
 they  take  pride  in  it.  Why  not  we  do
 the  same  thing?  We  can  of  course
 ask  the  Government  to  purchase  Khadi
 and  cottage  products.  But  why  should
 every  Indian  household  not  patronise
 these  cottage  products?  It  is  from
 that  pont  of  view  that  I  attach  the
 greatest  importance  to  this  Swadeshi
 spirit.

 पंडित  अल पु  राय  शास्त्री :  सब  स्वेदी

 हो,  मगर  भाषा  न  हो  (व्यंग्यात्मक)!  भाषा

 भी  स्व देशों  हो

 Prof.  Agarwal:  The  Plan.  of  course,
 cannot  be  called  perfect.  No  Plan  can
 be  perfect  in  that  sense,  because  we
 can  always  find  faults  and  suggest,
 some  new  developments.  But  I  would
 like  tc  take  this  opportunity  of  ap-
 pealing  to  all  sections  of  this  House
 and  all  shades  of  opin‘on  in  this  coun-
 try  to  take  this  Plan  as  an  honest
 effort  in  the  right  direction  and  to
 harness  all  our  resources  and  all  our
 enthusiasm  for  making  it  a  success.
 The  Press,  the  Radio,  the  Cinema  and
 all  of  us  can  gather  together  our  re-
 sources  and  see  that  this  first  Plan  of
 this  country  under  a  democratic  set-
 up  gets  a  fair  deal  and  the  country
 marches  from  progress  to  progress.

 Shri  Meghnad  Saha  _  (Calcutta—
 North-West):  My  predecessor  just  now
 said  that  planning  in  this  country
 started  from  the  year  1946.  He  has
 Just  overlooked  that  a  National  Plan-
 nitlg  Committee  was  formed  in  1938,
 and  I  recall  the  circumstances  under
 which  that  Committee  was  formed.  At
 that  time  the  Congress  Government
 had  just  taken  office  and  one  of  the
 provincial  Min‘sters  of  Industries,  who
 now  occupies  a  very  prominent  place
 in  the  Treasury  Benches,  opened  a
 match  factory  and  said:  “We  have
 taken  a  very  great  step  towards  indus-
 trialisation.”  Sir,  it  was  atthat  time
 that  Netaji  Subhas  Chandra  Bose  who
 was  Pres‘dent  of  the  Congress  conven-
 ed  a  conference  of  the  Members  of  In-
 dustries  and  certain  other  scientists
 and  industrialists  at  Delhi.  And.  there
 they  unanimously  passed  the  resolu-
 tion  that  our  problems  of  poverty,  un-
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 enjoyment,  national  defence  and  eco.
 nomic  regeneration  could  not  be  solv--
 ed  without  large-scale  industrialisa-
 tion.  At  this  meeting  it  was  proposed
 that  the  National  Planning  Committee
 be  formed  and  the  present  Leader  of
 the  House  was  elected  to  be  the  Chair-
 man.  And,  as  we  all  know,  the  Na-
 tional  Planning  Committee  met  for
 two  years  at  Bombay  and  held  many
 useful  discussions.  until  the  leaders
 were  clapped  in  jail.  But  the  labours.
 of  this  National  Pianning  Committee
 have  been  published  in  26  volumes  due
 to  the  energy  of  my  friend,  Prof.  K.  T.
 Shah,  who  is  very  much  missed  in  this
 House  today.  I  have  compared  the
 head-‘ngs  of  the  different  topics  of  the
 National  Planning  Committee  and  4
 find  that  the  present  headings  are  al-.
 most  identical  with  the  omission  of:
 four  items.  These  are:  Chemical  In-
 dustries,  Mining  and  Metallurgical  In-
 dustr’es,  Manufacturing  Industries,
 Engineering  and  Scientific  Instrument
 Industries,  because,  according  to  the-
 resolution  of  the  Congress  Government
 in  1948,  all  industrial  development  has.
 been  relegated  to  the  private  sector,
 which  I  think  is  a  very  dangerous  ard.
 retrograde  proposal.  Sir.  the  delibera-
 tions  of  the  National  Planning  Com-
 mittee  were  looked  upon  with  derision
 by  the  powers  that  were  then,  but  such
 was  the  force  of  public  opinion  and
 world  opinion  that  a  number  of  cap-
 tains  of  industry  met  at  Bombay  in
 943  and  produced  what  is  called  the
 Bombay  Pian  and,  in  deference  to  the
 recommendations  of  this  Plan.  one  cof
 the  members  of  this  Committee.  Sir
 Ardeshir  Dalal.  was  appointed  to  be
 the  Minister  of  Planning  and  a  Depart-
 ment  of  Planning  was  formed.  He  ap-
 pointed  about  36  industrial  panels  so
 that  they  may  produce  short  and  Jong-
 term  targets  for  the  industrialisation
 of  the  country.  But,  instead  of  confin-
 ing  itself  to  pJanning,  this  department
 also  tried  to  do  the  execution  of  the
 planning.  The  proper  function  of  the
 Planning  Commiss‘on  is  to  be  the
 architect  of  national  re-construction,
 but  not  to  take  upon  itself  the  burden
 of  reconstruction.  This  is  to  be  left
 to  the  Ministries  and  it  was  on  account
 of  this  reason  that  it  met  wth  hosti-
 lity  from  other  Ministries  and  it  was
 abolished.  When  the  National  Gov-
 ernment  took  power.  there  was  no
 Planning  Commission,  But.  for  the
 first  few  years,  as  far  as  Industrial
 Planning  was  concerned,  it  was  left  to
 the  D'rector  General  of  Industries;  as
 fax  as  Power  and  Irrigation  was  coti-
 cerned,  it  was  left  to  the  Central  Elec-
 tric  Board,  and  to  the  CWINC.  I  do
 not  know  what  the  function  of  the
 Planning  Advisory  Board  was.  I  was
 appointed  a  member  of  it  but  I  resign-
 ed  on  the  second  meeting,  because  I'
 found  it  was  packed  with  reactionary
 officers.
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 (Shri  Meghnad  Saha]
 The  National  Planning  Committee  as

 well  as  the  Bombay  Planners,  all
 thought  that  the  standard  of  living  in
 this  country  could  not  be  raised  with-
 out  industrialisation.  As  a  matter  of
 fact.  the  Bombay  Planners,  who  were
 all  hard-boiled  industrialists,  held  that
 the  standard  of  living  in  this  country
 could  be  doubled  in  a  period  of  5
 Years  if  you  spent  about  10,000  crores
 of  rupees,  in  three  stages.  each  of  five
 years.  And.  of  this  amount,  rupees
 four  thousand  five  hundred  crores  or
 45  per  cent.  was  to  be  spent  on  indus-
 trialisation.  They  thought  that  in  the
 :frst  Five-Year  Plan,  it  will  be  possible
 to  spend  1,400  crores  of  which  740
 crores  were  to  be  spent  on  industries.
 Now,  this  was  the  money  of  939  and
 since  there  has  been  the  force  of  infla-
 tion,  if  we  have  to  follow  the  Plan,  we

 shave  to  spend  rupees  5,600  crores  ‘n
 the  first  flve  years.  Now.  our  Treasury
 ‘Benches  cannot  find  more  than  2,069
 crores  of  rupees  and  therefore  what
 they  have  done  is  to  drop  industriali-
 sation  altogether;  along  with  that  also
 Education  and  Health.

 Now  what  has  been  our  income?
 Before  the  War.  the  income  of  the
 average  man  in  this  country  was  cai-
 culated  to  be  Rs.  65  in  terms  of  the
 937  rupee.  We  are  now  told.  that  as
 a  result  of  five  years  of  Congress  rule,
 the  income  has  gone  down  by  Rs.  six
 and  therefore  the  income  has  fallen  to
 Rs.  59  There  has  been  a  progressive
 deterioration  about  ten  per  cent.  in
 our  average  income.  And,  remember-
 ing  further  the  fact  that  most  of  the
 profits  have  been  concentrated  in  the
 hands  of  a  few  industrialists.  some  of
 whom  from  a  mere  figure  of  two  crores
 have  grown  to  be  possessors  of  200
 crores.  you  must  admit  that  the
 average  man’s  income  has  gone  down
 by  20  per  cent.  And  we  all  feel  that;
 everyone  of  the  people  excepting  a  few
 officials  and  industrialists  feel  it.  And.
 in  order,  probably,  to  arrest  this  wor-
 sening  state  of  affairs,  a  Planning  Com-
 mission  was  appointed  just  two  years
 ago  with  fresh  men  and  minds.  We
 have  got  their  plans  before  us.  Now,
 according  to  the‘r  own  admission,  our
 income  would  be  doubled  in  27  years.
 Now  27  years  is  a  long  period  in  this
 competitive  world  of  these  days.  Na-
 turally,  I  think,  even  after  27  years,
 our  income  would  come  to  about  one-
 tenth  of  the  income  of  the  average  citi-
 zens  of  U.S.A.  So.  this  Planis  leading
 us  to  what  we  might  call  the  economic
 extinction  and  political  nirwan.,

 Let  us  analyse  the  cause  which  has
 led  us  to  the  strange  Plan.  In  place
 of  the  2.500  crores  of  rupees  set  apart
 by  the  Bombay  Planners  for  industria-
 lisation,  we  have  provided  a  meagre
 sum  of  Rs.  306  crores.  This  sum  ‘ne
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 cludes  the  sum  which  will  be  spent  on
 industries  propery  and  also  half  of
 power  and  irrigation.  Of  this  94  crores
 are  to  be  obtained  from  the  public  sec-
 tor  and  212  crores  from  the  private
 sector.  Therefore,  we  find  that  indus-
 trialisat‘on  has  been  completely  ignor-
 ed.  Of.course,  the  Government  has
 got  in  hand  the  Sindri  Fertiliser  Factory
 which  is  not  due  to  this  Government
 but  due  to  the  initiative  of  my  friend,
 Sir  Ramaswamy  Mudaliar.  “We  also
 have  the  River  Valley  Projects  in  our
 hands,  the  multi-purpose  projects,
 which  have  as  I  have  a  mind  to  say,
 led  to  multi-purpose  corrupuom.  44us
 is  also  due  to  the  initiative  of  my  friend
 Dr.  Ambedkar.
 4  PBL

 In  fact,  I  have  myself  gone  and
 seen  the  Sindri  Factory.  I  think  it
 is  a  won  record  for  us.  It
 completely  belies  the  industrialists,
 statement  that  when  industrialisation
 is  left  to  Government,  it  is  bound
 to  be  expensive  and  very  ruinous.  I
 totally  differ  from  that  view.  Though
 the  original  capital  was  to  be  Rs.  ten
 crores  they  have  spent  Rs.  23  crores,
 but  I  do  not  think  it  is  unjustified,
 considering  the  fact  that  the  factory
 is  producing  as  much  85  was  con-
 templated  and  the  fertiliser  is  being
 produced  at  a  much  less  cost  than  in
 other  countries.  Unfortunately,  this
 Sindri  Factory  has  been  made  over
 to  a_  section  of  very  reactionary  in-
 dustrialists.  with  consequences  which
 I  see  will  be  very  dire  for  the  country.
 In  company  with  my  hon.  friend  Dr.
 S.  7,  Mookerjee.  who  was  responsible
 for  the  growth  of  this  Factory,  I  went.
 there  and  we  heard  loud  complaints
 from  the  labourers.  The  Prime  Minis-
 ter  always  wants  the  cooperation  of
 everyone  and  I  hope  he  will  listen  to
 this.  While  the  Factory  was  being
 built.  the  labourers  worked  with  a
 determination  thinking  that  this  was
 the  country’s  work,  but  whereas  in

 the  planning  of  this  Factory  the  in-
 dustrialists  had  no  hand.  they  have
 now  come  in  and  they  are  trying  to
 take  all  the  subsidiary  industries  into
 their  hands.  They  are  trying  to  re-
 duce  the  wages  and  amenities  of  the
 labourers.  and  the  labourers  told  us
 that  if  this  thing  goes  on.  it  wii!  have
 very  dire  consequences  on  the  Factory.

 Shri  T.  K.  Chandhuri:  There  is  a
 strike  notice.

 Shri  Meghnad  Saha:  I  find  that  in
 the  industrialists’  plan,  for  which  Gov-
 ernment  accepts  responsibility,  it  is
 envisaged  that  from  1°32  million  tons
 of  iron  and  steel  in  3950-5i,  the  pro-
 duction  would  go  up  to  2°30  million
 tons  after  five  years  through  the  prl-
 vate  sector.  I  have  calculated  the
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 rate  at  which  our  production  of  iron
 and  steel  would  be  doubled.  It  works
 out  to  eight  years.  Iron  and  steel  is
 the  key  of  key  industries,  We  bad  an
 installed  capacity  of  12  million  tons
 in  943  and  actually  produced  almost
 that  amount,  but  after  that  the  indus-
 trialists  of  this  country  have  been
 going  on  purposely  reducing  the  pro-
 duction.  Their  idea  seems  to  _  be,
 “Produce  less.  If  the  country  is  in
 short  supply,  earn  more.”  This  is  the
 eternal  policy  of  the  _  industrialists.
 We  have  been  told  that  the  present
 requirements  of  iron  and  steel  are
 two  and  a  half  million  tons  and  we  are
 probably  buying  the  remaining  Vs
 million  tons  or  so  from  foreign  coun-
 tries  by  paying  exorbitant  prices.
 Now.  why  should  this  be  so?  I  think
 that  in  1949,  at  the  initiative  of  the
 Director  of  Industries.  this  question
 was  carefully  gone  into  by  the  Minis-
 try  of  Industries  and  I  shall  read  to
 you

 from
 the  Press  Communique  issu-

 en:

 “Government  therefore  intend
 tu  set  up  new  works  for  increase
 ing  the  indigenous  steel  production
 by  one  million  tons.  Two  alter-
 Native  schemes  are  under.  consi-
 deration—the  establishment  of  a
 unit  with  a  capacity  of  one  million
 tons  and  the  setting  up  of  two
 plants  with  a  capacity  of  half  a
 million  tons  each.  Three  engi-
 neering  firms  of  _  international
 reputation  have  been  obtained  to
 make  a  rapid  survey  and  give  a
 technical  report  to  the  Govern-
 ment  with  regard  to  the  types  of
 works  to  be  installed.  and  thev
 are  actually  working.  The  consul-
 tants  have  completed  the  survey...”

 Mind  you,  this  was,  in  early  1949,  i.e.
 nearly  three  and  a  half  years  ago—

 “cand  the  reports  are  expected
 by  the  end  of  this  month...”

 They  got  the  reports.  And  then  they
 said—

 a  ..Government  expect  to  take
 a  decision  in  three  months.”

 So,  we  ought  to  have  started  these  iron
 and  steel  factories  for  the  production
 of  one  million  tons  of  iron  and  eteel,
 which  would  have  removed  the  long-
 felt  need,  even  as  far  back  as  1949,
 No  action  was  taken  by  this  Govern-
 ment  for  the  last  three  years  and  now
 we  have  surrendered  ourselves  to  the
 iron  and  steel  producers  of  this  coun-
 try.  We  have  given  them  about  Rs.
 8  crores  on  their  own  terms.  Govern-
 ment  have  gone  before  them  with
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 tended  knees,  and  requested  them,
 “Please  produce  more  iron  and  _  steel
 for  us.”  Can  anything  be  more  shame-
 ful  than  this  act?

 ‘Babu  Ramnarayan  Singh  (Hazari--
 bagn  West):  No.

 Shri  Meghnad  Saba:  I  am  telling
 that  as  regards  iron  and  steel  this
 country  is  in  the  best  position.  No
 other  country  in  this  world  has  got
 such  advantages.  We  have  the  best
 iron  ores.  We  have  the  best  raw
 materials  in  one  place.  and  the  last
 twenty-five  years’  working  has  shown
 that  we  can  produce  iron  and  steel  at
 half  or  two-thirds  of  the  cost  in  other
 countries.  As  a  matter  of  fact.  at  one-
 time  the  cost  of  production  in  India
 was  Rs.  50  less  than  that  in  America
 per  ten.  Instead  of  trying  to  force  up
 this  industry.  what  are  we  doing?  The
 Government  remained  inactive  for
 three  years  and  now  we  have  taken
 in  hand  a  programme  of  production
 which  will  give  us  double  the  quanti-
 ty  of  iron  and  steel  in  eight  years.
 If  this  thing  goes  on.  toreacha  penal
 of  ten  million  tons  we  shall  require
 something  like  24  yeags.  This  is  a
 state  of  affairs  which  no  Government
 ought  to  tolerate.  It  is  on  account  of
 the  short  supply  of  iron  and  steel  that
 it  is  impossible  for  us  to  start  many
 other  industries.  I  have  been  told  by
 this  Planning  Commission  that  our:
 requirements  of  iron  and  _  steel  loco-
 motives  is  2039  by  the  end  of  1956.
 but  the  Chittaranjan  Factory  would
 give  us  70  locomotives  and  the  Tatas
 will  give  us  200  locomotives.  So,  we-
 are  barely  getting  one-sixth  of  the
 locomotives  we  want  by  1956,  Conse-
 quently  we  have  to  order  all  the  re-
 maining  locomotives,  wagons  and”
 coaches  from  abroad.  Why  we  are
 tolerating  this  kind  of  position  {s  be-
 cause  there  is  no  iron  and  steel  in
 this  country.  Plenty  of  resources
 exist  all  around,  but  we  do  not  know
 how  to  explore  our  resources.  Our
 total  shioping  tonnage  is  0-384  million:
 tons  and  in  the  Five-Year  Plan  it  is
 contemolated  that  it  will  be  raised  to
 0-6  million  tons  in  five  years.  The-
 present  amount  of  shivoine  will  be
 doubled  in  about  seven  and  8  half”
 years.  If  we  go  on  in  this  way,  to
 get  a  decent  amount  of  shipping—not
 to  sneak  of  the  amount  of  shipping-
 which  England  has  got—we  shall  take
 about  hundred  years.  And  why  can
 they  not  wroduce  shipnine  in  this
 country?  Because  there  is  shortage  of
 steel.

 I  can  give  you  many  other  examples.
 These  will  show  that  not  onlv  has  our
 programme  of  industrialisation  been-
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 sacrificed  but  we  are  going  on  in  a
 direction  which  is  absolutely  ruinous
 for  the  country.  Now.  take  basic  in-
 dustries.  Government  says  that  it  will
 take  responsibility  for  the  deveop-
 ment  of  basic  industries.  What  are

 .basic  industries?  Power.  iron  and  steel.
 aiuminium,  heavy  chemicals,  etc.  ३
 ‘shail  illustrate  my  point  by  giving  you
 an  example.  Take  one  heavy  chemi-
 cal  alone-—sodium  carbonate’  which
 you  require  for  the  soap  industry  as
 well  as  for  the  glass  industry.  Both
 these  industries  are  in  a  state  of
 collapse.  Why?  Because  soda  ash  I!s

 .a  very  important  ingredfent,  Soda
 ash  sells  in  England  at  Rs.  I60  per  ton.
 In  this  country,  there  are  two  very
 Me€ficient  factories,  whose  work  was
 teviewed  by  the  Tariff  Commission.
 They  told  the  Tariff  Commission  that
 ‘soda  ash  cannot  be  produced  at  less
 ‘than  Rs.  360  per  ton.  We  gave  them
 protection.  What  has  been  the  result?
 Production  is  going  down  every  day.
 because  ‘these  producers.  who  are.  I
 “suspect,  probably  getting  Mcences  for
 the  purchase  of  soda  ash  from  abroad
 are  making  more  money  by  buying  it
 from  abroad  and  selling  it  dear  in
 ‘this  country.  \The  other  day  I  put  a
 question  about  the  price  of  soda  ash.
 3  was  told  that  the  price  of  soda  ash
 in  England  was  Rs.  252  per  ton  and
 therefore  the  price  of  Rs.  360  in  this
 country  is  not  exorbitant.  I  was  not
 at  all  convinced.  Y  consulted  the
 Chemical  and  Engineering  News
 and  found  that  the  price  of  soda  ash
 in  England  is  £34s.  which  comes

 on  about  Rs  160.  I  do  not  know
 -why  our  Minister  of  Commerce  870
 Industry  is  giving  us  always  wrong
 information.

 The  other  day  I  put  another
 ‘question  about  preferential  duty  on
 scientific  instruments.  If  you  buy
 ‘scientific  instruments  from  England
 you  have  to  pay  only  a  duty  of  25
 per  cent.,  while  if  you  buy  it  from
 ‘Germany  or  some  other  countries  you
 have  to  pay  a  duty  of  373  per  cent.

 ‘The  hon.  Minister  in  charge  _  stoutly
 denied  that  this  was  a  fact.  The  next

 -day  I  gave  him  the  schedule  of  tariffs
 and  he  had  to  admit  that  he  had  not
 this  information  at  his  disposal.  I

 think  hon.  Ministers  ought  to  study
 their  subjects  and  not  come  here  un-
 prepared.

 I  have  not  finished  my  tale  of  this
 soda  ash  industry.  Now  we  are  pay-
 ing  these  two  incompetent  companies,
 —whose  names  I  do  not  want  to  dis-
 close—about  Rs.  240  per  ton  for  pro

 -duction  of  45,000  tons  for  years  past.

 5  DECEMBER  1952  Five  Year  Plan  2408

 The  ‘Tariff  Board  went  into  this
 Question  and  they  said  that  {it  was
 Quite  possibile  to  produce  soda  ash  at
 competitive  prices  in  this  country.
 They  recommended  that  the  Factory
 at  Sindri  should  be  expanded  to  pro-
 duce  soda  ash,  and  that  a  number  of
 other  factories  should  be  set  up.  That
 was  in  the  year  of  grace  4949  and
 no  action  has  been  taken  on  it.  If
 the  Sindri  Factory  is  expanded,  it  can
 produce  soda  ash  at  competitive
 prices,  because  the  main  thing  requir-
 ed  is  ammonia  which  is  being  pro-
 duced  there  and  we  have  also  got
 people  who  have  been  trained  in  this
 kind  of  work  and  we  need  not  import
 foreign  experts.

 Mr,  Deputy-Speaker:  The  hon.
 Member  must  have  an_  idea  of  the
 time.  I  rang  the  bell.  but  nothing
 happene3.  He  is  going  on.  The  hon.
 Member  can  take  five  more  minutes.

 Shri  Meghnad  Saha:  You  have
 granted  protective  tariffs  to  about
 forty  industries.  If  you  go  into  the
 history  of  each  industry  you  find  that
 taking  advantage  of  the  protective
 tariffs  they  have  forced  up  their  prices
 and  they  have  made  more  money  as
 middlemen

 The  glass  industry  has  an  Installed
 capacity  of  12,000  tons.  Last  year
 they  produced  only  5,000  tons.  And
 this  year  for  the  last  three  months
 there  has  been  no  production  at  all.
 They  have  dismissed  or  sent  away  all
 their  staff.  Now  what  is  the  reason?
 These  manufacturers  of  glasses  are
 also  agents  for  import  of  Belgian  and
 English  glasses  and  talzing  advantage
 of  these  orotective  tariffs  they  are
 making  more  money  by  selling  foreign
 glass  than  by  producing  glass  here.
 This  has  been  the  effect  of  protective
 tariffs.  Eaving  all  these  industries
 to  the  private  sector  would  create
 very  bad  consequences.  There  are
 many  things  which  I  wanted  to  say,
 but  I  am  sorry  the  time  at  my  dis-
 posal  is  very  short.

 Some  Hon.  Members:  He  may  be
 given  more  time.

 Mr.  Deputy-Speaker:  I  have  given
 him  more  than  the  hon.  Members
 have  contemplated.  I  have  given  the
 hon,  Member  27  minutes.

 Shr]  Megbnad  Saha:  I  will  just
 finish.  I  will  give  my  points  to  other
 friends.  I  can  speak  for  three  hours
 on  this  subject.

 I  find  that  the  whole  question  of
 nations]  planning  has  undergone  8
 ship-wreck  on  the  question  of  capital
 formation,  because  the  Government
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 cannot  find  enough  capital  for  it.
 They  can  find  only  Rs,  400  crores  per
 year,  but  I  think  that  unless  we  can
 find  a  capital  of  about  a  thousand
 crores  per  year,  it  is  not  possible  to
 industrialise  this  country  and  to  ine
 crease  the  productivity  of  this  coun-
 try.  Here  we  are  putting  the  em-
 phasis  on  the  consumer  industry,  We
 are  not  putting  any  emphasis  on  the
 basic  industries.  That  is  the  source  of
 all  trouble.

 We  have  been  talking  of  Russian
 Five  Year  Plan.  The  basis  of  the
 Russian  Five  Year  Plan  was  quite
 different.  This  is  a  quotation  from  a
 letter  from  Lenin.  He  said:

 “We  shall  economise  on  every-
 thing,  on  our  clothing,  on  our  diet,
 even  on  our  schools.  We  have  to
 do  this  because  we  know  that  if
 we  do  not  establish  heavy  basic
 industries  we  cannot  build  up
 any  kind  of  industry  at  all  and
 without  that  we  shall  perish  as
 an  independent  country.”

 Now,  our  Planning  Commission
 think  otherwise.  They  have  given  a
 step-motherly  treatment  ०  indus-

 trialisation  and  if  it  represents  the
 ways  of  thinking  of  the  powers  that
 be.  it  means  the  perpetuation  of  our
 colonial  status  in  world’s  economy.
 Please  do  not  forget  that  capital
 formation  is  not  a  difficult  thing,  if
 you  just  pay  your  attention  to  these
 things.

 You  must  nationalise  all  your  banks.
 You  must  nationalise  insurance.  You
 must  put  a  ban  on  the  import  of  gold,
 jewellery  and  articles  of  luxury.  You
 must  control  export  and  import  trade,

 -so  that  capital  may  not  make  a  ftight
 ‘from  this  country  as  in  the  case  of
 the  jute  industry  you  were  allowing
 ‘the  flight  of  capital  from  India  to
 Pakistan  and  from  India  to  Scotland.
 Then  you  must  impose  8  turn-over
 ‘tax.  As  a  matter  of  fact  I  would  ask
 our  Minister  of  Finance  to  read  the
 book  of  Baiko  on  Russian  Planning.
 He  will  find  that  more  than  50  to  60
 per  cent.  of  the  money  which  was
 obtained  by  Russia  for  her  plans  was
 from  the  turn-over  tax.  I  heard
 several  Members  say  that  there  was
 a  lot  of  foreign  borrowing.  Foreign

 help  came  only  to  about  937  million
 roubles.  Two  hundred  and  fifty
 roubles  make  a  pound.  So,  it  just
 meant  four  million  pounds.  That  {s
 about  Rs.  five  crores.  That  {fs  nothing
 but  °00l  per  cemt.  of  their  total
 expenditure  on  planning.  They  ob-
 tained  a  major  portion  of  the  money
 for  planning  from  the  turn-over  tax.
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 Now  what  is  turp-over  tax?  Turne
 over  tax  is  8  sort  of  sales  tax.  It
 means  that  Government  controls  all
 the  consumer  goods  including  food
 and  you  have  to  pay  about  50  to  60
 per  cent.  more  than  the  actual  cost  of

 “production;  it  is  in  other  words  black-
 marketing  by  Government  for  the  sake
 of  the  country’s  industrial  advance-
 ment.  2)  this  black-marketing  money
 goes  to  production.  Now  it  certainly
 means  a  life  of  austerity.  Unless  you
 impose  upon  yourself  a  life  of  austeri-
 ty  for  years  to  come  you  cannot  do
 any  national  planning.

 I  remember,  in  4932  my  _  friend
 Pandit  Dnarmanand  Koshambi  had
 gone  to  the  Dneiper  Dam  to  see  how
 the  Russians  were  working.  He  told
 me  that  those  Russians  were  working
 like  devils  and  their  only  food  was
 potatoes,  bread  and  water.  On  that
 meagre  food  they  were  working  for
 their  great  dam.  at  that  time  the
 greatest  in  the  world.  which  increas-
 ed  Russia’s  oroductivity  very  much.
 They  were  doing  all  that  because  they
 knew  that  they  were  doing  work  for
 their  own  country.  Here  our  Prime
 Minister  always  tells  us  that  the
 common  labourer  should  work  hard
 for  the  country’s  Interest.  But  if  you
 allow  blackmarketing  and  blackmail-
 ing  of  the  type  which  I  have  exposed
 in  the  case  of  the  glass  industry,  the
 sodium  ash  industry  and  the  fron  and
 steel  industry  to  go  on,  how  do  you
 expect  him  to  work  hard?  I  would
 just  remind  you  of  mv  experience  in
 the  NMamodar  Valley.  We  went  to  5९७
 the  Bokaro  station.  There  are  about
 2.000  workers  here.  mostly  educated
 voung  men.  They  were  being’  kept
 like  beasts.  They  loudly  complained
 that  they  had  no  good  place  to  live
 in,  or  proper  food.  It  is  a  jungle  sort
 of  place  But  the  Directors  have
 erected  ovalatial  buildings  for  them-
 selves  and  once  in  six  months  they
 bring  their  friends  to  show  them  what
 wonderful  work  thev  are  doing!  When
 your  workers  are  being  starved  and
 treated  like  beasts.  what  could  you
 expect  of  them?  They  have  certainly
 a  right  to  non-cooverate  and  take  the
 consequences.  National  planning  re-
 quires  nationa)  austerity.-  austerity

 which  should  be  imposed  on  every-
 body.

 Mr.  Depnty-Sneaker:  Let  there  be
 less  talk  across  the  benches.

 Ghri  छह  Saha:  Sir,  I  have
 done.

 Shri  Raghuramaiah:  I  crave  for  the
 indulgence  of  this  House  because  I
 seem  to  have  suddenly  lost  mv  throat.
 But  my  enthusiasm  for  the  Plan  {s  so
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 great  that  I  could  hardly  suppress  my
 desire  to  say  a  few  woras  on  this
 very  auspicious  occasion.  I  consider
 it  a  very  great  pleasure  and  privilege
 to  support  a  plan  of  this  nature  put
 forward  for  the  first  time  in  the  annals
 of  our  country,  a  plan  which  has  got
 the  greatest  tribute  to  be  paid  to  it
 that  it  is  a  plan  produced  by  a  demo-
 cracy  in  its  early  and  most  infant
 stuge.  In  spite  of  all  the  unruly  ele-
 ments  that  pervade  in  this  country
 and  in  spite  of  all  the  heterogeneous
 elements  that  compose  the  national
 thought  of  this  country.  to  be  able  to
 evolve  a  plan  of  this  nature  in  a  de-
 mrecratic  setting  is  a  very  creditable
 thing.

 Mr.  Deputy-Speaker:  I  do  not  know
 if  hon.  Mombers  hear  at  that  distance,
 but  my  ear  is  constantly  troubled  by
 “On,  bo's”  and  “yes.  yes’s”.  It  is  un-
 nec‘essary.  All  hon.  Members  must
 hear  patiently.  It  is  not  a  matter
 where  any  one  person  can  have  his
 last  word.  It  is  the  progress  or  course
 cf  development.  I  therefore  appeal  to
 zi}  to  bear  patiently.  Democracy
 consists  in  toleration.  and  therefore  let
 the  House  hear  hon.  Members  on
 either  side  patiently.

 Shri  @agharamaiab:  Sir.  I  am  very
 grateful  to  you  for  the  help  you  have
 rendered  in  making  the  passage  of
 my  speech  easy.  But  I  would  say  I
 would  otherwise  miss  the  Opposition.
 because  I  have  always  taken  their
 interruption  as  a  comoliment.  and  that.
 is  the  only  way  in  which  they  have
 always  been  appreciating  me)

 When  the  Prime  Minister  said  this
 Yourning  that  the  way  to  look  at  the
 Plan  is  not  to  pick  boles  in  it  I  thought
 he  said  the  most  simple  and  elemen-
 tary  thing  that  should  be  said  about
 this  Plan.  And  when  Dr.  Lanka
 Sundaram  referred  to  {t  I  really
 thought  I  was  going  to  see  my  good
 friend  on  the  right  side  for  the  first
 time.  But  then  when  he  wept  on  to
 refer  to  his  “heart-bleeding”  I  was
 wordering  whether  ६  was  actually
 seeing  my  friend  in  his  physical  exis-
 tence  or  something  else.  He  was  re-
 ferring  to  community  projects  “in  my
 side  of  the  country”.  and  when  he  said
 that  obviously  he  was  referring  to  my
 side  of  the  country  also.  I  could  see
 nothing  there  which  would  bleed  a
 human  heart.  not  even  a_  chieken’s
 beart.  But  I  00  not  know  if  Dp,
 Lanka  Sundaram  has'a  heart  weaker
 than  a  chicken’s  heart.

 Dr.  Lanka  Sundaram:  WHard  boiled
 you  are!
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 Shri  Raghuramaiah:  I  am  only  say-
 ing  that  the  right  approach  is  not  to
 pick  holes.  You  must  see  what  a  colo-
 ssal  and  grand  attempt  has  been  made
 ro  asses3  the  national  resources  of  a
 country  which  had  been  —  suppressed
 for  ages.  I  was  amazed  at  the  colos-
 sal  ignorance  to  which  I  and  people
 like  me  have  been  put  by  the  foreign
 rule  which  preceded  this.  I  was  sur-
 prised  when  |  was  reading  this  morn-
 ing  that  our  water  resources  fre  equal
 to  those  of  the  United  States.  I  was
 surprised  how  little  of  the  water  we
 have  been  using  and  how  few  are
 aware  of  the  great  resources  we  have.
 The  foreign  rule  in  this  country  had
 resulted  in  one  great  calamity  for  us
 more  than  any  other,  and  that  is  it
 made  us  forget  our  own  greatness,  our
 own  great  resources,  and  they  made  us
 mere  parasites  on  other  countries.  For
 the  first  time  this  Government  and
 this  Planning  Commission  have  been
 able  to  assess  our  real  resources  and
 have  planned  for  the  proper  utilisation
 of  those  resources.  Of  course,  criti-
 cism  there  will  always  be.  To  those
 friends  who  always  look  to  Russia  for
 inspiration  I  would  like  to  tell  what
 Knicker  Broker  said  about  the  Soviet
 Five  Year  Plan.  We  was  referring  to
 a  conversation  between  two  Moscow
 citizens.  One  Moscow  citizen  was,
 addressing  the  other  who  was  running
 away.  He  asked  him,  “Where  are  you
 running?”  The  other  said.  “I  am
 going  to  fall  into  the  river.”  The  first
 asked,  “Why?”  The  other  replied,
 “Because  there  is  no  bread,  there  is  no
 butter.  and  there  is  no  meat  in  this
 countrv”.  The  man  who  hailed  him
 said.  “But  we  are  in  the  Five  Year
 Plan;  we  have  just  begun  it;  wait  till
 the  Plan  is  over.  There  will  be  plenty
 for  all.”  And  the  running  man  said,
 “tf  I  wait  there  won't  be  even  water
 to  fall  in  the  river”.  Of  course  it  is
 amazing  how  the  news  leaked  out  of
 the  Soviet  Union.  Knicker  Broker
 hiMself  said  that......  (Shrimatt  Renu
 Chak  ravartty:  But  what  happened  to
 the  river?)...although  there  are  200.000
 citizens  in  Moscow  there’  are  two:
 million  different  opinions  among  them
 about  their  Five  Year  Plan.  And
 somebody  asked  him,  “How  do  you
 know?  Thev  could  not  have  said  it  in
 public”’  He  said,  “No  doubt  in  the
 day  time  they  showed  us  an  astonish-
 jing  agreement  on  all  its  ohases  but
 those  dissentient  views  could  be  heard
 if  you  turn  yourears  to  the  bed’
 covers.”  I  am  only  trying  to  volnt
 out  that  criticism  is  the  cheapest.  thing
 for  anvbody  to  do.  If  does  not  cost
 anything.  Probably  it  gains  cheap:
 pbublicltv.  But  that  is  not  the  way
 that  responsible  Members  and  repre-
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 sentatives  of  the  people,  as  we  are
 should  look  at  it.

 I  look  forward  to  seme  constructive
 criticism.  and  that  isthe  only  way  this
 nation  can  show  to  others.  that  we
 here  are  people  bent  upon  doing  some-
 thing  great  at  the  very  commencement
 of  our  mational  existence.  I  hope  the
 rest  of  the  speakers  from  the  Opposi-
 tion  that  will  follow  will  take  it  in
 that  spirit  and  not  try  to  pick  holes
 as  Dr.  Saha  said—I  do  not  know  whe-
 ther  he  meant  it—that  this  will  lead
 to  economic  ruination.  While  he  him-
 self  criticises  that  we  have  not  plan-
 ned  enough,  that  our  national  income
 will  go  up  by  eleven  per  cent.  only,
 that  it  is  absolutely  nothing,  that  it
 will  take  twentyfive  years  to  double
 the  income.  he’  suggests  why  not
 nationalise  all  banks,  nationalise  all
 insurance  comPpanies—and  nationalise
 all  thought  aiso,  I  suppose  J  mean  the
 point  is  when  we  have  not  the  money
 to  go  ahead  even  on  a_  reasonable,
 modest  scale  and  when  थी  the
 avaiable  money  we  have  can  onlv
 enable  us  to  have  a  schesxe  which
 would  take  us  twentyfive  years  to
 double  our  income,  what  is  the  mean-.
 ing  of  thinking  of  nationalising  banks.
 nationalising  insurance  and  frittering
 awav  all  the  little  financial  resources
 we  have  on  those  things?  No  doubt
 thev  are  important:  they  are  basic.
 But  then  first  things  must  come  first.
 If  we  have  rot  planned  for  food  vou
 sav,  “What  is  the  use  of  this  plan;
 we  are  dving  of  hunger  and  of  starva-
 tion:  life  is  not  worth  Hving”  When
 we  plan  for  food  vou  sav.  “What  is
 the  use  of  this  plan:  we  have  not  got
 nationallsation  of  industries:  we  have
 not  got  anv  ather  Imvrovement  except.
 this””  |  would  sav  that  that  is  not
 a  verv  happy  criticism;  at  any  rate
 that  is  not  a  criticism  which  I  expect
 from  responsible  Members  of  this

 [Suri  ParasxarR  in  the  Chair]
 House.  And  the  most  _aston{shing
 thing  is  that  instead  of  supporting  a
 plan  like  this  which  aims  at  self-
 sufficiency  in  food,  Dr.  Lanka  Sunda-
 ram,  in  spite  of  his  reference  not  #०
 nick  holes  in  the  statement  of  Pafditii,
 has  been  picking  leaves  out  of  the
 two  volumes.  He  says  only  4  pages
 relate  to  feod  while  he  forgets  that
 more  than  Rs.  400  crores  are  to  be
 snent  directly  and  indirectly  for  food.
 After  all,  irrigation  projects.  what-
 ever  vou  spent  on  them  go  to  improve
 agriculture,  apart  from  the  power
 which  they  generate  which  will  be
 useful  for  industrial  purposes.  Then
 Community  Projects.  One  of  the  main
 noints  of  community  development  is
 the  improvement  of  agTiculture  io
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 Tural  areas.  We  should  not  forget
 that.  Therefore.  Sir.  I  would  say  it
 is  no  @0d  picking  out  holes.  Of
 course,  some  people  cannot  help  be-
 cause  they  cannot  pick  anything
 bettar.  When  I  was  hearing  Dr.
 Lanka  Sundaram,  I  was  reminded  of
 somebody  trying  to  scratch  the
 Imperial  Secretariat;  North  Block,
 with  the  little  finger.  It  is  a
 grandiose  Plan  and  it  irritates  me  to
 see  such  petty  thinking.

 Dr.  Lanka  Sundaram:  You  have
 said  the  right:  thing.

 Shri  Raghuramaiab:  I  am  only  try-
 ing  to  reflect  you  in  a  mirror,

 The  most  interesting  criticism  about
 this  Plan  is  this.  They  object  to
 foreign  aid.  Th@y  say  foreign  §  aid
 means  slavery.  Most  of  these  criti-
 cisms  come  particularly  from  one
 quarter  and  I  would  like  to  remind
 this  House  that  the  area  from  which
 I  come  or  rather  my  border  area
 Rayalaseema,—is  one  of  the  femine
 areas  and  for  the  famine  relief  there
 it  is  those  very  parties  who  have
 been  criticising  foreign  aid  that  have
 appealed  to  Soviet  Rugsia  and  China
 for  an  outright  eif—  If  taking  a  wan
 from  the  United  States  with  a  pilot
 like  Pandit  Jawaharlal  Nehru  on  our
 side.  who  will  never  allow  dependence
 on  foreign  nations  if  it  means  putting
 ourselves  at  their  mercy  is  objection-
 able.  I  would  like  to  know,  Sir,  taking
 om  outright  gift  from  the  Trade
 Tnions  of  Russia  and  China  is  any-
 thing  more  honourable  or  anything
 whicb  will  sustain  us  more  in  our
 indenendest  outlook.  Another  instance
 I  will  tell,  you.  One  of  the  journals
 in  this  citvy—I  do  not  know  whether
 it.  is  pyblished  here—but  I  dare  say
 it.  is  widely  circulated  has  been  the
 most  loudest.  in  criticising  this  foreign
 aid.  When  that  journal  was  in  trouble
 vDerhays  it  was  the  editor.  wel,  an
 anneal  was  made.  I  understand,  to  Mr.
 Pritt  of  Great  Britain,  the  barrister,
 to  come  and  defend  him  in  this  coun-
 trv.  Well.  Sir.  that  is  not  perhaps
 foreim  aid.  }  do  not  know  what  they
 ealt  it.  That  onlv  shows  that  only
 when  one’s  own  self  is  pinched.  it  Is
 oanly  then  १७  realises  things  after  all.
 in  the  interests  of  this  countrv.  there
 are  certain  times.  certain  moments.
 whe  we  cannot  avoid  the  foreign  aid.
 The  auestlon  5.  “Are  vou  ftakine  it
 with  your  head  bent,  or  the  contzery?”
 T  es  onlv  sav  that  so  Ione  as  this
 nartv  tules  the  countrv,  so  long  85
 Panrtit  Jawaharlal  Nehru  remains  at
 the  head  of  the  administration.  what-
 ever  loan  we  may  get.  {it  will  be  at
 our  dictation  and  for  our  benefit  and
 we  will  never  allow  this  country  %
 be  dragged  with  the  chartct  wheels  of
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 (Shri  Raghuramaiah)
 any  foreign  power.  Those  who  criti-
 cise  it  should  remember  not  to  beg
 little  charities  from  little  peoples.

 Mr.  Chairman:  Hon.  Members
 should  not  raise  their  voices  like  this.
 Whatever  the  hon.  Member  says  may
 not  be  acceptable  to  some  but  we
 should  keep  the  dignity  of  the  House.

 Shri  Ragboramatah  rose—

 Mr.  Chairman:  I  think  the  han.
 Member  had  finished  bis  speech,

 Shri  Raghuramalah:  No,  Sir.  Out

 of  cespect  for  the  Chair  I  only  temp-
 orarily  rested.

 Mr.  Chairman:  The  hon.  Member
 has  already  taken  Buy  minutes.

 Shri  Raghuramaiah:  Even  if  I  had
 taken  more  than  I!5  minutes  I  would
 request  you.  Sir,  to  use  your  discre-
 tion  in  my  favour.  I  would,  of  course,
 like  to  shorten  my  ‘speech.  The  key
 note  of  this  Plan  seems  to  be  the
 equitable  distribution  of  land,  self-
 sufficiency  in  food,  progress  and  pro-
 motion  of  basic  industries  in  the
 country.  I  hear  from  my  friend  Mr.
 Nambiar  the  word  “Aye”.

 Mr.  Chairman:  Order.  order.  The
 hon.  Member  may  put  his  own  points
 of  view  rather  than  trying  to  reply
 to  interruptions  of  other  Members.

 Shri  Ragharamaiab:  I  am  gratetul
 to  you.  Sir,  for  saying  that  others
 should  not  interrupt  sne  equally.  Of
 course,  I  will  not  mention  the  name,
 somebcdy  was  saying  something  when
 I  was  referring  to  land  reforms.  Of
 course.  our  land  reforms  are  more
 honest.  We  take  a  practical  view  of
 things.  I  remember  at  the  election
 time  one  of  the  parties  to  whom  I
 must  say  I  have  little  Mespect  be-
 cause  they  always  seem  to  be  bufting
 in  at  the  wrong  end.  went  on  dolng
 vropaeanda  that  land  would  be  distri-
 huted  to  every  person  at  the  rate  of
 five  acres.  Y  do  not  know  how  thev
 rould  give  five  acres.  The  cultivable
 land  in  this  countrv  is  so  little  that
 even  if  we.  started  dividing  it,  it  mav
 not  be  worth  it:  probably  it  will  be
 ope  acre  or  jialf  ¢m  acre...  After  all
 this  Plan  seeks  to  make  cquitable  dfis-
 tributinn  of  land.  When  once  vou
 limit  holdines  whatever  is  nutside  the
 limit,  natirativ  gets  distributed.  We
 are  not  eatisfed  even  with  that,  We
 have  recommended.  the  Planning
 Cammieeinn  hag  recommended  १०  the
 country  to  take  up  co-operative
 farming  and  I  suppose  co-operative
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 farmning  is  one  of  the  foundations.  of
 Russian  prosperity.  We  are  prepared
 to  try  that  experiment  here  and  the
 Planning  Commission  has_  given  its
 blessings  to  that  and  I  think  each  one
 of  us  should  try  to  encourage  co-
 operative  farming  and  that  would  go

 a  hong  way  to  increase  agricultural
 production  in  this  country.

 I  was  particularly  gratified.  Sir,  to
 find  that  considerable  attention  has
 bem  paid  by  the  Planning  Commis-
 sion  to  medical  and  public  health,
 particularly  malaria  contro]  and—one
 of  the  controls  which  would  please
 my  friend.  Mr.  V.  P.  Nayar,—tuber-
 culosis  control,—and  I  hope  by  the
 time  the  Plan  matures,  my  hon.  friend
 Mr.  Nayar  will  not  have  any  occasion
 to  put  any  further  questions  about
 tuberculosis.—and  also  for  the  opening
 of  vouth.camps  and  for  social  services.
 T  was  also  gratified  to  find  in  the
 Plan—thanks  to  the  lady  member  of
 the  Pianning  Commission  to  whom  I
 have  great  respect—some  provision
 made  for  encouraging  the  social  rela-
 tinonshins  and  women’s  welfare  move-
 ments  in  this  country.  This  is  an
 attemnt  af  an  all  rnund  social  progress
 to  increase  agricultural  production.  to
 secure  se@f-sufficiency  in  food  and  to
 rtnamnote  basic  Industries  and  I  repeat
 T  feel  it  ls  3  very  great  privileged  and
 honour  to  have  had  an  early  oppor-
 tunity  of  cnmmending  this  Plan.

 Of  course,  I  would  make  _  one  or
 two  suggestions,  particularly  in  re
 gard  to  projects.  It  is  most  unfor-
 tunate  that  in  the  matter  of  Nandikon-
 da  project.  a  blank  column  has  been
 left  in  the  report.  I  agree  it  was  due
 to  the  bungling  of  the  Provincial
 Government  that  it  has  happened  so.
 Probably,  if  the  Madras  Government
 had  only  considered  the  general  over-
 all  prosperity  of  the  whole  Province
 as  its  primary  concern  rather  than
 looking  at  it  with  a  narrow  and
 parochial  interest,  it  ‘would  have  gone
 on  with  the  project  and  the  matter
 would  have  been  ripe  for  the  Planning
 Commission  to  include  {t  in  the  Plan.
 Whatever  be  the  reason  it  is  certainly
 astonishing  that  a  province  like
 Madras,  which  contains  one  of  the
 largest  population  groups  in  this  coun-
 try  and  which  has  great  financlal  re-
 sources,  should  have  been  left  blank
 in  the  matter  of  river  valley  projects.
 I  understand  that  the  Khosla  Com-
 mittee  is  going  to  investigate  further
 into  some  aspects  of  the  Nandikonda
 project  and  that  it  will  take  ten
 months.  I  would  request  the  hon.
 Minister  for  Planning  to  give  an  as-
 surance  that  when  those  ten  months
 are  over,  he  will  see  that  the  Andhras
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 in  this  country  will  not  be  thrown  to
 the  wolves,  that  they  will  be  given  a
 proper  place  in  the  Plan  and  given  a
 place  of  priority  in  the  Plan.

 Shri  G.  90.  Somani  (Nagaur-Pali):  i
 rise  generally  to  welcome  the  final
 Five  Year  Plan  presented  by  the
 Planning  Commission,  which  deals  so
 exhaustively  and  comprehensively  with
 the  various  aspects  of  our  economic
 and  social  lite.  Undoubtedly,  our
 standard  ot  livmg  is  among  the  lowest
 in  the  world.  Our  average  per  capita
 income  has  been  estimated  at  Rs.  270,
 which  is  about  1/15th  of  that  in  the
 UK  and  L/e7th  of  that  in  the  USA.
 Again,  this  is  an  average  figure;  wh
 the  figure  of  lowest  income  is  taken
 into  account,  it  might  be  even  much
 less.  Such  being  the  situation  in  the
 country,  at  present,  certainly,  we  have
 to  mobilise  all  our  resources  and
 talents  in  doing  everything  possible  to
 raise  the  standard  of  living  of  the
 people.

 We  have  had  many  plans  in  the
 past.  But,  there  is  no  doubt  that  this
 is  the  first  realistic  attempt  properly
 to  assess  m  {full  detail  the  resources
 that  we  can  command,  and  the  prior-
 ities  according  to  which  the  various
 sectors  of  our  economy  have  to  func-
 tion.  I  hope  and  trust  that  all  our  poli-
 tical  parties,  in  spite,  of  their  ideologi-
 cal  and  other  diilerences,  will  see  their
 way  to  give  their  whole-hearted  co-
 operation  in  the  execution  of  the  na-
 tional  plan.  We  may  dijier  in  many
 respects  with  the  details  of  the  Plan;
 but  there  is  little  scope  for  difference
 of  opinion  with  the  basic  approach  of
 doing  everything  possible  for  raising
 the  standard  of  living  of  the  people.

 Mr.  Chairman:  Order,  order.  I  find
 that  many  hon.  Members  are  speaking
 amongst  themselves,  may  not  be  very
 loudly.  When  we  are  discussing  such
 an  important  subject,  when  an  hon.
 Member  is  expressing  his  views,  I
 think  it  is  desirable  that  there  should
 be  no  noise  in  the  House.  Even  if  what
 the  hon.  Members  want  to  speak
 among  themselves  is  very  urgent,  it  is
 not  desirable  that  they  should,  on  that
 ground  disturb  those  that  are  taking
 part  in  the  discussion.  I  hope  hon.
 Members  will  realise  the  importance
 of  the  occasion  and  the  responsibillty

 of  maintaining  dignity  and  will  not  in
 any  way  create  any  noise  by  speaking
 among  themselves  in  this  House.  Let
 the  hon.  Member  proceed.

 Shri  G.  D.  Somani:  I  hope.  that  all
 political  parties  will  unite  to  give  that
 public  support  and  enthusiasm  to  the
 Plan  which  it  deserves.
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 Coming  to  the  details  of  the  Plan,
 we  are  all  aware  that  the  first  Draft
 Outline  of  the  Plan  was  divided  into
 two  parts  and  it  had  an  objective  of  a
 financial  outlay  of  493  crores.  Against
 that  amount  of  outlay,  we  now  find
 that  an  amount  of  2069  crores  has
 been  ‘placed  as  the  amount  which  has
 to  be  mobilised  for  our  all-round  de-
 velopment  during  the  next  five  years,
 Even  with  the  substantial  addition  in
 the  size  of  the  Plan,  it  is  quite  obvious
 that  after  all,  it  cannot  be  called  over-
 ambitious.  It  is  modest  in  as  much  as,
 after  the  termination  of  this  five  year
 period,  the  per  capita  availability  of
 goods  and  services  is  not  going  to  be
 in  amy  way  much  larger  than  what
 we  had  in  the  pre-war  period.  That
 being  so,  we  have  to  ensure  that  every
 effort  will  be  made  to  see  that  the
 targets  laid  down  in  the  Pian  are  im-
 plemented  without  any  kind  of  obs-
 tacle  from  any  side.

 Coming  to  the  financial  resources
 that  have  been  laid  out  in  the  Plan,
 we  find  that  4]4  crores  will  be  avail-
 able  from  current  revenue  _  savings,
 capital  receipts  and  whatever  amount
 we  have  received  by  way  of  foreign
 aid  so  far.  This  leaves  a  gap  of  655
 crores  which  has  got  to  be  made
 either  by  additional  taxation  or  bor-
 rowing  or  deficit  financing  or  what

 ever  we  might  get  by  way  of  foreign
 aid.  Under  the  present  circumstances,
 it  appears  very  doubtful  if  any  major
 portion  of  this  amount  will  be  avail-
 able  from  additional  taxation  or  bor-
 rowings.  It  appears  that  in  the  ab-

 sence  of  foreign  aid,  the  Government
 and  the  Planning  Commission  will  be
 compelled  to  resort  to  deficit  financing
 on  a  much  larger  scale  than  the  upper
 limit  of  290  crores  which  they  have
 specified  in  the  Plan.  I  am  aware  of
 the  fact  that  the  country  has  suffered
 considerably  from  acute  inflation  du-
 ring  the  war  and  post-war  period,  and
 under  such  circumstances,  any  propo-
 sal  of  deficit  financing  gives  rise  to
 fears  of  inflationary  conditions  being
 intensified  again.

 Pandit  Algn  Rai  Shastri:  That  is
 right.

 Shri  6.  D.  Somani:  But,  I  think  the
 technique  of  public  finance  has  been
 developed  to  such  an  extent  recently
 that,  in  case  inflationary  tendencies  do
 revive  during  the  time  lag  between
 the  spending  of  the  money  and  the
 production  of  results,  it  would  be  pos-
 sible  for  the  Government  to  substan-
 tially  counteract  those  tendencies

 by  budgetary  and  foreign  trade  poli-
 cies.  My  submission  is  that  with  cer-
 tain  safety  measures,  deficit  financing
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 aay  be  a  sound  instrument  for  pro-
 moting  development  ona  p
 Oasis,

 ae
 far  as  innation  is  concerned,

 <  think  it  has  veeo  mostiy  due  to  the
 result  of  certain  worla  economic  aod
 political  factors.  Indicatzons  are  not
 wanting  to  show  tnat  witb  production
 increasing  not  oniy  m  this  country,
 but  also  in  otuer  countries  of  tne
 world,  world  ¢conomy  may  be  faced
 shortly  with  a  slump  07  cecession
 rather  than  any  tears  of  inflation
 being  intensities.  As  a  matter  of  fact,
 we  had  a  violent  slump  during  the
 early  part  of  this  year;  subsequently,
 there  has  been  steacy  recovery.  But,
 there  are  again  indications  of  a  re-
 eession  during  tne  last  tew  weeks.  The
 need  of  tne  present  t:me  ts  to  provide
 additional  purchasing  power  to.  the
 people  to  enable  them  to  buy  the  in-
 creasing  production,  which  is  already
 surplus  in  various  industries.  I  would
 therefore  like  to  say  that  if  the  re-
 sources  from  other  sectors  envisaged
 in  the  Plan  are  aot  forthcoming,  the
 Governmeat  and  the  Planning  Commi-
 ssion  should  not  hesitate  to  take  re-
 course  to  deficit  financing  subject,  of
 course,  to  such  safety  measures  as  the

 circumstances  may  warrant,

 Coming  to  the  question  of  private
 sector,  |  am  giad  tnat  tne  Planning
 Commission  has  given  a  very  vital
 role  to  the  private’  sector  to  play  in
 the  national  economy,  in  the  Plan.  I
 quite  realise  and  agree  that  the  pri-
 vate  sector,  as  the  Prime  Minster
 pointed  out  this  morning,  has  also  to

 _function  as  a_  controlled  sector  and
 has  to  function  under  certain  rules
 and  regulations  essential  for  the  suc-
 cessful  execution  of  the  Plan.  But,
 nevertheless,  the  fact  remains  that  the
 entire  industrial  development,  except
 certain  basic  industries,  has  been  left
 open  to  be  developed  by  the  ,rivate
 sector.  And  it  is  therefore  essential  that
 the  requirements  of  the  private  sector

 should  also  be  proderly  considered.  In
 this  connection,  my  submission  is  that
 while  the  Planning  Commission  has
 devoted  a  lot  of  time  and  have  made
 the  necessary  inquiries  for  giving  the
 targets  of  production  in  various  indus-
 tries,  they  have  not  given  proper  atten-
 tion  as  to  how  the  necessary  finance
 that  will  be  required  either  for  the
 new  industries  or  for  replacement  and
 rehabilitation  of  old  industries  will  be
 forthcoming.  The  Commission  have  es-
 timated  the  amount  of  money  to  be
 izyvested  by  the  private  sector  in  the
 industrial  development  of  the  country
 during  the  period  of  the  Plan  as  Rs.
 230  crores,  and  they  heve  further  es-
 timated  that  a  sum  of  Rs.  50  crares
 will  be  required  for  replacement  and
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 modernisation  purposes.  As  _  against
 thia,  they  have  estunated  that  a  sum  of
 Rs.  200  crores  wtll  be  available  to  the
 varlous  industries  out  of  the  surplus
 profits,  which  tney  have  based  on  the
 working  of  4350  and  i95l.  I  would  res-
 pecttuliy  submit  that  both  the  esti-
 mates  are  far  from  accurate.  While  the

 estimates  of  receipts  by  the  industries
 by  way  of  surplug  profits  is  an  over-
 estimate,  the  estimate  about  the  re-
 quirements  of  industry  errs  on  the  low
 side.  I  think  some  survey  was  made
 by  the  Federation  of  Indian  Chambers
 of  Commerce  and  Industry,  and  80  far
 as  I  know,  the  President  of  the  Fede-
 ration  had  estimated  that  a  sum  of  Rs.
 50  to  Rs.  65  crores  per  annum  would
 be  required  to  modernise  our  various
 industries.  This  comes  to  anything
 between  Rs.  250  and  Rs.  300  crores  as
 the  minimum  amount  required  for
 modernising  the  various  units  of  the
 various  industries.  The  question  of

 modernisation  and  replacement  of  the
 old  plants  is  of  such  vital  importance,
 that  it  should  not  be’  ignored  and  it
 shoutd  not  be  treated  in  the  manner
 in  which  the  Planning  Commission  has
 done.  if  |  may  _  respectfully  say  so,
 this  amount  of  Rs.  50  crores  is  :nore
 or  less  guess-work.  No  organisations
 connected  with  the  various  industries
 were  approached  or  asked  to  work  out
 full  details  about  their  requirements,

 nor  did  the  Planning  Commission  itself
 go  into  the  requirements  of  each  in-
 dustry.  They  have  taken  out  this  Rs.
 50  crores  on  a  basis  which  has  not
 been  explained.  Neither  the  details  of
 the  various  industries  have  been  given.
 If  our  industries  have  to  continue  to
 play  the  role  which  they  have  played
 in  meeting  not  only  internal  demands
 of  the  country,  but  also  catering  to  ex-
 port  trade  and  thereby  gaining  valu-
 able  foreign  exchange,  then.  it  is  high-

 ly  essential  that  resources  should  be
 made  available  to  the  various  indus-
 tries  to  enabie  them  to  complete  their
 modernisation  as  speedily  as  possible.
 And  this  can  only  be  done  if  their  re-
 quirements  are  properly  assessed  and
 if  the  Government  takes  the  necessary
 measures  to  ensure  that  the  Industries
 get  these  resources  in  the  required
 period.

 There  are  various  ways.  and  I  do
 not  want  to  go  into  details  at  this
 stage,  as  to  how  this  amount  should  be
 made  available  to  the  Industries,  but
 it  goes  without  saying  that  this  pro-
 blem  Is  very  urgent  and  i:  of  vital
 importance  to  our  national  economy.  I
 would,  therefore.  submit  that  the
 Plantiing  Commission  should  ए€-
 examine  the  whole  question  and  should
 assess  properly  the  requirements  of
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 each  industry,  and  then  recommend
 such  methods  as  will  meet  the  require-
 ments  of  industries,

 I  would  aiso  like  to  make  a  passing
 reference  to  one  or  two  other  matters.
 My  hun.  iriend  Mr.  Saha  began  to
 compiain  that  the  industries,  esrecially
 iron  and  stecl,  have  lowered  their  pro-
 duction  intentionally  to  get  higher
 profits,  I  do  not  think  that  anytning
 could  be  farther  from  the  truth,  I
 am  quite  prepared  to  invite  an  im-
 partial  enquiry  being  made  about  each
 and  every  industry,  and  I  make  buld
 to  say  that  industries  have  always
 tried  their  best  to  keep  production  at
 as  high  a  peak  as  possible;  and  there
 can  never  be  a  greater  false  allegation
 than  the  one  that  has  been  made,  viz.,
 that  any  industry  would  intentionally
 try  to  lower  its  production  to  keep
 prices  high.

 Shri  B.  Das:  Take  the  instance  of
 sugar  industry  two  years  ago.

 Shri  G.  D.  Somani:  I  am  not  aware
 of  sugar,  but  aijjiegations  were  -aade
 about  the  textile  industry  for  the
 slump  there.  Just  now  also.  we
 heard  from  my  hon,  friend.  but  what
 I  want  to  say  is  that  industrial  pro-
 duction  has  been  increasing  progres-
 sively.  In  the  six  months  up  to  June
 this  year.  the  figures  show  that  it  was
 i26  or  so  compared  to  the  past  figure,
 and  I  do  _  not  think  there  is  the
 slightest  scope  for  making  an  altega-
 tion  that  any  industry  would  do  any-
 thing  of  this  kind.

 {  akso  like  to  refer  to  the  proposal  of
 the  Planning  Commission  which  has
 been,  of  course,  accepted  by  the  Gov-
 ernment,  lu  impose  a  cess  on  mill-
 made  cloth  to  assist  the  handloom  and
 khadi  industry.  That  Bill  is  before
 the  House.  and  I  hope  the  House  will
 have  a  further  opportunity  of  going
 into  the  implications  of  this  Bill.  but
 I  am  opposed  to  it  on  principle  I
 can  understand  a  cess  imposed  on  an
 industry  to  create  a  fund  to  help  that
 very  industry  by  way  of  technological
 research  or  other  improvements,  but
 to  impose  a  cess  on  an  industry  to
 help  another  industry  is  wrong  in
 principle.  especially  in  the  present
 circumstances  when  the  industry  is
 already  overburdened.  A  brochure
 prepared  by  the  Mill  Owners’  Assovt-
 atiog,  Bombay,  says  that  in  the  last
 few  years  Government  have  imposed
 a  burden  of  at  least  Rs.  50  crores  or:
 the  textile  industry.  It  is  time  tl:at
 when  prices  are  declining  and  when
 the  industry  is  finding  it  increasingly
 difficult  to  market  its  products  at  eco-
 nomic  vrices,  Government  should  ex-
 plore  the  possibilities  of  granting  some
 relief  in  that  burden.  and  not  increase
 the  same  which  will  hinder’  the
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 smooth  functioning  of  the  :ndustrs
 and  will  adversely  affect  in  the  long
 run  the  whole  national  economy.

 Before  I  conclude,  I  would  like  to
 say  a  few  words  about  ie

 aa
 a

 from  which  I  come.  I  _  thi  full
 justice  has  not  been  done  to  the  case
 of  Rajasthan  in  the  plan.  It  has
 been  recognised  that  backward  sreds
 and  backward  classes  deserve  special
 treatment.  I  know  that  there  is  a
 definite  legal  agreement  between  the
 Government  of  India  and  the  Govern-
 ment  of  Rajasthan  under  which  the
 Government  of  India  had  undertaken
 to  institute  proper  enquiries  into  the
 state  of  affairs  of  various  fields  in
 Rajasthan  and  to  give  such  special
 aid  which  will  bring  the  standard  of
 living  of  the  people  of  that  area  on  a
 par  with  t'te  other  progressive  States
 of  the  country.  The  Planning  Com-
 mission  is  not  giving  any  special  aid
 to  Rajasthan.  and  we  find  that  Fajas-
 than  figures  last  in  the  iist.  I  find
 that  Rs.  16-8  crores  has  been  allotted
 to  Rajasthan  by  way  of  development
 plans  under  the  Five  Year  Plan.
 Looking  to  the  extensive  area  and  the
 large  population,  this  is  a  drop  in  the
 ocean,

 For  want  of  time,  I  do  not  want  te
 give  the  figures  as  to  how  Rajasthan
 suffers  in  education.  health,  commu-
 nications  and  industrial  developmen‘,
 but  I  would  draw  the  attention  of  the
 Planning  Commission  to  the  tnoral
 and  legal  responsibility  of  the  Govern-
 ment  to  give  special  aid  to  States  like
 Rajasthan,  Madhya  Bharat,  Pepsu  and
 Saurashtra  under  the  financial  integ-
 ration  agreement,  and  to  take  such
 special  methods  as  will  raise  the
 standard  of  the  people  of  these  areas
 on  a  par  with  those  of  other  progres-
 sive  Stated
 5  P.M.

 Shri  V.  B.  Gandhi  (Bombay  City—

 Noth),
 :  I  shall  confine  myself  to  the

 consideration  of  only  one  aspect  of
 the  plan,  namely  the  inflationary  as-
 pect.  I  shall  begin  by  asking  the
 question  “Is  there  going  to  be  in-

 fiation
 in  this  country  as  a  result  of

 e  implementation  of  this  plan?”
 The  answer  is  “no”’—not  as  far  as
 we  can  see  today.  We  Delieve  that
 inflation  of  any  serious  kind  is  avoid-
 able.  We  believe  that  there  are
 features  inherent  in  our  economy
 which  will  enable  us  to  do  that.  And
 yet  it  is  an  opinion  widely  held  in
 this  country  that  inflation  :is  inevit-
 able  if  this  whole  plan  ls  going  to
 be  implemented.  There  are  also
 people  in  this  country,  whose  opinion
 on  this  question,  the  House  will  do
 well  to  give  attention  to.  I  feel  there-
 fore  that  we  shall  be  doing  well  if  we
 examine  fully  our  position  wis.a-vis
 this  prospect  of  inflation,  {ft  can  be
 stated  at  once  that  so  far  as  the  pre-
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 sent  scheme  ot  the  Plan  is  cqncerned.
 we  do  not  expect  any  very  6efrious
 degree  oi  inflation  to  arlse,  and  it  is
 also  possible  to  s€e  that  such  inflation
 is  not  allowed  to  arise.  We  shall  how-
 ever  grant  that  from  any  major  effort
 of  this  kind,  some  degree  of  inflation
 is  inseparable.  Any  major  effort  like
 that,  for  instance,  of  war  production
 or  the  present  effort  of  national  re-
 construction,  is  bound  to  have  some
 inflationary  result.  We  might  also
 add  here  that  a  mild  and  gradual  in-
 flation  is  after  all  not  bad  for  business
 or  for  investment.  Finally  we  must
 say  that  any  conclusion  that  we  are
 arriving  at  here  is  bound  to  be  a  ten-
 tative  one,  for,  the  actual  result  of  the
 implement:ation  of  the  plan  is  three
 years  hence,  and  it  is  not  possible  to
 foresee  ail  the  situations  that  may
 intervene  in  the  mean-time.  We  really
 do  not  expect  that  our  present  calcula-
 tions  are  likely  to  be  very  seriously
 disturbed  in  the  next  three  years,  for
 we  know  that  these  calculations  have
 been  arrived  at,  at  a  time  which
 comes  after  devaluation.  and  after  the
 Korean  war,  and  at  a  time  when
 fairly  stable  conditions  are  prevailing.

 Let  us  now  examine  the  facts  and
 figures  underlying  this  Plan.  This
 Plan  envisages  a  total  expenditure  of
 Rs.  2,069  crores.  Now  this  is  a  very
 large  amount  and  is  obviously  more
 than  what  we  would  ordinarily  have
 expended.  There  exactly  is  the
 essence  of  planning.  When  we  are
 planning.  we  are  trying  to  00  some-
 thing  extra,  something  over  and  above
 our  narmal  doing.  When  we  talk  of
 planning  to  get  up  tomorrow.  we
 usually  mean  that  we  want  to  get  up  a
 little  earlier  or  a  little  later  than
 usual.  If  we  talk  of  planning  a
 dinner.  we  usually  mean  that  we  are
 going  to  have  something  special  some-
 thing  that  we  do  not  usually  have  at
 our  dinner.  Now  that  exactly  {ts  the
 essence  of  planning.  But  we  must
 not  forget  that  these  very  large  expen-
 ditures,  whether  they  are  incurred  as
 a  result  of  planning  or  on  the  ordi-
 nary  ways  of  Government,  do  create
 spendable  incomes  in  excess  of  supplies
 of  commodities  and  services  on  which
 these  incomes  can  be  spent.  and  there-
 by  results  a  situation  In  which  the
 generation  of  inflation  becomes  un-
 avoidable.  Let  us  first  see  where
 we  are  going  to  get  these  Rs.  2069
 crores  which  we  propose  to
 Let  us  examine  whether  we  can
 detect  any  possible  source  of  informa-
 tion  in  the  nature  of  the  sources  from
 which  we  are  golng  to  derive  these
 resources.  Briefly.  about  Rs.  4.258
 crores  are  going  to  be  procure?  from
 Government  sources,  the  Central  as
 well  as  the  State  Governments.  from
 thelr  current  revenues,  from  _  public
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 loans,  small  savings,  funds,  deposits
 etc.  Talking  in  the  language  of  in-
 flation.  it  can  at  once  be  stated  that
 these  sources  are  very  safe  sources.
 In  other  words,  this  source  of  Rs.  1,258
 crores  from  Government  resourres  is  a
 source  which  offersthe  least  possibili-
 ty  of  inflation,  There  is,  however,  one
 exception  to  this,  namely  that  Rs.  395
 crores  are  going  to  he  raised  by  public
 Joans.  In  the  matter  of  public  loans,
 it  used  to  be  held  until  some  years  ago
 that  they  withdraw  money  from  the
 hands  of  the  public.  and  to  that  ex-
 tent,  they  have  a  disinflationary  etYect.
 but  now  it  has  been  proved  that—and
 it  has  also  become  an  accepted  pro-
 position—Government  loans  are  _in-
 flationary,  because  after  all  these
 Government  bonds  and  Government
 obligations  in  the  hands  of  the  invest-
 ors.  are  as  good  as  money.  The
 Insurance  Companies,  for  instance.  can
 turn  them  over  to  a  Bank  and  obtain
 loans  against  the  security  of  these
 bonds.  In  this  sense,  this  is  the  «nly
 one  item  which  is  an  exception.  Then
 there  are  three  other  sources.  There
 is  a  sum  of  Rs.  56  crores,  which  has
 already  been  received  by  way  of  ex-
 ternal  assistance.  Ary  external  assist-
 ance  which  has  come  to  this  country
 and  which  usually  does  come  in  the
 form  of  goods  and  equipment,  machi-
 nery  etc.  is  a  safe  source  which  is  dis-
 inflationary.

 Then  there  is  the  third  item  of  290
 crores  which  is  to  be  made  up  by
 deficit  financing.  Now,  here  is  an
 item  that  slightly  hurts.  It  has  infla-
 tionary  possibitities—we  eannot  deny
 that—no  matter  how  it  is  spent,  and
 stil!  there  are  certain  considerations
 which  we  should  also  keep  in  mind.
 In  the  present  instance,  this  amount
 has  been  limited  to  the  amount  of  ster-
 ling  balances  that  can  be  released
 during  the  period.  The  action  as  pro-
 posed  by  the  Planning  Commission  is
 also  characterised  with  extreme  cau-
 tion.  Now.  In  the  perspective  of  the
 total  sum  of  2,069  crores.  the  amount
 proposed  to  be  made  up  by  deficit
 financing  will  be  considered  as  relative-
 ly  small.  And  even  this  amount  of
 290  crores  of  deficit  financing  will  not
 be  able  to  lead  to  any  serious  inflation
 and  the  reasons  for  this  view,  that  we
 take,  will  be  seen  presently  when  we

 anal
 be  considering  the  expenditure

 side.

 Lastly,  the  final  item  in  the  sources
 of  resources—the  item  of  365  crores—
 is  really  the  ‘problem  item’  because  it
 is  expected  to  be  made  up  by  possible
 external  assistance.  Of  course  we
 can  at  once  say  here  also...

 Mr.  Chairman:  The  hon.  Member
 can  speak  about  two  minutes  more  and
 finish,  He  has  already  taken  35
 minutes.
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 Shri  V.  B.  Gandhi:  If  I  may  have
 just  ten  minutes.  Sir.  because  I  have
 hardly  gone  through.  I  shall  try  to
 be  brief  and  relevant,  Sir.

 Mr.  Chairman:  There  are  so  many
 others  who  are  anxious  to  speak.  So
 te  will  better  finish.

 Shri  V.  B.  Gandhi:  I  shal!  try  to  be
 brief  and  relevant,  Sir.  Anyway,  I
 will  just  say  one  thing  in  connection
 with  this  item  of  365  crores  of  rupees
 which  is  expected  to  be  made  up  from
 external  sources.  Some  of
 the  things  that  are  said  in  the  Report
 of  the  Plannitig  Commission  are  not
 very  clear  to  us.  In  several  places  it
 is  said  that  if  this  external  assistance
 is  not  available,  we  can  make  it  up
 somehow  by  internal  borrowing  and
 taxation  and  so  on.  And  in  one  place
 the  Report  says:

 “Tf  external  assistance  is  not
 forthcoming  to  the  extent  neces-
 sary,  there  will  undoubtedly  be
 scope  for  marginal  adjustments.
 But  a  planned  outlay  of  the  order
 of  Rs.  2,069  crores  over  the  five
 year  period  is  necessary  for  main-
 taining  the  rate  of  growth  of  deve-
 lopment  expenditure  visualised  by
 us”,

 Now,  usually  the  form  in  which  this
 external  assistance  is  received  is  in  the
 form  of  goods,  machines,  equipment
 and  soon.  It  is  not  as  if  all  the
 2,069  crores  of  rupees  were  available  to
 us  here  in  India  in  rupees,  we  would
 be  able  to  accomplish  all  that  we  have
 set  out  to  do.  We  shall  need  physical
 resources  for  which  to  some  extent  we
 shall  have  to  depend  on  foreign
 countries,  and  this  relationship  between
 the  financial  resources  and  the  physical
 resources  should  be  more  clearly
 brought  out  in  the  Report.  Here  I  will
 just  quote  a  very  small  passage  from
 Prof.  Lewis's  book  on  the  Principles  of
 Economic  Planning.  It  is  just  perti-
 nent  to  this  very  same  question.  It
 says:

 “The  third  principle  in  invest-
 ment  planning  is  that  investment
 must  not  be  planned  beyond  the
 limits  of  the  physical  resources
 available,  no  less  than  the  financial
 resources.  It  Is  no  use  Larges

 | for  20  per  cent.  if  the  steel  an
 timber  available  are  enough  only
 for  twelve  per  cent.”

 it  goes  on  further.
 “It  is  a  common  error  of  Govern-

 ments,  including  our  own—the
 Government  of  U.K.  is  intended
 to  advance  so  many  investment
 projects  simultaneously  when  the
 available  resources  of  _  steel,
 machinery,  cement.  labour  and  so
 on  are  _  insufficient  to  cope  with
 them  all.  Then  there  is  intoler-
 able  confusion  Many  projects  are
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 started  and  have  been  held  up  at
 crucial!  points,  and  instead  of
 having  8  substantial  number  of
 tinished  projects,  we  get  a  much
 larger  number  of  unfinished  pro-
 jects,  most  of  which  cannot  proceed
 because  the  resources  they  need  for
 finishing  are  locked  up  in  other  un-
 finished  projects.  It  is  foolish  to
 plan  for  more  investment  than  the
 available  physical  resources  will
 permit.”
 Mr.  Chairman:  I  hope  the  hon.

 Member  will  now  wind  up.

 Shri  V.  B.  Gandhi:  Very  well,  Sir.

 I  shall  only  say  that  the
 ture  or  the  items  on  which  this  very
 colossal  sum  is  going  to  be  expended
 are  items,  a  majority  of  which  are  of  a
 capital  nature  and,  therefore,  the  ex-
 penditure  is  expected  to  be  inflationary.
 Yet,  because  of  certain  features  in-
 herent  in  our  economy,  we  can  hope
 that  we  shall  be  able  to  withstand  the
 inflationary  pressure  to  a  degree  to
 which  other  countries  may  not  be  able
 to  do.  I  shall  only...

 Mr.  Chairman:  I  hope
 Member  will  conclude  now.

 Shri  V.  B.  Gandhi:  Very  well,  Sir.  I
 would  only  say  that  our  congratulations
 are  due  to  those  who  have  laboured  in
 this  great  task,  a  task  which  they  have
 achieved  with  signal  success.

 Shri  Ramachandra  Reddi  (Nellore):
 Five  years  after  attaining  independence,
 we  are  being  presented  today  with  a
 Five  Year  Plan.  Whatever  might  be
 the  defects  or  the  missing  links  in  that
 Plan,  I  welcome  it  inasrnuch  as  we
 have  been  given  a_  clear  picture  of
 what  our  national  resources  are.  how
 to  develop  them  and  to  what  extent.  In
 regard  to  the  assessment  of  our  re-
 sources.  I  am  not  sure  that  the  Plan-
 ning  Commission  has  been  quite  correct.
 I  should,  at  any  rate,  suggest  that  at
 the  State  level  and  at  the  Central  level,
 there  are  some  more  resources  which
 have  to  be  considered.  At  the  State
 level,  State  after  State  is  adopting  the
 prohibition  policy,  and  thereby  loss  is
 incurred.  If  that  amount  which  is  te
 be  lost  by  the  introduction  of  prohibi-
 tion  can  be  saved.  each  State  might
 get  a  few  crores  of  rupees  to  pay  for
 the  development  of  our  industries,  to
 defray  our  expenses  towards  major
 and  minor  irrigation  works  and  _  50
 many  other  developmental  works  in
 each  State.  At  the  Central  level.  I
 have  to  suggest  that  the  revival  of  the
 salt  tax  might  be  able  to  secure  to  the
 Centre  a  considerable  number  of  crores
 of  rupees.  If  there  is  no  _  political
 sentiment  behind  it,  I  am  sure  that  the
 Government  will  find  its  way  to  re-
 consider  their  position  and  see  that  the

 the  hon.
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 salt  tax  is  reimposed.  I  have  been  in
 contact  with  some  of  the  producers  of
 salt  and  they  have  no  objection  for  a
 re-levy  of  the  salt  tax.  And,  I  am
 also  confident  that  the  general  public
 will  have  no  objection  for  the  re-levy
 of  the  salt  tax.

 As  regards  the  land  policy  that  has
 been  suggested  in  the  Plan,  I  am
 afraid  that  the  policy  is  not  quite
 sound.  As  a  matter  of  fact,  when  we
 read  through  the  pages  of  the  Report
 regarding  land  policy,  we  find  that
 there  is  a  lot  of  confusion  that  is  in-
 toodueed  into  it.  No  doubt,  my  hon.
 friend,  Prof.  Agarwal  has  made  it  a
 liftije  bit  more  clear  and  that,  I  think,
 is  the  idea  of  the  Government,  rather
 the  policy  of  the  Government  in  regard
 to  the  distribution  or  re-distribution  of
 land.  I  am  afraid  that  the  Govern-
 ment  itself  do  not  have  a_  perfect
 survey  of  the  economy  of  the  land
 sector  in  this  country.  I  Know  that
 several  States  do  not  possess  the  neces-
 sary  statistical  information  Even  the
 few  that  have  such  information,  do  not
 seem  to  have  a  definite  idea  about  it.
 Unfortunately,  political  slogans  and
 politics  have  been  introduced  mto  the
 Question  of  land.  Everybody  knows
 that  land  Is  the  basis  of  all  develop-
 ment  and  is  the  basis  of  satiation  of
 human  wants  in  this  country  and  as
 such  that  policy  should  not  be  treated
 in  the  way  in  which  it  is  sought  to  be
 treated  by  the  Pianning  Commission.  It
 is  suggested  that  an  upper  limit  would
 be  placed  upon  land  owmership  But
 they  have  not  thought  of  a  lower  limit
 to  be  placed  upon  land  ownership.
 We  dp  act  know  what  exacty  the
 family  holding  will  be  We  have  not

 whether  that  family  holding
 @iffers  from  place  to  place  and  whether
 by  having  a  uniform  policy,  it  will  be
 possible  to  satisfy  the

 म्हं  ae
 in  all

 parts  of  the  country  SuPpose  it  Is
 ten.  acres  or  fifteen  acres  which  is
 theught  ef  as  the  family  holding.  I
 would  Hike  to  «ask  what  kind  of  ten
 acres  or  fifteen  acres  will  that  be,

 mipethes
 ét  would  be  rich  delta  land  or

 or  a  place  which  is  always
 faced  with  famine  conditions.  We
 must  have  a  definite  knowledge  of  the
 resourcés  and  of  the  productivity  of
 the  soil,  and  90  many  other  conditions
 in

 eacypert
 of  India  and  in  each  part

 of  a’S  Without  having  a  definite
 economic  survey  in  this  particular
 aector,  it  is  not  possible  to  have  a  fair
 an
 el

 idea  of  the  entire  situation.
 If  this  is  done  in  a

 ea
 ard  and  hasty

 manner,  the  remedy  that  is  going  to  be
 oposad  would  probsbly  be  worse  than

 the  disease  itse  ff  It  js  said  that  35
 ot  30  acres  should  be  the  upper  limit
 of  each  holding.  We  do  not  know
 whether  that  limit  would  satisfy  the
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 requirements  of  each  family.  (Inter-
 ruption.)  Suppose  each  acre  gives  a
 net  yield  of  about  Rs.  50.  If  50  acres
 ts  the  timit,  probably  the  owner  will  be
 getting  about  Rs,  2,500  or  about  Rs.  200
 per  month.  If  that  limit  is  to  be
 thought  of,  probably  we  will  be  pro-
 viding  for  each  family  less  than  what
 the  middle  class  man  can  get  He
 will  probably  be  a  little  higher  paid
 than  the  poorest  man  and  much  less
 than  the  middle  class  mai  Iz  it  the
 policy  of  Government  to  reduce  ever)
 body  to  a  state  which  is  less  than  that
 of  a  middle  class  man?  In  fact,  we
 have  got  very  large  areas  of  undevelop-
 ed  but  cultivable  land.  Should  it  not
 be  the  policy  of  Government  to  take
 into  consideration  to  develop  all  those
 areas,  and  distribute  those  lends

 either  for  price  or  free  of  cost  to  the  til-
 lers  of  the  soil  who  are  anxious  to  get
 some  land  to  till  and  earn  a_  living
 thereby?  We  have  secured  statistics
 in  our  own  province,  we  have  got
 about  six  crores  of  acres  of  sultlvable
 land,  three  and  a  half  crores  of  which
 is  already  under  cultivation  and  two
 and  a  half  crores  of  acres  of  cultiva-
 ble  land  has  yet  to  be  brought  under
 the  plough.  If  these  two  and  a  half
 crores  of  acres  are  brought  under  cul-
 tivation  or  distributed  to  the  people
 either  for  cost  or  free  of  cost,  they
 must  be  able  to  satisfy  a  large  amount
 of  land-hunger  of  the  landless  tiller.  In
 that  view.  it  must  be  possible.  if  we
 have  a  general  survey  of  all  the  pro-
 vinces,  to  have  large  areas  of  cultiv-
 able  land  available  and  they  may  be
 distributed  as  a  first  step.  With  more
 irrigation  facilities.  whether  major  or
 minor.  with  better  agricultural  policy,
 which  has  been  in  a  way  suggested  in
 the  Report  itself,  we  must  be  able  to
 produce  more,  and  that  production  de-
 pends  upon  the  extent  of  land  that
 is  brought  under  cultivation.  Large
 tracts  are  still  not  brought  under  cul-
 tivation.  As  long  as  such  lands  are  not
 brought  under  cultivation,  it  is  clear
 that  we  will  not  be  able  to  secure  the
 optimum  production  in  this  country,

 as  long  as  we  confine  to  the  existing
 land  under  cultivation.

 In  this  connection  I  would  like  to
 mention  a  matter  of  parochial  inte-
 rest,  It  may  not  be  strictly  par-
 ochial  in  as  much  as  it  is  likely  to
 solve  the  national  problem,  namely
 the  food  deficit  in  this  country,  I  am
 speaking  of  the  development  of  the
 Krishna  River  Valley  Project.  Unfor-
 tunately,  it  has  not  found  a  place  in
 the  Plan.  No  money  has  been  allot-
 ted  out  of  these  Rs.  2,069  crores  In  the
 Plan  for  the  Krishna  River  Valley  De-
 velopment.  As  against  this  scheme.
 the  letters  XYZ  have  been  mentioned
 and  no  amount  of  money  has  _  been
 bows.  It  may  be  sald  by  Govefn-  5
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 ment  that  estimates  are  not  ready  or
 that  plans  have  not  been  finalised
 But  may  I  ask  whether  in  respect  of
 the  Hirakud  Project,  the  Bhakra-Nan-
 gal  Project  or  the  D.  V.  C.,  the  plans
 have  been  completed  and  finalised  and
 whether  they  know  exactly  where
 they  stand  with  regard  to  the  financial
 liabilities  in  respect  of  these  projects.
 When  they  are  not  in  a  position  to
 find  out  what  exactly  they  want
 in  regard  to  those  projects,  I
 S@e  why  they  should  not  make  scme
 provision  for  the  development  ot  the
 Krishna  River  Valley.

 It  is  estimated  that  for  all  the  sta-
 ges  of  the  Krishna  River  Valley  Deve-
 lopment  roughly  Rs.  300  crores  would
 be  required.  For  the  first  two  stages,
 it  would  cost  roughly  Rs.  200  crores.
 If  they  had  made  a  provision  of  at
 least  Rs.  200  or  even  Rs.  50  crores
 for  the  development  of  the  Krishna
 River  Valley,  a  good  deal  of  food  defi-
 cul,  particularly  in  rice.  could  have
 bcen  wiped  out.  As  a  matter  of  fact,
 if  the  Krishna  Valley  is  develoved,  it
 is  likely  to  produce  about  50  lakhs  tons
 of  rice.  It  is  pessible  that  the  Govern-
 ment  might  say  that  the  estimate  is
 wrong.  because  according  to  Govern-
 ment  estimates  our  lands  _  yield  only
 800  lbs.  of  paddy  per  acre,  but  our  ex-
 Perience  after  development  of  tbia
 area  is  that  im  the  delta  arcas  we  ca
 produce  2,000  to  3.000  lbs.  and  in  the
 more  intensively  cultivated  nondelta
 areas  we  can  get  not  less  than  3,000,
 Ibs.  per  acre.  Calculating  on  that  basis
 the  calculations  given  by  the  Planning
 Commission  are  not  likely  to  be  cor-
 rect.  It  is  therefore  necessary  that  a
 correct  estimate  of  the  production,  as
 well  as  the  cost  of  production,  should
 be  made.

 In  this  connection,  I  may  also  sug-
 gest  that  there  is  no  use  in  entrusting
 the  Madras  States  Guvernment  with
 either  the  investigation  which  ts  now
 thought  of,  or  with  the  execution  of
 that  work.  The  Government  knows
 very  well  how  much  confusion  exists
 in  the  Madras  State  Government  re-
 garding  this  project.  There  have  been
 differences  of  opinion,  and  even  the
 differences  have  also  been  changing
 from  time  to  time  It  is  therefore
 suggested  that  even  at  the  stage  of  in-
 vestigation  this  Government,  or
 rather  the  Technical  Committee  which
 is  now  intended  to  be  continued  for
 some  time  longer,  should  pick  and
 choose  their  own  personnel  not_only
 for  the  expedition  of  investigatio#  but
 also  for  the  execution  of  these  works.
 Before  this  Five  Year  Plan  is  finally
 accepted,  I  hope  that  Government  will
 come  forward  witi  a  decent  contribu-
 ‘fon  of  say  Rs.  50  crores  to  be  spent
 within  the  coming  five  years,  It  iz
 367  P.S.D.
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 oRly  then  that  the  deficit  province
 which  has  created  a  countrywide  de-
 ficit  would  be  able  to  stand  on  its  owa
 resources.  That  would  also  avoid  the
 importation  of  large  quantities  of
 foodgrains  by  the  Centre  from  other
 countries  at  enormous  cost.  Unless
 this  is  taken  up  seriously  and  imme-
 diately,  it  will  not  be  possibie  either
 to  clear  the  deficit  or  save  within  a
 reasonable  time  Rayalaseema  and  the
 upland  areas  of  other  districts  which
 are  always  faced  with  hunger  and
 famine.  The  famine  conditions  which
 exist  there  are  not  a  creation  of  tor
 day.  They  have  been  there  for  over  a
 century.  Neither  the  British  Govern-
 ment  nor  the  present  Government
 have  done  enough  to  improve  the  con-
 ditions  there.  When  rainfs!!  is  scarce
 and  undependable.  it  is  up  to  the
 Government  to  improve  these  major
 irrigation  sources  which  would  20  a
 great  way  to  help  the  food  position  in
 this  particular  area.  If  Hydel  Power  is
 also  developed—and  it  is  bvund  to  be
 developed  in  a  multi-purpose  project.
 like  this—it  will  also  create  an  op
 portunity  for  the  undeveloped  areas
 that  I  have  just  mentioned  to  deve-
 lop  not  only  their  irrigation  but  their
 mineral  resources.  By  that  way,  a
 large  amount  of  money  my  be  col-
 lected  and  that  would  also  bring  fur-
 ther  income  to  the  Government  during.
 even  this  five  year  period,  by  the  sale
 of  lands  that  are  available  with  the
 Government,  by  imposing  a_  better-
 ment  levy  and  by  taking  into  conside-
 ration  the  prospects  of  Hydel  power
 and  its  utility  in  due  course  of  time.
 We  are  told  by  the  Technical  Com-
 mittee  that  the  project  will  give  a  re-
 turn  of  about  3.5.  to  4.5.  per  cent.  But
 jt  will  double  itself,  not  to  speak  of
 millions  of  tons  of  produce  of  an  ap-
 proximate  value  of  Rs.  15,000  miltions
 calculating  at  the  rate  of  one  ton  per
 acre  and  each  ton  of  the  vali  ef  Rs
 300,  which  would  mean  a  saving  of  @
 lot  of  money  in  the  import  २३  feorde
 stuffs,  and  creation  of  wealth  in  the
 Country,

 T  would  sav  one  word  more.  Sir.  It
 is  in  regard  to  socio-economic  side  of
 our  defence.  With  regard  to  our  de-
 fence  we  are  finding  it  necessary  to
 import  all  ovr  =  re  cviremen’s  from
 elsewhere  and  that  indicates  our  con-
 tinued  dependence  on  other  countries
 for  our  defence  requirments  for  al?
 time  to  come,  It  is,  therefore,  very
 necessary  that  this  aspect  has  to  be
 considered  more  carefully  and  what-
 ever  we  are  importing  from  other
 countries  for  defence  purposes
 have  to  get  them  manufactured  in  this:
 country.  This  would  not  only  save  ७
 lot  of  money,  but  give  the  members:
 of  our  military  personnel  an  opportu~
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 nity  to  utilise  their  energy  and  skiil
 for  the  manufacture  of  such  of  those
 goods  which  are  really  necessary  for
 our  defence  purposes.

 Shr?  S.  A.  Khan  (lbrahimpatnam):
 At  the  outset,  I  should  like  to  pay  my
 tribute  to  the  members  of  the  Plan-
 ing  Commission  for  having  evolved  a
 scheme  for  the  prosperity  of  this
 country  which  is  a  monument  of  pa-
 tient  labour  and  profound  _  research,
 We  have  before  us  this  Plan  covering
 all  the  aspects  of  ouy  national  life.
 But  without  the  cooperation  of  the
 people  and  the  active  assistance  of
 our  administrators  this  huge  scheme,

 I  feel,  will  be  nothing  more  than  an
 idle  dream.

 I  have  very  carefully  read  through
 the  Chapter  which  deals  with  Public
 Cooperation  and  Administration.
 There  is  no  doubt  that  the  Planners
 have  fully  realised  the  need  for  over-
 hauling  our  administrative  system  and
 they  have  suggested’  different  ways
 and  means  of  doing  it.  But  the  great
 meed  of  the  day  is  not  merely  framing
 rules  and  regulations  of  conduct,  bt  to
 «create  true  and  genuine  enthusiasm
 among  our  public  servants,  and  at
 the  same  time,  to  take  the  people  of
 this  country  into  confidence.  Officials,
 unfortunately,  are  too  often  inclined
 to  consider  themselves  as  big  bosses,
 constituting  themselves  into  a  sepa-
 rate  class  from  the  common  people.
 The  consequences  are  that  the  people
 become  shy  and  feel  unwilling  to  co-
 operate  and  to  bring  their

 grievances forward.  There  is  no  doubt  that  a
 democratic  plan  can  only  be  imple-
 mented  with  public  co-operation.

 Those  who  will  be  entrusted  with
 the  great  task  of  translating  Into
 reality  the  Five  Year  Plan  should  be
 chosen  not  only  for  their  merit.  and
 ability  but  for  their  democratic  out-
 look.  I  feel  that  in  order  to  have  some
 form  of  cohesion  among  the  various
 Ministries  and  to  avoid  overlapping
 of  authority  a  Ministry  of  Economic
 Affairs  should  be  created  which  should
 be  entrusted  with  the  task  of  co-ordi-
 nating  the  economic  policies  of  the
 Government.  The  various  Ministries,
 wo  far  as  economic  matters  are  con-
 cerned,  should  be  subordinated  to  the
 Ministry  of  Economic  Affairs.  It  is
 not  too  much  ९७  expect,  as  far  as  the
 implementation  of  this  Pian  is  con-
 cemed,  that  red  tape  and  officialdom
 wfl  be  minimized.  And  this  Miuls-
 try,  if  it  ls  created,  will  see  to  it  that
 Grere  is  the  minimum  amount  of  offi-
 ejal  interference,  especially  at  lower
 levels.  and  the  min  Fam  amount  of

 ,red-tapism.
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 In  this  connection  I  feel  that  it  will
 be  a  good  idea  to  extend  the  activi-
 ties  of  the  ‘Bharat  Sewak  Samaj’.

 Shri  B.  S.  Marthy:  What  about  the
 Ministry  of  Planning?  Should  it  be
 scrapped?

 Shri  S.  A.  Khan:  What  I  mean  to
 say  is  a  Ministry  of  Economic  Affairs
 will  be  able  to  cover  8  large  area
 than  this  Ministry  of  Planning.  It
 will  be  enlarged.

 I  was  talking  about  the  ‘Bharat
 Sewak  Samaj’.  I  think  it  is  possible
 to  extend  the  activities  of  the  Samaj
 to  cover  a  wider  field.  In  fact  you
 can  cover  the  whole  net-work  of  vile
 lages  spread  all  over  the  country.

 And  then  there  is  the  work  in  re
 gard  to  satistics  which  is  being  7९७७
 lected  to  a  large  extent  at  present.
 It  is  necessary  that  the  Planners  must
 be  supplied  as  far  as  possible  with
 correct  figures  and  facts.  The  vil-
 lage  officials  must  be  alerted  and
 made  to  feei  thc  importance  of  ihe
 collection  of  figures  and  supplying  of
 facts  to  the  administrators.

 The  questions  of  planning  shculd
 be  treated  from  a  national  point  of
 view  and  it  should  be  above  party
 politics,  I

 suggest,
 that  the  M.P.’s

 and  M.L.A.'s  should  form  committees
 and  study  groups  and  help  the  au-
 thorities  with  useful  suggestions  80
 that  the  work  can  be  carried  on
 smoothly.

 In  spite  of  the  fact  that  the  Prime
 Minister  and  other  Ministers  have  re

 Bored
 mentioned  the  Five  Year

 lan  in  their  speeches  before  huge
 audiences,  the  general  public  Is  com-
 pletely  ignorant  of  this  matter.  And
 this  is  a  great  drawback.  The  press
 and  radio!  must  play  their  part  in
 creating  an  awareness  in  the  masses,
 of  which  the  Prime  Minister  was
 speaking  only  this  morning.

 It  is  well  that  Agriculture  has  been
 glven  priority  in  the  Plan.  But  with-
 out  an  adequate  and  regular  supply
 of  water,  agriculture  will  always  re-
 main  precarious.  The  Planners,  having
 realised  the  urgency  of  this  problem,
 have  increased  the  allocation  of  funds.
 This  includes  an  estimated  expendi-
 ture  on  power  as  well.  The  Irriga-
 ted  area  in  undivided  India  was  72
 million  acres  out  of  a  total  cultiva-
 ted  @rea  of  298  milllon  acres,  that  is
 24

 pe
 cent.  After  Partition  the  pro-

 portion  in  India  felt  to  29  per  cent.—
 48  million  acres  out  of  25l  milifon
 acres.  From  these  figures  it  ls  obvious
 that  we  have  to  make  up  for  the  loss
 of  irrigated  area.  we  can  do  if
 we  realize  at  the  outset  that  large
 irrigation  projects  have  not  proved
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 an  unmixed  biessing.  If  we  zoncea-
 trate  on  medium  size  and  smaller
 projects,  then  we  can  expect  quicker
 returns.  This  has  been  tried  in  Hy-

 -derabad  and  has  proved  successful.

 Then  again,  in  large  multi-purpose
 projects  there  is  always  the  possibi-
 lity  of  wasting  public  funds,  besides
 the  time  factor,  which  is  important
 as  far  as  results  are  concerned.  I
 submit  that  there  is  considerable  room
 for  economy  in  the  estimated  cost  of
 these  projects  if  the  system  of  exe:
 cuting  the  work  through  contract  is
 revised.

 As  long  as  we  are  short  of  techni-
 ‘cians  we  couid  pool  the  available  tech-
 nical  knowledge  by  transferring  tech-
 nicians  from  one  part  of  the  cormtry,
 where  the  work  is  completed.  to  an
 other  where  their  services  are  requir-
 ed.  This  matter  could  be  considered.
 In  the  mean  time  Government  should
 encourage  technical  education  by  open-
 ing  more  colleges  and  institutions  to
 train  our  young  men.

 One  word  with  regard  to  the  utilisa-
 tion  of  power  expected  to  be  produced
 through  the  completion  of  these  works.
 There  is  no  denying  that  in  some  rla-
 ces  in  Punjab  and  Mysore  there  has
 been  an  abundant  supply  of  power
 without  any  increase  in  demand  for  it.
 Therefore  we  must  create  a  demand  in
 these  areas  by  encouragiaog  industries
 so  that  this  waste  may  be  avoided.

 It  is  unfortunate  that  the  Planers
 have  not  paid  sufficient  attention  to
 the  development  of  industries  in  this
 country.  In  fact,  only  6.7  per  cent.  of
 Our  total  outlay  has  been  allotted  to
 industry.  A  major  portion  of  the  work

 ‘of  renovation  and  installation  of  new
 Plants  has  been  left  to  the  '»rivate  sec-
 tor.  I  feel  it  is  unwise  to  expect  tco
 much  from  the  private  sector.  Itisa

 -well  established  fact  that  any  coun-
 try,  in  order  to  be  free  from  foreign
 control  and  foreign  influence,  must
 have  an  adequate  supply  of  structural
 materials.  Of  these,  iron  ore  is  the
 most  important.  We  are  indeed  for-
 tunate  that  in  our  country.  the  iron
 ore  deposits  are  one  of  the  richest  in
 the  world,  containing  60  per  ce:n:.  of
 ‘metal.  India  has  the  biggest  iron  ore
 mines  in  Asia  and  the  total  deposits  in
 the  Bihar-Orissa  belt  is  estimated  as
 2,832  million  tons,  This  is  ‘sufficient  to
 Meet  the  requirements  of  the  Indian
 producers  for  a  thousand  years.  This
 fs  the  opinion  of  experts.  The  rich
 quality  of  the  iron  ore  and  the  near-
 ness  of  the  coal  mines  make  it  all  the
 more  imperative  that  we  should  utilise
 ‘these  natural  resources.  We  nmvust
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 encourage  basic  heavy  industries  so
 that  we  may  be  able  to  stand  on  our
 own  feet.

 Then,  I  come  to  the  financial  aspect
 of  the  Plan  which  is  most  inportant,
 Il.  is  estimated  that  abouf  ‘1,258  crores
 will  come  out  of  the  present  taxation
 and  savings  and  loans.  The  rest  is  to
 be  met  with  from  deficit
 foreign  aid  and  other  miscellaneous
 resources.  The  gap  of  Rs.  ७55  crores
 and  odd  should.  in  my  opinion,  be  fl
 ed  by  taking  some  concrete  messures
 rather  than  by  relying  on  fcreign  a»
 sistance  and  other  mistellaneous  re-
 sources,  which,  at  best,  are  unknown
 and  uncertain.  I  suggest,  in  all  hum&
 lity,  that  the  Finance  Minister  should
 consider  the  following  measures.

 The  Small  Savings  Scheme  should
 be  intensified  in  rural  areas  throu.
 Post  Office  Savings  Bank.  Due  to  the
 stupendous  rise  in  the  prices  of  food
 and  primary  commodities,  it  is  likely
 that  a  larger  measure  of  viational  in-
 come  has  accrued  to  the  rural  sector.
 It  is  the  opininn  of  experts  in  this  field
 that  these  savings  are  lying  in  hoards
 and  cannot  be  usefully  .mployed  for
 lack  of  banking  facilities.  ३५  will  be  a
 good  thing  if  the  Post  Office  could  .ct
 in  the  same  manner  as  banks  Go  in  the
 rural  areas  I  join  my  friend  on  the
 opposite  side  in  suggesting,  in  al)
 humility  again,  that  this  progra  me
 of  prohibition  couwid  nerhaps  be
 postponed  for  a  little  while.  and  350
 that  the  salt  tax  should  be  re-impos
 ed.  I  feel  that  there  must  be  fuller  co-
 Operation  between  the  States  and  the
 Centre  in  the  economic  field  and  the
 borrowings  for  the  needs  if  the  S.  ates
 must  be  co-ordinated  through  a  cez:tral
 agency,  so  that  the  rates  of  interest
 may  not  vary  from  State  to  State
 Lastly,  Sir,  and  I  shall  sit  down  with
 this,  I  suggest  that  the  arge  amount
 which  is  to  be  paid  to  the  landlords  ss
 compensation  due  to  Zamindar!  aboli-
 tion,  should  be  invested  in  the  Five
 Year  Plan  instead  of  it  being  paid  to
 these  gentlemen.  If  this  is  a  gcod

 ee
 I  hope  Government  would  consi-

 r  it.

 Dr.  Lanka  Sundaram:  You  may  con-
 tinue;  we  like  your  idea,

 Shr]  Valiatbaras:  So  far  as  the  Plan
 is  concerned,  the  question  of  either
 agreeing  or  disagreeing  with  it  is  out
 of  question.  It  is  in  our  hands
 ther  it  produces  good  or  bad,  it  has  to
 be  worked  out.  Whether  it  Is  an  tm
 fliction  or  it  is  a  conducive  element
 has  to  be  seen  in  the  future.  During
 the  time  of  the  First  World  War,  there
 was  an  intention  that  some  countries
 must  resort  to  planning  affairs.  After
 the  First  War  was_  over.  the-
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 dictatorial  countries  proceeded  with
 the  pl  of  their  own,  and  the  de-
 mocratic  and  the  capitalist  countries
 were  simply  looking  at  them  and  never
 etarted  the  initiative.  During  the  Se
 cond  World  War,  there  was  an  a‘ttempt
 an  the  part  of  the  capitalist  or  demo:
 cratic  countries  to  have  some  plan-
 ing  and  every  country  began  to  say
 that  “our  post-war  aim  is  this  or
 that“.  That  is  how  the  idea  of  plann-
 ang  began  to  spread  througbout  the
 whole  world.  Even  in  India,  during
 the  course  of  the  Second  World  War,
 there  were  several  attempts  on  the
 part  of  the  Government  to  state  what
 their  aims  in  the  post-war  period
 were.  There  were  several  attempts
 Made  at  some  planning.  Even  before
 930  there  was  a  start  to  find  out  some
 plan  for  this  country  and  polstical  par-
 ties  as  well  as  the  Government  were
 having  some  notions  about  them;  but
 they  did  not  materialise  for  abcut  two
 decades.  Afterwards,  when  the  post-
 war  aims  were  discussed,  there  were
 some  public  attempts  as  Sovernment’s
 attempts  were  not  fruitful.  The  chance
 went  to  the  Congress  Party  who  insti-
 tuted  this  National  Planning  Commit-
 tee  and  proceeded  with  the  work.  The
 political  events  were  unfavourable  to
 a  further  progress  in  the  -tircction.
 The  Centre  was  in  the  hands  of  an
 alien  power.  There  was  no  control
 over  the  internal  or  the  external  poli-
 cies  of  this  country.  Subsequently,
 these  two  important  factors  had  to
 emanate  to  pave  the  way  for  a  su-cess-
 ful  attempt  to  show  at  least  that  the
 framing  of  a  planning  system  was
 possible.  The  country  got  itself  freed
 and  became  independent.  Now  the  po-
 wer  is  absolute  in  this  country.  i:  has
 got  full  control  over  the  internal  and
 the  external  volicies.  So  any  planning
 that  can  be  thought  of  can  ४९  thought
 only  on  the  efficiency  of  the  fcreign
 pelicy  or  the  internal  policy  that  is  to
 be  pursued  by  the  Central  Govern-
 ment.  It  is  only  after  these’  two  ele-
 ments  had  appeared  in  this  country
 that  we  heard  a  Draft  Plan  is  being
 ushered  in.  The  Draft  Plan  was  after
 all  a  conception,  It  was  in  the  forma-
 tive  period.  It  had  not  the  bo'tdness
 to  state  what  its  economic  cuntents
 were;  it  had  not  the  boldness  to  as-
 sert  what  it  will  achieve;  but  it  was  a  re-
 gular  and  real  attempt  just  to  show,
 just  to  tell  the  country  that  there  is  a
 plan  being  put  forward  for  wyrking  in
 the  future.  During  the  last  8  munths,
 the  Planning  Commlssion’s  intellec-
 tual  heads  have  planned  iogether  and
 produced  this  fina)  Plan.  This  final

 plan,
 of  course,  is  a  bit  improved  over

 e  Draft  Plan:  it  has  got  to  shcw
 what  tt  is  going  to  do.  Now,  there  is
 practically  no  time  after  the  introduc-
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 tion  of  this  Plan  in  the  Parliament  for
 newspapers,  journalists,  vconomlsts  or
 public  men  to  express  their  opinions
 frankly.  One  of  the  leading  papers  of
 South  India—the  Hindu—was  not  able-
 to  express  its  opinion  on  an  important
 aspect  of  the  Plan,  ie.  the  agriculture
 or  the  land  reforms  section.  The  Eas--
 tern  Economist,  Delhi,  also  reserves  8५
 Portion  of  its  analysis  of  the  Plan  for
 one  more  month  because  it  was
 brought  to  light  very  recently,  aud  it
 could  not  be  successfully  worked  out,
 So.  tmportant  sections  of  the  public
 are  not  able  to  express  their  final  opi--
 mons  or  their  studied  opinions.

 Whatever  that  may  be,  the  Plan  is.
 before  us.  The  Plan,  of  course,  is  a-
 long-felt  need.  It  is  urgent.  We  want
 a  Ptan.  Whether  it  is  good  or  bad,  we
 want  it,  and  so  the  Plan  is  before  us,
 but  we  are  now  the  criticising  ele-
 ments.  There  is  one  major  party  which
 has  got  contro]  over  the  entire  situa-
 tion.  and  we  in  the  Opposition  are-
 granted  the  chance  to  make  some  re-
 marks  because  they  can  then  have  the:
 benefit  of  hitting  at  the  Opposition  in
 some  manner  or  other.  But,  a  sensible
 appreciation  of  the  situation  would  be
 that  politics  and  parties  must  be  for-
 gotten  when  we  come  to  decide  the
 fate  of  350  million  people  for  ages  to
 come  or  centuries  ‘o  come.  It  is  only
 a  Plan  but  we  have  to  see  what  others
 say  about  us.  (Interruption).  I  ame
 happy  that  whenever  Members  begin
 to  express  their  views.  there  is  a  sense
 of  inward  enthusiasm,  some  inward
 vuice  is  speaking  and  stimulating  them
 to  some  sort  of  expression,  but  I  would
 teil  them  that  this  is  not  a  moment
 for  laughter.  If  what  you  really  ex-
 perienced  some  two  or  three  years  be
 fore  really  sticks  to  your  mind,  you
 have  to  be  a  bit  more  serious.  Now,  it
 is  a  question  of  life  and  death  for  the
 poor  people  There  are  35  crores  whose:
 condition  you  really  know.  RMuring  the
 British  period  there  was  a  sort  of
 chaos  and  disaster  on  the  tconomic
 and  social  life  of  the  people  by  which
 halfstarvation  or  75  per  vent.  starva-
 tion  became  a  permanent  feature.
 Then  scarcity  began--scarcity  of  every-
 thing.  money.  food.  convenience  and
 all  necessities  of  life.  And  during  the
 last  five  years  that  half  starvation  be-
 came  confirmed,  scarcity  became  con-
 firmed,  and  it  is  an  admitted  fact  that
 during  the  five  years  the  entire  nation
 has  been  undergoing  some  sort  of  star-
 vation  and  some  sort  of  privation.
 Planning  now  is  only  a_  consolation
 measure  to  wipe  out  the  tears  of  the
 several  crores  of  people  in  this  coun-
 try.  “Don’t  weep  hereafter.  Don’t
 think  you  are  being  left  abandoned,
 but  in  the  course  of  25  years,  I  am  go
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 ing  to  double  your  income,  and  at  the
 end  of  25  years  see  whether  I  have
 succeeded  or  not.’—that  is  the  sense

 bleh
 the  Planning  Commission  gives

 0  us.

 So,  in  one  of  the  paragraphs  of  this
 very  big  and  voluminous  teport,  it  is
 stated  that  in  the  next  25  years,—ie.
 by  977  when  many  of  us  may  not  be
 alive,  and  if  we  continue  to  live,  we
 may  be  highly  imbecile—-see  what  the
 Plan  is  really  going  to  give  in  concrete
 measure.  Astrologers,  of  course,  may
 very  wel)  predict,  but  not  scientific
 men,  and  people  of  common  _§  sense
 listen  to  these.  We  are  in  a  despair
 more  or  less.  We  are  unable  to  say
 anything  against  this  Plan  because
 there  will  be  a  hue  and  cry.  After  all,
 there  is  the  Plan  and  people  should  see
 whether  they  are  backing  it.  On  the
 other  hand,  we  cannot  shut  our  mouth
 but  should  be  a  bit  frank.  This  Plan
 is  really  no  plan—it  is  a  bold  leap.
 not  into  the  darkness  and  misery  of
 the  people,  but  I  do  not  know  into
 what.  It  is  highly  jmpracticable.  Its
 noble  aspiration  is  almost  impracti-
 cable  of  achievement.  But,  we  will  go  a
 little  bit  further.  What  is  there  in  it?
 It  is  not  a  plan.  Simply  a  plan  is  there
 just  to  make  a  farcical  extesnal  pat-
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 tern.  Is  it  a  plan  in  the  regufar  senge
 affairs?  No.  (Interruption).  This  is  not
 which  we  read  in  the  books  and  litera-
 ture  relating  to  political  and  world
 a  Five  Year  Plan,  but  a  Five  Year
 of  the  Plan,  instead  of  coming  every
 Budget:  In  the  course  of  the  period
 year  before  us  for  grants,  this  is  a
 consolidated  grant  asked  for  from  us
 for  five  years.  But  I  am  not  surprised
 at  our  friend’s  remarks
 very  few  who  might  have  read.  the
 others  would  he  sieeping  under
 two  volumes,  in  this  chilly,  freezing,
 shivering  cold  season.
 6  P.M.

 Dr.  Lanka  Sundaram:  How  many
 have  kept  it  under  their  pillows?

 Mr.  Chairman:  It  is  now  six  o'clock.

 Shri  Vallatharas:  I  have  got  my
 own  time.  and  I  shall  continue  _to-
 morrow.

 Mr.  Chairman:  The  House  will  now
 stand  adiourned  till  40  a.m.  tomor-
 row,

 The  House  then  adjourned  till  Ten
 of  the  Clock  on  Tuesday,  the  6th
 December,  1952,


